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The Lok Sabha met a:t Eleven of the Clock,

[MR. SPEAKER in rhe Chair}

MEMBER SWORN
Shri Ram Siungh (Hardwar).

OBITUARY REFFRENCE

(English)

MR SPFAKER : It is my sad duty 10
iofoim the House of the demise of Shri
Jagannath Prasad Swatantra wbo was a
member of the Sixth Lok Sabha during
1937-79 representing Bagaha constituency
of Bibar. Earlier he had been & member of
the Bibar Legislative Assembly in 1952,
1957 and 1963 An adle parliamentarian,
Sbri Seatantra served ay Parliamentary
Secretary to Government of Bihar in 1961,

A veteran freedom fighter, Shei Swatantra
took active part o the freedom  movement
and suffered imprisonment in 1942, A well
known social worker, he served in  various
Capacities for the welfare of weaker sections
of the society.

Shri Jagannath Prasad Swatantra passed
away at Patna on 25 Febroary, 1987 at the
age of 66 years,

F’D deeply mourn the loss of this friend
and | am sure the House will join me in
conveying our condolences 10 the bereaved
family,

2

The House may now stand- in silerce for
a shortwhile to express its sorrow.

The Members then stood in siience
Jor a short while

ORAL ANSWERS TO QUESTIONS

(English)
Tourism development in Eastern U P,

*430. SHRI KAMLA  PRASAD
SINGH : Wil the Minister of TOURISM
be pleased 10 siate :

(a) whether an Action Plan regarding
development of tourism in  Fastern Uttar
Pradesh particularly n Jaunpur is under
consideration of Union Governrent; and

(b' if so, the details thereof ?

THE MINISTIR  OF TOURISM
'MUFTI MOHD. SYED) : (a) and  (0).
Yes Sir. An acton Plan bas becen drawn up
for the development of Buddhist Sectlor
which inter-alia als® covers Eastern Uutar
Pradesh; Jauopur, however, does not fall in

this sector.

[Tramslation)

SHRI KAMLA PRASAD SINGH : Mr.
Speaker, Sir, Jaunpur is a  historical district
where important  historical figures like Sher
Shah Suri had Jived. 1 want 10 point out
that in the cast, there is a confluence of the
Ganga, the Gomati and the Sai rivers, in the
south, there is Kashi, a holy place, and in
the west, there is Allababad where rivers
Ganga and Yamuna meet and in the porth
there is Ayodhya. | would also submit that |
apart from this, the historical temple of

Trilochan Mahadev, Attara Masjid, Bari
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Masjid, Imam-Bara and several other histo-
rical buildings are also there and even the
foreign tourists come there to see them, |
do not understand why the Hon. Minister's
attention has not been drawn to that? |
have come to know that some funds were
allocated earlier by the State Government,
but the funds so allocated were squandered
in connivance with some officials. 1 would
like to know from the Hon. Minister whether
he would include Jaunpaur in the list of those
places which have been selected for develop-
ment as tourist centres ?

MUFTI MOHD: SYED - We have not
received any proposal from the State Govern~
meot in respect of deyelopment of Jaunpur
as a tourist centre. However, | would like
to assure the Hon, Member that | shall send
a team from my Ministry to find out whether
any place of historical inportance or tourist
attraction h_ there or not,

“SHRI VIJOY KUMAR YADAV: |
belong o Nilanda. He has scid in his reply
that an Action Plan has been drawn up f(pr
the development of Buddhist sector  Some
days bgcl the Hoa. Minist r vitited that
place also. He is, parhaps, aware that there
w:re a number of rare idols. | had also
asked a question in this regard which was
replied too. 1 do not exsctly remember
whether it was in 1915 or 1821 when the
Britishers removed these rare idols from the
Brhar Sharief Museum to the Calcutta
Mussum | would like 10 know whether all
the Buddhist idols would be re installed ?
Besides, is there is any &'*n ol the  Govern-
ment for the dev¢lopment of Nalanda,
Rajgir and Bodh Gaya Sector 7

MUFTI MOHD SYED ° The main
question asked by the Hon Member relates
to the eastern sector. So far as  Nalanda,
Rajgir and Bodh Gaya are concerned, we
have a comptrehensive plan in  this  regard.
Nilanda has heen very well maintained by
the Archaeological D:partment. We wentggo
open a (Afetaria there in “nrder to  provide
facilities to the tourists  There is another
plan for the developr ent of Bodh Gaya in
:uporonr way. The same is true of Rajgir

~ SHRI VIJOY KUMAR YADAY : He
ha« not replied to the peint relating 1o  the
museum,

MARCH 27, 1987

Orol Answers 4

 {English),

MUFTI MOHD. SYED: That is for
the Archaeological Department to see.

{Transiat ion)

SHRI RAM PYARE PANIKA
The Hon. Minister’s atteotion has been
drawn to ecastern Uttar Pradesh. Perhaps
there is no other place in the country where
ten thousand M W. of clectricity is generated.
The Rhind Sagar and the tribal belt in
Mirzapur district are fyll of natural beauty.
It was in 1962 when Late Pendit Nebru
sought to develop a lake in Rhind like that
of Vrindavan Garden. Rhind is the biggest
lake in Asia As the work o Rhind leke
was stopped following the Indo-China war
in 1962, will the Hon. Minister order a
survey in this regard on the same lives ?
Kecping all these aspects in  view, will the
Hon. Minister include Sirhauli srea of
Mirzapar ia the list of tourist spots, as it is
important from cultural, religious, geographi-
cal and industrial point of view and is an
Adivasi area; if 50, the time by which 1t will
be done ?

MR. SPEAKER : Youa have used all the
adjectives.

MUFTI MOHD. SYED : That place i
very beautiful; we shall see ftax it

SHRI RAM PYARE PANIKA : He
should get a survey conducted.

SHRI SHYAM LAL YADAV : | would
like 10 know whether the Plan, whkh n»
under consideration of the Central Govern-
ment for the development of Eastern  Uttar
Pradesh, has been formulated by the Cenlre
or has been submitted by the State Govern-
ment 7 If the plan Is not formulated at the
Central level, many places will be left out,
I thank him for what he has said about
Jagopur. But s be going t0 develop lourism
in Sarnath also 7 Is there any proposal to
build lodges io Samath for 1ourist, especially
for those coming from East Avia ?

MUFTI MOHD. SYED : “Samath is
quite near Veranasi and there is a very good
LT.D.C. Hotel in Varanasi. We have made
arrangements providing drinkiog water and
toilel facilities at Saroath. .
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( English) ’
Steps to improve standards of police

*431. DR. G. S. RAJHANS : Will the
Mioister of HOME AFFAIRS be pleased 10
state

(a) whether any pew measures are being
contemplated by the Union Goveroment to
improve the standards of police sdministra-
tiop in the country; and

(b) if s0, the details thereof ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH): (a) and (b). The
subject ‘public ordetr’ and ‘police’ are in-
cluded in the Swate list of the Seventh
Schedule to the Constitution. The Swate
Governments are primarily responsible for
unproving the standards of police adminisira-
hon in their Siwates

The Directors General and the Inspeciorns
General of Police would be initiating action
on the guidelines given by the Prime Minister
at their recent conference at Delhi.

A copy of the press release on the obser-
vatjons made by the Prime Mumister ot the
Conference s given below :

Press loformation Burcau
GOVERNMENT OF INDIA

Call for comprebensive pev ew  of
role and structure of police Prime
Minlste 's address (0 Seslor
Police Officers conference

Phalguna 13, 1908
March 4, 1987,

The Prime Minister, Shri Rajiv Gandhi,
has said that the conventional ideas of the
police force being only an instrument of law
and order is po longer valtd. In  today's
comext, be said, the police force needs 10
develop as an instrument of development and
display greater sensitivity to the issues, with
its fingers on the pulse of the people.

NEW DELHI,

Addressing the conference of  Directors-
General/lnspectors-General  of police and

CHAITRA 6, 1909 (SAKA)
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senior officers of the Central police organisa-
tions here today, the Prime Minister said that
the role, thrust upon the police by the forces
released by the developmental processes,
peeds to be understood and analysed. He
suggested a debate on the entire role and
structure of the po.liu force,

Deliberations confined to mere issues of
ghtening up of oute and bolts, he said, will
provide long-term answers. Even
scemingly unconnected ideas would be
welcomed by the Goveroment, if they can
trigger a new line of thinking os the issues
affectinpg the police personpel and their
functioning.

Dwelling on the larger issues of the
country's administzative system and the role
snd position o©! different services in the
hierarchy, Shrt Rajiv  Gandhi said the
Government 15 ioterested in  initiating a
debhate oo the subject He said it is necessary
to redefine the place of individual service and
the boxes in which 1t operates with a view
to inter-relating them. Formulation of pew
tramning programmes and career patterns are
necessary L0 encourage specialisation in
services. He s»id that an indepth assessment
of the cptitudes and attitudes of personnel st
different levels of the police and other services
is essential for reroulding them.

Stating that the police and security forces
in the country would have 10 face more
complex challenges in the future, Shii Rajiv
Gandhi said that the present system of police
carecer management #nd administration cannot
deliver the goods. The hierarchical relation-
ship in the force, based on police constable
—cfficer liok in a vertical chdin, needs o
be reformed. “The cffortds of Robert Peel in
B-uain 'ted 10 the founding of a medem
police force in that country. Thinking on
laving the foundations for a future police
force in India, sensilive 10 more complex
tasks, must start now", he observed.

Briefly referring 1o the situation in
Punjab, the Prime Minis'er congratulated the
Chief Minister, Sui Surjit Singh Barnala and
the people of Punjab who have taken a bold
stand 10 separate religion and politics and
said, “we must extend our full suppoit tQ
them™. |
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Commending the leadership of the
Punjab State police force under Shri ).F.
Rebeiro, Director General of Police, Shri
Rajiv Gandhi said that the bhendling of
the Punjab situation bas shown what could

be achieved through leadership, even when
the conditions aie very difficult.
Drawing attention to the insufficient

presence of women in the police force, Shri
Rajiv Gandhi said that opearly balf of the
population with which the police had to deal,
consists of women. He suggested induction
of more women into the foice.

He urged the officers to pay greater
atiention to the problems faced by the
- ordinary policeman at the level of the Thana
in discharging h's day-to-day Juties. The line
of communication tetween the poliveman at
this level and senior officials  must always be
kept opeo and the officials at the lower levels
must be encouraged to communicals without
inhibitions. Efforts  should be directed to
provide trairing eiven at Jhis level 10 enbhance
motivation and morale of 1he force. A
caring atiitude on the part ot the Officers
towards lower formatons would help in
building the conhdence of the constable and
the force™, he added.

DR G.S. RAJHANS : Sur, quite & few
senior police officers of IPS rauk have been
found guilty of corruption in Bihar and no
action has becn takeo against them as yet.
May | know from the Hon. Home Minister
if he proposes to do somethiog io that regard
and whether he feels there police officers will
be sympathetic to the probiems of those who
are ionocent peuple ?

S. BUTA SINGH : Sir, this, as | men-
tioned, is a State subjgct. The IPS cadres
which are servirg under various States..,

PROF. MADHU DANDAVATE - What
is the State subject ? Coiruption ?

(Interruptions).

S. BUTA SINGH: Sir, we have not
made any study on that count Statewise or
on national basis, but certain'y the cases of
corruption are reporte® and also the State
Governments do take actions against those
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who are found corrupt. About this particular
case | have no information and I think it is
the State Governmen! which is primarily
responsible, they will dtﬁnllclygmke suitable
action in case the officers are found indulging
in corrupt practices.

(Interrupiions).

DR. Gi. S. RAJHANS : Sir, on & previ-
ous occasion when | raised this question in
this House, Mr. Chidambaram said that be
was looking into the matter. The honourable
Home Minister says that he does not know
about it There is an apparent contradiction
in their statements  (/arerrupiions’

Apother thing is, | just wanted (0 say
that the Hon. Prime Minisier bas suggested
that there should be a debaile as regards the
role and structure of police in the country,
Subject, of course, to your permission, Sir, |
wapt 1o kpow from the Hon, Minister : When
does be propcse to hold a debate in this
House and also outside this House ?

S. BUTA SINGH : Sir, there is bardly
acy contradction; when my colicague, Mr.
Chidambaram said that, | was also here
What | said was that primarily it is the
duty at the first stage, of the State Govern-
ment to investigate, (0 find out as 0
whether the charges levelled against  any
particular officer are proved. If they are
proved, tbey are competent to  take
action. If they forward them (0 us, we
will definitely take deterrent action We will
not spare any officer if be is found quilty of
corruption by the State Goveroment or ¢ven
by the agencies of the Central Government,
We will definitely take the maximum action
against those who are found indulging in
corrapt practices.

Regarding part 2 of the question, as |
said, the Hon. Prime Minister has made these
observations in the aonnual conference of the
DGs and Inspectors General of Police. This
is a routine anoual coaference of the DGs to
ex-hange experience gained on the ground
from various States. This time, the Hon,
Prime Minister has given some inpovative
ideas. They are being discussed by the DGs
themselves, They sre also being studied by the
Ministry of Home Affairs and based on the
idegs given by the Hon. Prime Minister, we
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will if pecessary introduce changes in the
system itsell.

But, | am sorry, perhaps it will not be
possible for having them discussed i this
House first because these arc purely service
matters and they have to be discussed by the
specialists snd the Ministry will have to take
a view, and then, we can come and inform
the House,

SHRI AMAL DATTA : About the Pnme
Minister’s guidclines which bave been referred
10 by the Hon. Home Minister — | have just
gone through the statement which is laid on
the Table of the House~— it only calls for a
national debate. It says :

“*Mr. Rajiv Gandhi says that the
Government s  interested In initiating
a debate on the subject ™

There s no guideline. ) this is 1o be
taken as 2 guideline, then, only the pole
w:ll be debating among themselves as to what
to do. 1 am sure that the Hon Home
Minister has not stud.cd 1his particular prece
which has tecn laid on the Table of the
House, as an answer 10 the Questron tabled.
This 11 a very pathetc state of sfaits Now,
my question i€, if he bas undearnood some
guidelines to come out of this, will he please
spell out what eaactly these guidelires are ?

Secondly, he rays, the State Goveroment
is 10 take acthion agawnst the corrum IPS
officers Cuen the Swuate Gowerament do so
without your own piior arproval ?

AN HON MEMBER : They canpot take
any sction

S. BUTA SINGH : Sir, f the Hoo.
Member is trying 10 make a bitter witriotic
remark by ascribing certain things to me
personally, | do not mund But | said, the
thought provoking ideas were gifen by the
Hon. Prime Minister 10 the ..

SHRI AMAL DATTA : What are the
guidelines ?

S. BUTA SINGH : No, no. | did not say,
"‘guidelines”. He said, ‘‘guidelines”.

CHAITRA 6, 1909 (SAKA)
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SHRI AMAL DATTA: You said,
“guidelines™ have been given

S. BUTA SINGH : 1 said, “‘ionovative
ideas™. .

Innovative ideas were given by the Prime
Minister. (Interruptions).

MR. SPEARER : Please be seated.

S BUTA SINGH : As a matter of fact,
these are very unconventional ideas, very
fresh ideas. He waots 10 give a new look to
the scrvices. ~

SHRI AMAL DATTA : Oh!

S BUTA SINGH :© What is wropg about
it ?

SHR! AMAL DATTA : Plcase tcll the
House what s the new (dea ?

S.BUTA SINGH : 1 am tellidg the
House | think, you have not read it.

SHRI AMAL DATTA : Don't read it

out. You say, what 1s the 1dca ?
.

S. BUTA SINGH : He has given fresh
ideas about the attitude of the police service
to the masses. He said, there should be
rapport with the masses. There should - be
rapport from the top officers to the consta-
bles These are the idecas which the Hon,
Prime Minister gave 10 the annual conference
of the DGs. These have to be studied...
(Interruption:,) Kindly listen to me. These
have to be studied in depth because they wil)
be affecting the whole pattern of services in
our country. And we would like to change it
for the better. The police must be¢ made a
uscful tool for the services of the people, the
masses,

SHR] AMAL DATTA : That is what
everybody has been saying ? What is new in
this idea ?

S. BUTA SINGH : Just going through the
statement i§ one thing and studying it in
depth is another. That is what 1 bave said.
These will be studied in depith. The police
will be involved.
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SHR! AMAL BDATTA : There are no
new ideas.

S. BUTA SINGH : Well, for me they
are new ideas. For you, they may not be
new ideas.

MR. SPEAKER : No running commend-
tary please. This is very bad Please listen
to him.

S. BUTA SINGH : These ideas and
thoughts will be studied in depth by the
Government, by the intelligentsia and by the
officers concerned. They will be stydied and
naturally when we frame some workable

policy on this, it can be discussed in this®

House. But after we have framed a policy
out of that, it can be discussed.

SHRI AMAL DATTA © Have you ans-
wered the question about I1PS Officers 7 That
is part ‘B’.

S. BUTA SINGH : Those who are found
guilty of iadulging in corrupt practices,
(Interruptiony )

SHRI AMAL DATIA : How cao it be
done without your consent and approval ?
Even initiation of d’uciphmry action has to
be approved by you

S. BUTA SINGH : As | said in the
beginning, in all such cases, wherever such
things are reported to us, we will definitely
give our sanction and we will follow it up.
Not only that W¢ will give punisbment to
those who are found corrupt .

( Interruptions)

. MR. SPEAKER @ Mr. Tanti, will you
kindly take your scat 7 | have oot allowed

you.

SHR!I BHAGWAT JHA AZAD : [ am
grateful to the Hon. Minister for asking us,
in individual cases, where they do something,
to write to him. A worker of mine was
arrested by the police Daroga Raj, by
Darogaji, and for 36 hours; he was carried
from pillar to post hand-cuffed Ultimately
the Judge said, there is no charge, nothing
of the sort. | wrote to the Bihar Government
and yet nothing was done. (faterrupriony). |
will pot speak ... .

MARCH 27, 1987
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MR. SPEAKER : Order, please; no
‘interruption please,

SHRI BHAGWAT JHA AZAD : | can
give another example. !t is not my intention
to embarrass the Goveroment. Everybody
wants to know what is the police system,
Another case is that a son of my ex-President
was killed. | wrote to the Home Minister
and Bibar Government. No inquiry was

I can go on giving cxamples. What | say
is this. Mr. Home Minisier, we want in this
country a Home Minister’s rule not g Davege
Raj. Uclortunately if you do not have the
traiping system for the Police, the political
apalysis say that after some time, the Police
will be the most notorious uoiformed gang in
this country. (/aterraprions) Mr. Home
Minister, we appreciate and welcome the
ideas receatly thrown outside the House end
in the House, by the Prime Minister, and by
you also

We would like 10 know “wha: trainiog
COourse You PpPropose ©r, wha!l astem you
piopose, 50 that Police, cspecially the Dor po-
Jee ,—1 am not talking of IPS officers or the
like —can think that they are the servants,
not our -masters. If you do not do i1, then
you must have read today that people wiil be
forced to take the law into their own hands
like what happensd o Hardwar yesterday,
gherao the Thaca What do you propose
10 do 1o stop this future incoming onslaughis
on the democracy and liberty of 1he people
from Yhe Police ?

S BUTA SINGH : | am grateful 10 the
Hon. Member for ralsing such an imporiant
iwsue, But, as | said, the very first word of
my sentence — | would like all the sections of
the House to realise it — was that the police
and public order is & State subject. | repeat
it. Would the Hon. Members suggest that in
all such cases, the Government of India
should directly intervene ?

SHRI BHAGWAT JHA AZAD : No.
{Interruptions).

SOME HON. MEMBERS : No.

S. BUTA SINGH : The other aspect with
which the Hon Mamber finisbed his supple-
mentary is that the only answer Is (0 upgrade
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the training of the Police service to such an
exteot that such things do not occur in the
country -which depict the Police as a brutal
force. That is the only answer and, for that,
I bave already irformed the august House
that we have now before us a well-planncd
sc'entific schedule for wpgrading technical
skill of the training It is not that rude
“traditional training of Danda and carching
people at will and then putting them throvgh
the mill and then discharging them after so
many things which. come in the piess We
have really taken note of the better service
for mobility of the forces bhaving better
vehicles with greater speed, better and effi-
clent wire-dess equipment, scientific aid for
investigation

SHRI SATFUDDIN CHOWDHARY : It
i* not & ‘echnical wtier that we are aiking.,,.

S. BUTA SINGH : , and training equip-
men! computersation of come  recosds
providing cfficient and modern training 10
the po'ice pessoancel with a view 10 having
better quality and trained police foice, 1aising
the morale and to improve the welfare of 1he
police *personnel by prosviding them better
housing (scil ties, mtroducing more wellare
measures _ (/aterrup ions).

Oa the national  scale, these are some of the
priosities that  we have grven (0 the training
of the police in the States. (/eterruptions).
Such cases are happening We are getting
reports through the Press, through the Hon.
Members, Wherever atleast | get a represen-
tavon from the Hon Member, | immedia-
tely take §t up with the Hon. Chief Munister
of the respective State, Most ol the cases are
investigated. In cave. where they are not
investigate, we follow them up The only
method with us in all such cases, it that we
can use some Central Agency but that cannot
be done withrat the consent of the States,
Trerefore, ] woult not really like that in
every case we should intervene and ity to sec
that this kind of things do not happen. Ear-
tier also. mv colleague had addressed a lctter
to all the Chief Minivers on this kind of
reputation being esrmed by the Polce 1 will
again take up with all the Chief Ministers,
on the first opportunity, to see that such
things do not occur in the States which give
a bad name to the Police force, If the Police
Is discredited. let me tell you that law and
order will be the firet casualty in the country.

(Interruptions) y
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*433. SHRI AMAL DATTA: Wil
the Minister of TEXTILES be pleased to
state : _

(a) the detils of possible product
diversification io jute iodustry;

(b) the reasons for the industry not
haviog gone for such dnersification so far;

(c) whether Gowernmgnt are aware that
Bangladesh and Thailand are making very
good m carpeis and o so, the efforts
being made o acquire and apply that
technology in lndia;

(d) whether jute
proved successful: and

blankets have also

(¢) whether any ncentives is contemplat-
ed for pon-waduional jute items 7

THE MINISTER OF STATE OF THE
MINISIRY OF TEXIILES (SHRI RAM
NIWAS  MIRDHA) © (a) The possible
product diversibcatilon  in jute  industry
include manufacture of jute carpets, deco-
raitve fabrics, blended fabrics, jute reiaforc-

od rigd packagang for tea and apple packing

eic.

{b) The main reason for the jute industry
0ot going in for diversification in a big way
is the madeguacy of funds with the industry
for purchase of new machinery required for
the purposc.

(¢) Government is aware that jute
carpets are being made in Bangladesh. One

“or two jute mulls in India are also making

jute carpets It is hoped that the recently
aonnounced Jute Modernisation Fund and
also the Custom duly exemption for import
of medern carpet pla: ts may induce more
jute mills o go io for manufacture of jute

carpets. -

(d) Trial production of jute blended
blankets has been taken up recently and
appears o be promising

(¢) Incentivés for export of identified
non-mdiuoml jute products have already
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been announced. Moreover, a provision of
Rs. 10 crore has been made under the
Special Development Fund of Rs. 100
crores mainly for promoting R&D cfforts
and product diversification Special market-
ing programme have been launched by the
Jate Manufactures Development Council
(JIMDC) to familiaries ladian consumers
with new jute products.

SHRI AMAL "DATTA © It is a very
casy way out to lay a Statement oa the
Table of the House.

(dnterruptiong)

I bad asked in part (o) whether the Govern-
ment are aware that Bungladesh and
Thailand are making very good jute carpets
and if so, the efforts being made to acquire
that technology in India In the answer he
says that the Government is aware that jute
carpets are - being made in Bangladesh. But
notbing is mentioned about Thaand. May
I 'n.ln from there by informing the Hon.
Minister that out of only the two jute
materials in Thailand, one is exc'usively for
the purpose of making jute carpets. Jute
Carpets are also—afier giving this question,
1 found out—heing made in Indonesia and
I China. The answer says that so far as
Jute carpets are coocerned, the Government
‘hopes that through the Jute Developmentg
Modernisation Fund which is being made
available and some exemprion is being given,
the industry will take to make jute carpets.
Nothing is being made today. So, may |
ask the Hon Minister regarding jute carpets
and other items which are mentioned in
- ANswer 10 question (a) viz. decorative fabrics,
blended fabrics and blankers etc, now

what public and marketing efforts are being
made

MR. SPEAKER : Juie blankets also ?

SHRI AMAL DAITA : . or contemp-
lating to be made by the Government and
by which institution of the Governmeat for
these non-traditional products made of jute
and (b) what is there in the contemplation
of the Government regarding utilisation of
its own undertaking viz. the National Jute
" Manufacturing Corporation which is  the
ldgetl Corporation, largest Company.
in the jute sector for these purposes and
what has been done so far ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA): In my answer I have
mentioned about Bangladesh only because
apart from other couotries producing jute
carpets, Bangladesh has produced a lot of
jute carpets, macbine-made jute carpets i.e.

. on the machine. In our own country, we

are having two mills/companies doiog it.
The production as in the last three years
is as follows - In 1983-84, it was 940 MT;
in 1984-85 2,063 metric tonnes; in 1983~
86 2,130 metric tonnes. So, production of
jute carpets is increasing and among some
of the concessions that have been given 10
the jute industry, a veJy imporfant one is
import ol modern machines without duty.
It is a very big concession acd that, together
with the jute modernisation fund, we believe,
would enab'e the industry and the jute miils
to import machinery for producing non-
traditional items. Apart from this, the Jute
Industry Research Associatios  has been
developing over the years a npomber of
non-traditional  items.  Just to gve one
example of the latest effort they have made,
they treat jute fabric so that it can” be
used for tea chests which consume a lot of
plywood a3 well as small crates for apples.
They have been successful in this. They
had a discussion with the Central Tea
Board and efforts are being made, so that
gradually tea chests which are made of
plywood are replaced by renforced jute
pack'ng matcrial  These two examples show
that a lot of things ate being done in thun

respect

As regards other items, as the House
is aware and as particularly the Hon.
Member very well koows, there is the Jute
Development Fund of Rs. 100 crores which
the Prime Minister announced recently and
we have set apart Re. 10 crores for rescarch
in diversification areas It is very important.
We know that the traditional” users of jute
have limitations, and unless we branch oul
110 new areas, we cannot do much 1o
promole this industry. Non-traditional jute
items have got the concessional rate of CCS.
That is Another step we have taken 10
improve export of noo-traditional items,

.#nd 1 hope that with the new research input

that we have put and the existing ones
which have been developed by our Rescarch
Association, we would be able to make some

deot in this respect,
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SHR!I AMAL DATTA: I am not
satisfied with the reply to the first. Let me
move oo to the second ...

SHRI BHAGWAT JHA AZAD : It was
8 very good answer.

MR. SPEAKER : Still
satisfied.

he is not

SHRI AMAL DATTA : Another item
of diversification, and which can be produc-
ed in mass quantities, is jute blanket, jute
blended with acrylic fibre. It is stated here
that it is uonder trial production. 1 would
like to know what has been the role of the
Government of India in initisting this trial
production, in seeing that it is svccessful
and in geting further orders for the trial
prodaction by the compeny which is doing
it 1 wonder whether the Minister knows
what that company is | would like the

ipister to deal in detail regarding the
orts being made to popularise and get
Jute acrylic blankets manufactured .

SHR! RAM NIWAS MIRDHA : Jute
blanket is a pew item which has been
developed. High quality jute, after being
chemically treated and made soft is 1o be
blended with various other types of fibres
s0 that the blanket could be made It is a
very difficult proposition. Still even if we
could technologically produce a satisfactory
jote blanket, its scceptability by the consu-
mer s a very imporiant thing. Not only for
this blanket but for a!l these non traditional
items, we are haviog a series of exhibitions
all over the country, in Madras, in the
south, north and east; and | am happy to
say that it has had a very good response.
For the first time, these new non-traditional
products were shown to the people. They
were surprised that these could be done.
We are baving a dialogue with (he local
maoufacturers, for example, the luggage
manufactare; there is o dialogue with them
&% 10 why they should not use superior
Quality jute which has been developed for
making soft luggage, for example. So, one

t step we are taking is to popularise
non-traditional items. People just dq. not
koow about it. 1 do not think the Hon.
Members know; there was an exhibition in
Delbi jtself ..,
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SHRI AMAL DATTA : We ourselves
do pot know., Then how will the other
people know ?

SHRI RAM NIWAS MIRDHA : In
the last few months there have been a series
of exhibitions all over the country.

SHRI AMAL -DATTA : What are you
saying ? Last few months ! What about the
last ten years ?

SHRI RAM NIWAS MIRDHA: 1 am
pot saying about the last ten years. In the
last few months what we have done is, we
have had a series of exhibitions.

SHR1I BASUDEB ACHARIA: You
arrange an exhibition in Parliament House
also.

(Imterruptions)

MR. SPEAKER : Provide Mr. Acharia
the first blanket.

(Trams lagion)

SHRI BANWARI LAL PUROHIT :
Hon. Speaker, Sir, there is no doubt that
they want to give protection to the jute
jodustry, but is the Hon. Mipister aware of
the repercussions it has on wogkers engaged
in other industries 7 We want to take this
country into the 2lst century and plasiic
industry is rapidly developing in the country.
With a view to replacing jute, hundreds of
pew plastic industries bave come up which
manufacture plastic bags and the lining,
etc. used in irrigation, But in order to
provide protection to the jute industry, the
excise duty on these products bas been
raised. 1t is all right if you give protection
to the jute industry for carrying out research
and development, but now far is it jpstified
if thousands of workers in other irdustries
are thrown out of employment in the
process 7 Hundreds of plastic industrics in
Maharashtra are closed following Govern-
ment's decision to provide protection to the
jute industry and enhancement of excise
duty on plastic products which resulted in
thousands of workers losing their jobs. You
carry out rescarch in jute industyy and
increase its production, that will be a new
thing. But the Hon. Minister must give it
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a thought as to how far “is it justified to
ruin the plastic industry, which is helping
the country march forward, by giving
protection to the jute industry 7 After all,
those engaged in plastic industry are also
workers. It should not happen that at one
place jobs are given to 2000 workers while
at other place, 2000 workers are rendered
unemployed.

[English)

SHRI RAM NIWAS MIRDHA : The
jute industry is a very old and traditional
industry. It occupies a very important posi-
tion in our national economy. It supports
as many as four milljon agricultural workers
and the industrinl workers’ number may be
anythiog ppto 2 S lakbs. So we want that
this industry shou!d not be put at a disad-
vantage when compared wiith the packaging
materials from the synthetic sector,

Of late, a large number of synthetic
substitutes have appeared for packaging and
the Government's view point is that a proper
adjustment between the requirements of the
jute packaging as well as synihetic packaging
is absolutely necessary and it should be
undertaken. We are proposing a legislation
We have introduced it, the Rajya Sabha bas
passed it to make jute packages compulsory
in certain industries.

I will go Purther than what the Member
wants, Itis not a question of protecting
them. We want a very inlegrates) development
of synthetic packaging sector as well as the
jute sector.  We have brought a  legislation.
It will come before this House wvery soon in
which we will try to see what percentage of
packaging in a particular industry should go
to jute and other things. We are conscious
of the situation and we will sec that the
interests of hoth the seciors are properly
protected and coordinated

SHRI SYED SHAHABUDDIN : |
appreciate that the Government is committed
to diversification of jute manufactme and
thus to increase the proportion of non tradi-
tional manufactures. 1 wou'd like to ask
about two particular items; firstly about the
possibility of production of rough paper from
jute stock and secondly about the research
in USA about the possibility of developing

MARCH 27, 1987

Oral Answers 20

canal lining impregnating jute fabric with
synthetics. I would like to know about the
possibility of manufacture of jute paper and
canal lining from jute.

SHRI RAM NIWAS MTRDHA : 1am
not sure as to how much of the jute stocks
which are thrown away any way or even the
rough type of jate is used in the paper
industry. . I have no idea as to what is bhap-
pening on that front.

SHRI SYED SHAHABUDDIN : | would
like to know whether the inner danthal which
is burnt today can be used for paper.

SHRI RAM NIWAS MIRDHA : | don't
think we have come 10 that stage where it is
profitable. In any case, our research orga-
nisation has not gone in a big way in this
respect. 17 the paper research institute goes
1ato this, we would be very happy to bhelp
them.

As regards lining, even now we bave
developed very thick mash lining for sand
stabilisation, stabilisation of cana! banks,
railway banks and we have drawn specifica-
tions and we are trying 10 promote it in the
various authorities. This aspect is very well
before us and we have gone pretty far in
that.

Projection of India a¢ an all weather
destination for foreign tourists

+
434. SHRIG M BANATWALLA :
SHRIMATI JAYANTI
PATNAIK ¢
Will the Minister of TOURISM be
pleased to state :

(a) whether different parts of India bav-
ing a varied climate throughout the year offer
idea] opportunities for development of all
weather tourism;

(b) if s0, how this tourist attraction Is
projected abroad to drew foreign tourists
and

{ch If the measures followed so far bave
not yielded results, whether any new ap-
proach is being contemplated ?
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THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) Yes, Sir.
With the diversity of varied weather condi-
tions in different parts of India, the country
offers ides! opportunities as an all weather
destination.  Accordingly, India is being
promoted abroad as ‘A land for all seasons'.

(b) Steps are being taken 10 promote
Jodia as an all weather destination by offer-
ing special packages. Efforts are also  being
made to promote various types of special
interest tourism like winter sports, beach
tourism, sdventure toutistm, cooference and
conventions etc. The continental dimension
and the various attractions in differcot parts
of the country are also being emphasised in
the overscas publicity programme 10 project
India as an all! weather destination.

(c) These special ob-going programmes
to promote lodia as a year round destipation
with diversity of weather and climate caters
to the taste of individual mnternational
togrists.  The locrcase in the togrist armival
ngures from 8§36, 908 in 1985 1o 1080, 050
in 1986 recording an iocrease of 29.1 per
cent itsel! is indicative of the favourable
clupate created through the promotional
efforts made by this Ministry m the overscas
markets.

SHRI G. M. BANATWALLA @ Mr
Speaker, Sir, we know the new thrust that i»
being given to tounism, viz., the promouonal
efforts are commendable. The reply speaks
of special packages to projct India as an all
weather destination. | would like 10 know
whether these special packages also mean
special incentives for the purpose and will
the Hon. Minister give us some idea of these
special packages and special incentives ?

MUFTI MOHD. SYED . There are
some packages like city approachable’ India

where Air India and other Airlines give 20

per cent concession on tourists coming (o
India. At the same time the hotels in our
country also offer 20 per cent reduction in
tariff.  There is another ‘city in India on
bouse’. Apy tourist whose MMM 8 any
Other country comes to Delhi, be is given one
day’s hospitality, free accommodation and
free transport facilities. There is manifold
increase in the allocation for marketing in
Overseas and other foreign countries.
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SHR] G. M. BANATWALLA : Sir, it
would be rather maive 10 suggest that the
geocral increase in tourist arrival is indicative
of the success of this very concept. This
general increase in the tourist arrival may be
because of various other efforts that are being
made. Therefore, bas the Government
thought of heving proper statistics and collec-
ting proper data io order to assess the suc-
cess of this particular project that we have
of .presenting India as an all whether destina-
tion and, if so, what steps are being made
in that direction ?

MUFTI MOHD. SYED : No. I say in
overseas and in USA effective marketing is
being done through print media.  We have
gone for the first time into electronic media
and the increase in  allocation is maanifold.
During 1986 we spent Rs. 10 crores as far
as marketing is concerned. Due to festival
of lodia which »as held in USA and other
European countries we have been successful
to aftract woursts from all over Furope, viz.,
England, USA, Japan and other countries It
is because of these efforts.

SHRIMATI JAYANTI PATNAIK : With
these special on-gomng programmes to pro-
mote various types of special interest of
togyrnism and also special packages what will
be the increase io the tournst traffic over the
exssting tourist trafBic and how does it keep
pace with the growth of the infrastructure ?
| would like to know whether any special
steps are being taken by the Government to
bring about such a level of infrastructure,

MUFTI MOHD. SYED : Sir, due to
increase in the tourist traffic, our target by
1990 is 2 5§ million. As per our experience
during the current year, we have no accom-
moJation available for tourists in major
destinations like Delhi, Bombay, Goa and
other places. So, we have to give special
incentives for building additional infrastruc-
ture for tourists. We are taking concrele
measures for that.

[Transiation)

SHRI SANTOSH KUMAR SINGH :
Mr. Speaker, - Sir, through you, | want to
have some information from the Hon.
Minister. A Tourist luformation Centre was
set up in Lucknow in Uttar Pradesh with a
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view to providing facilities to the people

through the Department of Tourism and to
make available the information relating to
the ancient places as also 1o preserve our
culture and civilization. Tbe said Informa-
tion Centre was removed from there last year.
' So far as my information goes, no officer was
prepared to be posted there and as such the
Information Centre was removed from there
in connivance with the officials.  Under the
circumstances, 1 would like t0o know the
reason why the Ceatre was removed and
whether there is any possibility of the lofor-
mation Centre being re-opened @ the near
future and if so, by when 7

[English)

MUFTI MOHD. SYED : | think it was
a measure of ecopomy that this was done.

[Translation) .

SHRI 8ANT8§H KUMAR SINGH :
Mr. Speaker, Sir, | am not satisfed with his
reply. Uuar Pradesh is a big state and a
pumber of tourist spots are there. To say
that the centre was closed as a measure of
economy is not a proper reply. Therefore, |
would like to know the time by which the
Centre would be re-opened ?

(English)

SHRI KAMAL NATH : Sir, | don't
think it is merely naive as my hooourable
collecague just said but it is also complacent
to believe that the various promotional pro-
grammes of the Government have led to
increase tourism. I suppose the same ana-
logy will apply. If these programmes were
not there, that tourism would have dwind e ).
I don’t think that is the case, It it w0 o Wy
paive but complacenct because the n roase
in tourism in the couatry is becauss of other
_internalional factors prevailiog in the tradi-
tional international tourist spo's There
was a problem in Europe last year. There
was that puclear cloud busioess. So, that is
why there was a miajor thrust of tourists
coming to India. There was a problem in
Sri Lanka. So for us it is difficult to believe
that it is successful tourism promotion.
Something, of course, would be because of
that, Sir, that is one of the points,
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The other thing is, the concept of only
promoting our traditional tourist areas. | am

" sure the Hon'ble Minister would obyiously

like to promote Kashmir. This question is
aimed at tourist spots throughout the year,
like in the hills of Madhya Pradesh at
Pachmarhi. Usually—it is  stercotyped
promotion-—you go to Kashmir. Then you
80 to the beach in Goa. ANl that, | think, is
over-killed and over-sold. But we must, st
the same time, promote the gon-traditional *
tourist spots in the country in all our States
and odt only in Madhys Pradesh. For
cxample, | quoted Pachmarhi All the States
in the country have become beautiful areas.

So, will the Government have a special
thrust for promoting non-tradilional areas in
the countiry internationally and patioaally ?

SHR!I BHAGWAT JHA AZAD : Like
Chitwara and Bhagalpuf.

SHRI BHADRESWAR TANTI :  What
about the preservation of Karziranga tourist
ceotre in Assamm 7 Whether the Government
has taken any steps ?

MUFTI MOHD. SYED Sur, | agree
there are many arcas where th:n 1 great
inierest of tourists like Delhi, Doq:boy, Goa
and Kashmir. We have 1o diversify. We bave
10 explore new arcas. ;

Manpower export lrade

*435. SHRI KAMAL NATH :
SHRI SHANTARAM NAIK :

Will the Miaister of HOME AFFAIRS
be picased to state

(a) whether Delhi police bhave arrested
some persons in Delhi recently for runniog s
manpower export trade; and

(b) if so, the details thereof and action
taken in this regard ?

THE MINISTER OF HOME AFPMRS
(S. BUTA SINGH) : (a} and (b) : Recently
the Delbi Palice busted a gang of manpower
export mkcum operating from a shop
under the Defeace Golony Fly-over. A case
under section 420/34 1PC was registered on
25.2.1987 at the Police Swtion Hazarat
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Nizamuddin 346 passports, fake and blank
" tickets of Air India, etc. were seized. 4 per-
sons bave been urrum

Amn(r«nthlbove.luasnwm
registered this year for cheating persons by
taking woney and making fravdulent pro-
mises for jobs abroad. Eight persons bhave
been arrested in these cases.

SHRI KAMAL NATH : Sir, when | was
framing this question, | did not know
whether 1 sbould frame this 10 the Commerce
Mipister, Labour Minister of the Home
Minister. The carlier guestion 432 which
" also talks of irregular export is addressed to
the Commerce Minister. Our manpower going
abroad i really not export, because cxport
means someihing which is going away and is
being sold. We are not selling our labour.
They are only going there for some time.
The underlying idea behind this question is
oot whether this or that case was registered,
or it is In such and such court, that is irrele-

vant. The guestion is® Why does this bappen?

This is bappeniog throughout 1he year and
we read aboyt it 0 the pewspapers qQuite
frequently. There 1s something wrong and the
question is why should these irregularities
take place. Why dose it become inducive to
do a wrong thing 7 Are our regulations worng
or are they pot straight enough ?

S. BUTA SINGH : This is being regulated
by the Ministry of Labour. There is a regular
Iicence being nsued 10 those people who
carry on this kind of wade of sending the
manpower. | cannot help it, it is expressed
as a trade, and you have framed the question
also taking it as a trade. As | said, it is being
reghlated by the Ministry of Labouwr. We
come in the pture only wheo such
things are brought 10 our notice that so and

%0 Is not complying with the provisions of the

licence under which he is carrying oo his
ade. In such cases the policy definitely
come inlo operation and | bave given the
list of such cases where the police has been
able to get at these people. Nine cases in all
have been registered.

The instant case has also been replied
by me. | agree with the Hon. Member that
there are lacunae and this must be reviewed.
1 will carry it to the Ministry of Labour. We
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will have it reviewed to see that the man-
power is nOt exploited to the extent of being
cheated. The manpower is being sent abroad
without jobs, and kicked beck. They suffer
miseries, bumiliation and iosult and it is
something which could pot be tolerated and
we must do something.

SHR] SHANTARAM NAIK : When we
import or export illegally even commodities
like chappals or skin of a serpent ora
cobra, we call it smuggling and we arrest such
people under COFEPOSA. In this case all
the sogs are charge shected under simple
secticn IPC, that is 420. May 1| ask
wheiber in order to prevent this sumggling of
buman todies, you are going fo invoke
National Security Act for the purpose of
bookiog these people and preventing this
illegal trade. 1 disagree with my joint gues-
tioner who has said that it is not an export,
| say, it is an expert of buman beings to
other countries.

S. BUTA SINGH : When the case comes
10 the police, the reportis lodged that so
and s0 has cheated the complainant of so
much money with a promise that bhe will be
taken abroad. Unfortunately, the Indian
Penal Code and the Criminal Penal Code
say thet that is covered by Section 420 of
the IPC. All these cases are booked under
Section 420 of the IPC. In case we are able
to do, as suggested by the Hon, Member,
we will be able to find some better method
to curtail swuch kiod of practice by these
anti-social elements.

SHR] SOMNATH RATH : Sir, They
have committed offences not only under
Section 420 of the IPC, but also under the
Immigration Act. So, I would like to know
from the Hon. Minister whether they will
be charged under the Immigration Act too.
Who are the persons arrested and in how
many cases has the charge-sheet been submit-
ted after the FIR has been launched ?

S. BUTA SINGH : As 1 mentioned in
the instant case which bas been reported by
Sbri Kamaloathji, there are five culprits, of
whom four have been arrested and the
fifth one is absconding. We .are doing all
out efforts 10 see that he is also arrested,
The case is bdu investigated. Innlltbo
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other eight cases, which | have'jult now
mentioned, eight persons are arrested. Do
you want me to read out the names ?

MR. SPEAKER : No. It is not neces-
sary.

(Interruptions)

S. BUTA SINGH : It was the wife of
Devraj who was runniog this racket.

Exports from Cochin Port

*436. SHRI THAMPAN THOMAS :
Will the Minister of COMMERCE be pleased

to state :

(a) the quantity of fiog legs, bnwm.
cashew, coir, tea and spices exported from
Cocbin Port during 1984, 1985 and 1986;

(b) whether there has been a decline in
exports from Cochin, and

(c) if so, thdleasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR!I P R.
DAS MUNSI) : (a) The exports in respect
of specified items from Cochin Port duriog
1983-84, 1984-85 and 1985-86 are as
under :

- — - e —— e | T ———————— C—— e g — —

S, ftem Unit of
No. Quantity
1. Frog legs Tonnes
2. Prawns Toaoes
3. Cashew
(a) Kernals Mt Toanes

(b) Cashew cutshell. Mt Toones

liquid
4. Coir & Coir Toanes
Products
S Tea 000’ Tonnes
6. Spices Tonnes
of which
(a) Pepper Tonnes
(b) Ginger Tonnes
(c) Cardamom Tonnes
{d) Turmeric Tonnes

i — T Tl i

e S g e

1983-84 1984-83 1985-86

1451 1270 1099
27498 2605 ) 21706
35245 311409 31904

1445 2662 1574
27476 25565 24672
35.74 $1.42 N.A.
30351 32625 N. A
25389 25023 N. A,

1463 4741 N. A.

198 710 N A,

1301 2151 N. A.

: - -

Note : All figures are provisional and subject to revision.

Source © (1) Respactive Conmnality Board/Export Promotion Council.

(2) Administrative Report, Cochin Port Trust (For spices).
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(b) No, Sir. Even though export of some
items bhad gore down in terms of quantity,

the overall ex ports from Cochin Sea Port in

value terms had iocreased from Rs 671.27
crores in 1983-84 to Rs. 855.8 crores in
1984-85 and to Rs. 91336 crores ia
1985.86.

(¢) Does not arise.

SHRI THAMPAN THOMAS : Sir, in

the statements it is shown that the export
from Cochio has decreased considerably, but
the apswer 10 part (b of my guestion says
‘00", It says that the exports have increased
value-wise, in terms of amount. | am not
_going into the details My specific question is
about the ouavtity | weuld like 10 kpow one
thing Recently abso, | hed ashked a question
sbout the export of frog legs Frog legs were
vsed 10 be exported frem Cochin Port 1w
USA and other countries, But row {rogs sie
included under ‘wild animals’ and caiching of
frogs is prohibited. Therefore, frog legs are
not being exported from Kerzla and 'thou-
sands of people were rendered unemployed on
this count because caiching frogs tas been
prohibued. 1 would like to know the ertitude
of the Government of India in this matter

SHRI P. R. DAS MUNSI : As regards
part (b), as the Hoo Member has stated, it
is pot a fact that the export performarce in
Cochio is not satisfactory. Iv is satinfactory
I can give you the figures In spices, in 1984
4 520 mxctric  tcores amountirg o
Rs 96 37 crores were exporied In 1985 the
quanity was 27 S§6 metric tonnes. There
vwis 8 decline bat the gnit valve realisation
was higher, whch stcod at Rs 111.20
crores. lo 1986, the gquanmuly of spices
cxported was 54,749 melric tonnes and the
unit value was Rs. 258.6) crores This it as
far as spices are concerned. In gencral also,
as | have stated carlizr in  the answet itself,
we have increased the export performance
in Cochin Port from Rs. B85S &1 crores in
1981-84 1o Rs. 913 36 crores in 1984-85,
Upto December this year also, our petfor-
mance is satisfactory pt Rs 760 FO crores in
comparison to Rs. 626 38 crores last year,

As regards the export of frog leps, it bas
just been banned from February. It was a
cabinet decision in order to mainiain the
ecological balance. There are many other
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reasons concerning the eovironment. For
thesh reasons the export of frog legs is

SHRI THAMPAN THOMAS ' In the
month of February 1986, there was a case in
Cochin where about Rs. 11 crores worth of
exports could not be made by one agency on
account of their not taking the EGC—Export
Guarantee Certificate as a guarantee for
export. But instead of that, they wanted
a L C. Therefore, the export could not be
done It is a serious case that in the Cochin
Port such interventions by some agencies are
taking place and the exports are being pro-
hitited and the extent 10 which the exports
could have been done, are not done. 1 would
like to know as to why the EGC—Export
Guarsptee Certificate which could be consi-
desed s a document fo- 1he purpose of
exrort was not considercd so and why they
were again insisting on a letter of credit, i. e.
L C. _why is it done? | want to know
whether this has come in the way of export
promotion in the Cochin Port? Thisis a
specific case which has come 10 my notice
where in the month of Februsry 1986 Rs.1]
crores worth of exports could pot be made.
What is the policy of the Government in this
matter. When there is EGC, will you insist
onal C. too?

SHRI P. R. DAS MUNSI : If the Hon,
Members refers the case specifically to us, |
shall look into it.

SHRI S. JAIPAL REDDY : 1 can under-
stand the banning of frog legs, Sir. But why
should that be considered as a wild animal ?

PROF. MADHU DANDAVATE : Itis
e mild animal !

MR SPEAKER : Very mild !

DR. DN REDDY :1 would like 10
know from the Hon. Minister, whether he
will inform the House if the Government
has imposed a ban on the export of frog
legs. It is a great friend of the farmer. May
I know whether the Governmept will consi-
der 1o impose a ban on the export of frog

legs ?

THE MINISTER = OF COMMERCE
(SHRI P. SHIV SHANKER) : My colleague
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has already said that by virtue of the noti-
fication, dated 9 March, 1987, the Depart-
ment of Environment has banned the export
of frogs legs. (Imterruprion) Sir, there are
reports that it is being smuggled to Bangla-
desh.

MR. SPEAK®R : Next Question. Shri
Chintamani Jeca.

Export Processing Zone for
Orissa

*438. SHR! CHINTAMANI JENA
Wil the Minister of COMMERCE be

pleased to state :

(a) whether Orissa Government bas
requested Union Government for establishing
an Export Processing Zone in Orissa;

(b) if so, the details thereof igcluding
the date when request was made, the site
suggested and the cost involved:

(c) whether the request has been accep-
ted; and

(d) if not, the reasons therefor and
whether Union Government would recon
sider their decision in view of the vast
potential of the State ?

THE MINISTER OF COMMEFRCE
(SHRI P. SHIV SHANKER) : ‘a) Yes,
Sir. -

(b) The Chief Minister of Orissa has in
his letter of 30th January, 1987 written for
considering favourably the suggestion for
establishment of an Export Processing Zone
at Bhubneshwar. No detailed estimates of
the project have been made but in a feasi.
bility study carried out by the TDA In 1983
they had assessed the cost at Rs. 12 crores.

~ (c) and (d). The possibility of establish-
ing new export processing zones s coosi-
dered on the basis of potential of an area for
exports, availability of infrastructure sopport,
industrial potential of the area, communica-
tions and transport facilities etc. and the
resources available for the purpose. It has
not been possible to accept the request so

f(
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WRITTEN ANSWERS TO QUESTIONS

(English)

llau-ulhuln of garment export
policy

*420 SHRIMATI D. K. BHANDARI :
Will the Mipister of TEXTILES be pleased |

10 state

(a) whether Government are considering
to dispense with the current garment ecxport
policy;

(b) if so, the reasons for the move;

(c) whether Government are also con-
templating to rationalise the current policy of

garment export; and

(d) if so, the details of such rationalisa-
tion ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (3) to (d). The Export
Entitlement Distribution Policy for” garments
is being announced every year. The current
policy was snnounced in October, 1986 and
is working satisfactorily with increased ex-
ports. Further ratiooalization of the policy,
if necessary, would be considered at the time
of formulsting the Policy for the pext year.

[Franslation)
Exporters of laferior goods

432. SHR! BALWANT SINGH
RAMOOWALIA : Wil the Minister of
COMMERCE be pleased to state :

(a) the number of persons/orgsnisations
punished for exporting inferior goods in
1986 and the nature of punishment given to
them; and

(b) the steps being*taken 1o ensure that
such cases do not occur In future ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Export
Iospection Agency has, filed complaiats
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turers in the Courts for alleged export of

inferior goods in 1986. The CCl & E has
debarred two parties during 1986 from
receiving export licence or from exporting any
goods. ’

(b) Apart from systems improvement the
surveillance over exporters/manufacturers has
also been intensified by Fxport Inspection
Agencies.

[ English)

Exteasion of term of Manicipal
Corporation of Delhi

*437. SHR! BHATTAM SRIRAMA.-
MURTY : Will the Minister of HOME
.AFPMRS be pleased to state :

(a) the reasons for extending the term of
the Municipal Corporation of Delhi by one

(b} when the election to the Municipa!
Corporation of Delhi is likely to be held ?

THE MINISTER OF HOME AFFAIRS
(S BUTA SINGH) ; ‘a) and (b). The term
bas been extended as it was considered that
the elections to the Metropolitan Council
Delhi which are due in early February, 1988,
snd the Municipal Corporation of Delbi
might be beld simaltaneously in the interest
of economy, and to avoid, in the present
context, strain on the Administration.

Hotels In Joint Sector

*439. SHRI AMARSINH RATHAWA :
Will the Minister of TOURISM be pleased
(0 state

{a) whether the ITDC is coosidering to
construct hotels in joint sector in collabora-
tion with the State Corporations;
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(b) if so, the details thereof and the
pames of the cities where these hotels will be
established;

(c) the terms and conditions thereof;
and

(d) whether Government are considering
to build Janata hotels in each metropolitan
city for the Government employees and other
middie class people ?

THE MINISTER OF TOURISM
(MUFTI MOHD¢ SYED) : (a) o (c). ITDC
is presently constructing six joint venture
hotel projects in collaboration with the State
Governments/Corporations the details of
which are given in the statement given below.
The terms and conditions inter alia include :

(i) Equity contribution to be in the
ratio of §1:49 by ITDC and the
State Government/Corporation res-

pectively,

(i) Promotor and Co promotor shall be
ITDC and the State Government/
Corporation respectively;

(iii) Equal number of members shall be
nominated do the Boards of the
joint veature company by the
promotor and co-promotor; while
the Chairman of the Company
shall be the nominee of the
Promotor, the Managing Director
shall be the nominee of the Co-
promotor; '

(iv) The Management of the hotel shall
vest with the Promotor so long as
equity shares are held by the
Promotor,

(d) ITDC has already constructed an
economy class Hotel in New Delhi viz.
Ashok Yatri Niwas for budget tourists.
However, ITDC has no scheme to construct
Janata hotels during the Seventh Five Year
Plan, - '
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Fire ln Kirti Nagar, Delhi

*440. SHRIMATI N. P. JHANSI
LAKSHMI :
SHRI C. MADHAV REDDI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a printing press and goods
worth several crores of rupees were destroyed
in a fire in Kirti Nagar industrisl area io
Delhi on 30 December, 1986;

(b) if so, whether investigation has beco
made into the cause of the fire; snd

(c) if so, the outcome of the investiga-
tion ? .

THE MINISTER OF HOME AFFAIRS
(S BUTA SINGH) : (a) A fire broke out io
the premises No 9/54, Kirti Nagar Indus-
trial Area, New Delhi on the 30th Decanhﬂ.
1986. The major portion of the premises
was occupied by Ms T & R Industries and
a portion by Surya Press. The estimated loss
as reported to the Delbi Police is about

Rs. 60 lakbs,

™) and (c). A case under section 436
IPC has been registered at the Police Station
Kirti Nagar and the investigation, including
analysts by the Central Forensic Science

Labaratory, s in progress.

[ Translation)

Allotment of land to ex-servicemen
n U.P,

*441. SHRI HARISH RAWAT : Will
the Minister of DEFENCE be pleased to
state :

(a) the number of ex-servicemen in
Uttar Pradesh who have been awarded
Paramylt Chakra, Vir Chakra, Mahavir
Chakra for showing gallantry, district-
wise,

(b) whether there is any scheme to
allot agricaltural and residential land s
reward to these ex-servicemen;

Written Answers i

(c) if so, whether all such servicemen

bave been allotted land in Uttar Pradesh;

and

(d) if not, the steps being taken (o
ensure allotment of Jand to all such éx-
servicemen 7

THE MINISTER OF DEFENCE (SHRI
VISHWANATH PRATAP SINGH) : Param
Vir Chakra, Mahavit Chakra and Vir
Chakra are awarded to Defence personpel for
their conspicuous bravery or acts of pallantry
in the face of cnemy. The number of reci-
pients of these awards in Uttar Pradesh is
1 93. The District-wise break up is given in
the statement below,

(b) o (d). The Central Government bas
po scheme to allot agricultural or residential
land to the winoers of gallantry awards.
State Goveroments, at their discretion may,
however, allot land for agricultural/resi-
dential purposc 10 the winners of gallantry
awerds. According to information available,
the Government of Uttar Pradesh bhad a
scheme of alloiment of sgricultural land on
lease, subject 1o availability of land, in Khsm
area of Tarai and Bhabar Government
Estate o Nainital disctrict, to certain
categories of persons, including gallantry
awards winners, provided they are permanent
residents of a district in Kumaen and
Garhwal divisions, but it is reported that no
land has been allotted and the scheme has
been discontinued from 1986,

While there is no separate reservatiop
for gallantry awards winners in allotment of
residential house sites, there is a° reservation
of 4 per cent in allotment of houses and plots
by UP Avas Vikas Parishad to serving defence
personnel, ex-servicemen and the dependents
of those killed in action and priority in
alloiment of plots developed by Nagar
Palika 1o ex-servicemen. Information about
the oumber of plots allotied is not available.

Statement

District wise awards of PVC, MVC
and Vir Chakra for the State of U.P.

Name of District ~ PVC  MVC  Vr. C

i 2 3 4
. Sbabanjahanpur | ¥ .
2. Gw 1 1 pee
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1 2 3 . 4

3. Dehradun | 7 22
4. Aligarh 1 1
5. Agra st | 3
6. Allahabad : 2 s
. 7. Almorah | 16
8. Azamgarb . 2
9. Baharaich 1
10. Balia 2
11. Basti - 1
12. Bulandshabar 1 9
13. Chamoli 1 . 11
14. Fatehpur ' i
15. Etah sae 1
16. Faizabad 2
17. Gorakbpur 1
18. Lucknow i i 10
19. Kanpur - 3
20. Mathura 1
21. Mainpuri 4
22. Meerut 4 10
23. Muradabad 1
24. Muzaffar Nagar ... 1 2
25. Pauri Garhwal ... 1 14
26. Pithoragarh . 1 20
27. Pratapgarb 1
28. Rampus 1
29. Sabharanpur 1
30. Sultanpur 3
31. Tehri Garhwal ... o0 3
32. Ugnao : 2
33. Nainital 1 5
34. Varapasi ses 4
35. Ghaziabad oes 2
Total 3 23 165

Terminology Bank for Hiedi
*442. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of HOME

AFFAIRS be pleased (o state §
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(a) whether Government have received

a suggestion to set up a terminology bank
to promote the use of Hindi in official work;

(b) if so, | whether Government bave
taken any action on this suggestion;

(c) if so, the details thereof ; and
(d) if pot, the reasons therefor ?

THE MINISTER OF HOME AFFAIRS

" (S. BUTA SINGH) : (a) Yes, Sir.

(b) to (d). The proposal was considered
but due to resource constraint it could not
be include in the Seventh Five Year Plan.

Ex-servicemen Development
Corpaeations

443. SHRI ANADI CHARAN DAS:
Will the Minister of DEFENCE be pleased
10 state :

(a) the names of the States where Ex-
servicemen Development Corporations are
functioning;

(b) the total amount of loans given to
ex-servicemen by these Corporations for
their rebabilitation during the last three
years; and

(¢) the amount of assistance given by the
Union Government to these Corporations
for this purpose ?

THE MINISTER OF DEFENCE (SHRI
YISHWANATH PRATAP SINGH) @ (a)
There is po Ex-servicemen Development
Corporation in  any State, However,
Himachal Pradesh and Puajadb bave uub-
lished Ex-servicemen Financial Corporations.
In Tamil Nadu, Tamil Nadu Ex-servicemen
Corporation bas recently been formed.

(b) Information about the amounts of
loans given o ex-servicemen by the Ex-
scrvicemen Corporations, Himachal Pradesh,
Punjab and Tamil Nadu, during the last
three years in shown in the statement given
below,

(c) No financial assistance has been given
by the Union Government to fthe Ex-
servicemen Finaocial Corporations estab-
lisbed in Himachal Pradesh, Punjab md
Tamil Nadu,



Written Ansners

41 Written Answers CHAITRA 6, 1909 (SAKA)

Amount of loans given to Ex-servicemen by the Ex-servicemen Corporations

42

Years Amount given

No. of Ex-servicemen
(Rs. in lakhs) beneficiaries

(1) By Ex-servicemen Corporation, Himachal Pradesh
1984-85 Margin money Loan 8.09 85
1985-86 Margin money Loas 7.00 202
1986-87 Margin mooey Loan $5.94 151

(2) By Punjad Ex-servicemes Corporation, Punjab
1984-85 Loan 133.50 1284
1985-86 Loan 197.84 o 1818
1986-87 Loan 158.00 1289

(3) By Tamil Nadu Ex-servicemes Corporation, Tamil Nadu
N 1 L

e e e — e s — —— -

Export of spices in consumer packs

*444 SHRI K RAMAMURTHY : wiull
the Migister of COMMERCE be pleased to
state

(a) whether in order to meet competr
tion in the world market, the export of spices
is to be made o consumer packs instcad of
o bulk; and

(b) f s0, the steps being taken o this
direction ?

THE MINISTER OF COMMERCE
(SHRI P SHIV SHANKER) : (a) It is desir-
able 10 eaport spicies in consumer packs in
prefercnce to  bulk exports to popularize
Indian Brands and jocrease uoit  value
realisation.

(b) Some of the steps taken 1o increase
expoits of spices in consumer packs are grant
of high rate of Cash Compensatory Support,
import replenishment, evolution of suitable

Shops in ITDC Hotel

*445. SHRI MOHANBHAI PATEL :
Will the Minister of TOURISM be pleased
10 state :

(a) whether the ITDC is considering to
open shops in its hotels for foreigners;

(b) whether persons other than foreign
tourists will be permitted to purchase items
from these shops;

(¢) whether the items will be sold at
the rates obtaining in duty-free shops; and

(d) if not, on what basis the rates would
be fixed and how it will attract customers ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b).
ITDC has a proposal to set up a Duty Paid
Shop in Kanishka Hotel, New Delbi for
selling goods to foreign tourists as also te
nou-resident Indians.

. (e) No, Sir,

(@) The selling price of goods will
include the element . of customs duty plus
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nominal margin of profit. In order to
attract customers, only such goods will be
stocked in the shop which are normally

purchased by the foreign tourists/non-resident
Indians and are not available anywhere else
in the country.

PAK infiltrators settiing slong Indira
Gapdhi Canal

*446. DR. B. L. SHAILESH : Will the
Minister of HOME AFFAIRS be pleased to0

(a) whether Government m.am‘e'o{
the Pakistani infiltrators from adjoining Sqd
settling along the Indira Gandhi Canal in

Rajasthan; and

(b) if so, the preventive steps being taken
in this regard ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) and (b). Facts are
being ascertained from the Government of
Rajasthan and will be placed oo the Table

of the House on receipt

Computerised Criminal identification
system by Delbi Police

448. SHRI CHIRANJI LAL SHARMA .
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) at what stage the proposal to moder-
pise the crime detection with a computerised
criminal identification system by Delhi Police
stands; and

(b) the main features of the scheme ?

THE MINISTER OF HOME AFFAIRS
(5. BUTA SINGH): (a) Sanctios for
purchase of a computer with complementary
staff for Delbi Police bas been given. Various
formalities for the purchase of the computer
bave already been completed by Delhi

(b) Records pertaining to criminals,
stolen motor-vehicles and other
missing persons, persons released from ‘the
Jails, service particulars of Police personnel,
etc, wounld be stored in a computerised data
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bank. The computer will also be used in
crime detection and identification of
criminals.

Utilisation of plan outlay for
Plastation Crops

4486. SHRI BANWARI LAL BAIRWA :

Will the Minister of COMMERCE be pleased
to state

(a) whether it is a fact that an ambunt
of Rs. 12 crores remained unutilised out of
approved plan outlay of Rs. 40.46 crores
for Plantation Crops in the year 1985-86,

(b) whether it is also a fact that the
shortfall in utilisation of Plan outlsy was
mainly due to non-fivalisation of certain
schemes by the Tea Board, Coffee Board and
Rubber Board; and

() the outlay for the year 1986-87 and
the steps taken by Government 10 mprove
the cfficiency of various Boards for peedy
tncrease of schemes to ensure full wtilisation
of plan outlay ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR! P. R
DAS MUNSI) : (a) and (b). As agaiost 1he
original spproved budgetary plan outlay of
Rs. 37.89 crores for 1985-86, the revived
budgetary outlay was of Rs. 22 23 crores
for the Commodity Boatds dealing with the
plantation crops. However, the gross eapen.
diture during 1985-86 was of 1he otder
Rs. 29.17 crores. The downward revision of
plan outisy was mainly due to comfortable
internal resources position and also due o
the recasting of some schemes.

(¢) Total revised outlay for I986-837 i
Rs. 29.30 crores. Government is regularly
monitoring the progress of schemes and
expenditure thereunder to ensure optimum
utilisation of approved outlays.

Liftiag of ban on import of lndian
fish by Italy

4487. CH. RAM PRAKASH : Will the

Minister of COMMERCE be pleased to
e :

(a) whether it is a fact that laly has
lifted the ban oo import of fish from India;
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(b) if so, the quantity of fish likely to be
imported from India by Italy; and

(©) the carnings'therefrom ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Yes, Sir.

(b) and (c). Prior to the imposition of
the ban, the quantity of marine products
imported from lodia by laly during from
1984-85 and 1985-86 was (35 tonnes
valued at Rs. 35.37 lakhs and 284 tonnes
valoed at Rs  5],55 lakbs respectively.
Futare export to ltaly cannot be predicted
precisely at this stage.

Import of sophisticated weapons

4488. PROF. MADHU DANDAVATE:

Will the Minister of DEFENCE be pleased
o state :

(a) whether it is a fact that Jodfa has 10

depend beavily on impors  for sophisticated
.weapons required for defence;

(b} if 80, the steps taken duriog the past
five years 10 reduce our dependence on
imports from foreign countries; and

(c) the percentage of reduction in the
import of sophisticated weapons in 1he last
five yean ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT IN THE MINISTRY
OF DEFENCE (SHRI ARUN SINGH) : (a)
o (€. Seclective mport of sophisticated
weapons i resoried 10 as and when the

fequisite  equipment is not available indi-
fcoously.

Appropriate measures have been taken
to reduce our dependence on imports through
Indigenous development/production of scveral
sysiems,

[ Transiorion)

4429 SHR! SHANTI DHARIWAL :
Will the Minister of COMMERCE be pleased
10 state ]
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(a) whether Government propose to boost
export of sports goods; and

(b) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF COMMERCE
(SHRI P SHIV SHANKER) : (a) Yes, Sir.

(b) The measures initiated to boost
expart of sports goods include supply of
essential indigenous raw materials as well as
imported inputs st internatioual prices to
manuofacturers for export production besides
undertaking promotiona! sctivities to belp
industry to develop products and markets,

( English)

Prodaction of sophisticated Radar by
Bharat Flectronics Limited

4490. SHRI MULLAPPALLY RAMA-
CHANDRAN : Wil the Minister of
DEFENCE be pleased to state :

(a) whether the Bbarat Electronics Lad,
(BEL) has commenced wosk on the produc-
tion of a sophisticated radar to detect low
flying objects; and

b) if so, the details of progress made
including time and funds likely to be involv-
ed in mpleun.tbe(ml phase of the pro-

ject ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY

OF DEFENCE (SHRI SHIVRAJ V. PAT 1L):

(a) Yes, Sir.

(b) This radar was originally developed
by Electronics and Radar Development Esta-
blishment, Bangalore and is being produced.

It would not be in the interest of patiooal
security to disclose details regarding progress
of the project implementation.

Transistor bomb explosion

4491. SHRI PARASRAM BHARDWA] :
Will the Minister of HOME AFFMBS be

pleased 10 state ;

¥
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(a) ‘'whether any foreign markings were
found in the transistor bomb _explosions
which occurred in different parts of North
India during 1985-86 till date;

(b) if so, their details;

(c) whether any protest was lodged with

the countries concerned; and

(d) the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM.
BARAM) : (a) According to available infor-
mation no foreigd markings came to the
notice in the transistor bomb explosion cases.

(b) to (d). Do not arise.

Import of Soyabean

4492, SHRI LAKSHMAN MALLICK :

Will the Minister of COMMERCE be plcased
to state : _

(a) whether Government have decided to
import soyabean:

(b) if 5o, whether the farmers’ organisa-
tions have expressed their unhappioess over
this proposal; and

(c) if s0, the facts thereof ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) - (a) No, Sis.

(b) and (c) Do not arise in view of (»)
above.

Ships repaired by Mazagon Dock
Limited

4493. SHRI C. JANGA REDDY :
’ DR. A. K. PATEL :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the number of ships repaired
by Mazagon Dock bhas come down from
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aboyt 3,000 a couple of years ago to around
600 now;

(b) if so, the reasons therefor;

(c) whether instead of the projected
profit of Rs. 14 crores, the company has
suffered a loss of about Rs. 13 crores in
1984-85 and Rs. 20 crores in 1985-86;

and

(d) the remedial steps being taken ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ
V. PATIL): (a) and (b). Ship repair task
undertaken by MDL has come dowo from a
maximom ever of 8§46 ships in 1975-76 w
55 ships in 1985-86. This bas beco mainly
on account of world-wide recession in ship-
buildiog industry and MDL's capacity now
primarily*being commitied to building of new
vesells, sophisticated warships and other
major offshore equipments.

(¢c) The Company suflfcred a pet loss of
Rs. 1294 crores in 1984-85 as agaiost pro-
jected profit of Rs. 16.10 crores and a net
loss of Rs. 38.97 crores in | W5-86 which
includes Rs. 19.61 crores on account of pre-

vious years' adjustments.

(d) As corrective action, Goverament
resorted to immediate removal of the then
Chairman-cum-Maasging Director and Direc-
tor (Finance). It was also decided 10 replace
the then Director (Offshore) as well a3 Direc-
tor (Shipbuilding). The Company was asked
to formulate an action plan to ensure an
action plan to eosure build up of systems to
avoid recurrence of such a situation. A task
force has also been constituted by the Com-
pany to look ioto its operations from the
poiot of view of techno-economic viability,
review iovestment decision in respect of capi-
tal projects and formulate guidelines for

future growth.

Suggestions of PICCI about
functioniag of joint veatures

4494. SHRI SOMNATH RATH : Will
the Minister of COMMERCE be pleased to
state :
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+ (a) whether it is a fact that the Federa-
tion of Indian Chambers of Commerce and
Industry (FICCI) has suggested changes in
the functioning of joint ventures abroad; and

(b) if 50, the main features of the pro-
posals and the reaction of Government in
this regard ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
No formal proposal, sugpesting changes in
the functioning of joint veotures abroad, has
been received from the Federation of Indian

Chambers of Commerce and Industries. .

However, a workshop on *'Indian Joint Ven-
tures Abroad and Project Export™ was orga-
nised by the Federation on 10th September,
1986 The Report of the workshop indicet.
ing the views of the participants, was sent to
the Ministry by FICCI. Certain amendments
to FERA suggested by FICCI are under
consideration in the Ministry of Finence.
The existing guidelines for approving joint
ventures abroad were revised recently in
September, 19§84

Demand of lodian iron ere abroad

4495. SHRI MOHANBHA! PATEL :
Will the Minister of COMMERCE be pleased
1o state :

(a) whether there is a great demand of
Indian iron ore in foreign countries; and

(b} if so, the steps being taken 1o locate
mare markets and 10 increase the export of
iron ore during the year 1987-88?

THE MINISTER OF COMMERCE
(SHRI P. SHIY SHANKER): (a) and (b).
Indian iron ore has to face stiff competition,
due 10 a situation of over-supply of iron ore
in the world, and recession in the steel indus-
try, particalarly, in Japan which is the princi-
pal market for Indian iron ote Export
markets in commodities like iron Ore have
1o be developed over a period of time.
Following important steps have been taken
10 promote iron ore exports :

() MI.;apum sales on long term
basis through signing of long term
agreements with foreign buyers of
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* (W) Efforts to diversify iron ore exports
o new markets. Mincrals and
Metals Trading Corporation pas
been able 10 eoter, new markets
like China and Poland;

(i) Improvements have been brought
about in iron ore handliog facilities
at various ports through constant
interaction with port authorities;
and '

.

(iv) Efforts are being made for develop-
ment of infrastructure, at ports so
as to make ifon ore exports more
competitive. Madras Port has al-
ready been deepened (o receive large
sized vessels upto 130,000 DWT
coapacity. Proposals are under consi-
deration 10 increase the capacity of
other major ion ore handling
ports.

Recovery of amount doe from Libya
and Iraq to Indian firms

4496. SHRI K. RAMAMURTHY :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state

(a) the sicps taken to recover the
amount which Libya owes to Indian firms
in the form of outstanding paymenis on
contracts for various projects,

(b) whether the individual Indian firms
working in Iraq are not satisfied with the
deferred payment procedures  offered by
Irag;

(¢) if so, the total amount duc from
Iraq; and

(d) the steps proposed to be taken to
recover this amount from Iraq ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 EDUARDO FALEIRO): (a).
Government have taken up with the Libyan
authorities al a high level the need to settle
the outstanding dues of Indian wqgukm
The response of the Libyan authorities is

awaited.

(b) to (d). Government have motilfcd
the most attractive available deferred pay-
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ments with Iraq for settlement of amounts
due. The Indian comipanies concerned have
begn associated with arrangements worked
out. It would not be in the public interest
to disclose the amount still due as this is
in the domain of relations with a foreign
Government.

Training to ex-servicemen

4497. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
DEFENCE be pleased 10 state :

(a) the number of defence personnel
retired doring the last six months of
1986-87;

(b) the number of ex-servicemen trained
under the various rchabilitation schemes;
and

(c) the number of persons found place-
ments through Directorate General of
Resettiement ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) During the period
from July to December, 1986, 19,479
Defence personoel have retired.

(b) The rumber of d-fence personnel
trained during 19%56-87 (il Feb. 87) under
rehabilitation training schemes s 8180,

(c' 11,745 personnel have been pgot
re-employment during the period from
January to June, 1986 Information for the
period July 1986 to December 1986 s not
yet available.

Journals brought out by 1 C.C R,

4498. SHRI SALEFM |. SHERVANI :
Will the Minister of EXTEFRNAL AFFAIRS
be pleased to state :

(a) the details of journals being brought
out by the Indian Council for Cultural
Relations and when the last issug was
brought out; ‘
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(b) whether it is a fact that the journals
are never brought out on prescribed dates
and to cover up the delay combined issues
are brought out; and

(c)ifw.mcnuouthud;t?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) The
ICCR publishes quarterly jourpals in
Spanish, Freoch, Arabic, Hindi and English.
The details of the last issves published in

_each case is given below together with the

dates of their release from the press ©

Sl Name of List issue

No. Journal

1. Indian Horizons Vol. XXXIV Noa.

(English) 3-4 of 1985
(Released on
13-10-1988)
2. Gangananchal Vol. IX No 3 of
(Hindi) 1986 (Relcased oo
2-1-1987)
3. Thaqafatul Hind Vol. XXXV Nos.
(Arabic) 3-4 of 1984
(Released on
8-10-1986)
4. Papcles de Ia Vol. XV No. | of
India (Spanish) 1986 (Released o0
14-10-86)
S, Recontre Avec Vol XIV Noa. 1-2
L'inde of 1985 (Released

on 14-10-1986)

6. Africa Quaterly Vol. XXIIT Nos.
- (English) 1-2 of 1984
(Released on
15-11-1986)

-

(b) and (c). No, Sir. Journals published
by ICCR have rormally been on tme.
However, during 1983 to 1985 doe to
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exceptional circumstances, some issyes of
the journals bave been delayed. The main
reasons for this delay are :

(i) After the retitement of Dr. J.
Mangamma in 1983, the post of
Editor of publications remained
vacant until the return of the
previous incumbent from earned
leave in October, 1984,

(1) New Editors had to be brought in
place for the Arabic, French and
Hindi quarterlies. They are all
pow in place.

(i) Also, in order to increase the
efficicocy and get-up of the journals
we have bad 10 change from the
letterpress method to the photo-
COMPOLIng Process.

Some combined Ilwsues of the journals
have been brought out not to cover uwp the
delay in iwue, but in order to make up for
lost time and io accordance with the sugges-
von for urgeat action made by the publica-
tion Committee of the ICCR.

Move to raise buffer stock of raw jute

4499 SHRI SANAT KUMAR
MANDAL : Will the Miaister of TEXTILES
be pleased to state :

a) whether there s sny move o raise
the quantity of raw jute bufler from the
present level of 6 lakh tonnes as a siep o
stabilise jute prices;

(b) if so, the proposed- level of the
buffer stock; and

~ (c) the preliminary steps taken by the
Jute Corporation of India in this regard
%o far ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) No, Sir.

(b) and (¢). Do not arise,
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Recruitment of SC/ST in CISF

4500. SHR1 SIMON TIGGA : Will
the Minister of HOME AFFAIRS be pleased
to siate @

(a) the total opumber of candidates
tecruited in the recent Central Industrial
Security Force recruitment that took place
in Jawabarlal Nehru Stadium from 25§
February 1o 3 March, 1987, grade- wise;

(b) the total oumber of Scheduled Cas'e
and Scheduled Tribe candidates in each
grade and their percentage, and

{c) the steps taken by Government to
ensure recruilment upto the prescribed
percentage of S:heduled Caste/Scheduled
Tribe candidates ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER Ofr STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM, . (a) and (b). Ducto a
very large number of candidates, the process
of selecuon and recruitment bas not becn
completed so far and is still going on. It
i not, therefore, possible to state at this
stage the total number of persons recruited,
and the number of candidates taken from
the Scheduled Castes/Scheduled Tribes.

(<) Comprehensive guidelines in this
behalfl are already in  existence and the
need for their strict compliance is impressed
uppn the coocerned authorities as and when
NECessary.

‘Rain Baseras’ ian Deihi

4501. SHRIVIJOY KUMAR YADAV :
Will the Minister of HOME AFFAIRS be

plecased to state :

(a) the number of ‘Rain Baseras’ for
the pavement dwellers in Delhi;

(b) the total capacity of each of these
Rain Bascras;

(¢) the total amount spent on build ing
and maintepance of the Rain Bascras,
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(d) what is the space per person aod

other facilities per person made n!nihbh |

in the Rain Baseras; and

(¢) the provisions made for Rain
Baseras during the Seventh Five Year Plan
for Delhi 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) There
are 10 permanent/temporary night shelters
managed and controlled by the Slum Wiog

of DDA.

. (b)

SL Location of the Capacity
No. night shelter

Permanent

1. Railway Station 1000 inmates
2. Labori Gate 150

3. Delhi Gate 150 .
4. Andha Mughal oo

§. Katra Maula Bux 110 .

6. G. T. Road, Shahdra 100
Temporary

7. Boulward Road 150

8. Karol Bagh - 100

9. Turkman Gate 218,
10. Azadpur Mandi .

(Jabangirpuri) 300

(c) Rs. 32 thousand was spent on thew
maintenance during 1986-87,

(d) No specific space is allotted 10 @
person. Facilities of blankets, jute-mating,
electric fans, colour T.V., daily News papers
are available in all Night Shelters while
toilet facilities have been provided in most
of the night shelters.

(¢) An outlay of Rs. 3 crores exists
under the Seventh Five Year Plan for
~ Raio  Baseras-construction  of Vishram
buildings,
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India’s entry jo international meat
market

4502. SHRI HARIHAR SOREN : will
the Minister of COMMERCE be pleased to
state :

(a) whether efforts have been made to
enter international market for meat, *

(b) if so, the countries to which Indian
meat has been exported;

(€) whether there is potential in the
country for the export of meat: and

(d) il so, the steps taken to increase the
export of mest ?

THE MINISTER OF COMMERCE
(SHRI P SHIV SHANKER): (a) Yes,
Sir.

(b) Meat from Indis has been traditio-
nally exported to among others, the United
Arab Emirates (UAE), Kuwait, Bahraio,
Oman, Quatar, Malaysa, Mauritius,
Peoples’ Democratic Republic of Yaman
(PDR Yemar', Fgypt and Yeman Arab
Repubiic.

() Yes, Sir, there v comiderable
potential for export of Meat in view of
India’s large buffalo, sheep and goat
population.

(d) Steps taken to increase export of
meat include export amistance measures
such as grant of import replenishment, Cash
Compemsatory Support, visit of delegations
from major importing countries, facilitating
import of processing machinery; etc.

[Tra slation)
Engise constrection factory ia Sagar,
Madhya Pradesh
4'0). SHRI NANDLAL CHOU-

DHARY : Will the Minister of DEFENCE

be pleased to state :

(a) whether any survey for the proposed
production by M/s. Bharat Barth Movers
Limited in Sagar, Madhya Pradesh bas been
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(b) Hno,thommw

{c) the time by which final decision on
the project is likely to be taken ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V_PATIL):
(a) to (c). No survey has been undertaken
for selection of the site in respect of the
project for manufacture of diesel engines
by Bharat Earth Movers Limiled for their
earth moving equipment. The rroposal s
still under consideration of the Government.
Various requests bave been received suggest-
ing locatioas for the project, including Segar
District in Madhya Pradesh. Location of
the project would, however, be decided on
merits as and when a decision is taken
regarding investment i the project.

(English)

News-item captioncd “us lo we
Ocean fog SDI™

4504 SHRIK. S. RAO : Will the Minj-
ster of EXTERNAL AFFAIRS be plcased to
state

(a) whether the aticution of Government
bas beenn drawn 10 & pews-item captioned
“U.S. to use Occan for SDI™ appearing in
the lodian Express oo the 5 March, 1987;

(b) if so, the reaction of Government
thereto;

(c) whether Government's pernussion has

beea taken by the United States for using the
Indian Ocean for its Star War programmes;
and

{(d) if not, action taken or proposed to
be taken in this regard ?

~ THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO): (a) Yes,
Sir. .

(b) Government iy firmly opposed (o the
militarisation of, and the eXteosion of the
Arms race into, Outer Space as well as to
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: militarisation of the Indian Ocean. This

stand has been forcefully expressed in various
multilateral fora such as the United Nations
Geoeral Assembly, the Conference on
Disarmament and the Non-Aligned Move-
ment,

(c) No, Sir.

(d) Government will continue its efforts
to secure implemeptation of the 197) United
Nations Declaation of the Indian Ocean as
a Zone of Peace.

Deportation of people of Indian origin
with Pakistani citizeaship

4505, SHRI V.S VIJAYARAGHVAN :
Will tbe Munister of HQME AFFAIRS be
pleased 1o state ;

(a) the number and other details of cases
involviog people of Indian origin with Paki-
stani citizenship deported from Kerals during
the past two ycars;

'b) whether these cases were fully exa-
mined from all angles including the humani-
tarian angle,

{(¢) whether representations were made
ty some or all of them against deportation;
and

d) if so, in how many cases deportation
orders were revoked ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) 50 Pakistani pationals were
deported from Kerala State 1985 and 1986.

(b) to (d). The State Governments are
empowered to deal and decide such cases in
accordance with the provisions to Foreigners
Act 1946.

Publishiog of ‘‘Sainik Samachar"',
Telogu Edition

4506. SHRI S. PALAKONDRAYUDU :
Will the Minister of DEFENCE be pleased
fo state :
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(a) whether it is a fact that “Sainik
Samachar™ Telugu edition is not being publi-
shed regularly since 1984,

(b) if so, the reasons therefor; and

(¢) the action taken by Government to
regularise this publication ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT IN THE MINISTRY
OF DEFENCE (SHR! ARUN SINGH):
(a) to (c). Due to some problems with the
printers, the publication of the Telugu edi-
tion of Sainik Samachar, aloogwith s*ven
other indian language editions had to be
suspended upto June, 1985. Since June,
1985, however, the Telugu edition is being
published regularly.

Combatiag with terrorism by SAARC

4507. SHRI E. AYYAPU REDDY :
Will the Minister of EXTERNAL AFFAIRS
be pleased 1o state :

(a) whether the Regional Cooperation on
combating terrorism was a task, which
SAARC set for itsell immediately on its
establishment at Dbaka oo December 8,
1985;

(b) whether a group of cxperts on terro-
rism was set up and if so, whether the sald
group has made any recommendations:

(¢c) the progress made so far on thi
issue; and

() whether Government of India bas
submitted any specific proposals on terrorism
for acceptance by the group of experts of the
SAARC ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a) At the
first SAARC Summit in Dhaka in December,
1985, the Heads of State or Goveroment of
the SAARC member countries agreed to
examine the problem of terrorism as it affects
the security and stability of SAARC member
States with a view to cooperating among
themselves to solve the problem.
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(b) and (c). Yes, Sir. The Group of
Experts completed its work. lts report will
be considered at the pext session of the
SAARC Council of Ministers,

(d) Yes, Sir.
Third fleet for Indian Navy

4508. DR. KRUPASINDHU BHOI:
Will the Minister of DEFENCE be pleased to
state :

(a) whether desirability of having a third
ficet for the Indian Navy bhas been examined
in view of our geographical situation, internal
security and other maritime consideratioons;

(b) if so, the outcome thereof; and

(c) the steps being taken o this
direction ? .

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT IN THE MINISTRY
OF DEFENCE (SHRI ARUN SINGH):
(a) Yes, Siz

(b) and (c). The creation of a thud ficet
bas not been conshlered Decessary presently.
The matter is kept under coostant review

(Tramslation)
Demands of ITDC Ewployees

4509. SHRI RAJ KUMAR RAIL: wil
the Mimister of TOURISM be pleased 1o
state

(s) whether it is a fact that ewployees of
India Toerism Development Corporation had
staged demonstration in  front of Ashoka
Hotel as reported in the Nav Bbarat Times
dated 19 February, 1987,

(b) the main demands of the employeces,
and

(¢c) the action being taken or proposed 10
be taken by the Governmeat thereca 7

THE MINISTER OF TOURISM : -
(MUFT! MOHD. SYED) ; (a) Yes, Sir. -
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{(b) The demands of the employees inter-
alia included : (i) gramt of medical leave for
10 days to the employees covered under the
Employees State Insurance Scheme; (ii) Open-
ing of an ES1 Dispensary in the vicinity of
* Ashok Hotel; (lii) formation of a Provident
Fund Trust; and (iv) employment of wards
of deceased emplnyees while in service etc.

(c) Action under the scheme has been
initiated on the first three demands of the
employees with ES! authorities. Wards of
deceased employvees of the ITDC are consi-
dered for employment as per rules of the
Corporation

(Emglish)
Propossl to purchase Hyderabad House

4510 SHRI M. RAGHUMA REDDY :
Will the Minister of FXTERNAL AFFAIRS
be pleased to state

(3) the Jatest position adouwt Unioe
Government's proposal 10 purchase Hydera-
bad House in Delhi from the State Govern-
ment of Andhra Pradesh;

(b) the amount offered by Union
Government for the purchase: and

() the amouat of lease due o the State
Government of Andhra Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF FEXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (2) and (b).
Discumsions for the outright purchase of
Hydersbad House are still continuing. 1o the
recent past, no precise figures for the pur-
chase are under negotiations

(¢) The annual rent was fixed at Rs. 1.25
lakhs in 1954 and the icase renewed till
1961. The Government have oot paid the
rental dues for Hyderabad House, New
Dethi, since 1976, from which time the
pos:ibility of outright purchase of the property
has been under consideration,

Servey of Indo-Bangla border rond

4511, SHRI P.M. SAYEED : Will the

Minister of HOME AFFAIRS be pleased to
state :
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(a) whether Union Goveinment have
received a report from the Assam Govern-
ment regarding completion of survey of Indo-
Bangla border road by the Assam Public
Works Department;

(b) if so, whether the survey has been
completed on all the sectors along the border
with Bangladesh: '

(c) whether the construction work of the
proposed road has siarted and if pot, the
reasons for delsy; and

(d) the estimated cost involved in the
construction of this roed and be approximate
time likely to be taken in its completion ?

. THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHD: (a) 1o (d).
While CPWD is the main agency for coordi-
nating the execution of work relating to
construction of rosds, fence and bridges etc.
on the Indo-Bangladesh border, Assam PWD
is responsible only for Assam sector of the
project under the overall supervision of
Director General (Works) CPWD. Accord-
ing to available ioformation, there has been
good progress in Carrying out survey in Assam
sector of the border. Survey work in West
Bengs! and Meghalaya sectors is also going
oo and survey work in Tripura sector will be
taken up shortly. Two estimates amounting
to Rs. $3.01 lakhs have been sanctioned to
Assam PWD for taking up construction work
(land acquisition, earth work and culverts)
in two stretches measunrg about 14.35 kms.
It is envisaged that the construction work will
be taken up as soon as the state revenue
agencies are able to acquire lands peeded for
the purpose. The road project oa the entire
Indo- Bangladesh border conceived with a
view to preveot infiltration of Bangiadesh
pationals into India is estimated to cost about
Rs. 360 crores and is likely to be completed
in two phases; cach phase will take about
S years

Joint ventures with UAE

-

4512. SHRI S. M. GURADDI :
SHRI H. N. NANJE GOWDA :

Will the Minister of COMMERCE be
pleased to state:
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(a) whether it is a fact that India and

the United Arab Emirates (UAE) have
identified a number of engineering end
consumer items for joint ventures to give a
filip to their trade ties,

(b) if so, the areas identified so far;

(c) whether any agreement has been
reached in this regard; and

(d) if so, the details of the agreement
including the joint ventures proposed to be
set up ?

THE MINISTER OF COMMERCE
(SHR1 P. SHIV SHANKER) : (a) to (d). At
the meeting of the Indo-UAE Joint Commis-
sion held in May, 1985, tbe possibilities of_
selting up joint ventures in UAE for the
manufacture of GLS lamps, lcather tanning,
fabrication of truck bodies and trailers, etc.
was discussed. While no formal agreement
oo this has been entered into between the
two countries, it may be mentioned that
Indian companies have already set up nine
joint ventures in UAE in the ficld of engineer-
ing products, cbemicals, consumer items,
construction projects, etc. and approval for
setting up of one more joint venture in chemi-
cals bas also been accorded .

(Translation)

Eaterfajuning of applications from

4513. SHRI RAM PUJAN PATEL :
Will the Minister of HOME AFFAIRS be
pleased 1o state :

ia) whether Union Government bave
siopped entertaining new application for pen-
sion to freedom fighters since 1982

(b) if so, the reasons therefor; and

(c) whether Government are re-consider-
ing their decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR}F
CHINTAMANI PANIGRAHID : ta) 10 ().
The last date for receipt of applications
under the Swatantrata Sainik Samman Pension
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Scheme was 31.3.1982 and applications
received after 31.3.1982 arc treated as time-
barred. However, some movements/mutinies/
sufferings were subsequently recognised for
purposes of grant of pension and last dawe
for receipt of applications in these cases was
extended by the Government. There is no
proposal at present to extend the date of
receipt of applications ynder the Swataotrata
Sainik Samman Pension Scheme

However, the time-barred applications
accompanied by the evidence from original
jail/court records etc. giving sufficient reasons
for late submission of the claims are conside-
red for condonation of the delay;

[ Enlish)

Declarstion of freedom fighters of
Freedom Struggie

4514. SHR! MEWA SINGH GILL"
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) the total pumber of persons who
went t0 jall during the Freedom Struggle
upto 1947 and who were later on  declared
freedom fighters;

(b) the total number of persons who
have been given pemsjon as freedom  fighters
ani how many of them are alive today;

ic) how many applications for such
persons are still pending with the suthorities;
and

(d) how many persons drawjog thiy
pension bave been found as  bogus perions
on enquiry, if sny ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHID : (a) 0 (&)
[,41,714 persons have been granted pension
upto the end of February, 1987 under
Freedom Fighiers Peosion Scheme, 1972
renamed as  Swatantrata Ssinik  Samman
Pension Scheme, o the basis of their claims
of sufferings due to participation in freedom
struggle, 4979 cases were pending finalisation
at end of February 87. No separate figures
are  however available/maintained  with
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reference to freedom fighters who went to
jail before 1947, or those of freedom fighters

who were sanctioned pension and sre alive

today.

(d) As and when complaints are received
afleging that some undeserving persons have
#ot pension, these complsints are referred 10
concerned State Government for verification.
If a case is found to be not genuine, the

pension is first suspended and later congelled,
if no satisfactory explanation is available.

Vielation of FERA by MMTC

4315. SHR! ANAND SINGH : win
the Minister of COMMERCE be pleased to
state :

(a) whether the Minerals and * Metals
Trading Corporation of India (MMTC) has
violated the Foreign Exchange Regulation
Act (FERA); and

(®) if so0, the detnils including the
amount involved and the action taken ?

THE MINISTER OF STATE IN THF
MINISTRY OF COMMFRCE 'SHRI P _R.
DAS MUNSI) : ‘a) No. Sir.

(b) Does not arise.

Export of Cholers contaminsted
marioe products to Japan

4516 SHRI RADHAKANTA
DIGAL :
DR. B L. SHAILESH :

Will the Minister of COMMERCE be
pleased 1o state :

() the action taken against those pro-
Cessors and  exporters who were found
responsible for shipping Cholera contaminat-
ed marine products 10 Japan; and

(b) the effective steps taken to curb such
lapses in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) Cases bave been filed

CHAITRA 6, 1909 (SAKA)
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in the Courts against processors and exporters
under Export (Quality Cootrol and lnspec-
tion) Act. CCI and E bas also initisted penal
action agaiost the exporters under ' Export
(Control) Osder 1977.

(b) To avoid reocurrence of such cases
various steps have been taken like intensified
super checks, training to workers of the
units subjecting all shrimp consignments 1o
Japan for Cholera testing and certifications
elc, .

Noo-payment of gratuity to workers
of NTC in Bombay

4517. DR. DATTA SAMANT : Wwill
the Minister of TEXTILES be pleased to
state @

(a) the total amount of Gratuity no paid
so far 10 the Textiie Workers by National
Textile Corporation mills in Bombay; and

(b) when this amount is likely to be
paid ?

THE MINISTFR OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b). An amount
of Rs. 101.57 lakhs is due as gratuity to
the workers of 12 nationalised textile mills
in Bombay under NTC. Payment of due
will be made when workers present them-
selves for receiving these dues after  comple-
tion of the required formalities.

Sarvey for barbed wire fencing and
constraction of road along Indo-
Bangla border

4%18. SHRI ABDUL HAMID : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whetber the suney work for the
construction of barbed wire fencing-com road
along the Indo-Bangladesh border been

completed;

(b) how many families will be affected
by this Road-tum- fencing;

(c) whether there is any provision for
alternative arraogement for their resettle-
ment,; )
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] -
(d) whether there exists any provision
for compensation for their movable pro-

perties; and

(e) if so, how much amount will be re-
quired for campensation to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) Survey
work is in progress,

(b) The pumber of families to be affected
by the road/fence would be known oaly after
survey by engineering and revenue agencics
has been completed.

(c) and (d'. Provision has been made for
compensation for acquisition of land. Jt is
for the State Governments concerned to take
such rebabilitation measures as necessary.

(e) The amount of compensation will be
knowa only after the lands bhave been
actually acquired.

e —— . 5

Name of the scheme
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Tourism in desert areas of Rajasthen

4520. SHRI VIRDHI CHANDER
JAIN : Will the Minister of TOURISM be
plecased to state :

(a) whether Union Government have _
taken any fresh steps recently to improve
tourism in Rajasthan specially in desernt
districts of Jaisalmer, Barmer and Jodhpur;
and

(b) if so, the pumber of spots identified
and whether any survey has been conducted
in this regard ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (s) and (b).
While no survey has been conducted for
identification of spots for improving tourism
in the desert districts of Jaisalmer, Barmer
and JodNpur, the development of tourism
infrastructure throughout the country is a
contisuous process. During the Sixth Five
Year Plan and the first two years of the
Seventh Plan, the following schemes bhave
been taken up for implementation /considera-
tion in the desert districts of Rajasthan :

(Rs in lakhs)

Amount
relcased

Amount
sanctioned

Sixth Five Year Plon

1. Development of Gadhisar Tank and
Sun-Set Point, Jaisalmer

2. Desert National Park, Jaisalmer

3. Expansion of Moomal Tourist

Bungalow, Jaisalmer
4. Midway facilities at Pokaran

Name of the scherne

3.7% 3. 40

15.51 8 00

10.50 §.00
974 $.00

Estimated cost
(Rs. in lakhs)

Seventh Five Year Plon
I. Yatri Niwas at Jodhpur

2. Floodlighting of Forts at Bikaner,
Chittorgarh and Jaisalmer

S C———

36.73
12.20
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Promotion of tourism in Madhya
~ Pradesh

4521. SHRI SUBHASH YADAV:
SHRI DHARAM PAL SINGH
' MALIK :

SHRI PRATAP BHANU
SHARMA -

Wwill the Minister of TOURISM be
pleased 10 state :

(a) whether any proposal for promotion
of tourism in the State of Madhys Pradesh

is under coosideration of the Union Govern-
ment;

(b) if so, the names of places which are
likely 1o be developed during the next three

years; and
(c' funds allocared for the purpese ?

THE MINISTER OF TOURISM
'MUFTI MOHD. SYED): (a) Yes Su.

(b) The Central Ministry of Tourism bas
roceived the following proposals for the year
1987-88

-

Tourist Bungalow, Bilaspur.
Tourist Bungalow, Raipur.

Waystde amenitics, Kawardba.
Wayside amenities st Rajoandgacn.

facilities at

S w pa -

§ Cafe-cum-Tollet
Kutumsar

6 Cafe-cum-Toilet facilities at Chitra-
kote.

7. Cafe-cum-Toilet facilities st Dunte-
wada, :

§. Tourist Motel at Guoa.

9. Wayside amenities (Motel! at Biora.

10. Motel at Chhindwars.

11. Tourist Bungalow at Mandu.

12. Open Air Theatre at Khajuraho.

13. Tourist Bungalow, Indore.

(€) The Centsal Ministry of Tourism
does not allozate funds statewise but the funds
are allocated scheme-wise, depending upon
#vailability of funds and inter-se priorities.
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Incentives to leather exports

4522. SHRI K. RAMACHANDRA
REDDY : Will the Minister of COMMER%J:

be pleased to siate :

(a) the incentives provided for improvi
export of leather products in 19§6; “

(b) whether there was any significant
improvement in export of leather goods
in 1986; and

(c) if so, the details in regard thereto ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) Refund
in the form of cash compensatory support on
unrebated taxes ctc borne on the exported
products, duty dJdrawback, replenishment
licences sgainst exports, market development
assistance for export promotion activities a8
per the MDA Code, an easy access to
imported inputs for export production, elc.
are some of the incentives provided for ex-
port promot:on of leather products.

(b) and (c). Exports of manufactured
articles of leather during April- December,
1986 are estimated at Rs. 248.65 crores
against Rs. 190 .55 crores during the corres-
ponding period of 1985.

Memorandum from Durjeeling Tea
Planters’' Association

4523, SHRI ANANDA PATHAK : Will
the Minister of COMMERCE be pleased to

stale ©

(a) whether Government have reccived a
memcrandum from Darjecling Tea Planters’
Association,

(b) if so, whether Government have

considered the problem of shortage of land
for expansion of tea plantations and moved
the forest Ministry for alloting the abandoned
and barren land to the tea planters; and

(¢) il so, the deiuils thereol ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) Yes,

Sir,
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(b) and (c). Making available additional
Jand for tea cultivation is the responsibility
of the State Governments. Conversion of
forests lands into tea plantations requires
prior approval of the Ceotral Government
under the provisions of Forest (Conservation)
Act, Based on a survey conducted by the
Consultative Commitiee of Plantation
Associations some time back in regard to
potential areas available for tea cultivation,
the respective State Governments concerped
bad been requested to explore possibilities of
making available additional land for the

purpose.
Naval base at Karwar, Karnataka

4524. SHRI V. KRISHNA RAO: Will
the Minister of DEFENCE be pleased to
state .

(a) the progress so far made in settiog
up a paval base at Karwar in Karvataka,

and

(b, when the project is likely to be
completed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT IN THE MINISTRY
OF DEFENCE (SHR!I ARUN SINGH) :
(a) Acquisition of the land for the
Naval Basc at Karwar s being pro-
cessed by the Government of Karnataka. A

sum of Rs. 22.92 crores has been placed at
the disposal of the State Goverameot for the
pwpou.

(b) The first stage of the project s
plaoped for completion by 1995.

Sri Lankas Tamil refugees

4525. SHRI SRIKANTHA DATIA
NARASIMHARAJA WADIYAR : Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether some Srilankan  Tamil
refugees who bad taken shelter at diffsrent
places in the country bave returned to Sri
Lanka; and

(b) if so, the number of refugees who
bave gone back to Sri Lanka in 1986-87 7
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) and (b).
Yes, Sir. According to Information available
with the Government a tctal number of
1,28,570 Sri Lankao refugees had arrived in
India upto 16.2.1987. It is reported that
1,655 families consisting of 6,513 members,
out of these, have returped to Sri Lanka
upto 17.2.1987 of their own accord.

Interest of NRIs in developing
Andamans

4326. SHRI HAFIZ MOHD. SIDDIQ .
Will the Minister of COMMERCE be pleased
1o state :

(a) whether a pumber of noo-resident
Indians (NRls) from Singspore and otber
South East Asian countrics have shown
interest in the development of Andamans as
& major tourist centre and free port;

(b) what are the restrictions regarding
entry im0 Andamans, and

(c) the measures proposed by Ungion
Government 1o remove these restrictions and
promots Andamans as a major beach resort ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIP. R.
DAS MUNSI) : (s) Some suggestions have
been received from poo-resident Indians for
the development of Andamans as a free port
and tourist centre,

(b) and (c). Andaman and Nicobar
Islands bave been declared as Restricted
Areas under the Foreigners (Restricted Arcas)
order 1963, Entry by forcigners and NR1's
is regulated by & Permit System.

Restricted Area Permits for Andaman
and Nicobar Islands can be obtsined from
our Missions abrokd, Foreigners Regional
Registration Officer and from the Immigration
Officer at Port Blair for a period of 15

yean.

Development of tourism s undertaken
keeping in view ecological and environmental
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Trade protocol with FRG

4527. SHRIMATI BASAVARAJE-
SWARI : Will the Minister of COMMERCE

be pleased to state :

(a) whether a number of new items have
been included in the trade protocol for 1987
sigoed by India and the Federal Republic of
Germany recently; and

(b) if so, the names of the new itens
included in the protocol and to what exient
the trade between the two countries will be

improved duriog 1987 7

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) India bas
pot signed any trade protocol with the Fede-
ral Republic of Germany.

(b) Does pot arise

E xcise duty relief to cotton yarn

4528. SHRI KADAMBUR M. R
JANARTHANAN : Will the Minister of
TEXTILES be pleased to state :

(a) whether it s a fact that relief o
excise and mmport dJduties is given 10 man-
made fibre under the new textile policy,

(b) if so, whether similar relief in  excise
duty is proposed to be given to colton yarn
of ali counts. and .

(c) i not, the msom'lhudot?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) Yes, Sir.

(b) and (c). The rates of excise duty on
various Textile items are reviewed by the
Government from time to time.

Role of prodecing countries in cashew
ptice determination

4529. SHR!1 V. S. KRISHNA IYER:

Will the Minister of COMMERCE be pleased
1o state :

(a) whether the cashew producing coun-
tries have no say in the international trade of
Cashew,
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(b) whether the internatiopal trade of

cashew is being conurolled by the developing
countiies; and

(c) whether Government would consider
to set up a Cashew Development Board/
Authority ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
The international trade in Cashew is influen-
ced by both the cashew producing and cashew
importing countries. Since cashew Kerpals
are high priced items in the basket of edible
nuts, the main markets for this items are in
the affluent countries such as USA, U. K.,
Holland, West Germany,
Jepan. The availability of other edible puts
which are less cxpensive has prevented the
cashew producing countries from héviog a

complete control on interpational prices and
trade of cashew.

{c) There is no proposal at present to
setup a Caskew Development Board/
Authority.

Promotion of regional tourism

4530. SHRIMATI USHA CHOU.-
DHARY : Will the Minister of TOURISM
be pleased to state :

(a) whether it is & fact that the seven
nation South Asian Association for Regional
Cooperation recommended promotion of
fegional tourism; and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED.) : (a) Yes, Sir.

(b) As per the statement given below.

Statement

Detailed recommendations of the
Expert Committee on Tourism

Organisation :

Member countries would designate one
or mor of the recognised tour agencies to
bandle group package tours to and from

Siogapore and .
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~ SAARC countries under this scheme. These
package tours would be for groups consisting
of a minimum of 10 passengers travelling
together and upto a8 maximum of 30 passen-
gers travelbing together.

Itioerary :

Member countries would permit travel 10
all places except restricted areas.

The receiving agency would decide on
the itinerary for a particular group in consul-
tation with the sending agency on a case-by-
case basis according to the interests of the
imup. Attempts would be made 10 maiotain
an elemeont of flexibility in the itnerary.

Mode of Travel :

As far as possible, the mode of travel
should be by air. The airlines should endea-
vour to increase frequencies along bigh den-
sity routes to enable carriage of the agreed
npumber of tourists As a special promotional
concession, they should be requested to give
a 50 per cent coocessional air fare under this
scheme for travel of nationals of SAARC
member countries only oo round/circular
trips involving stay in a minimum of any
two countries in the SAARC region, in the
itimerary. It is rgitcrated that these fares
should be applcable only to nationals of
SAARC member countries travelling in
groups of a minimum of 10 passengers cach
and oo pre-construcied package wdurs,

Visa :

Member countries would take steps to
facilitate the issue of visas to lourists under
this scheme within a pericd of two weeks
from the date of application by the recog-
nised tour agency. Reporting procedures,
wherever in force, in the country being visi-
ted may be dispensed with for such groups.

Convertibility of Carrencies :
In addition. 0 the existing travel schemes

prevailing in the member countries, it is

-suggested that a pew limited convertible
currency procedure applying only to nationals
of SAARC member countries be introduced
using travel vouchers system to cover accom=
modation, meals, ground transportation and
rerennsl exnenses  THe maximum value
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of the voucher should be limited to the
national currency equivalent of SDR 400 per
person to be made available once in two
years for groups of not less than 10 in
number travelling on pre-constructed package
tours. The voucher should be made en-
cashable at the destination country on pre-
sentation 10 any designated bank. The
designated banks will settle the balances of
vouchers at the end of every six months.

in case of member countries requiring
payment for services/ taxes in foreign
cxchange, it is stroogly recommended that
this requirement be waived in respect of
tourists travelling under this scheme. Al the
initial stages, the number permitied to make
use of the voucher system should be limited
to 500 from ecach member country 10 the
others, totalling to 3000 outbound travellers
per year from each couotry of the SAARC
region Each country should strive to attain
this target year by year.

The method by which the outstanding
balances, if any, resulting from 1the scheme
would be settled at the end of the specific
period viz. six mooths, would be in an agreed
convertible currency. The expectation would
be that (he net balances would te fair
small,

Saggested Promotional Measures :

As’a corollary and a supportive activity
1o the Scheme for Promotion of Organised
Tourism among SAARC member countrics,
the following promotional messures are
recommended.

(i) Organisation of familiarisation/orien-
tation tours for the travel agents
who are designated by the membBer
countries for baodling of these
organised tours. These familiari-
sation tours may be hosted by the
Natiooal Tourists Administrations
of the respective receiving country
while their air travel facilities may
be provided by the sponsoring
country. This will enable the desig-
pated travel agencies to work out a
range of tour packages in consul-
tation with their counterparts and
offer them 10 the pfospective travie
consumers.
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(i) Organisation of familiarisation/
orientation tours for travel writers
aod travel journalists on the same
basis as above, in order to give
nccessary publicity to the organised
tour programmes offered in different
member countries.

(iii) Sponsoring of periodic television

programmes in  the respeciive

National Televisions highlighting the

places of tourist intcrests and also

the tourist facilities available in
cach of the SAARC member coun-
tries For this purpose, the tecle-
vision time should be provided free
of charge and the required program-
mes (video cassettes) should be
provided by the sponsoting country.

Reservations for SC/ST ia MMTC
and STC

45311, SHRIN. V. N SOMU : will
the Minister of COMMERCE be pleased 10
state @

(n) whether the Management of Miocrals
and Mectals Trading Corporation of India
Limited and State Trading Corporation of
India Limited have concluded agreewents
with their Trade Union in such a way that
promotional benefits under quota rescrvaticn
to SC/ST employees are bampered;

(b) whetber these agrecments are in
conformity with the instructions dated 11
Januvary, 1985 issued by the Burcau of
Public Enterprises (BPE ;

(¢} if not, the reasoms why the MMTC
and STC have not modified the agreements by

Statement
A. State Trading Corporation
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invoking section 9 (a) of the Industrial
Disputes Act; and

(d) what is cadre-wise details of number
of promotions of the general and SC/ST
candidates from the date of implementation
of the said agreemeot till date ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) to (¢). Both MMTC and
STC have entered into agreements with the
Federations of their Employces’ Unions on
the introduction of time-bound Stafl Promo-
tion pulicy as a measures of stagnation relief.
Under this policy, all the candidates inclu-
ding those belonging to Schcduled Castes/
Scheduled Tribes categories who fulfil the
eligibility conditions, are consideted for
promotion. In the case of SC/ST candidates,
benefit of relaxation of eligibility period by
one year is given.

As the introduction of time bound
Promotion Policy is alleged to have climina-
ted the commung! roster and reservation for
SC and ST candidates in various public
sector undertakings, the Government in the
Department of public Enterprises have decid-
ed to carefully study various time- bound
promotion schemes adopted by the public
sector undertakings with & view (0 ascertain-
ing whether these schemes or any feature
thereof are against the reservation policy of
the Government. That Department has called
fcr detailed information from all public
sector undertakings who bave introduced
time-bound Promotion Scheme and are con-
sidered the matter with a view to evolving a
uniform policy on the subject.

(d) Cadre-wise dJetails of number of
promotions are given in the statement below.

.

The details of cmployees promoted after the introduction of Time-Bound-Promotion

Policy are as follows :

T —— - —

S1. No. Cadre General  SC/ST  Total
| 2 3 4 S
B . e - - i o - . -
1. Office Mun.ugm 10 Assistant Managers 265 16 281
2.  Assistant/Steno/Inspector to Office Managers 297 Nil 297
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1 2 3 4 3
3. Auimz[Suno. to Asstt. Mapager (Aef:ouw) 6 Nil 6
* Limited Competition Test. g
4. Junior Assistant /Junior Steno to Assistant/ 73 Nil 73

‘Stmrlpﬁer

B. Migerals and Metals Tradiog Corporation

Details of number of promotions of geoeral and SC/ST candidates from the date of
implementation of the agreement till date are as follows :

1. Joint Divisfonal Manager to Divisional Manager 1 i
2. Deputy Divisional Manager to Joint Divisiooal 26 26
Manager
3. Asstt. Divisional Manager to Deputy Divisional 74 10 84
Manager
4. Office Manager/Field Officer to Asstt. Divisional 167 6 173
Manager
5. Junior Office Manager/Junior Field Officer 1o 171 23 196
Office Manager/Field Officer .
6. Assistant to Junior Office Manager 458 3 461
7. Junior Assit. to Asstt. 196 S0 246
8. Grade 1 to Junior Asstt. 27 16 ©
9. Grade 1 to Grade 1] 23 1?7 40
10. Grade | to Selection Grade 47 12 59

Fund to revive sick spianing units ia
Kerala

4332. SHRI K. KUNJAMBU : Will the
Minister of TEXTILES be pleased to state :

(a) whether his Mjjnistry has set up a
fund to revive sick spinning units and also
to belp those units to become viable which
bas been given additional spindles;

(b) if so, whether any amount has been
sanctioned for Kerala in this regard; and

- () if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM

NIWAS MIRDHA) : (a) The financial .
institutions have set up the Textile Modern:-
sation Fund in August, 1986 to provide
concessional modernisation  assistance to
textile units,

(b) and (c). Statewise allocations bhave
not been made under the Textile Modernisa-
tion Fund S«:hm. However, one unit in
Kerala has been sanctioned modernisation
assistance amounting to Rs. 90 lakhs under
the Seheme so far.

Sick Textile Mills in Gujarat

4533, SHRI RANJITSINGH GAEK-
WAD : Will the Minister Bf TEXTILES be
pleased 10 state : ‘
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(a) the number and the names of sick
textile mills in Gujarat as on 31st Decem-
ber, 1986; - |

(b) names of the mills which have been
ravamped during previous years; and

{(¢) the amount spent by Government on
revival of each of the above mills ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA): (s4) A Statement is
given below :

(b) The revamping of sick textie mills
depends on a number of factors “like the
period needed to implement the full rebabi-
litation package, cfficient management, cost
of the raw material and other inputs, incres-

sed productivity demend for the product, etc.

and a time limit can not be laid down for
the revival of sick textile units

(¢c) Government do not provide financial
_assistance for the revival of sick textile mills,

Statement

-

No. and Names of sick closed cotton
textile wnity in Gujarar as on

31.12.86.
Si. Ne. Name of the Mills
1 2

1. The Fioe Kpitting Co. Ltd,
Abmedabad.
Gujarat Spioning Mills, Abmedabad,
Kailash Mills P, Ltd. Umbergaon.

Mahuva Spg. Mills Mahuva.

Sri Mandvi Spg Mills, Mandvi,
Kutch,

6. Maoekchowk & Ahmedabad Mfg.
Co Ltd., Ahmedabad.

Bhalakia Mills Co. Ltd., Abmedabad.

§.  Marnden Spg, & Mfg. Co. Lid.
9. Tarun Commercial Mills Ltd.,
Ahmedabad,

s e W

.
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1 2

10. Ahmedabad Cotton Mfg. Co. Ltd,,

No. 1. (Bagicha Mills) Ahmedabad.
11. Abhay Mills Ltd., Ahmedabad.

12. Aroyadaya Spg. & Wvg, Mills Co.
Ltd. Ahmedabad.

13. Prasad Mills Ltd.. Ahmedabad.

14. Sree Bansidhar Spg. & Wvy. M.ils
Lid., Ahmedabad.

15. Commercial Abmedabad Mills Co.
Ltd., Ahmedabad.

16. New Gujarat Synthetics Ltd. No.1
Abhmedabad.

17. New Gujarat Synthetics Ltd. No.2
Ahmedabad.

18. Omex Investors Ltd | Ahmedabad.
19. Bharat Suryodaya Mills Lid.,

20. Aryodaya Gng. & Mfg. Co. Ld,,
Ahmedabad.

21. Maharana Mills P. Lid. Porbunder.
22. Navjyot Mills Ltd., Khadi.
23. Gackwar Mills Ltd. Billimore.

Seizure of gold and heroin by BSF
on Indo-Pak border

4534. SHRI ANADI CHARAN DAS:
Will the Minister of HOME AFFAIRS be
pleased 1o state :

(a) the amount of gold and beroin seized
by Border Security Force personnel on Indo-
Pak border during the last six months: apd

(b) whetber Government propose W
increase the strength of B. S F. in  view of
large scale smouggling noticed during this
period ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P, CHIDAM-
BARM) : (a) Gold worth Rs. 98,01,052/-
and beroin worth Rs. 79 lakhs were seized
by BSFon Indo-Pakistan border during the
period from September, 1986 to February,
1987. In addition, opium/charas/Hashish/
white powder worth Rs. 58,09, 590/- were
also seized by BSF.
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(b) o order to increase vigilance on the-
Indo-Pakistan border, - the Government of
India -have sanctioned 25 additional Bas, of
BSF with pecessary infrastructure for the
Indo-Pakistan border during a period of §
years.

Trade deficit

4535. PROF. MADHU DANDAVATE :
Will the Minister of COMMERCE be plea-
sed 1o state

(a) whether it is a fact that the trade gap
estimated for 1987-88 is Rs. 8735 crore
despite 17 per cent increase in exports and
only 1.4 per cont inCrease in import;

(b) if 50, whether the projectsd trade
gap is likely to affect our economy; and

(c) if so, what concrete steps are taken to
augment exports and reduce imports to
reduce tde trade gap ?

THE MINISTER OF COMMERCE
(SHRI P. SHYV SHANKFR) : (a' to ().
According to the latest provisional data
available for the first ten months of
1986-87, India’s exports during April-
Januvary, 1986-87 et Rs. 10075 45 crores
were 17.0 per cent higher than a level of
Rs. 8609.64 crores during the corresponding
period of the previous year whereas imports
at Rs. 15909 59 crores were 1.5 per cent as
compared to Rs. 15671.41 crores. Con-
sequently, there was a declineof Rs 1227613
crores in trade deficit from Rs 7061.77
crores during April-January, 1985-86 10 Rs.
$834 V4 ' crores ©  during April-January,
1986-87, At this stage, it is difficult 10
estimate preciscly the trade deficit with which
we will end the fioancial year 1986-87 as
also 1987-§8.

A series of initiatives have been taken by

the Goverament to promote exports. These

wre. designed to gemerate surpluses for exports
to induce the production of goods contem.
parary in technology. and compctitive in
prhyuud to make the exports profitable,
Slmnll‘noo‘mly the Government bas also
initiated]a, series of steps 10 promote efficient
import substitution, particularly in ihe sphere
of bulk imports.
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4536. SHRI.PARASRAM BHARDWAJ :
Will the Minister of COMMERCE be plea-
sed to state :

(a) whether Union Government have
decided not to allow export of masufactured
articles of mongoose bhair; and

(b) if so, the details of the policy in this
regard 7

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
Exaport of manufactured articles of mangouvse
bair has been banned.

Textile quota to exporters

45Y7. SHRIMATI JAYANTI PAT.
NAIK : Will the Minister of TEXTILES
be pleased to state :

(a) the textile gquota alloted to different
exporiers in 1985-86 and 1986-§7;

(b) the details of the textile quota utilised
by different exporters during the sid years,

{c) the steps takem (0 ensure meximum
utilisation of the quota; and

(d) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S,
KRISHNA KUMAR) : (a) and (b). Under
the Multi Fibre Arrangemeat (MFA), lodia
has entered into Bilateral Textile Agreements
with major lmportiog countries wiz,, EEC,
USA, Canada, Sweden, Austria, Norway
and Finland under which certain textile
products are subject to quantitative restric-
tions. The guotas are allotted 1o the exporters
under various systems of the Export Entitle-
ment Distribution Policy announced from
year to year, A statement of quotas utilized
in different countries is given belaw.

(c) and (4). The following isteps have
been faken by the Government to ensure
maximum utilisation of quota levels
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(i) The Export Entitlement Distribu-
tion Policy allows a number of
concessions on slow moving gar-

(ii) Revised rates of CCS have been
anpounced from  Ist July, 1986.
Slow moving items of garments
on which CCS was not admissible
when exported (0 guota countries

-
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counts has been allowed @ 8 per
cent from 29th August, 1986.
CCS on export of grey . fabric has
been raised to 10 per cent w. e. f,
13th February ' 1987.

(ifi) Scveral other steps have been taken
by the Government to make our
products competitive in the inter-

pational market which also help

“have been made ecligible for CCS.
better utilisation of textile quotas.

CCS on export of yarm of all
Statement

Details of quotas of ready-made garments wilised in 1985 & 86

’ . (QTY.IN ‘D00’ PCS)
Countries Year Base level Quota
quantity utilised
USA. 1985 114 MSYE 114.7 MSYE
1986 122.5 MSYE 134.5 MSYE
EE.C. 1985 95512 6604)
1986 97396 86479
Canada 1985 7897 8531
1986 8371 6589
Austria 1985 280 248
1986 289 288
Sweden 1985 4290 4329
1986 4312 4556
Finland 1983 1654 9313
1986 1687 1324
Norway 1985, 585 562
1986 1180 1089

- W et —

Source : Apparel export promotion council,
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Derails of qiarm of fabrics and made-ups utilised in 1985 and 1986

— - —

o ——— ——— . —

Country Unit Year Base Quota
level .‘ utilised
Austria Tonnoes 1985 75 14
1986 79 60
Canada Million 1985 2.19 0.99
sq. meters
1986 2.32 081
EEC Tonnes 1985 54995 20538
1986 55970 24034
Norway Toonnes 1985 152.5 122.45
1986 306.0 31400
Sweden Tonnpes 1985 999 635
1986 1031 9317
USA. Million sq. yd. 198S 24.385% 24 976
1986 31,776 31.297
Source : Cotton Textile Export Promotion Council.

Recommendations of Himalayan
Tourism Council

4539. SHRI G. M. BANATWALLA :
Will the Minister of TOURISM be pleased
to state :

(a) the recommendations of the
Himalayan Tourism Council heid in January,
1987,

(b) Government reaction thereon; and

(c) the steps, if any, taken to implement
these recommendations ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) The
Himalayan Tourism Council at its meeting
held in January, 1987, recommended early
introduction of Himalayan flight by Vayu-
doot and organising of Himalayan festivals
abroad to attract more tourists to the
Himalayas. The Council also recommended

the setting up of & Task Force to ensure
quicker snd cflective implementation of the
deliberations of the Council such as publica-
tion of tourist information literature on
Himalayan region, imparting training to
guides and porters in mountaineering,
trekking etc , providing insurance cover for
accidents or illness suffered by mountaineers,
augmenting the infrastructure for communi-
cation facilities in Himalayan region, creation
of a fund for giving necessary financisl
assistance to the concerned States and other
sgencies for promoting tourism in the
Himalayas, etc.

(b) and /c). A Himalayan flight was
launched with effect from 1st March, 1987
and is operating each Sunday from Delhi.
The Himalayan hight gives an arm-chair view
of the Garhwal Himalayas,

A Himalayan festival is being organised
in May/June, 1987 in Hong Kong which is
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likely to be followed by similar festivals in
Australia and New Zealand. Other recom-
mendations of the Himalayan Tourism
Council are under consideration.

Stepping up exports of projects and
copsultancy services

4540. SHRI SOMNATH RATH : Will
the Minister of COMMERCE be pleased to
state @

(a) whether Government have urged
exporters 10 tap new markets in Africs and
clsewhere where npew opportunities were
emerging for stepping up exports of projects
and consultancy services; and

(b) if so, the response from the exporters
and in what field ?

THE MINISTER OF COMMERCE
(SHR! P. SHIV SHANKER) : (a) and (b).
Yes, Sir. Efforts are being made by Indian
companies to diversify into new markets and,
in this context; interest has been evinced in
several sectors including energy, transportia-
tion, water supply, etc., in the pew markets
in Africa, East Asia and Pacific.

Purchase of diamoeds from Angola
by MMTC

4541 DR. B. L. SHAILESH : Will the
Minister of COMMERCE be pleased to
state :

(a) whether the Minerals and Metals
Trading Corporation (MMTC) bas offered a
package deal to Angola for purchase of
rough diamoods;

(b) if so, the broad outlines of the
package; and

(c) whether the Minerals and Metals
Trading Corporation (MMTC) has got the
necessary infrastructure for the polishing,
cutting and marketing both in Iodia and
abroad of these diamonds ?

THE MINISTER OF COMMERCE

(:_HR! P. SHIV SHANKER): (a) Yes,
ir.
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(b) and (c). MMTC bhas offered to
ENDIAMA, Angola assistance and co-opera-
tion in providing technical services, facilities
for sugmenting diamond production and
purchase of rough diamonds. MMTYC
proposed to sell these to Indian diamond
cutting and polishing industry. |

Yatri Niwas at Shimila

4542. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
TOURISM be pleased to refer to the reply
given to Unstarred Question No. 2827
dated 21 November, 1986 regarding proposal
1o open Yatri Niwas in Himachal Pradesh
and states;

(a) whether the proposal for a Yatri
Niwas at Shimla has since been sanctioned;

(b) if so, the likely date by which the
construction work would be taken in band
and completed alongwith the estimated cost
in cach case; and

(¢) if pot, the likely date by which the
project would be sanctioned and the reasons
for delay ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED):(a) to (c). A
proposal from the Government of Himachal
Pradesh for construction of a Yatri Niwas
at Shimla at an estimated cost of aboat
Rs. 40 lakhs has been received. It bhas not
so far been sanctioned as it bas not been
possible for the Government of Himachal
Pradesh to procure the land selected for the
purpose.

Conversion of bullding of Indian
Institute of advance study i Shimia

into a Hotel
4543, PROF. NARAIN CHAND
PARASHAR : Will the Minister of

TOURISM be pleased to refer to the reply
given to Unstarred Question No. 2863
dated 21st November, 1986 regarding con-
version of building of Indian Ipstitute of
Advance Study in Shimla into a hotel and
state .

(a) whether the decision regarding the
takeover (or otherwise) of the building of
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the Institute of Advaoced Study at Shimla

has since been taken and implemented,
*(b) if so, when; and E

(c) if not, the likely date by which the
decision will be taken and the reasons for
delay ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) to (c), The
proposal regarding the shifting of the Iasti-
tute from Shimla is still under consideration
and no final decision has been takeo so far.

Nationa! Committee on Tourism

+ 4544 - PROF. NARAIN CHAND
PARASHAR : Will the Mimister of
TOURISM be pleased to refer to the reply
given tor Unstarred Question No. 3282 on
8 August, 1986 regarding Natooal Com-
mittee on Tourism and state :

(a) whether the report of the National
Committee on Tourism set up by the
Planning Commission bas since been received
by Government;

(b) if so, the main observation/recom-
dienddtion ' made in the reporf and whether
any plan of action has been drawn up for
their implemientation; and

(¢) il not, the likely date by which the
report would be recieved and the reasons for
delay ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) to (c). No,
Sir. The report of the National Committes
on Toutism is expected to' be ' received by
Junc 1987. The term of the Commiittee "has
been extended till May 1987 to enable it to
complete the examination of various issues
and studies initiated by it.

Stody of US Trade Policy by IIFT
4545. SHRI YASHWANTRAO

GADAKH PATIL : Will the Minister of
COMMERCE be pleased to state :

(a) whether- the Indian : Institute of
Foreign Trade (IIFT) has conducted a study
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of the US trade policy vis-a-vis India; and
(b) if so, the salient features thereof ?

THE MINISTER OF COMMERCE
(SHR1 P. SHIV SHANKER )2 (a) Yes, Sir.
The Iodian Jastitute of Foseign Trade has
conducted a study on US Trade Policy
Changes; Implications for India,

(b) The study bas revealed the following
features : ’

1. US Trade Policy Changes embodied
in the Trade and Tariff Act (1984)
and the GSP Renewal Act (1984)
appear to be primarily aimed at
restricting access (0 the American
market; at securing interpational
legal framework for promotiog US
cxports of high techoology products
and trade o service; and at elimi-
nating barriers o US exports and
direct fercign iDvestment,

2. .A oumber of noo-tarifll berrices and
iovesiment barmers introduced o
U.S. Trade Policy constitude trade
restrictive pragices.

3.  American busidess, according 10 the
study, s likely 1o become more
organited and more cffectively
dedicated to launch a series of
anti-dumping and countervailing
duty investigations without the
pecessity of petitions being filed by
local American industry.

4. The US trade policy chaoges have
greatly affected exports of i
leading trading partpers like the
EEC, Japan, Brazil and Mexico.
In the case of exports from lodia,
some impact has been felt on jtems
like steel pipes and tubes, industrial
fastepers, castings and forgings

5. 'USA is an expanding martket for a
sumber of Indian products parti-
cularly engineering goods, electro-
nics, computer software, chemicals,
leather manufacturers and silk and

- Our exports to this market could be
doubled from the present Jevel of
2.5 billion dollars to 4.5 billion
dollars by 1990,
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6. In order to take advantage of the
export potential in the USA, the
study has suggested certain strategies
and approaches.

Progress in settling maritime
boundary issue

4546. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
EXTERNAL AFFAIRS be pleased to state
" the countries with which the maritime boun-

dary issuc has yet to be settled by India and

the progress made in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR!I EDUARDO FALEIRO): India's
maritime boundaries bave not yet been settied

with Bangladesh and Pakistan. Several rounds .
of talks have been held with Baongladesh, but -
talks have not yet been bheld with Pakistan -

on the qurstion, :

Import of crude and refined palm ofl
from Malaysia

447 SHRI SALEEM']. SHERVANI :
Will the Minister of COMMERCT be pleased
10 state the quantities of crude and refined
palm esl imparted fiom Malassia during the
last three years ?

THE MINSTER OF COMMERCE =
(SHREP. SHIV SHANKER) : The following -

CHAITRA 6,.1909 (SAKA:
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quantities of crude pa'm oil and refined palm
oil (including neutralised palm oil) were im-
ported by State Trading Corporation from
Malaysia during the last three financial years :

(In Metric Tonnes)
Year Quantity
1983-84 6,08,000
1984-85 7.14,250
1985-86 5,16,000

Paintings exhibited abroad by ICCR

4548 SHRI SALEIM 1. SHERVANI :
Will the Minister of EXTERNAL AFFAIRS
be pleased 10 state :

»

(a) the particulars of artists whose paint-
ings were exhibite®l abroad by Indian Council
for Cultural Relations (ICCR) during the
last three years; and

(b) how much expenditure was incurred
in each case, on freight, insurance and rent ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a)and (b):
The particulars of artists whose paintings
were exhibited abroad by ICCR during the
last thiec years and the expenditure dincurred
in each case, on freight, insurance and rent
is given in the stasement below.
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Grant of financial assistance to
foreign students by ICCR

4549. SHRI SALEEM 1. SHERVANI]:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the terms and conditions for granting
financial assistance by the Indian Council for
Cultural Relations to foreign scholars;

(b) whether such scholars submit their
research works to the council; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) The
Indian Council for Cultural Relations grants
Financial Aassistance to foreign scholars in
various fields of art and culture, with the
purpose of enabling these scholars to meet
and establish contact with their counterparts
in India, and experience various facets of
Indian life. Within this general framework
the exact terms and conditions are laid down
in the following three schemes :

(i) Incoming Visitors' Programme

Under this programme, full local hospi-
tality (board, lodging, transport and internal
travel) is offered for a period of 2-3 weeks.
In very exceptional cases international airfares
are also givean.

(ii) Orientation Grant

This is given at a fixed rate of
Rs. 5,000/- pm. for a maximum period of
three months.

(iii) Cultural Scholarship Scheme

The Council awards 30 scholarships every
year to foreige students to study Indian
Music and Dance on certain terms and condi-
tions, given in the statement below. These
scholarships are awarded both for under-
graduvates and post-graduate Degrees/
Diplomas at recognised Institutions. After
completion of their studies they are given
(i:ertiﬁcam,/ Degrees by the concerned Instity-
tions,

(b) No, Sir.
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(c) Since these short-term visits of 243
weeks (0 3 months duration cannot be expec-
ted to cover large-scale research works,
foreign scholars receiving such financial assis-
tance are not required to submit their research
work to the Council.

Statement

Indian Council for cultural relations
scholarship scheme 1986.87

1. Objective of the Scheme

One of the most effective methods of
fostering closer ties and mutual understand-
ing between the different peoples is through
the study of their cultures. With this objec-
tive 1o view the Counctl awards every year a
few scholarships 10 students from other coun-
tries for learning Indian dance and mesic,
history and philosophy, and other aspects of
Indian culiure.

11. Eligibility

Candidates must be physically and men-
tally it to undertake the requisite study/
training and have adequate knowledge of the
medium of instruction which may be English
or Hindi or aoother Indian language, in
order to be able to follow class-room lectures
and discussions,

Candidates must have geoeral aptitude
for the suhject which must be supported by
documentary evidence.

II1. Duration of Scholarship

Scholarships will pormally be tenable for
a period of one year.

IV. Terms of Scholarship

The ICCR will pay in respect of each
Scholar the following :

(a) Tuition fees, examination fees and
all other fees which are otherwise
compulsorily payable by each
student,

(b) Cost of books, instruments and
equipment necessary for (he course
of study within the ceiling of
Rs. 400/- per year;
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(e)

(d)

(e)

)
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Maiotepance allowance at the rate
of Rs. 600/- per month for under
graduate/diploma  course  and
Rs. 750/~ 10 post-graduate/rescarch
degree (0 cover the cost of board,
fModging, clothing and other person-
al expenses;

Study tour expenses at prescribed
rates when such tours are certified
by supervisor or Head of the Insu-
tution concerned as necessary for,
or an integral part of, the course of
study or training subject 10 a maxi-
mum of Rs. 500/- p a.

All expenses on medical (reatment
undergone on the advice or recom-
mendation of the Medical Officer or
the Head of the lostitution as per
prevaleat rules

Cost of travel and per diem allow-
ance at the prescribed rates (o those
scholars who atiend boliday or
Youth Camp approved by the
Government of India. The above
concessions are however, oot admis-
sibie 1o scholars. Who bave already
a;peared i the final examinalioco
of the course for which they arc
sclected,

la some cases, dependiog upon the
financial positoo of the scholar the
Council may give a stipend the
amount of which may be less than
the maxunum prescrided above.

V. Conditions of Scholarship

The

swards uonder the Scheme will be

governed by the following conditions :

(a)

(b)

During theur stay in India, scholars
will be expected to concentrate on
thewr studies and show good per-
formance.

Scholars will not be allowed to
change their course of study of
institution at  will. Such changes
will be arranged by the ICCR if
they are considered to be in the
best interest of the scholar and

subject 10 the availability of seats;
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The scholar shall not avail of
scholarship from apy other source.
Further, the scholar will not be
allowed to approech any organisa-
tion outside India for financial bhelp
or for any other purpose except
with the prior permission of the
ICCR. If a scholar receives from
any organisation from within or
outside India, an invitation to visit
a foregn country for any purpose
whatsocver, he should bring 11 to
the notice of the 'CCR for consi-
deration,

Scholars must return to their coun-
tries on the completion of their
studies in India or on termination/
cancellation of their scholarships.
Tbe scholars will bave to fill in and
sign an undertaking to this effect.
The ICCR may also call for such
other guarantees as may be consi-
dered necessary for the enforcement
of this condition.

The ICCR reserves the right to can-
cel the schclarship at any tume if it
18 satisfied that jts continuation 18
got likcly to serve the objectives of
the scheme. Every candidate s
cxpested 10 marntain a certain level
of scholastic standard which includes
passing all the cxaminations. The
ICCR can suspend or terminate the
scholarship if a scholar does not pass
the annual examination. In order
to enable the Council to assess the
progress of scholarship holders, the
Institution 'Gurue  shall  send a
quarterly report on the basis of
which continvation/extension  of
scholarship for the year will be
considered. The scholay may also
be required by the Council to under-
take demonstration performance at
its Headquarters or its Regional
Offices. The scholarship can be
further terminated on grounds of
unsatisfactory progress n studies,
misconduct, breach of discipline,
indulging in political activities or
other objectionable/illegal activities
or for violation of any of the condi-
tions of the award.

The ICCR reserves the right to
introduce such changes in the terms
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VI. (a)

(b)

(¢)

C)

(e) Candidates
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and conditions of this Seheme as
may be found necessary to serve the
objectives of the Scheme;

Intimation regarding the award of
scholarship and the course of study
for which the candidate has been
selected will be conveyed directly
or through the Indian Mission as
soon as the selections are made.

The name of the institution 10 which
a scholar has been admitted as well
as the date of commencement of its
session will be intimated as soon as
the admission has been finalised.

The selected candidates should con-
vey their acceptance of the scholar-
ship within coe month of the receipt
of intimation by them.

Candidates should complete their
trave!l documents well 10 advance
and kecp themselves in readiness o
leave for India at short notice.
However, they should not leave for
India unless they are specifically
advised to do so by the Indian
Mission or ICCR. Before leaving
they should ensure that their travel
documents are in order.

should intimate the
particulars of their journey (0 the
Indian Mission indicating the pame
of the ship/airline/train, the place
of landing and the probable date
and time of arrival in India. If this
information is received well in
advance, the JCCR will make
arrangements for the scholars to be
met on arrival by its represcantaiive
If a particular scholar 18 not o mer.
for one reason or another, Fe
should proceed direct to the ins jty-
tion 10 which he has been admitted
and report to its Head or the hostel
Warden. In Bombay, Calcutta and
Madras he should contact the local
office of the ICCR.

(f) It is expected that scholars will take

full advantage of their stay in India
to acquaint themselves with the life

and culture of her people. They

®

(h)

Geoeral

(1)

(1

(it1)

(iv)
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should develop social relations with
their Indian counter-parts and
participate in the social life of the
institution. The scholars should also
promote among the Indian students
a better understanding of the social
and cultural life in their respective
countries.

The scholars should bring their
difficulties, if any, to the notice of
the Director General of ICCR, New
Delhi to enable him render such
help or advice as may be practicable
in each case.

All changes of postal address in
India should be reported to the
Director General, [ICCR, New
Delhi.

All payments will be made 10 the
scholars direct or through the insti-
tutions

All duecs payable to the lnstitutions
will be paid by the ICCR direct to
the Institutions, except for refund-
able deposits which will have to be
paid by the scholars themselves.

Book Lguipment allowance will be
paid 1o scholars only after the list
of books and equipment proposed
to be acquired s certificd by the
heed of the Department concerned
as essential for the course of study
or tramning

The scholarship will commence
from the actual date of arrival of
the scholar in India or beginning of
the academic year whichever is later
and will and not later than 19 days
after the end of the academic year
of the institution in which the
scholar is studyiog.

Import of bone china pieces for

4550. SHRI
MANDAL : Will the Minister of COMMERCE

Taj Hotel

SANAT KUMAR

be pleased to state :
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ta) whether some 6,500 pieces of fine
bone China are being obtained by Bombay's
Taj Mahal Hotel from Britain;

(b) if so, the estimated capial outlay
involved in terms of foreign exchange; and

(c) whether this money is being paid by
the above mentioned Hotel in Foreign ex-
change or the cost of these bone china picces
s being met from the Hprel's ‘Company's
carnings from its chain of hotels abroad ?

THE MINISTER OF COMMERCE
(SHR! P. SHIV SHANKER) : (a/ Import
licence for the import of 6560 picces of
Venice Gold bone China Crockery from U K.
was issued to Tay Mabal Hotel, Bombay on
27.10.86.

(db) Rs. 3.57,000/ -.

(c) The foreign exchange involved is 10
be met f1om the incentive quota of the hotel
which is determined = 10 per cent of the
direct foreign exchange carnings of the botel.

Committee on Official Language

45%1. SHR! K RAMAMURTHY :
Will the Miatster of HOME AFFAIRS be
picased 1o state

(a) the names of countries visited by the
Committee on Official Language since its
inception in 1976,

(b) when was the part | of the report
submitted by the Commitiee and when is the
final report likely to be submitted: and

(¢) whether part | of the report s
proposed to be laxd on the Table of the
House and if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI, : (a) Accor-
ding to the information received from the
Secrctariat of the Committee on Official
Language, the names of countries visited by

the Committee in three groups are as
under :

USSR, West Germany, France, U. K.,
Switzerland, Austria, Fgypt, Kuwait,
Thailand, Singapore, Malaysia, Japan,
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Phillippines, Hoogkong, Australia,
Indonesia, Italy, United States of
America, Capada, Greece, Kenya,
Seychelles and Mauritius.

(b) The Committee submitted Part I of
the report in January, 1587. The Committee
was constituted under Section 4 of the
Official Languages Act, 1963 in which no

time limit has been specified for submission
of its final report.

(¢) Yes, Sir. According to Section 4 (3)
of the Official Languages Act,+ 1963 the
President shall cause the report to be laid
before each House of Parliament. Part 1 of
the report will be laid before each House of
Parliament as soon as s pripting is
completed.

SAARC Secretariat

4552, SHRI SOMNATH RATH : Will

the Minister of EXTERNAL AFFAIRS be
plcased 1o state

(a) whether SAARC Secretariat has
started functioning in Nepal, and

(b, if 50, how many Indians have been
nominated for the SAARC Secretarial so
far and what would be their status ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO): (a) Yes,
Sir,

(b) Nobne so far.

Propossl of Bank of Bermuda to Pull
Out of Hindustan Diamond
Corporation

4553, DR. B. L. SHAILESH : Will

the Minister of COMMERCE be pleased to
state :

(a) whether the Bombay-based Hindustan
Diamond Corporation (HDC) has a joint
venture with the Bank of Bermuda ;

(b) whether Bank of Bermuda is pulling
out of HDC;

(¢) if so, the party to whom the bank
propose to transfer its sharcholding in the
company,
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(d) whether it bas submitted any formal
proposal to Government in this regard; and

(e) if so, the broad outlines of its
proposal and reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) The Hindustan Diamond
Company Limited (HDCL) is a joint veoture
in Bombay with the Bank of Bermuda in
Bermuda and the Industrial lavestment
Trust, Bombay,

(b) to (¢). The Bank of Bermuda bave
expressed their intention of re-registralion of
their shares 10 the HDCL in the name of
Banco Nominee Limited, which is a wholly
owned subsidiary of the Bank of Bermuda.
There is no change of beneficial ownership
contemplated in this re-registration.

Equity participation la potash project
in Capada by MMTC

4554. SHR!I C. MADHAYV REDDY :
Will the Minister of COMMERCE be pleased
to state :

(a) whether the Minerals and Mctals
Trading Corporation of India (MMTC) s
considering an equity participation in a pctash
project in Canada and if so, details of the

project; and

(b) whether this will ensure steady and
fair price supplies of potash 10 the couotry
which imports about 1.2 million tonoes of
potash a year at present ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) snd (b)
MMTC is discussing possibility of equity
participation in a Potash Project in Cana‘a
in the State of Manitoba. The project has
been initiated by the Government of
Manitoba and aims at an anpual production
of 2 million tonnes of Muriate of Potash.
One of the objectives of the equity participa-
tion is purchase of Muriste of Potash on
Jong-term basis at internationally competitive

prices by MMTC.
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Procurement of Cotton Bales
by C. C. L

4555. SHRIE. AYYAPU REDDY :
Will the Minpisier of TEXTILES be pleased
to state :

(a) the total quantity of bales purchased
by the Cotton Corporation of India in the
year 1985 and_ the break up of these
purchases, State-wise and qualitywise;

(b) the number of purchasing centres in
cach State;

(¢) whether the purchase by CCl s
corelated to production of cotton (Statewise);
and

(d) if not, whether any norms have beeo
fixed as 10 bow much gquantity has to be
putchased in every State ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) © a) The Cotton
Corporation of India procured 6, 68, 69)
bales during the cotton year 1984-8¢ and
15.73,621 bales duriog 1958$-86. The
Statewise and Quality wise figures of procure-
ment are lodicated in the Statement | given
below.

(b) The number of purchasing centres
operated in cach State during 198485 and
1985-86 is indicated in the Statement.ll
given below

(c) and (d). The Cotton Corporation of
India procures cotton at Mnimum Support
Prices whenever the market prices tend to
touch the Minimum Support levels, wiihout
any limits on the quantity of such purchases.

The Corporation also makes commercial
purchases for meeting the requirement of
National Textile Corporation Mills, State
Textile Corporations, Khadi and Village
Industries Commission etc, against firm
demands from them,
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Statement-I

State-wise and quantity-wise purchases in 1984-85 and 1985-86 by Cotton
Corporation of India

1985-86

1984-85
Variety Bales Yuielyi Bales
1 ) 2 3 4
Punjab
F-414 20626 F-414 28681
J-34 72529 )-34 117065
Desi 9ss Desi 11676
- §;'|16 - 15774722
Haryana - N -
J-34 48788 J-34 63360
Desi 1848 Desi 13348
H-777 14167 H-17 23554
| ;-(;4833»“ N 105262
Rajasthan
J-34 68734 )-34 91708
Desi 14576 Desi 27633
Agatti 4476 Agatti 16465
J20 F 430 CO-2 3541
Digvijay 207
H 71 380
uao.i 141347 -
Gularat ‘
S-4 15766 S-4 13140
S6 34074 Sé6 230075
C0-2 — CO 2 2806
V19 331531 vV 797 137528
Digvijay 2347 Digvijay 65128
CJ-73 100 G COT 12 27894
Wagad 12550
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1 2 3 4
Kalagin 405
G COT 12 4472
DCH 32 360
. 124729 O aeesT1
Madhya Pradesh
. A 51)9 34524 AS1/9 64047
Y1 39254 Y1 13377
H 4 28390 H 4 111701
1007 13167 1007 15974
V/L 3475 V/L 3475
- qesos 203574
Andhra Pradesh
H-4 26107 H-4 £S489
1007 3398 1007 20980
MCU § 68512 MCU S 21533
G 6 774 G 6/ MCH 1) 32311
DCH 12 10305 JKHY 1 196458
DCH 32 8894
16‘)096 : o 3376658
Meghalaya
Assam 402 Assam 271
Commilla Commilla
Karnataka
Jaydhar 912 Jaydhar 1445
Laxmi 63 Suyodhar’ 112
Suyodhar i 955 DCH 132 98960
170/CO 2 S84
DCH 32 36584
o 39098 100517
Tamil Nadu
MCU 5 13210 MCU 5 3506
MCU 7 8749 MCU 7 458)
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1 2 3 4

Suvin 5650 Suvin 755

" DCH 32 3029 DCH 32 8§89
LRA 406 LRA 16259
31044 25992

Grand Total 6,68,603 15,73,632

Statement-I1
No. of purchase ceatres in each State in ]1984.85 and 1985.86

State

Punjab
Haryana
Sriganganagar
Gujarat

M. P
Tamilnadu

A P
Karnataka

Meghalaya

Services of CISF by Pablic
Usndertakings

4556. SHRI P. M. SAYFFD: Wil
the Minister of HOME AFFAIRS be pleased
1o state :

(a) the source from where the personoel
for the Central Industrial Security Force
CISF) created in 1969 are drawn;

(b) the arrangements made for the train-
'0g of the persons manning the force;

Ne o[ Centres
19R4-8S 1985-86

28 19
13 13
28 26
43 50
3¢ 32
17 12
27 47
19 21

Q

210 229

(¢) whether 2ll the public undertakings
are utilising the services of the CISF and if
not, the reasons therefor; and

(d) whether Government are contempla-
ting to make it mandatory for the public
undertakings to utilise the services of CISF ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
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BARAM) : (a) The main sources of
recruitment to the Central Industrial Security
Force are stated below :

(i) By absorption of watch and ward

personnel of the Public sector
undertakings where CISF is
inducted.

(ii) By transfer on deputation/transfer
from other Government Depart-
meots/Organisations.

(iii) By direct recruitment from open
market.

(iv) By re-employment of Ex-servicemen
from Defence Forces and Ceotral
Police Organisations.

(b) CISF have five Training Institutions
for training of its personnel Out of these,
four Training Centres impart training to
freshly recruited Constables w!ile the fifth is
a Training College for traiciog the Officers
of the Force.

CISF personnel are also deputed to
different training institutions of other Centra!l
Police Organisations/Defence Organisations
for specialised training

(c) At present 160 public sector under-
takings are utilising the services of CISF.
Pre-induction formalities and surveys in
respect of 81 more such undertakings are
under process at diffcrent stages

(d) No, Sir.

Fall io foreign exchange earsings of
public limited cormpanies

4557. SHRI BHATTAM SRIRAMA
MURTY : Will the Minister of COMMERCE
be pleased to state :

(a) whether the Reserve Bank of India's
study on large public limited companies
found that there has been a steep fall in
their foreign exchange carnings during 1985.
86,

(b) if so, the reasons these companies are
unable 1o improve their export performance
despite several concessions granted to them:
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(c) the export earnings of these campanies
during the last three years, year-wise;

(d) the steps being taken to improve
their export performance; and

(¢) how many of these companies under-
took export obligations at the time of issue
of industrial and import licences ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSD : (a) and (b). According 10
the RBI's study entitled, ‘Finances of large
public limited companies 1985-86°, the carn-
ings in foreign exchange by the 541 sclected
companies during 1985-86 amounted to
Rs. 1779 crores compared with a level of
Rs. 166 crores in the preceding ycar
registering a rise of 6 9 per cent.

(c) The total foreign exchange esrnings
for these S4) companies according 1o the
study during the period 1983-84, 1984-85
and 1985-86 are as follows :

Rs. crores
1983-84 1217.3)
1984-85 1664 69
1985-86 1779.01

d) Government has initiated scveral
measures for cxport promotion which will
also have a direct bearing on export of lsrge
public hmited companies. The cffort has
been to ensure that in the growth sectors
capacitics arc gencrated, capital goods and
equipment is available for upgrading techno-
logies, raw materials are available at ioter-
national prices and easier access provided for
such materials and components as have (10
be imported and to ensure that exports be-
come profitable. Government has alio identi-
fied thrust area of esport potential A
decision has also been taken recently to the
effect that Industrial Development Bank of
India would give a rebate of 20 per cent on
the interest on their loans in favour of
industrial concerns who effect a minimum
export of 25 per cent of their total sales.

(e) The company wise cxport earnings
are not available in the above mentioned
study of the RBI and hence, it is not pos-
sible to ascertain how many of these compa-
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! nies undertook export obligations at the time
 of issue of industrial and import licences.

Liberal release of foreign exchange in
thrust export areas

4558. SHRI K. RAMAMURTHY :
Will the Minister of COMMERCE be pleased

to state

(a) the details of the 14 thrust areas
identified as having export capabilities to
facilitate liberal relesse of foreign exchange
to exporiers, and

(b) the recommendations made by the
high-power Commitice of the Reserve Bank
of lodia on export credit and the action taken
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) It bas been approved
that the trade may be allowed to utilise S to
10 per cent of the foregn exchange carnings
for undertaking expurt promouon activities.
The application of this scheme should be
according to the category of the products

(b) The recommendations of the Com-
mittee appointed by the RBI to study the
structure of interest rates for export credit
n India with Dr. S K. Verghese, Senior
Professor of NIBM as the Chair Person are

being cxamined by RBL.

Steps to reduce peak bour traflic in
Delbi

449 DR. KRUPASINDHU BHOI :
Will the Minister of HOME AFFAIRS be

pleased to state !

(s) whether the desirability of reduciog
the peak hour traffic in Delbi bas been consi-

dered; and

(b) if so, the details of the steps taken
or proposed to be takeo in that direction ?

[HE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS AND

MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.

CHIDAMBARAM) (a) Yes, Sir.
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(b) Efforts are made to solve the prob-
lem by the use of the following traffic
management techniques :

(i) The prohibition of slow moving
traffic in certain arcas during the
peak hours.

(ii) Segregation of traffic in congested
arcas.

(iii) The prohibition of goods carriers in
certain areas during the peak
bours.

(tv)  The svnchronization of t1affic light
signals.

Dry port in North Eastern Region

45:0. SHKIMATI D. K. BHANDARI! :
Will the Minister of COMMERCE be pleased
10 state :

‘a) whether a dry port has been set up
in the North Eastern Region;

‘b if s0, the details thercof and its
objectives,;

(¢ in what way in iodustries of North
Eastesn Region will be benefited by such a
dry port; and

(d) what services arc to be provided
through this dry port ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P, R.
DAS MUNSI :.a) to (d). An Inland
Container Depot (ICD) has been commis-
sioned at AMINGAON (Guwabhati) in
November 1985 by the Railways at a cost
of Rs. 197 crores. The ICD which is linked
to Calcutta and Haldia Ports facilitates direct
multi-modal transport of containerised export
cargo from industries in the region. Customs
clearance, pre-shipment inspection, banking
services, documentation covering rail and
shipping lines are provided at the ICD,
Industries and particularly units engaged in
the export of tea are benefited by this
facility.
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Tourism in North Eastern Region

4561. SHRIMATI D K. BHANDARI :
Will the Minister of TOURISM be pleased to
state

(a) whether there is a proposal to develop
cave tourism in North Eastern States;

(b) if so, the details thereof;

(c) whether Government propose 10
develop tourism in North Eastern region
particularly in Sikkim; and

(d) if so, the details thereon ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED ' : ‘a) and (b.. The
State Government of North Eastern States
have not forwarded any proposal to develop
Cave tourism 1n North Eastern States. How-
cver, the Central Minstry of Tourism, at the
request of the State Government of Assam,
has requested the Archa-ological Survey of
India to carry out an inspection of Bhuwan
Hills in Aassam. Simularly, aflter a proposal
is received from the Sate Government of
Meghalaya, the Central Minstry of Tourism
will examine the possivlity of providing
lighting in caves of Garo Hills.

(c) and (d). The Central Ministry of
Tourism has taken up a number of schemes
forwarded by the State Governments of
North Eastern States for provision of infra-
structure like accommodation, wayside ameni-
ties, internal transport in Wildlife Sanctuaries,
water sports etc.  [no Sikkim, the following
schemes have been taken up during the
first two years of Tth Plan :

Amount Amount
Sanctioned Released

Name of the
Scheme

Ist Year (1985-86)

1. Trekking Huts 15.86 14.00

2. Purchase of
Trekking Equipment 3,88 31.49

2nd Year (1986-87)

1. Wayside Amenities
at Rangpo. 38.96 10.00

S —— —

e ——— e
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The following proposals have been

received from the State Government lok

1987-88 :
1. Tourism Resort Rumtak 50.00
2. Wayside amenities at 5
locations. 20.00
3. Kioska & Touet facilities at
10 places. 20.00
4. Yak Safari at Dzoogri 5.00
5. Development of Kbechepurt
lake. 20.00
6. Yatri Niwas at Gaogtok. 45.00
7. Yatrikas at Tashiding, Bodh
Gays & Sarpath. 90.00
§. Faurs & Festivals. 26.00
9. production of 3 audiovisuals. 1.35
10. River rafting oo Raogeet,
Teesta. 23.00
Exclusive shops lor  foreign ooe-

resident lodian 1ourists

4562. SHRIMATID. K. BHANDARI :
SHRI YASHWANTRAO
GADAKH PATIL :

Will the Miowister of TOURISM be

pleased 10 slate :

(a) whether there 1s a proposal uonder
considerauon of ITDC 1o opeo exclusive
shops for facility of foreigo/non-resident
Indian Tourists,

(b) 1if so, the details thercof and progress
made 1n this regard so far,

(c) where these shops are likely to be
opened and what consumable items are to be
sold through these shops,;

(d) foreign exchange projected to be

carncd by this move; and

(¢) whether these shops will be in addi-
tion to those already existing duty free
shops 7

THE MINISTER OF  TOURISM
(MUFTI MOHD. SYED): (a) to (c). Yes,
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Sir. It has been decided to open a Duty Paid
Shop at New Delhi shorily. The items for
sale at such shops would include liquor,
home appliances, photographic equipment,
electronic entertainment system, food stuffs,
decorative items, gift items, eic.

(d) The cstimated foregn exchange
carnings will be about Rs. § crores per shop
in the first year of operation.

ie) Yes, Sir. These shops will bgin
addition to the ITDC's existing Duty Free

Shops.

[ Transiaiion)

Use of video films in Delbi for making
communal propagands

4563 SHRI BALWANT SINGH
RAMOOWALIA :
SHRI MOHD MAHFOOZ ALI
KHAN

Will the Minister of HOME AFFAIRS
be pleased to staie

(a) whether Governunent  have received
reports about the large scale use of video
hims 10 making communal propaganca 10
Delhi,

‘b) if so. the facts in th:s regard, and

(c) the number of persons convicted, if
any, for this offence ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI! P.
(HIDAMBARAM) @ ‘a) No such case bas
come to the notice of Delhi Police.

(b) and (¢). Do not arse

(English)
Jute Development Fund
4564. SHRI AMAL DATTA ; Will the
Minister of TEXTILES be pleased to state :

(a) how the Jute Development Fund of

Ry 100 crores is proposed to be adminis-
lered;

|
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(b) whether any agency/scheme for its
administration has been decided upon and if
50, its details;

(c) the period for which this fund will
be utilised; and

(d) the details about the type of develop-
ments envisaged to fall within the ambit of
this fund ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) to (d). The distribo-
tion of outlays among various programmes
under the Special Development Fund of
Rs 100 crores for rehabil tation and restruc-
turing of jute industry as well as for develop-
ment of jute agenculiure bhas been worked
ou! as under :

Rs. in crores

1. Jute Agriculiucal Develop-

men! Programme 25.00
2 Assistance to Jute Corpo-
ration of India and its
cooperative  procurement
agencies. 10,00
3. Product diversification and
R & D support. 10.00
4. Schemes for the benefit of
workers in the jute indus-
try. 5$3.50
Total : 9R.50
or say Rs. 100 crores

Various Government  Departments/Offices
such as the Ministry of Textiles, Deptt. of
Agriculture and Cooperation, Office of the
Jute Commissioner, Jute Corporation of
India, Indian Jute Industries Research Asso-
ciation etc. with the assistance of the State
Governments, are involved in the successful
implementation of these schemes. The four
Working Groups set up by the Government
for considering and working out details of
the schemes have already submitted their
reports. The fund will be drawn and kept
in Public Deposit Account during 1986-87
for implementation of various schemes over
a period of time.
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Jute Modernisation Fund (c) steps being taken to achieve these
targets ?

4565. SHRI AMAL DATTA : Wil
the Minister of TEXTILES be pleased to
state :

(a) whether it a list of Jute Mills to be
modernised with the Rs. 150 crores Jute
Modernisation Fund has been prepared;

(b) if so, details thereof and the amount
being considered sanctioned against each;

(c) the estimated labour force to be
rendered surplus as per schemes submitted
by these mills and the period of implemen-
tation; and

(d) whether the Mills bhave given any
scheme for rehabilitation of such workers or
for payment of compensation 10 them ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) Assistapce under
the Jute Modernisation Fund is available
10 all existing composite jute mills including
weak but potentially viable units. The
applications for assistance under the Jute
Modernisation Fund Scheme are considered
by financial institutions on the basis of
criteria prescribed.

(b) to (d). In the two complete applica-
tions received from jute mills which are
under active processing by Industrial Finance
Corporations of India (IFCI), no rationali-
sation of any permanent labour who bave
not reached the superannuation age is
envisaged Reduction n  total working
complement is expected to be taken care of
by the retired/retiring workers in the normal
course.

Tourist traffic in 1987.88

4566. SHRI G. M. BANATWALLA :
Will the Minister of TOURISM be pleased
10 state :

(a) whether it is a fact that foreign
tourists traffic has significantly gooe up
during 1986:

(b) if so, what are the projections for
1987-88; and

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) Yes, Sir.

(b) Foreign tourist arrivals during 1987
and 1988 are expected to be about 1 6
and 1.75 millions respectively including
the nationals of Pakistan and Bangladesh.

(c) The steps taken by the Government
to increase foreign tourist traffic to India
include vigorous publicity campaigns with
empbasis On consumer advertising, stepping
up public relations with overseas media
agencies, promotion of special interest
tourism, launching of promotional schemes
and off-scason  schemes like ‘lodia on
the House' and ‘Affordable India’ and
development of infrastructural  facilities

and transport systems including charter
traffic etc.

Agreement with Mexican Government
for development of tourism

4567. SHRI G M. BANATWALLA
Will the Minister of TOURISM be picased
(0 state :

(a) whether any agreement has been
arrived at with the Mexican Government
for providing assstance in  developing
tourism,

(b) if so, the details of the agreement;

and

(c) the steps taken for its imple-
mentation ?

THE MINISTER OF TOURISM

(MUFTI MOHD. SYED): (a)y No agree-
ment has been arrived at with the Mexican
Government for providing assistance in
developing tourism in India.

(b) and (c). Do not arise.

Committce in pursuance of Mishra
Commission report

4568. SHRI KAMAL NATH : Will
the Minister of HOME AFFAIRS be plcased
to state ;
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(a) whether the Committee constituted
in pursuance of Ranganath Mishra Commis-
sion report to identify police officials who
did not discharge their duties during riots
following murder of Mrs. Indira Gandhi
has started its work; and

(b) if so, what are its terms of reference
and what time frame has been laid down for
completion of this assignment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI © (a) The
Commitice has been constituted Staff and
other facilities are being provided for the
effective functioning ot the Committee. The
Committee has met once

(b) The terms of reference of the
Commitice are as under -

{(i” Foquize into the delirguencics of
inciv (dual pol ce cfficers and men
with respect 10 reported passivitly,
callouspess and indifference shown
by them in the matter of controlling
the situstion and protecting the
people within the Unicn Territory
of Delhi ¢nd also into the good
conduct of individua! police officers
and men and recommend  such
action as may be called for;

(1) Any other matter related to the
above

The Commitiee is required to submit its
report to the Adminmstrator of Delbi within
six months from the dae of iwsve of the
orderie 232 1987,

Restrictions on retired DGS&D officials

469 SHRI THAMPAN THOMAS
Will the Minkter of COMMIRCE be
rlcased to state :

(a) whether the retired officers of
DGS&D are prohibited to reprecent any
firms and participste in official dealings with
DGS&D and

(b) whether simular restrictiuns sre also
imposed by all Ministries/Departments on
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their retired officers and if not, the reasons
therefor ?

THE MINISTER OF STATE OF
COMMERCE (SHRI P. R. DAS MUNSI) :

~ (a) DGS&D officers who retired more

than two years batk are rot prohibited
from taking up employment with private
firms. And for representing these firms also,
there is no bar except when such officers
bhave to visit DGS&D offices and personally
interact with DGS&D officers’ to protect or
promote the interest of their firms. This is
an administrative decision taken in the
interest of tightening security and reducing
the corrupting influence of undesirable
contactmen and liaison officers,

(b) Similar restrictions are not imposed
by all Ministries/Departments on the retired
officers for the reason that they consider
that the instructions issued bty the Depart-
ment of Personnel and Training under the
CCS (Pension) Rules, 1972 are adequate
for the purpose and mect their needs.

Demand for separate States of
Uttarakhand and Vidarbba

4570. SHR1 BHATTAM SRIRAMA-
MURTY : Will the Minister of HOME
AFFAIRS be pleased 1o state :

a) whether there has been a demand
for separate States of Utrtarakband and
Vidarbha; and
reaction

(b) if so, Government's

thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHD : (a) These
demands arc being mace from time to time.

(b) Such demands arise on account of
economic imbalan-es The Government is
of the view that such imbalances in a parti-
cular State or region should be tackled
through the mechanism of planning and the
crention of a separate State may not b~ the
answer to the problem.



127 Written Answers

{Franslation)
Increase in streagth of ITBP

4571. SHRI HARISH RAWAT ; Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether «<trength of Indo-Tibetan
Border Police (ITBP) has been increased
during the last two decades;

(b) if so, whether this tocrease is
proportionate to the increase instrength of
other security forces; and

(c) if pot, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS.
TRY OF HOME AFFAIRS /SHRI P
CHIDAMBARAM : (a) Yes, Sir.

(b) and (c). The strength of para-
military force is determined with reference
to its own role and functional requirements
and does not have to be proportionate with
the strength of any other force.

Silk production in U P

4572, SHRI HARISH RAWAT - Will
the Minister of TEXTILES be pleased to
state :

(a) the amount hkely to be spent on
the existing projects for silk production in
Uttar Pradesh during 1987-88:

(b) whether there s a proposal 10 stan
some new projects for expanding silk produc-
tion in the State; and

(c) if so, the details of the proposed
projects ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA): (a) The Planning
Commission have approved a provision of
Rs. 120.00 lakhs for development of
sericulture in the State of Uttar Pradesh
under the State's Plan Programme for 19%87.
88. In addition, the Central Silk Board has
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tentatively allocated a2 sum of Rs. 61.17
lakhs for sericulture schemes in the State
during 1987-88.

(b) and (c). Central Silk Board has
some proposals to undertake new sericultare
schemes for expansion of silk production
io the State of Uttar Pradesh. Details of
these schemes are, however, yet 10 be
worked out.

[English)

Restrictive trade practices of Unlted
States

473 SHRI K. RAMAMURTHY :
Will the Minister of COMMERCE be pleas.
ed to state

(a) the details of the actions of Govern-
ment of the United Suates that have
adverscly affected the country's exports in
the engincering and textile sectors,;

(h) whether some of these actions are
in disregard of the provivions of the General
Agreement on Trade apd Tanfl (GATT)
and United Natons Commitice on Trade
and Devclopment (UNCTAD) decisions,

and

(c) f so, whether these matlers are
being taken up with the US Government ?

THE MINISTER OF COMMERCE
SHRI P. SHIV SHANKER) : (a) Actions
of the Goveroment of USA whih are
currently in force and which affect owr
exports are (i) impomtion of countervailing
duty oo certain iron metal castings and
industrial fastners (maioly screws) ()
imposition of anti-dumping duty on heavy
and light construction castings and welded
carbon steel pipes and tubes and (1il) quanti-
tative restrictions on textiles esported from
Ind:a to the USA.

(b) aod (c). The restrictions on textiles
are in accordance with the bilateral agree-
ment between the Government of India and
the USA under the Multi- Fibre Arrangement
on Textiles which is an sgreed derogation
from the GATT rules.
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Though GATT permits levy of counter-
vailing and anti-dumping duties on - the
imports of subsidised or dumped goods
causing injury to the domestic industry, the
US actions in this regard are not strictly in
accordance with GATT rules in certain
aspects. These are being taken up with the
US Government bilaterally and also multi-
laterally in GATT.

Noa-issving of passports by RPOs at
Chandigarh and Julandhar

4575. SHRI CHIRANIJI LAL
SHARMA : Wil the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether it is » fact that regional
passport offices in Chandigarh and Jalandhar
have suspended issuing passporis (o applicants
from Punjab, and

(b if s0, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
SHRI K NATWAR SINGH), : (a) and (b).
Issue of new passports 10 Chandiparh and
Jalandhar has not been suspendsd but  there
have been some delays on account of wvernih-
cation reports. The coo.erped authoritwes
have been j1ostiucted to expedite the reports.

Stoppage of work in Marsgon Deck
Limited

4¢76. DR DATTA SAMANT : Wil
the Minister of DEFENCE be pleased to
sate -

(a) whether it is a fact that all woitkmen

of Mazagon Dock Lid., stopped work on
13 February 1987 and left the Dock; and

(b) if 80, the reasony therefor 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE  PRO-

DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE  (SHR]
SHIVRAJ V. PATIL) - (a) Yes, Sir.

(b) Two office bearers of the recognised
Union were assaulted by unknown assailants
Mutside the Yard premiscs on | 3th February,
'9%7 between 8.00 and 9.00 A M., where-

CHAITRA 6, 1909 (SAKA)

Written Answers 130

~ after the workers ceased work at about

1030 AM. The Yard was consequently
closed for the whole day to avoid any un-
toward incident in the Yard premises

Profit in 1. T.DC.

4577. SHRI YASHWANTRAO
GADAKH PATIL : Will the Mipister of
TOURISM be pleased 10 state :

(a) the profits esrned by the India
Tourism Development Corporation during
1985-86 and 1986-87 (April-September)
division-wise;

‘D) which of the divisiors is not working
satisfactonly and the 1casens therefor:
and

(c) the importent new schemes and pro-
jects proposed 10 be undertaken by the
Co poration ?

THE MINISTFR OF TOURISM
'MUFTI MOHD SYED : (a) The informa-
uon s given in the statement below

(b) The financial performance of the
ITDC as a whele during 198886 and
1956-K7 is considered satisfactory The per-
formance of the divisions is  judged for the
financial year as a whole and not for the
period  from  April September  as  this re-
presents lean tourist period,

¢) ITDC's Seventh Five Year Plan does
not envisage any new schemes However, the
following important ‘on-going’ projects  are
presently under imp'ementation by the
ITDC :

* (1) Hotel at Gulmarg
(2) Expansion of Hotel Kalinga Ashok,
Bhubaneshwar.

(1) Expansion and conversion of the
existing travellers Jodge at Bodbgaya
into a hotel.

(4) Expansion of Laxmi Vilas Palace
Hotel, Udaipur,

(&) Six Joint Venture Projects located
at Guwahati, Puri, Bhopa!, Ranchi,
Pondicherry and Itanagar,
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Statement
1985-86 1986-87—Apr.-Sep.* 1986-87 (RBE)
(Estimated
Turnover Net Turnover Net Turnover  Net
profit profit profit
(Rupees in lakhs)
1. Accommodation $046 36 267.91 2370.63 (—)70.76 5693.60 34205
& Catering
2. Corporate 186.42 4.74 40.73 (—)9.66 300 60 9 45
Communication
3. Ashok Travels 714.09 2.54 355.39 (—)19.47 $§87.85% 2.858
& Tours
4. Duty Free Shops R4494 22790 51587 153 31 101500 270.45
s. SEL 10 65 £1S 424 03 11 00 3 R0
6. Hgrs. (including 486.29 (—)0.18  26.40 231.45 2.40
Management
Services)
Total : 7288.75 50806 33113.26 $3 7% 8139.50 631.00
Less : Departmental 78.04 3300 8$5.00
turnover
TOTAL : 7210 71 S08 06 3280.26 €375 8054.50 631.00
*Represents lean tourist period.
Visit of Vice Premier of North Korea ¢! whether any agreement has becn

4578 SHRI PRAKASH CHANDRA :
SHRI SUBHASH YADAV :
SHRI DHARAM PAL SINGH
MALIK :

Will the Minister of
ALFAIRS be pleased to state *

EXTERNAL

(a) whether the Vice Premier of North
Korea visited India during the month of
February, 19§7;

(b) if so, the outcome of the discussion
beld with him; and

made and if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) . (a) Yes.
Sir.

(b) Discussion were held on South-
South Cooperation in the context of the
forthcoming Extraordinary Ministerial Meet-
ing of Nonaligned Countries on South South
Cooperation scheduled in Pyong Yang from
the 9th to 13th June, 1987. There was also
an exchange of views on bilateral issues of
mutual interest;
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(¢) No, Sir.

Turnover of Bharat Earth Movers
’ Ltd.

4579. SHRI E. AYYAPU REDDY:
Will the Minister of DEFENCE be pleased

10 state .

(a) the turnover of the Bharat Earth
Movers Limited in the yecar 1986 and the
percentage of increase over the previous

year,

(b) the value of production per employee;
and

(c) the pre-tax profit made duriog the

same ycar '

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V.
PATIL) . (a) The accounting ycar of Bharat
Earth Movers Limited runs from 1st Apnil
to 31st March. During 1985-86 BEML re-
corded a turnover of Rs. 482 99 crores,
inclusive of excise duty, which was 133 per
cent higher than in 1984-85.

b Duting 1583-86 the value of pro-
duction per employee was Rs. 3.39 lakhs.

(¢, The profit before tax during 1985-8§6
was recorded at Rs 37 17 crores.

lastitute of Water Sports

4580, SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
TOURISM be pleased to state :

(a) whether any decision has been taken
regarding the location of the proposed
Institute of Water Sports:

(b) whether any arcas suitable for scuba
diving have been indentified;

(c) if so, the details thereof; and
(d) whether Government iotend to pro-

vide equipment and other facilities to pro-
mote scuba diving in the Statg of Kerala ?
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THE MINISTER OF TO
(MUFTI MOHD. SYED) :(a) Yes, Slljrst:
Central Ministry of Tourism bas place to set
up a National [nstitute of Water Sports at
Goa during the 7th Five Year Plag.

(b) end (c). No areas have ' i-
fied for scuba diving. Hmver.bt::eldsg
Administration of Andaman and Nicobar hu
?rodoced & scheme for Water Sports. includ-
ing Scuba diving, in Andaman and .Nicobar
Island for Rs. 48.30 lakhs.

(d) Such a scheme would be considered

after a compicie proposal is received f
tbe State Government of Kerala. o

Recommerdations on use of
slumisjum jo defence

'4.‘8!. SHRIMATI BASAVARAJE-
SWARI: Will the Minister of DEFENCE be
pleased to state :

(a) whetber hus ministry has decided to
establish a special single point clearance cell
with regard to all investment proposals from
the private and public sector companies in
the sphese of aluminium componant manu-
factures to attain sclf-sufficiency in strategic
helds,

(b) if so, whether the recommendations
of the round table on the use of aluminium
in defence, organised by the Aluminium
Association of Indma in association with the
defence establishments have been considered
by Government;

(c) if so, decision taken thereon and 1o

what extent they will be bhelpful (0 the
Defence services, and

(d) by what time the implementation of
the proposal will take place ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT IN THE MINISTRY
OF DEFENCE (SHRI ARUN SINGH) :
(a) The feasibility of setting up a single point
clearance cell to clear proposals for produc-
tion of alluminium alloy components required
for production of Defence hardware, is under
consideration,
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(b) A Round Table on the use of Alu-
minium in Defence equipment was organised
by the Aluminium Association of ladia during
January 1987, which made a recommenda-
tion in regard to setting up a single point
cell. However, the Report of the Round
Table is awaited.

(c) and (d)- Decision on this matter will
be taken after receipt of the Report of the
Round Table.

Naval Colicge in Karoataka

4582. SHRIMATI BASAYARAJE-
SWARI : Will the Minister of DEFENCE be
pleased to state :

(a) whether Union Government have
received any proposal from Karnataka
Goverument for establishment of a  Naval
College at Ankola or Karwar;

(b) if so, the details thereof,

(¢) whether Governinent have examined
the proposal; and

(d) the action taken 1o this regard s0
far ? '

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT IN THE MINISTRY
OF DEFENCE SHRI ARUN SINGH) :
(a) Yes, Sir.

(b) The Chiel Minister, Karnataka bhad
senl a letter to Prime Ministes proposing the
setting up of a Naval College at Ankola or
Karwar for training technical personnc! ¢
quired for the Naval Base.

(c) and (d). The proposal was cxamin d
and it was considered not viable at prese it
The Karnataka Government bas been in-
formed accordingly.

Indo Pak trade relation

4583. SHRIMATI BASAVARAJESWARI:
Will the Minister of COMMERCE be pleased
{0 state ;
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(a) whether India and Pakistan are
considering to devise methods to break the
impasce on trade stalling the sub-commis-
sion and foreign minister level joint com-
mission meetings for over nipe months;

(b) if so, whether both the countries

have made an effort to improve the trade
matters;

fc) if 50, by what ume the improvement
in bilateral trade will be effected and whether

any agreement has been signed in this regard;
and

(d) if s0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI! P R.
DAS MUNSI) . (a) and (b). Discussions
bave been beld with Pakistan in this regard.
Efforts are being made to persuade Pakistan
to follow a non-discriminatory import regime
with respect to Indian goods. India already
accerds MFEN treatment to imports from
Pakistan.

(¢c) No agreement has been signed 0 far

and it 1s not possible 10 indicate any time
frame

(d/ Does not arise

Development of Nellathanaithevy
Island Io Tamil Nade

4584. SHRI KADAMBUR M. R.
JANARTHANAN | Wil the Minister of
TOURISM be pleased 10 state

i whether Government are considering
sty proposal for development of Nallathan-
rithevu island in Chidambaram district of
Tamil Nadu as a tourist spot; and

(b) if so, the details thereof ?
THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (s) No such

proposal is under consideration of the
Central Ministry of Tourism,

(b) Does pot arise.
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(Translation)

Earniogs from exports o! Gems and
Jewellery

4585. SHRI SHANTI DHARIWAL -
Wwill the Minister of COMMERCE be pleas-

ed to state

(a) the amount of foreign currency
elmﬁl from the ecxports of gems and

sewellery;

(b) the extent of inCreasc @s compared
10 the earnings of last three years,

(¢; whether Government l:n}t .rtc:wgd
certain suggestions for removal of difficultics
being faced by the manufacturers of gems

and jewellery, and

4. il so, whether Government have
considered the maoufacturen’ suggestions 1D
order to promote such exports !

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSL : (a) and (b). Exports of
gems  and jewcllery cuning Apnil, 1986-
February, | 987 and the last thiee years have
heen as under !

(Rs. Crores)
Imcreaye ( - ) or
Decrease | —)
19n6-87°
Apr. ‘86-Feb. '87 188S - 377
198586 1508 -+ 201
198483 1307 — 17

1983-84 1324
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—— B ————

*pProvisional : Compiled by Gem and
Jewellery Export Promo-
tion Council.

(c) and (d). Government has been con-
stantly interacting with the trade for any new
policy initiative required to realise the export
potential in this dica.

Export of Juice and Fruits to USSR

4586, SHRI SHANT! DHARIWAL :
Will the Minister of COMMERCE be pleas-
¢d to state :
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(a) whether India is 1he biggest exporter
of canned juice, fruits, jams etc. 10 the
USSR,

(b) if so, the comparative figures of
exports of these items to other countries;

(c) whether it s a8 fact that the Indo-
USSR Agreement of 1987 provides for an
increase of oply 5 5 per cent in the export
of items to be exported thereunder;

(d) if so, whether as a result thereof
export of canned juice and jam 10 the USSR
alooe has been cut down by 6.6 per cent;

(e) of so, whether there 1s a8  possibility
that our export will te reduced to one-third;
and

(f) if so, the steps taken by Government
10 beost the export of these items ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) :(a) India is
onc of the major supphiers of canped juice,
jams and [ruit products to the USSR.

(by Exports of fruit products to the
USSR and tbe free currency areas during
1985-86 are as per provisione! data com-
piled, 25553 MTs valued at Rs. 19.66
crores and 39490 MTs valued Rs. 38.62
crores respectively.

(¢) The Indo-Soviet Trade Plan for 1987
envisages an increase of about 5 per cent in
the trade turnover as compared to the trade
plan for 1986.

(d) and (¢'. The exports of fruit juites,
fresh and canned fruits during 1987 to the
USSR are expected to be lower than in 1986
as the USSR has projected lower require-
ments of these items due to increase in its
domestic production capacity.

(f) Government has taken a number of
measures to increase exports of fruit pro-
ducts, which include Cash Compensatory
Sepport, incentives like import replenish-
ments (0 registered exporters, facility “of
duty-drawback, import of specified items of
food processing and packaging machinery
under Open Geoeral License and import
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duty concessions, periodical dialogues with
the State Governments for export produc-
tion, etc. Agricultural and Processed Food
Products Export Development Authority has
been set up to provide institutional frame
work for promotion of exports, among
others, fruit products.

(English)

Centra) assistance for starting silk
factory in Karoataka

4587. SHRI V. S. KRISHNA IYER :
Will the Minister of TEXTILES be pleased
1o state :

(a) whether the Government of Karpataka

has sought Central assistance for starting a
silk factory necar Malavalli in Karnataka,

and

(b) if so, the details thercof and tke
decision taken ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! RAM

_ NIWAS MIRDHA' : ‘a) No, Sir

(b) Does not arise.

Assessment of cxport incentives

4588. SHRI S. M. GURADDI :
SHRI G. S. BASAVARAJU

Will the Minister of COMMERCE be
pleased to state :

(a) whether the convened a meeting trade,
industry and export promotion organisations
on December 1, 1986 in order to assess the
impact on exports of various incentives given
by Government duriog the last couple of
months; and

(b) if so, the matters discussed at the
meeting and the outcome of the discussion ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) Yes,
Sir.

(b) Other matters discussed in the
@eeting related to ;
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Operation of import/export policy and
procedores covering main areas of import
licensing, cash compensatory support and
scheme of trading bhouses and export
houses.

The representatives of the Trade and
Industry generally welcomed the recent policy
measures taken by the Goverument for
promoting exports and they stressed the
need for flexibility in the operation of the
export promotion schemes and also for
reducing the channels involved io obtaining
clearances. The representatives were also in-
formed that the Office of Cheif Coontroller
of Imports and Exports was closely moonitor-
ing the disposal of applications for various
types of licences. They were also informed
about the computerisation being undertaken
on a significant scale in the CCl & E orga-
m’ufm to bring about speed and quality of
services rendered to trade and industry. In
the matter of umplificanion of procedures
and other related matters, concrete sugges-
tions were asked to be furnished by the
representatives who took part 1o the delibe-
rations.

Visit of Foreign Mialster of Soviet
Union

489 SHRIS M GURADDI
SHRI (i S. BASAVARAJU

Wil the Minmter of
AFFAIRS be pleased 10 state

EXTERNAI
(a) whether the Foreign Minister of
Soviet Union visited India in March, 1987,

{(b) if s0, the main topics of discussion
beld with him; and

(c) the outcome thereof ?
THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS :

(SHR1I EDUARDO FALEIRO) : (a) No,
Sir.

(b) Does not arise.
(c) Does not arise,

Production of areca put

4590. SHRI V. KRISHNA RAO : wWill
the Minister of COMMERCE be pleased to
state |
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(a) the production of areca “nut in the
country;

(b) the quantity of areca put exported
duriog 1986; and

(¢c) the steps being taken to increase the
production of areca nut ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) The pro-
duction of areca nut is estimated at 2 242
lakh MTs during 198¢-86.

b) Export of areca out (in ground,
split and whole form) is estimated to be
769 81 MTs valued at Rs |1 98 crores
during the year 1984-85. Export Statistics
for subsequent ycars are not available,

{c)] The Ministry of Agriculture has set
up the Indian Cocoa and Arecanut! Develop-
ment Council which is an advisory body on
development aspects of arecanut. The State
Governments are also implementing various
schemes for development of this jtem.

Ban on silk ysron impeort

1491, SHRI V. KRISHNA RAO ;
SHRI SOMNATH RATH .

Will the Minister of TEXTILES be
pleased to state

a) whether there is a demand for ban an
import of silk varn; and

(b) 1if so0, the reaction of Union Govern-
ment thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF TFEXTILES (SHR! RAM
NIWAS MIRDHA) © (a) Yes, Sir.

(£) The import of silk yarn by exporters
under the ALS /REP Schemes of the Import-
Export Policy, is allowed only for or against
export of silk items as an export incentives
measure. It s, therefore, not considered
feasible 1o ban the import of silk yarn under
these Schemes.

Production of silk in Karpataka

4592 SHRI V. KRISHNA RAO : Will

the  Minister of TEXTILES be pleased to
State ;
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(a) whether it is a fact that only mulberry
silk is produced in Karnataka at present ?

(b) whether any experiments have been
conducted to find out the possibility of pro-
ducing all the four varieties of silk in the

State; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) Yes, Sir.

(b) Experiments have been conducted to
find out the possibility of producing Tasar
and Eri silk in the State,

(c) Attempts are being made by the
Department of Sericuliure, Government of
Karnataka, to introduce Tasar culture in
Belgaum and Dbarwar districts and  Eri
Culture in Malnad district of the State. In
addition, Ceontral Silk Board's Research
Institute at Mysore is coanducting experi-
ments  for production of bpon-mulberry
varicties of silk in the districts of Dharwar,
Mysore, Belgaum and Hassan.

ILong term price policy for spices

4593 SHRI K KUNJAMBU : Will the
Minister of COMMERCE be pleased to

state :

(a) whether there was a proposal to fix
a long term pricing policy for spices;

(b) if so, wheiher the proposal is still
under consideration; and

(c) when the decision is likely to be
taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) No, Sir.

(b) and (c). Do not arise.

Tourist infrastructure in Andaman and
Nicobar Islands

4594, SHRI RANIJITSINGH GAEK-
WAD : Will the Minister of TOURISM be

pleased to state ;
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fa) whether Government had any con.
sultation with the Union Territory of Anda-
man and Nicobar Islands for taking up the
potential schemes of tourism in the island;

(b) if so, the number of schemes found
viable and the amount likely to be involved
for operating these schemes in the union
territory;

(c) whether Government have agreed in
principle 10 accord high priority to develop
tourist infrastructure in Andaman and Nico-
bar during the Seventh Five Year Plan

period; and

(d) if so, the details thereof ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a’ and (b). The
Central Ministry of Tourism bas been in
consultation with the officials of the Union
Territory of Andaruan and Nicobar for tak-
ing up the schemes for tourism development
on the islands The Andaman and Nicobar
Administratjon has forwarded a list of
schemes for Central financial assistance
during 1987-88. However, no details have
been received and, therefore, no decisicn can
be taken about admissib:lity of these schemes
for financial assistance.

(c) and (d). It has been decided that a
programme for tourism should be worked
out as ap intergrated package for the deve-
lopment of Andaman and Nicobar Islands
during the Seventh Five Year Plan period.
No spesific schemes have, however, yet been
approved for tourism development in these
Islands.

[Translation)

Setting up of a propellant factory in
Sagar, Madhys Pradesh

4595. SHRI NANDLAL CHOU-
DPARY : Will the Minister of DEFENCE
be pleased to state :

(a) whether survey work in regard to
Defence propellant factory proposed to be
set up in Sagar (Madhya Pradesh) has been
completed;
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(b) whether all the requisite survey
reports have been submitted to Government;

and

(¢) if so, the time by which decision to
set up the said factory is likely to be taken ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS.-
TRY OF DEFENCE (SHR1 SHIVRAJ V.
PATIL) : (a) 10 (¢). No decision has as yet
been taken on the location of the proposed
ordnance factory, For selecting a suitable
location, some sites, including the site in
Ssgar Disirict in Madhya Pradesh, are
being evaluated in accordance with the pre-
scribed procedure. It s not possible to
indicate the time frame within which a final
decision on the location would be taken.

(English)

Tariff on imports

4596 SHRI VIJOY KUMAR YADAV :
Will the Minister of COMMERCE be
pleased to state :

a) the commodities whose imports attract
tariff and the rates thereof;

(b) the commodities whose improts are
subject to quotas and at what levels;

(¢c) the changes in Qquotas and tarifly
made during the last tow years;

(d) the commodities whose imports 10
Europzan Ecooomic Community 'EEC) and
USA are subject to quotas and at what level,

and

(e) the commodities for which our exports
fall short of the quotas allotied to India and
the extent of the shortfall ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R,
DAS MUNSI (a) : All commoditics imported
into India attract customs duty &t various
rates as indicated in the Second Schedule to
the Customs Tariff Act, 1975, unless and
othcrwise specifically exempted by issue of
notifications under Section 283 of the Cus-
toms Act, 1962 The relevant schedules and
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potifications are available in the Parliament
Library.

(b) There is no quota system in respect
of any commodity imported into India.

(c) All potifications involving change in
rates of duty are laid on the Table of the
House as a Statutory requirement, and
therefore, they are available in the Parlia-
ment Library, Question does not arise with
regard to changes in gquotas in view of the
reply given in part (b).

(d) Export of Textile products, viz.
Readymade garments, fabrics and made-ups
to European Economic Community (EEC)
and USA are subject to quantitative res-
traints under Multi  Fibre Arrangement
(MFA)-IV A list of items subject to quota
restrictions in 1987 is given in the statement
below. The quota levels for the products
listed in the Annex varies from item to
item

(¢) The utilisation of quota levels in
respect of garments in USA in 1986 has
been more than 100 per cent. In respect of
EEC, the overall utilisation of quotas of
readymade garmeats in 1986 has been about
89 per cent.

Statement

List of Textile producty under quanti-
tative restraint in J987

EEC
1. Cotton Fabricss.
2. T -Shirts

3. Special quantity of produocts similar to
T-Shirts.

4. Pants and G. Shorts.
5. L Blouses.

6. G. Shirts.
7. L. Jackets.
8. Bedlinen.
9. L. Dresses.

10. L. Skirts.
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11. L Co-ordinate suits.

12. Linen of all types other than ktd,
or crocheted.

1. Cotton gingham/yarn dyed fabrics.
Cotton Sheeting.

Cotton Print Cloth.,

Cotton coats,

N o W M

Dresses.

Cotton Play suits.

'.wl o

Cotton Shirts.

R. Cotton blouses.
9. Cotton Skirts.
10. Cotton Trousers.

11. Cotton Terry Towels.

All other textile products of cotton, man-
made fibres, are apparel of the vegetable
fibre and silk blends other than the above
mentioned items clubbed together with an
overall annual group limit.

Indo-US trade agreement

4597. SHRIMATI N. P. JHANSI
LAKSHMI : Wil the Minister of COM-
MERCE be picased to siate :

(a) whether any Indo-US agreement has
been signed recently to promote tra je, and
technical and economic co-operation between
the two countries; and

(b) if so, the details in this regard ?

THE MINISTER OF COMMERCE
(SHR1 P. SHIV SHANKER) : (a) and (b).
An agreement was signed between lodia and
USA on 7th January, 1987 for the setting
up of a US-India Rupee Fund for Educa-
tional, Cultural and Scientific Cooperation,
The initial capital of this fund is approxi-
mately Rs. 127.5 crores. This amount bhas
been provided from the interest-bearing rupee
holdings of the US Government presently
with certain US Commercial Baoks in Indie.
The life of the Fund is 10 years. During
this period, the entire Fund is expected to be
committed for mutuslly agreed collaborative
activities between the two Governments,
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While the resources available under the
Fund are to be utilised for Educational Cul-
tural and Scientific activities, no specific and
separate outlay for any sector has been made
under the Agreement.

Arrangements to educate children of
Indians liviog abroad

4598. SHRI SOMNATH RATH : Will
the Minister of EXTERNAL AFUAIRS be
pleased to state :

(a) the names of foreign countries having
a significant number of people of Indian
origin;

(b) whether arrapgements exist in these
countries for educating the children of
Indians living there and the children of the
staff members of the Indian Embassies there
through the Indian languages in order that
they may remain culturally linked with India;
and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) @ (a)
Australia, Behrain, Bhutan, Burma, Canada,
Fiji, Guyana, Kenya Kuwait, Malayasia,
Mauritius, Netherlands, Oman_ Qatar, Saudi
Arabia, Singapore, South Africa, Sri Lanka.
Suriname, Tanzania, Thailand. Trinidad and
Tobago, United Arab Emirates, United
Kingdom, U. S. A.

(b) and (c). The Ministry of External
Affairs have a scheme of tcaching Hindi to
the children of India based officials of the
Mission and other Ionduan organisations.
Indian Council for Cultural Relations also
deputes, depending on financial constraints,
Hindi lecturers in countries where s'grificant
number of persons of Indian origin are
residing under their scheme of propsgation
of Hindi abroad. Besides, Indian languages
are taught in many regular and part-time
Indian Schools. P

(Translation)
Removal of Netaji's statue

4599. SHR! BAILWANT SINGH
RAMOOWALIA : Will the Minister of
HOME AFFAIRS be pleased to state ;
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(a) whether it is a fact that a statue of
Netaji was installed at Chandigarh Labour
Chowk in the third week of January last and
the same was removed from there by the
police later on.

(b) if so, the reascns therefor;

(c) whether demand for sllotment of
land for installing such a statpe was pending
with the Chandigarh Admipistration; and

(d) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) and
(b). A statue of Netaji was placed on a
wooden platform at the Chandigarh Labour
Chowk. The statue was got removed by the
Chandigarh Administration as there is no
provision in the City's bye-laws for installa-
tion of statues

(¢) There is no demand for allotment of
land pending with the Chandigarh Admin:s-
tration for installation of such a statue.

‘d) Question does not arise in view of
‘c) above.

(English)

Missing minors and sdults in Delbi

4600. DR. B L. SHAILESH : Will the
Minister of HOME AFFAIRS be pleased to

stale :

(3) whether there is an increase in the
number of missing persons in the capital;

(b) if so, the number of persons minors
and adults-reported 0 be missing during
1985-86 and 1986-87 (Uptil 1 March,
1987) and the number out of which traced
by the Squad;

(c) whether the school going children are
the frequent victims of being way-laid or
Kidnapped;

‘*dl the steps being taken to adequately
staff (he Missing persons squad handling these
cases; and
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(¢) whether any action is being taken to
set up a Juvenile Aid Bureau and in the
capital parucularly for children who run
away for various reasons ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE INJTHE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) and (b). The figures given
below do not iodicate any increase during
1986-87 compared 1o the year 1985-86 : —

— — - — =
e - —— -

Period Total Total Total Total
minors minors Adults Adalt
mussing traced Missing traced

198¢-86 4028 3257 31803 2581

(1 48§

to

31.3.86)

1986-87 J634 2536 3906 2259

1.4 86

to
1.3 87
<) No, Sir.

(d and (). The Misming persons squad,
Juvenile Aid Bureau of Delhi Police has a
sanctioned strength of 6 Sub-Inspectors and
13 Coastables. Proposal for further streng-
thening the missing persons squad/Juvenile
Aid Burcau has receatly been received {rom
Delhi Administration.

Expansion of Indo-lranian Trade

4601. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COMMERCE
be pleased 10 state :

(a) whether Iran has takep keen interest
o expand trade ties with India;

(b) if so, whether lndo-Iran Dbilateral
discussion had taken place to improve trade
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(c) if so, when was Indo-Iran talk held
in this connection; and

(d) the arcas identified if any to improve
trade ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Yes, Sir.

(b) Yes, Sir.

(c) Indo-lran talks oo increasiog bilate-
ral trade were held during the Indo-lran

Joint Commission meeting in February,
1987.

(d) Arcas identified to improve trade
include crude oil, sulphur and other non-oil
commodities like red clay, almonds, raisings,
melamine, fresh fruits and cylinders as exports
from Iran and CKD jeeps, machine tools and
lathes, army boots, diesel eogines, railway
wagons, power generation equipment, tyres,
textile fabrics and yarn, jute yarn and goods,
automobile parts, chemicals including agro-
chemicals, drugs and pharmaceuticals etc. as
exports from Iodia.

Import of cotton

4002. SHRI JAGDISH AWASTHI:
Will the Miaister of TEXTILES be pleased
1o state -

(a) whetber cotton was imported during
the ycars 1985-86 and 1986-87; and

(b) if so, the quantity imported each year
and the value thereof 7

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) No, Sir.

(b) Does not arise.

Recommendations of Fire Advisory Committee
and Khanna Commission

4603 DR. G. S. RAJHANS :
DR A. K. PATEL :
SHRI C. JANGA REDDY :
SHRI MULLAPPALLY
RAMACHANDRAN :

Will the Minister of HOME AFFAIRS
be pleased to state |
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(a) whether the Fire Advisory Committee
under Major General Shinghal and the
Khanna Commission appointed to inquire
into fire in Siddhartha Hotel bave since
submitted their reports to Government;

(b) if so, the recommendations of the
Committee and Commission;

(¢c) whether the recommendations have
been implemented; and

(d) if so, the steps taken/proposed to be
taken to prevent such fire incidents in the

capital in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) and (b).
The Fire Advisory Commiltee under Major
General Shingha! submitied one refort on the
6ih February, 1986 and 2nd report on the
6th August, 1980. The Committee inspected
various buildings constructed prior 1o June,
1983 and the 3 timber markets, advising fire
fighting mea<ures in each case.

The report of the Khanna Commission
of Inquiry pertaining to fire at Hotel
Siddhartha Coantinental was submitted on the
31st March, 1986, The report of the
Commission along with the memorandum of
action taken on the various recommendations
made by it was laid on the Table of the Lok
Sabha on the 18th November, 1986

The recommendations of the Committee/
Commussion include modernisation of Delhi
Fire Service with new equipment/appliances,
training, organisational control, raising of
funds, creating fire safety cell, etc,

(c) and (di. The recommendations made
by the Committee/Commission hive been
gencrally accepted and their implementation
has besn taken up.

A grant of Rs. 11 83 crores spread over
2 years has been sanctioned for improvement
of the Delhi Fire Service. This is to cover
the purchase of equipment and appliances
and setting up of 5 new fire stations and
vnderground water static tanks,
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The management of the highrise buildings
which have beea found to be deficient in fire
safety /protection measures, bhave been given
a directive to make provisions like 6 mutr,
approach, water storage, automatic sprink les
system, fire alarm, public address system
exit n‘m emergency power supply, fire ﬁcht:
Ing equipment etc. Under the Delhi Fire
Prevention and Fire Safety Act, 1986
recently emacted, penalty of imprisonment uui
fioe can be imposed if the directions of the
Chief Fire Officer are not carried out,

Strength of IFS

| 4605. SHRISYED SHAHABUDDIN :
Wiil the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the sanctioned strength of the IFS as
oo | Jaouary, 1987 aod its grades wise
break-up; and

(b} the actual strength of the IFS on the
I January, 1987 and the preceding year ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K NATWAR SINGH) : (a) The
number of permanent sanctioned posts of the
IFS as on 1.1 1987 are 9.8, The grades-
wise break-up is as given below -

Grade | 16
Grade 1! 26
Grade 111 97
Grade 1V 84
Senior Scale 258
Junior Scale 47

() Actual strength of the IFS

(1) ason 1.1 86 492
(1) as oo 1.1.87 519

Indian fishermen killed /injured by
Sri Lankan naval persoanc!

4606. SHRI BALWANT SINGH
RAMOOWALIA :

SHRI TEJA SINGH DARDI :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :
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(a) the number of Indian _fishermen
killed and'or injured due to the actions of
Sri Lankan paval personnel on their visit to
Kachchativu island;

(b) whether such action by Sri Lankan
paval personnel violates the agrecment signed
petween India and Sri Lapka in regard to
Kachchativu island; and

(c) if so, the action taken by Goverp-
ment of India in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Govern-
ment are pot awaie of any lodian fishermen
having been killed or injured while on visits
10 Kachchativu island.

(b) and (¢). Do not arise.

Passport Officers Coglerence

4607 SHR1 S M. GURADDI
SHR!I G S. BASAVARAJU .

Will the Minister of EXTERNAL

AFFAIRS be picased 10 state ©

(a) whether the anoual All Jocia Confe-
rence of Passport Officers was held oo 6th
December, 1986,

‘b) whether during bis address at the
Conference be expressed concern al the recent
suspension and detention  of some Passport
Officers on corruplion charges,

(¢) f %0, the decisions taken at the
Conference;

(d) whether any suggestions were made
by him in this Coaference; and

(e) if s0, by what time the suggestions
will be implemented and 1o what extent the
corruption will be removed ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) ; (a) Yes Sir.
The anoual ANl lodis Passport Officers’
Conference was beld in New Delhi from
December 4.6.1986.
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(b) Yes Sir. The External Affairs Minis-
ter, Shri N. D. Tiwari during bis closing
address on the 6th December, 1986 at the
conference, bad expressed his concern over
the circumstances leading to suspension and
detcotion of some of the Passport Officers

on account of allegations of corrupt practices
etc.

(c) The following decisions were taken af

the last All India Passport Officers’ Confe-
rence :

(i) Tocut down the delays in issue of
passports by streamlining work in
passport officers  and by requesting
the State Police authorities to expedite
their verification reports.

(ii) To accelerate the proposed compu-
terization of passport offices in India
with a view to improve functioning of
the passport offices.

(i) Passport Officers to have effective
control and supervision of the officers
and staff working under them so that
there 15 no scope for any malpractices
i Passport Offices. The functions of
the Complaints and Grievances Officers
in the passport offices are required to
be further strengthened.

(w) To monitor closely functioning of
travel agents in passport matters in
accordance with the npew guidelines.

(v) To deal with cases as far as possible
on first come first served basis and to
follow the npewly defined guidelines
in according priority for issue of short
validity passports incase of emergency.

(vi) To improve security features and
the get up of Passport Offices including
prominent display of required sign-
boards.

(d) The External Affairs Minister bad
given several guidelines and warned that
corruption would not be tolerated in any way
and that corrupt officials would be detected,
punished and no leniency shown to them.

(¢) The recommendations arrived at in
the last All India Passport Officers’ Conference
are being implemented. It is hoped that
considerable improvement in the working of
our Passport Offices will be achieved by these
measures.
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[Translation)

Liok of G.N.L F. with loreign powers

4608. SHRI BALWANT SINGH
RAMOOWALIA :
SHRI TEJA SINGH DARDI :
SHRI NIRMAL KHAIRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have received
any reports to the effect that Gorkba
National Liberation Front (GNLF) bas link
with foreign powers, and

(b) if so, the facts in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM; : (a) Imd (b). The
Government bave no coofirmed information
indicating any forcign links of the Gorkba
Nationa! Liberation Front (GNLF).

(Eaglish)
U. S. deployment of SDI

4609. SHRIM RAGHUMA REDDY :
SHRI PRAKASH CHANDRA :
SHRI SUBHASH YADAY :
SHRI DHARAM PAL SINGH
MALIK :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are aware of
the report that the U. S. A. is likely to dep-
loy strategic defence initiative commonly
called “Star Wars™ as early as 1994; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO  FALEIRO): (a)
Government have seen reports to this effect.

(b) Goveroment are firmly opposed to
the militarization of, and the extension of
the arms race, to outer space. This stand
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has been forcefully expressed in various
multilateral fora, such as the UN General
Assembly, the Conference on Disarmament
and the Nobnaligned Movement, and in
bilateral discussions.

Outcome of talks held with Burma
Government

4610. SHRI CHIRANJI LAL
SHARMA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state

(a) the pature of talks held with Burma
Government during bis recent  visit 10
Rangoon;

(b} the outcome of talks beld;

(¢' whether any has been

entered into;, and

agreement

(4 if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTFRNAL AFFAIRS
(SHHRI EDUARDO FALEIRO &) and (b
During his visit to Burma in Degember,
1986, the External AfMairs Minister held
discussions on interpational and regional
issues and wayt and means of stregthening
Indo-Burmese b lateral relations  The pros-
pects for improving economic and commer-
cial relations between the two countrics
were also discussed.

¢) Yes, Sit.

(d) Under the Boundary Agreement, the
maritime boundary between India and Burma
in the Andaman sea, the Coco Channel and
io the Bay of Benga! is formed by a single
continuous line the course of which has
been determined on the basis of the equr-
distance principle. The Agreement mpum;s
that the extension of the maritime boundary
io the Andaman Sea up to the maritime
boundary trijunction point between Burma,
India and Thailand will te done subse-
quently, after the tri-junction point is estab-
lished by agreement between the three
countries. The Agreement also provides that
the extension of the maritime boundary in
the Bay of Bengal beyond 200 nautical miles
will be done subsequently,
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The Agreement recognizes the sovereignly
of each Party over all islands falling on its
side of the maritime boundary, including
those that may emerge in the future. It
further recognizes the sovereigntly, sovereign
rights and jurisdiction of the parties in their
respective maritime zones in accordance with
the relevant provisions of the 1982 United
Nations Convention on the Law of the

Seas.
Mounitoring of defence projects

4611. SHRI NARSING SURYA-
VANSI : Will the Munister of DEFENCE be
pleased 10 state

(a) whetber during his reporied address
to senior officers of his Ministry in February,
1987, be has called for constant monitoring
of defence projects, particularly those invol-
ving huge investments, and

b) if s0, the steps taken ip this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-

TION AND SUPPLIES IN THE MINISTRY

OF DEFENCE (SHRI SHIVRAJ V. PATIL!
(a Yes, Sir.

(b) Progress of major  projects is being
monitored oo regular basis at different levels,
including at the level of Raksha Mantri,

UN's recogaition of Afghan reflugees

4612 SHRI C JANGA REDDY :
SHRI A K PATEL :

Wil the Minister of EXTERNAL

AFF «IRS be pleased to state :

(a) whether it s a fact that the UNO
Conmders as refugees in India, only those
persons from Afghanist ho are Mushms,
¢t and that Hindu amoongst them are not
recognised as such by the said organisation;
and

(b) f s0o, Government's reaction to this
discrimination on the basis of religion and
8150 the action taken in this regard and
results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : () and (b),
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The concerned UN organisation has assured
us that there is no discrimination in assistance
being provided to Afghan nationals currently
resident in India.

Grant of Freedom Fighters Pension
to applicants from Andhra Pradesh

4613. SHRI K. S. RAO : Will the
Minister of HOME AFFAIRS be pleased to
state

(a) the total number of cases of Freedom
Fighters of Andhra Pradesh in whose cases
Freedom Fighters Pension has been sanc-
tioned from | January 1985 to 31 Decem-
ber, 1986:; and

‘b) the total number of cases in which
the claim for Freedom Fighters Pension was
rejected by Government during the same
period and briefl reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (2) Pension
in ahbout 1872 cases was sanctioned during
this period to freedom fighters from Andhra
Pradesh This s exclusive of pensions
sanctioned earlier.

(b) 3067 cases have been rejected during
the same period. Out of these, 2423 cases
were rejected on the recommendations of the
Hyderabad Special Screening Committee and
the remaining on the ground that the appli-
cants were not eligible for grant of pension
under the provisions of the Swatantrata
Sainik Samman Pention Scheme.

Support for dclicit between export
realisation and domestic supply

4614. DR. DATTA SAMANT : Will
the Minister of COMMFRCE be pleased to

state :

(a) whether Government of Maharashtra

have urged Union Government to give cash
compensatory support for deficit between
export realisation and domestic supply; and

(h) if so, the decision taken in this
regard ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
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The Ministry of Commerce have not recei-
ved any proposal from the Government of
Maharashtra to give cash compeasatory
support for deficit between export realisation
and domestic supply.

ECGCl scheme for protection to
overseas investment

4615. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
COMMERCE be pleased to state :

{a) whether the Export Credit Guaraniee
Corporation of India has evolved any special
scheme (0 provide protection to the overseas
ipvestment; and

(b) if so, the details thereof ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
EBxport Credit Guarantee Corporation of
India Ltd, bas been operating a special
scheme since 1978 10 provide cover 10 cer-
tain iovestments made by Indians in foreign
countries. The salient features of the schemes
are as under :

(i) To coontribute 10 and promote the
development of developing coun-
tries and also to further the interest
of our national ecosomy by pro-
moting overseas Indian ipvestment
within framework of policy of our
Government.

(i) All Indian firms or companies
whose overseas investment proposals
are approved by the Government of
India/Reserve Bank of India are
eligible for cover under this scheme.

(iii) The scheme is mainly intended 1o
encourage investments in  develop-
ing countries but is not restricted to
developing countries only.

(iv) Maioly new investments in the form
of equity or loans only are eligible
for cover and portfolio investments
are not eligible for cover.

(v) The cover must be taken for a
minimum period of 3 years and
maximum period of cover allowed is
15 years,
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(vi) The percentage of cover allowed
under this scheme is 90 per cent
and it covers political risks of (1)
war, (2) expropriation and (3)
restrictions on remittances to India.
However, commercial risks are not
covered under the said scheme.

Touting business at ISBT

46)6. SHRI MOHD. MAHFOOZ ALI
KHAN :
DR. B. L. SHAILESH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware of
the thriving touting business at the Inter-
State Bus Termionus, Delhi; aod

(b) if s0, the steps taken by Government
to identifly the net-work and to liquidate the
sangs involved in these activities at the Inter-
State Bus Terminus ?

THE MINISTER OF STATE IN THEFE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHR1 P
CHIDAMBARAM) : fa) Duriog the period
from Ist January, 1986 to 15th February,
1987, 12 cases of cheating etc. of passengers
at | S B T, have been reported 1o the Delhi
Police.

(b} Round-the-clock watch » maintained
at the ISBT for suspicious looking persoons.
Announcements are made on the loudspeaker
requesting the people to beware of cheats.
Police patrolling has been intensified in the

Rred.
r
Export of wheat and rice
4617. SHRI CHINTAMANI JENA :

Will the Minister of COMMERCE be pleased
o state :

(a) the policy of Government in regard
to export of wheat and rice for the year
1987-88; and

(b) the total quantity of wheat and rice
exported during the year 1986 87 ?
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THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Export
of Basmati Rice is allowed under Open
General Licence. Export of Wheat and
non-basmati rice is allowed within limited
ceilings.

(b) The total quantum of export of
wheat and rice during April 1986 to January
1987, as per provisiona! data compiled, is
estimated at 4.41 lakh tonnes.

12.00 hrs.
| English)

SHRI AMAL DATTA (Diamond
Harbour) : Sir, the CB 1. is the country’s
premier investigating agency...

MR. SPEAKER : You are speaking on
the same subject on which you have given
notice,

SHRI AMAL DATTA : Yes, | want a
statement.

MR. SPEAKER @ We are taking it up,
either on Monday or Tuesday.

SHRI AMAL DATTA : Very well

PROF. MADHU DANDAVATE (Raja-
pur) : Sir, 1 want s cliwrification of your
observation. In the report that has appeared
about yesterday's proceedings, fortunately
this has already appeared : Sir, when | said
that 1 am demanding a statement under
Rule 372 about V. P. Singh's talks with the
Prime Minister regarding the present Presi-
dential crisis. You said :

[ Tramslation)

"‘If the Hoo. Minister agreed to your
suggesiion or whatever | had said,
I would not prevent him."

(English)

Can 1 know, whether the Minister is willing
10 make a statement on that matter under
Rule 372?

(Interruptions)

MR. SPEAKFR : That is upto them.

SHRI NARAYAN CHOUBEY (Midna-
pore) : Thousands of bank employees

bave come from all parts of India to
demonstrate ...

(Translation)
MR. SPEAKER : You give in writing.

(English)

SHRI NARAYAN CHOUBEY : Sir,
they are demanding some agency for coordi-
nating all the natiopalised banks so that
no more Sethia type case can take place.

(Translation)

MR SPEAKFR : You give notice under
Rule 377.

(Interruptions)

(English)

SHRI S. JAIPAL REDDY (Mahbub-
oagar) : We have tabled potices on both
Call Attention Motion as well as under
Rule 193 __,

MR. SPEAKER : Regarding what ?

SHRI S. JAIPAY REDDY : In regard
to enquiry of Indian money abroad by a
foreign detective agency.

(Translarion)

MR. SPIAKER : You sec me.

(English)

SHRI AMAL DATTA : Sir, regarding
the tension in the borders, some agreement
was entered into between India and Pakistan
regarding the dispersal of forces.
(Transiation)

MR. SPEAKER : That will be discussed
under the Foreign Affairs. It is not so.

(English)
Not allowed.
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SHRI AMAL DATTA : 1 would like
to bave a statement from the Defence

Minister as to whether the agreement has
been carried out ?

[Translation)
MR. SPFAKER : You give in writing.

Mr. Amal Datta, this is improper, you give
in writing and 1 will get it done.

[English)

SHRI AMAL DATTA : | am just
demanding a statement from the Minister
What should | write about ?

[Translation)

MR. SPEAKER : You give me in
writing.

(Interruptions)

(English)

MR. SPEAKFR : This is a very bad
habit on the part of Mr. Amal Datta that
without my permission, he s speaking.

SHRI AMAL DATTA © They should
take us into confidence, and tell us ahether
they have stuck to that agreement.

[Translation)

MR SPEAKER : You give in writing;
I will got it done.

(English)

Mr. Amal Darta, this is a very bad habit
on your part When | say that | will get it
done, why don't ynu give it to me in
writing ? There is no problem.

SHR! AMAL DATTA : Very well

SHRI S JAIPAL REDDY : 1 want to
thank the Members of the ruling party for
not shouting us down today

MR. SPEAKER : What? Shooting
somebody ?

SHRI 8. JAIPAL REDDY : No, Sir.
I said, I want (o thank the M:mbers of the

ruling party for pot shouting wus down
today. ’
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PAPERS LAID ON THE TABLE

(English)

Notifications under the Export (Quality
Cootrol and Inspection) Act, 1963 and
the Spices Board Act, 1986 etc. elc.

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : 1 beg to lay
on the Table :

(1) A copy of the Export of Paints
and Allied Products (Quality
Control and lospection) Rules,
1987 (Hindi and English versions)
published in Notification No. SO
308 in Gazette of India dated the
7th February, 1987 under sub-
section (3) of section 17 of the
Export  (Quality Control  and
Inspection) Act, 196).

(Placed in Library. See No. LT-4076/87)

(2) A copy cach of the following Not-
fications (Hindi and English
versions) under section 40 of the
Spices Board Act, 1986

(i) The Spices Board Rules,
1987 published in Notificatson
No. G SR. 115E) in Gazetie
of India dated the 26th
February, 1987,

(it) The Cardamom (L icensing and
Marketing) Rules, 1987
published in Noufication No

GSR. 116 E' in Gazette of
India dated the 26th February,
1987,

(Placed in Library See No. LT-4077/87.]

(3) A copy of Notification No. SO.
122(E) ‘Hindi and Eoglish ver-
sions) pudlished in Gazette of India
dated the 26th February, 1987
appointing the 26th February, 1987
as the date on which the Spices
Board Act, 1986 shall come into
force, issued under sub-section (1)
of section 1 of the said act.

[Placed in Library See No. LT-407§/87.]

(4) A copy of Notification No. 8.0
123(E) (Hindi and English versions)
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published in Gazette of India
dated the 26th February, 1987
establishing the Spices Board under
sub-section (1) and (3) of section
3 of the Spices Board Act, 1986.

(Placed in Library. See No LT-4079/87.]

(§) A copy of Notification No S O.

124(E) (Hindi and English versions)
published in Gazette of India
dated the 26th February, 1987
appointiog the 26th February, 1987
as the date on which the Spices
Cess Act, 1986 shall come into
force under sub-section (3) of
section | of the said act.

(Placed in Library. See No LT-4080/87.)

(6)

A copy of Notification No. SO.
143(E, (Hindi and English ver-
sions) published in Gazette of India
dated the 27th February, 1987
regarding levy of duty of customs
oo cxport of cardamom of all
vanieties at the rate of three percent
ad valorem with efflect from 26th
February, 1987 wunder sub-section
(1) of section 3 of the Spices Cess
Act, 1986

Placed in Library. See No. LT-4081.87.]

~

1) A copy of the Annual Repont
‘Hindi and Eoglish versions)
of the Spices Export Promo-
ton Council, Cochin, for the
year 1985.86 along with
Audited Accounts.

(i) A copy of the Review (Hindi
and Englisb versions) by the
Government on the working
of the Spices Export Promo-
tion Council, Cochin, for the
year |1985-86.

[Placed in Library. See No. LT-4082'87 )

(8)

A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(7) above.

[Placed in Library. See No. LT-4082'87.]

(9

A copy of the Annual Report
(Hiodi and Eoglish versions) of
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the Export Inspection Council and
Export Inspection Agencies for the
year 1985-86 (Vol. 11) along with
Audited Accounts.

{Placed in Library. See No. LT-4083/87.)

Detailed Demands for Grasts of
Ministry of Steel and Mines
for 1987-88

THE MINISTER OF STEEL AND
MINES (SHRI K. C. PANT) : | beg to lay
on the Tablea copy of the Detailed
Demands for Grants (Hindi and English
versions) of the Ministry of Steel and Mines
for 1987-88.

[Placed in Library. See No LT-4084/87.)

Ampual Report and Review on the
working of Repatriates Cooperative
Finsoce and Development Bank
Ltd Madras for 198%.86

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : | beg to
lay on the Table :

‘1) A copy of the Annual Report
(Hindi and English versions) of
the Repatriates Cooperative Finance
and Development Bank Limited,
Madras, for the year 1985-86
along with Audited Accounts,

(2) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the Repa-
triates Cooperative Finance and
Development Bank Limited Madras
for the year 1985-86.

[Placed in Library. See No, LT-408:/87.]

Notifications under the Customs Act,
1975 apd Central Excise Rules, 1944

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): 1 beg to lay
on the Table :

(1) A copy of Notification No. G.S.R.
294(E) (Hindi and Eoglish versions)
published in Gazette of India dated
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the 19th March, 1987 together
with an explanatory memorandum
seeking to exclude certain articles
falling under Chapters 84 and 85
from the Heading 98.06 vnder
section 10 of the Customs Tariff
Act, 1975.

[Placed in Library, See No. LT-4087/87.)

(2) A copy of Notification No. G.S.R.
293(E) (Hindi and Eoglish versions)
published in Gazette of India dated
the 18th March, 1987 making
certain amendments W Notification
No. 63/87-CE dated the ' 1Ist
March, 1987 so as to grant excise
duty exemption on fabrics coated or
Jaminated with preparations with
low density polycthylene when
used in the manufacture of plastic
woven sacks i1ssued under the
Central Excise Rules, 1944,

{Placed in Library: See No. LT-4088/87.)

Detailed Demands for Grants of
Miaistry of Industry for 1987.88

THE MINISTER OF STATE |IN
THE DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM :
I beg to lay on the Table a copy of the
Detailed Demands for Grants (Hind: and
English versioas) of the Ministry of Industry
for 1987-88.

(Placed in Library. See No. LT-4089/87.]
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12.05 hrs,

ASSENT TO BILLS
[English)

SECRETARY-GENERAL : Sir, 1 lay
on the Table the following four Bills passed
by the Houses of Parliament during the
current session and assented to since a
report was last made to the House on the
20th March, 1987 :

(1) The Appropriation (Vote on
Account) Bill, 1987.

(2) The Appropriation Bill, 1987,

(3) The Appropriation (Nos. 2) Bill,
1987.

(4) The Cotton, Copra and Vegetable
Oils Cess (Abolition) Bill, 1987,

12.06 hrs

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

(English)

MR. SPEAKER : The Committee on
Absence of Members from the Sittings of the
Houwse in their Seventh Report presented to
the House on 26th March, 1987, have re-
commended that leave of absence be grantrd
to the following Members for the period
mentioned against each :

Shri G. M. Banatwalla

Shri Veerandra Patil

Shri Sunil Dutt

Smt. Indubala Sukhad:a

Shri S. S. Ramasamy Padayachi
Shri Udaisingrao Gaikwad

Smt. Vyjayanthimala Bali

Shrl Yashwantrao Gadakh Patil

© N aa W=

9. Shri Chhitubhai Gamit
10. Shri Charan Singh

4th November to 9th December, 1986.
23rd February to 15th April, 1987,
23rd February to 22nd April, 1987.
23rd February to 25th March, 1987.
4th November to 9th December, 1986.
20d March to 25th March, 1987,

2nd March to 20th March, 1987.

231d March to 3rd April, 1987 and
13th April to 24th April, 1987.

12th March to 1st April, 1987.
23rd February to 220d April, 1987.

- —

— S S —
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Is it the pleasure of the House that leave
as recommended by the Committee be
granted ?

The leave is granted. The Members will
be informed accordingly.

O -

12.07 brs,
ESTIMATES COMMITTEE
(English)

Fortieth Report and Miputes

SHRIMATI CHANDRA TRIPATHI
(Chandauli, : | beg to present the fortieth
report (Hindi and English versions) of the
Estimates Committee on the Ministry of
Health and Family Welfare — Medical Stores
Organisation and Minutes of the sittings of
the Committee relating thereto.

MATTERS UNDER RULE 3177

(English)

(i Demand for banalng lottery
system in the country

SHRI ANADI CHARAN DAS (Jaipur, :
Gambling is punishable under law. But the
lottery system which s almost as good as
gambling, has been legalized by the Govern-
ment, which is encouraging its citizens to
take part in lottery. This gives rise (o the
tendency to depend upon speculation, and
kills the spirit of devoting one's labour to
carning a livelihood. This tendency to run
after lottery gives birth to materialism, and
also leads to exploitation, by suppressing the
initiative to do honest work, which is inherent
in human beings.

Our Coostitution aims at equality and
abolition of monopoly in all spheres of life.
Thus, the system of earning money by
purchase of lottery tickets not only makes a
man to run after speculation, but also it goes

against the spirit and letter of our Consti-
tution .

So, I urge upon Governmeént to change
its policy; and it should not encourage the
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lottery system. The lottery system should be

\twpped immediately.

(ii) Exemption of turmeric, chilli
and coriander from excise duty

SHRI ANOOPCHAND SHAH (Bombay
North) : Sangli in Mabarashtra is ioter-
nationally well known for turmeric and chilli
trade. The cottage industries to grind the
turmeric and chilli bave come up in the
southern part of India, duec to availability of

, raw materials. Consequently, the exporters

and spices manufacturers get their job work
done from these cottage industries. Lakhs
of workers from rural arca are employed in
these industries. This industry is  basically
rural unskilled woman-labour-oriented.

The limit of Rs. 15 lakhs sanctioned for
turnover under MODVAT is  exbausted
within 2 month, duc to the value of the
material. In the total turnover, the value of
the materials is 97 per cent. One can casily
guess about its lowest profitability, and as
the major amount of turpover is material
value, there s no benefit of MODVAT
scheme for grinders. Due to imposition of
15 per cent excise duty on spices, the
industry has already stopped its functioning,
and lakhs of rural workers are facing un-
cmployment. The term ‘spices’ is not defined
clearly. Among the spices, black pepper,
cardomom, clove, ginger etc. are costly
items, and can be considered as luxury items,
but turmeric; chilli and coriander (dhaniya)
specially, are poor man's daily needs. Tur-
meric, chilli and coriander are not treated as
spices, when grinded and packed separately
for sale. The imposition of excise duty on
spices will result in shooting up the prices
of spices, even common man's spices such as
turmeric, chilli etc.

The imposition of excise duty will hit
the said cottage industries, as a result of
overall slow-down of domestic business as
well as exports, which is against the national
objectives. Due 10 increased tendency of
using loose and adulterated material, there
will be a revenue loss of Agmarkisation and
standardization,

1 request the Hon. Finance Minister
kindly to grant exemption from excise duty
levied on grinding turmeric, chilli and
coriander powder,
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(Translation)

(ii) Need to direct sugar mills to
purchase the entire sugarcane
available in the country

SHRI KAMLA PRASAD RAWAT
(Barabanki) : Mr. Speaker, Sir, | would like
to draw the attention of the Government of
India towards sugarcane growers in the
country. Sir, today the owners of sugar mills
both in private and public sectors are bent
upon suspending purchase of sugarcane and
closing their mills because sugar production
is less in summar season as campared to the
winter season. Under such circumstances, if
sugar mills stop purchasing sugarcane, the
farmers will be ruined. Therefore, we ask the
Central Government to direct the concerned
sugar mills not to stop purchasing sugarcane
till the entire quantity of sugarcane, which
is required to be crusbed during this current
crushing season, is oot purchased from the
farmers. If the mill owners do not do so,
their licences should be cancelled and stern
action should be taken against the manage-
ments of the public sector also.

(English)

(iv) Need to revise the present
method of calculating the
loss for assessing the

payment under crop
insurance scheme

SHRI P. PENCHALLIAH (Necllore) :
The Government of India had sometime back
introduced a crop insurance scheme for the
benefit of the poor and marginal farmers in
the country. But, unfortunately, Rs. 30/-
per acure is being deducted towards the
premium by the Nationalised Banks at the
time of advancing the loans. Our farmers
are too poor to pay that much of premium.

For payment of insurance amount, the
damage, if caused at Taluk or Mandal level,
is being taken into account at present.
W benever there is any breach in the bund of
a tank due to floods or any damage is caused
due to various crop diseases like brown
bapper ctc., the loss of the crop is confined
to only a limited area. Hence to take into
account Mandal or Taluk as a unit while
assessing damage for payment of crop
fosurance is gross injustice,
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Hence | earnestly appeal to the govern-
ment to revise the present method of calcu-
lating the loss at Taluk and Mandal levels
and to assess individual loss only for pay-
ment to crop insurance.

(Translation)

(v) Demand for conducting research
on adverse effects of eucalyptus
rees on buman beings and

fertility of sol)

DR. CHANDRA SHEKHAR TRIPATHI
(Kbalilabad) : Mr Speaker, Sir, | would
like 10 raise the following matier under
Rule 377 :

The work of plantation of trees is soing
on in full swing in various parts of the
country and it is & matter of barpiness that
the Government is also fully belping In  this
work. There has been a sort of compet ition
1o plant more and more cucalyptus trees for
the last four or five years.  This tree was
UDKDOWD In some areas bul now plenty of
these trees are found in  those arcas.  The
peopic are definitely carning profit on these
trees and that s why they are planting more
and more cucalyptus trees But  as per  the
research  conducted by the niversity of
Agriculture and Technology in  Pant Nagar,
the evCalyptus trees destroy the fertility of
soil and the land becomes barren and Vmue
is & strong possibility of asthma disease being
spread by these trees among the buman

beings

Therefore, | request the Centra! Govern-
ment to make 3 proper enquiry about the
research conducted by the University of
Agricuiture and Technology. Pant Nagar and
if these cucalyptus trees are really injurious
to the bhealth of homan beirgs and the
fertility of the soil, effective mearures should
immediately be taken to stop its  plantation
80 that its possible adverse effect on land and
human beings is checked in time.

(vi) Demand for not shifting the T,V
Centre from Purnes to some
other place in  Bihar

SHRIMATI MADHUREE SINGH
(Purnea) : Mr. Speaker, Sir, I would like to
raise the following matter with your permis-
sion under Rule 377 ;



173 Matters Under Rule 377 CHAITRA 6, 190/9 (SAKA) DG. 87-88 Min. of Human 174

A T. V. station was set up at Purnea, a
border district of Bihar, with the grace of
Late Shrimati Indira Gandhi and the people
of that area were very happy because though
Purnea is the oldest district yet its  develop-
ment works have been obstructed. Purnea
is & suitable place from where all sides can
be covered Then why it is being discassed
that this T.V. station should be shifted from
Purnea to Katibar, |, therefore, request  the
Central Government that whatever be the
stage of this proposal. it should not be
shufted from there. Rather all the places
should be covered by it. Katihar is only
24 miles away fiom there, then why the
proposal of shifting ts being considered.

(vil) Need to set wp froil based
industries in various parts
of Himachal Pradesh

SHRI1 K. D. SULTANPURI (Shimla) :
Mr Spealer, Sir, wuth your pormmsion |
ratse the following matier under Rule 377 ¢

In the state of Himacha! Pradesh, the
economic condition of the people 15  solely
depended on the cultivanon of potatoes,
gioger and apples in the upper regons  and
pcaches, gaipal, lemons, pears and mangocs
n the lower regions and in the plains. Some
people buy their cash crops 8t chesp rates
and thus expiost them The farmers are pot
able to get the full prce of thewr produce.
The Government has set pp some  JuKce ex-
'racting units but as they are located at  the
Punjab and Haryana border, the pecph have
o pay agery high fare to supply their
rroduce 10 these units. Moreover, these units
do not have sufficient capacities to utilise the
entire produce Due to this reason the people
are facing a lot of trouble

| want the Central Government to  allo-
cate funds to the Government of Himachal
Pradesh to set up Public Sector units in  the
following arcas .

Rohdu, Thiyog, Rampur, Shimia,
Renuka in Nahan distrct, Nurpur in Kangra
Cistnict, Chamba district, Una in Bilaspur
district, Mandi Kullu and Lahaul spiti, etc
Sutvey of these areas should be conducted to
sct up units there as early as possible, so
that the economic condition of these people
could improve.

Res, Development

(vili) Need to ensure implementation
of the Land Ceiling Act in
the country

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad) : Mr. Speaker, Sir, the Harijans
and the people belonging 10 the backward
classes are often fleeing from their villages in
the country. In the Jahanabad arca in Bihar,
the number of such incidents is the most.
On the other hand, extremism is also increas-
ing rapidly. | want the Government to
implement the Lind Ceiling Act and the
Minimum Wages Act under the 20 point
programme al the earliest. The Government
officials are expressing their inability in
regard to these two points  Land disputes
are the main reason. If the Government does
not implement these 'wo Acts in time, then
the situation will detenicrate zlarmingly.

DEMANDS FOR GRANTS, 1987-88
— Contd.

(Emplish)

Ministry of Human Resource
Development — Comd.

THF MINISTFR OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HFALTH AND FAMILY
WELFARE (SHRI P V.  NARASIMHA
RAO): Mr Speaker, Si. fifty Hon.
Members including twe of my colleagues
have participated in this very enlightened
debate and in the first place | would like to
thank all of them for their suggestions as
well as criticism 1 am thankful to them
particolarly for the criticism  because it has
been particularly weak: so ] could pot thank
them more on the side of the criticism.

Sir, 1 would not make a long speech
conceptually because the pelicy has been
accepted, the programoe of action bas been
accepted, what remains to be done at this
stage is to tell Parliament where we have
travelled, up to what point and where we
wish to go from bere | would be as crisp
as these parameters would require.

Sir, the first point of criticism which
needs (o be explained was that according to
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[Shri P. V. Narasimha Rao)

the figures given in the Budget Estimates
there has been a surrender of about Rs. 43
crores out of the meagre amount of Rs. 352
crores or Rs 351 crores allotted last year
for Education.

Now, on the face of it, this would
appear like a lapse and a case of non-
performance. That is why | owe an
explanation because the explanation is not
apparent on the record. | would like to tell
the Hon. Members that in reality the amoant
of Rs. 351.71 crores was not available to us
although it was allotted. Out of this, as
much as Rs. 36 crores came under a cut.
It was a uniform out applied at the instance
of the Finance Ministry and decided upon
by the Government for obvious reasons
and so this Rs. 36 crores was just not
available to us And there was no question
of our spending what was not available to
us. So, what remains is Rs 7 crores out of
which, Rs. 3.5 crores — Rs. 3 28 crores —
have been converted, with the consent of the
concerned Muinistries from the Plan to the
Noo-Plan Budget and what bas been
surrendered or shown as a saving. net saving,
at the end of the year is only about Rs. 3.5
Crores. So, the fiigure which would appear
to be Rs. 43 crores comes so steeply down
to about Rs. 3 S crores and | do not think
that this is some thing which actually
reflects non-performance So this is the real
explanation for the apparent large saving
which is shown in the figures which would
otherwise be rather disquicting from the point
of view of Members and also my own point
of view.

Sir, at the outset, | would like to give a
comparative statement, a comparative picture
of what obtained in 1986-87 with what
obtains in 1987-88, Sir, | will take only
three items.

Elementary Education, 1986 87 budget :
Ks. 50.15 crores and 1987.-88% budget :
Rs. 220 crores. For secondary education
against a sum of Rs. 56 85 crores ia
1986-87 Rs. 162 crores have been provided
in the budget of 1987-88. For university
and higher education against a sum of
Rs. 89.88 crores in 1986-87, Rs. 198
crores have been provided in 1987-88
budget.
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Now, taking the percentages of increase,
I have no hesitation in saying and no Hon.
Member would have any hesitation in accept-
ing that the priorities as laid down last year
during several debates that we had in this
House, have been adhered to meticulously.,
In elementary education there is a 400 per
cent increase in allocation.

We have spoken and discussed about the
Operation Black Board. It is not realised
that this programme has come in the Budget
and in our entire activity far the first time.
A sum of Rs. 4.5 crores was provided last
year for appointment of women teachers in
primary schools. That was the only item
which s relatable to any item in the whole
package of Operation Black Board and
pothing else. Now, the allocation has
Jumped from Rs 4.5 crores to Rs. 100
crores and a new package bhas come This
steep rise and the amount of attention and
priority given to Operation Black Board
again is by way of stabilising, strengthening
and firming up clementary education at the
primary level. And that is the first priofity
which we had fixed for ourselves, and this
has been fully carried out

Taking the figures of plan and noo-plan,
the same 13 the pxcture In 1986-87 the
total aliocation was Rs 315 crores and
Rs. 357 crores. Butin 1987-88 it is going
to be of the order of Re. 1.00 and odd
crores So the proporiioo has been maintain-
ed, the priornity bas been maintained, the
thrust has beeo maintained. This s the first
submission | would like to make by way of
general comment on tbe face of thebudget,
on the profile of the budget as compared to
the corresponding budget of 198¢6-87.

Some Hon. Members said, rather mildly
sometimes and more pointedly at some other
times that after the programme of action has
been finalised and accepied, nothing scems
10 have been done. Now, after the programm ¢
of action has been finalised and accepted,
what remains 10 be done is to convern the
Ministry, NCERT, UGC and all the other
wings of the ecducational process into a
beehive of activity to speak a little less and
do a little more until such time as we are
able 10 say something definite 0 Parliament
and to the people. | think, this is quite
logical and it is also logical that since we
have not been speaking, Members might
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think that we are not doing anything. This
is the forum for me tp rebut that assumption
or that impression, This period of six moaths
bas been very well utilised, fully utilised and
is being utilised for doing three things —
review of the on-going programmes. We
have to start a new programme or improve
upon a programme which is already in force,
then we have to find out where we stand,
and this can be done only by ascertaining
the facts from the State Governments, the
State Governments ascertaining the facts in
turn from the districts and right down to the
grassroot level, because that is where we are
jumping at the moment for the first time. So
this information has been collected, assi-
duosly collected, collated and now we know
fairly accurately where the educational
process stands in regard to the programmes
to which we have given priority. Next is
defining the priorities as adumbrated in the
policy and programme of action. It is not
just on paper or conceptual byt we have 1o
lake up programmmatically the priorities that
are needed. Then, pext s designing  the
schemes to be implemented It is pot just
enough to say it 13 contained in the policy
and the programme of action. Programme is
& whole bundle. Programme consists of
several schemes, hundreds of schemes at
different levels and those have ml;clpe!!
out, and that s being underiaken, being
done. Round the clock this work is going
on. And last but not the least, the saidest
remark whch we got form everywhere in
the country — pot oaly in parliament but
everywhere in the country —after completing
the paper work was where is the money
going to come from? So, everyone was
convinced in advance that no money was
80108 to come and this was all going to be
something which just evaporate into thit air.
That 1 need not expatiate on, but it has not
come simply for the asking. The prime
Minister was good enough to give us this
amount. But even the Prime Minister had
to do his own evercise, particularly as
Finance Minister, to accommodate Rs. 825
Crores, where nothing more than Rs. 400
Cfores was available in the normal
Circumstances, At that level it is not casy to
find money of thir order and this has taken
Quite & bit of effort on our part because we
had 10 convince the prime Minister  that the
Whemu are ready. We started with a much
higher figure. 1 had to tell the Department
that this higher figure is just not possible.
We bave to go into every scheme to find
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whether some schemes could wait, and in
this way we had to do a lot of exercise in
the Department as well as going to the Prime
Minister and convincing him that we are in a
position to spend Rs. 825 crores, maybe we
are not in a position to spend more. If you
push down more meney, it is possible that
in some areas there may be wastage. So,
we have been absolutely realistic and the
Prime Minister has been very-very kind to
give us the amount which, according 10 our
calculation, we will be able to spend
meaningfully — spending  in  not  just
spending  but  spending  meanigfully— in
order to get results. This is the position.

According to the priority, ‘Operation
Black-board’ hss been taken up first. Now Rs.
100 crores 10 be pushed into one scheme 1D
one year needs a lot of planning. That plann-
ing is being done. 1t has already been stated
by me during answering question and so on,
what exactly is proposed to be done. From
the speeches made by Hon. Members, it
appears that this ‘Operation Black board’,
according to them, is a very diffused affair.
They have been saying © “Out of so many
schools, where are you going to choose the
schools, how are you really going to give
‘Operation Black board’ there, and so on.”
I would like to say that there is a scheme
that is being prepered and, | em sure, after
hearing me, Hon Members will agree me
that there could not have been & more
practical approach to this scheme. There
are $.000 and odd Blocks in this country.
We have said that twenty per cent of the
schools will get the beoefit of Operation
Black-board. Now, we cannot choose at
random twenty per cent of the schools all
over the country  That will be wasteful.

12.29 hrs.
(MR. DEPUTY SPFAKER in the Chair)

That will be difficult to achieve. 1 cannol
take one school bere and another school at
200 miles. That is just not possible. So,
as we did in the case of National Extension
Blocks in the 195Cs, we have taken the
same decision and we have spproached the
problem in the same way. We said we will
take twenty per cent of the Blocks So, we
know there is a compact Block, there is a
compact area, there is @& machinery there
which we can press into service and,
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therefore, we decided that tweaty per cent
would mean twenty per cent of the Blocks.
Now | would like to make an offer to the
Hon. Members to let them know the blocks
in their respective arcas which are going to
be covered and it has been ensured that each
District will have atleast one block. Some
districts may have more. But | do not
want to skip district after disttrict and go to
places where it may not be wanted as much.
At lcast one block will be in each District
and according to the educational backwar-
dness priority will be given to the blocks.
Oace you know what blocks are being taken
up you can double check. From the blocks
we will know how many schools are there
and what is the reqirement of each school.
So, it is a meticulous planning wherein we get
the fecd back.

Some time back, or probably in this very
debate one Hon. Member said —why do
you want th¢ number of schools ? If you
have 20 per cent, there shoul! not be any
need for any further survey | beg to differ
There is need for survey because after taking
the blocks. we do not go out s'de th: blocks
for th's year. Within that blo.k we should
koow how many schools are there and in
respect of each school we would know what
the school requires. If it is building, we go
into NREP programme, RLEG® programme
We 109k this to the Miniciry of Rural
Development as per the new policy and they
were good enough to say that they will give
high priority to this prog:amm: S0, we know
where we stand and to tie up these things.
if we take up all these schuols in the block
for taking up building programme. naturally
We expect to complete that programme
within one year. Now, this s the purpose
of taking a block At the end f we find that
for various reasons that block has 20 per
cent or 10 per cent work left, we would have
t0o speed it up because nert year we are
going to take 30 per cent or 40 per cent.
other blocks. So, this blockwise apnroach is
the correct approach. It adnits of verifica-
tion It admits of moaitoring | admits of
concentrated work So, this is the approach
that we tave taken 20 per cent of the blocks
will be taken and what will be given there
has been standardisod, is being standar-
dised.
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In regard to supply of teachiog and
learning material it is proposed to lay down
specifications for cach item with the belp of
the Indian Standerds Institute and as far as
possible from next year oonwards we
ate not going to the open market to buy
these things off-the-shelf. It is possible in
our own inistitution to manufacture all this
material. There is hardly sny material which
cannpot be manufactured cither in the poly-
technics or under the scheme of vocations-
lisation or as a result of work experience. So,
it will be an activity which is self-contained.
It will produce whatever it will use on the
other side and there will be hopefully no
need to go to the market and buy off - the-sholf
in a big way. It is quite possible that we
may have to buy some things still. But that
will be our endeavour This is self contained
activity where one wing of the educational
activity will depend on the other Wing The
other wing will always keep the first wing
supplied of what the first wing necds. Thus
is the kind of arrangement that we are
wanting to do and | am sure it will be done
I have this experience of 1S or 16 ycars 250
when | was Fducation Minister in my State.
We were able to manufacture  all  the
furniture peeded for the junior colleges in
our own polytechnias. First eyc broas were
raised and then prossure was brought but
nothing happened. We did not yield. Finally
we succeeded in doing it | am quite sure it
will be possible to do it except those very
sophisticated items for which we do not have
manufacturing capability in our own higher
institutions To that gatent we will have to go
to the market. But | must say that in the first
year | will have to go to the market. It will
not just be possible for me in this year 0
manufature within the system. For the first
year we will have to start from now oo and
results will show from next year. This s as
far as operation black board is concerned.

Non formal Education : Lot of thiogs
have been said about non formal education,
for and against. The strongest justi-
fication for non-formal education is—
whether we like it or not. There are many
children who are out of the system, out of
the primary system. You cannot bring them
back to the primary eystem. There is to be
an alternative net to catch-them. That is my
strongest defence of 1he non formal educa-
tion and 1 would say in connection with the
non-forr .! and also adult educationa) pentres.
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Now, Sir, we have had a running battle,
Some Members were saying that nothing is
happening, all this is a waste of Money. Now,
I must also say that some other Ministries in
the Goveroment of India seem to hold the
same Opinion because when you don’t know
anything about it, for opinions sky is the
limit. 1 would like to make an offer to Hon.
Members, 1 will give them 300 centres,
100 adult educational centres, and say,
hundred non-formal educational centres
where, according (o us, you Can se¢ SuCCess
stories; according to us, there are many other
failure stories also. Now, we want to make
these success stories everywhere replicated so
that wherever there s a failure story, what-
cver correctives need to be applied, we could
apply for comparison with these success
stories. We will give you the list. Please go
and see. Perhaps some Hoo. Mecmbers—1 say
with due spplogies are not sware that some
of these may be in thelr own area. But be
that as it may, | would like members to take
this list, go there — we will arrange  visits— if
vou don’t criticise our arrangement by saying
t s abicd of conducted tour-1 miecan we
canpot conduct you Ip vour own arcas, that s
mpossible. So, we will give the list. If you
wish to go, you plcase go. If you wish us to
take you 10 explain things and 1o see how
vou would react 10 what (s happening there,
we woald be very happy 10 take you there.
So. afier this, there should be no furtler
div uwon and no further cnilism, particu-
larly criticism without secing things, sceing is
teiwving Therefore, let us see, let me at
least understand whether | am wrong or the
Hoeo Members have not seen the place. If
vou have not seen the place, you are welcome
to see the place and the centres. If | am
wiong, | am prepared to apply any correcs
tive steps that are wanted. | will make this
offcr open.

(Translation)

SHRI  VIOY KUMAR YADAYV
(Nalanda) : In Bibar, it is only at Peghar.

SHRI P V. NARASIMHA RAO ;I will
talk about Bibar later.

Eflwfuk]

In any case what happens in Bihar can-
00t apply to the whole of ladia.
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(Translation)

Whether any work is being done or pot
and whether whatever is happening is wrong
or not, we can say only after looking into it.
1 can assure you that we will sit togetber and
sce as to why it is not being successful in
Bihar whercas it is successful elsewhere. We
will sit together and look into it.

(English]

SHRI SATYENDRA NARAIN SINHA
(Aurangebad. : When are you circulating
that list so that we can go and see and then
report it to the Ministry.

SHR! P. V NARASIMHA RAO : In the
near future, before the Parliament session is
over and before you have time to go snd
visit those places, we will make this list avail-
able 10 you

Sir, there s also a programme for eradi-
cation of illiucracy using educational techpo-
logy. Thus 1s sull being finalised. | am not in
a position to place before the House anything
rcady -made without cniticising it without our-
selves, re-criticising it, coming back and forth.
It 1s being fLinelised 10 that manper and the
Prime Minister  also has agreed to look ioto
this technological mission and tell us where
It 1s going wrong. We are a little hesitant to
80 to the Prime Minister because he has an
eye for the wcak parts of the thing. We
would not hike the Prime Minister to sce any
weak part because we would like to see them
ourselves and strengthen them to the extent
possible.

Sir, about the equity part, now the thrust
of the new policy is equity, equality of edu-
cational opportunity, social justice in the field
of education, | am glad 10 say that we are
in very close touch with the Welfare Mini-
stry. My colleague, Dr. Rajendra Kumari
Bajpai, was kind enough to attend the Bdu-
cation Ministers’ Conference and addressed
the Education Ministers and told them what
her Ministry was doing. We said something
about thoswe who are engaged in unclean
occupations, about pre-matric scholarships,
I am glad to say that all these things have
been looked into to some extent and she has
also appointed another Committee to go
deeper into all aspects of what more can be
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done. Something bas been done within this
year. For instance, the rates of scholarships
have now been increased from Rs. 145/- to
Rs. 200/-. The income Iimit of parents has
been increased from Rs. 500/- to Rs. 1000/-,
Now, this is good enough as far as it goes,
but she is not satisfied, | am not satisfied
cither. We would like to see what more can
be done and that is why a Committee bas
been appointed and after the Committee
submits its report within a month or two,
we will again come together and see what
more needs to be done, and 1 assure the
House that that pait of the commitment
which is given in the policy will be adbered
to, will be implemented to the hilt, there will
be no hesitation in implementing it in the
spirit and letter of the policy.

Something was said about the core
curriculum. Sir, core curiiculum 13 not some-
thing which is ready for you to take from
wherever it is. Core curniculum bas to be put
together. Now, the NCERT has been doing
this work and | am again glad 10 report that
something more has happened, more than
what | bad reported carlier. National core
curriculum and the national system of educa-
tion —once the core curriculum is prepared,
the other inputs also come in and then we
have the national system including layiog
down of minimum levels of jearning at the
end of classes £, 8, 9, 10 and 12. The new
curriculum and text books to be made
available—th:'s 13 what we promised (0
Parliament —text — books will be made avail-
ble by NCERT for classes 1, 3 and 6 with
effect from July 1987. We are ready to do
it, the NCERT has come out with the
books, but then here 1s the rub. The NCERT
prepares the books. Who introduces the
books ? The State Governments. The State
Goveroments have their own dithi ultics
They may say, ‘“we have a stock of 10 mil-
lion old books. What do we do with thee
books and when do we print the new
books 7' So, there will be atime lag. | am
telling Parliament right now that the prepara-
tion of books by the NCERT is only the
beginning. After thaf, it takes some time.
And this has been the history of the NCERT.
To begin with some State Governments
rejected the NCERT books. They said,
‘They are no good for us."” Now, fortunately,
pfter 16 years almost all the States bave
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accepted NCERT books, particularly on
Science subjects and mathematics etc. Maybe
on some subjects they are still to accept. But
I am sure that these bocks will be accepted
because they are done at an expert level with
no particular bias of any kind. That is what
I am claiming io all humility, but as 1 promi-
sed to Parhament, the books for those three
classes are going to be ready before July
1987. Teachers’ guides, activity books are
also going to be ready and books on not the
normal subjects, the regular subjects, but
books on some other areas of activity which
is included in the total package of humen
resource cevelopment, lke Arts, like music
education, and physical education—all these
and the exampler material will be made
available with the beginning of 1987 £§
session on freedom s'ruggle, on education in
values and work cxpenence. All these were
taken as part and parcel of the total pachage
of human resource development although,
strictly speaking, they do not fall within that
curricular framework of education. Therefore,
the NCERT is approaching the whole prob-
lem os a package, and for the first time they
are bringing these cxampler books. We will
have an exhibition of all those books 1o the
Parliament Annexe and for the Hon. Mem-
bers it will be possitle to look at the books
and tell me what they think of those books.

Then | come to vocationalisation. Sir, ot
15 a very important subject and last year one
of the casualties of our cut was vocationalisa-
tion, but 1t was done more or less dehibers-
tely. That decinion was taken by me. We had
anbout Rs 7 crores. Rs. 7 crores was neither
here nor there, we were not able to do any-
thing in Rs. 7 crores and in any Case, the
Commuttee under Dr. Kulandaswamy had
submitied the report only last  year,
Afier studying the report, it was just not
possiblc for us 10 break it into schemes and
therefore, 1 said, ""This Rs. 7 crores we
need not try to spread it too their and 100
decided that wide and come to grief later™.
So, we surrendered . We are not going to
do anything by way of actual spending
although we were going to do a lot of prepa-
ratory work for that. Now, we have been
looking into several arcas of activities.
Health for instance, is an area where a lot
of vocationalisation is possible. We hardly
thought about it earlier. Which | also bad a
talk with the Health Ministry people, 1 was
really heartened (o see that there are many
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areas in the training of bealth personnel
where vocationalisation at the plus 2 level is
eminently possible. Now, it is no use simply
thinking on these lines. So, we had to appoint
a committee, & committee headed by a very
eminent health educationist, medical educa-
tionist, Dr. Bajaj and gave him the assistance
on the education side. So, it was the first
time that we had a committee of educa-
tionists, health experts and medical experts
put together. They bave now come out with
about 12 or 1) firmed vp arcas where voca-
tionalisation is possible and courses can be
introduced from next year onwards in those
arcas.

In this country, we have a very peculiar
situation, oo the health side. We are produc-
ing 13,000 and odd doctors and only 7,000
and odd nurses. Now_ this shows the mis-
match; it shows the kind of disproportionate
planning that bhas gone into it for various
reasons; there are private colleges and so on.

So far as the middie Jevel health penon-
nel are concerned, not much was teing
done. S0, 1t iy at that leveldhis committee
has concentrated first and |} am very happy
to say that they have produced a very good
report on which we can take action immedia-
tcly and that is what we are going to do

SHRI A E Y. BARROW Nominated
Anglo-Indian) : Will we get copies of it ?

SHRI PV NARASIMHA RAO:
Certainly, | will make copics available from
the Health side 1 will make the copies
available 0o you. This s a very important
step in vocationalisation.

About the other thing recommended by
Kulandaiswamy report, | am glad to say that
we have Rs. 50 crores allocated for voca-
tionalisation this year, which | thiok is a
good enough amount. | do not think we can
spend more than that. Rs €0 crores we will
tpend in 1987-88 on vocationalisation.

SHRI D. P. YADAV (Monghyr) : The
traditional vocationalisation is slready in
vogue. What specific measures you are going
10 take to mmprove it 7
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[English)

SHRI P. V. NARASIMHA RAO: You
are referring to the educationalisation of
vocation. These are a sort of, you know,
reflection of each other. 1 am sure that in
principle, there is pothing wrong in it but we
will bave 10 sce. | niean, that will bave to be
done by way of non-formal education; it will
bave 10 be done by way of some other
activity in which those who are already
engaged in vocation are brought into the
stream of education, they are educated on
the liberal side so that they become complete
products, This is what perhaps Mr. Yadav
wanls (o say. | am ceriainly aware of it and
we will go into (hat. In vocationalisation,
coupl.d with the programme of non-formal
education, this will have to be taken care of.

| now come 10 the teachers and seachers’
training. | hope | am not really taking more
time on points than necessary. About tea-
chers, we have alrexdy said it and we stick
to what we have said in the policy and
programme of action. We would like to see
that the status of teachers, as a policy, is
enhanced. But »t the same tume, it is a two-
way process. Noa, I would like to give some
figutes 1o the Housc. What has really been
happening in this country in regacd to
teacher 7 If anything | am a little unpopular
as being very much pro-teacher, 1 would like
to be unpopular on this account rather than
the other account. So, 1 would still like to
say to my teacher friends, that there is some-
thing which we expect of them. There have
been a large number of agitations—in 1978
there were 738 —in this country, and 442 in
1986. The number of gheraos, violent clashes
and organised assaults etc., is also a sad
story. | do not want to sweep Lhis under the
carpet and | would like my teacber friends
also not to allow this thing to be swept under
the carpet. It is good neither for them nor
for the children nor for those who are bene-
ficiaries of education. 1 am not apportioning
blame. | am not saying that in every one of
these matters, they were to blame or 1 was
to blame or the State Government was to
blame or some officer was to blame. Some-
body would have been to blame, may be
nobody was to blame. It is too late for us
to know what happened in 1978 or 1979,

The point is that the total picture that is
presented in regard to teachers is not a happy
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one. | would like it to be a happy one. |
would like to do whatever is possible, to
make it a happy one.

I only want that the principle of account-
ability which has been very clearly stated in
the policy and programme of action, bas to
be accepted by them. We are always ready
to talk to them. | have been talking to them.
1 have seen more number of teachers’
delegations than any other delegations
during my office bours and cven at
home. 1 have been sitting with them late in
the pight and trying to coovince them. My
difficulty has been that when they show me,
they go back with a smiling faces and 1|
belicve they will not go on strike, The pext
day they go oa strike 1 | really do not know !
Again, | am not apportivoing blame. | am
telling them with folded hands that this will
not do.

DR. SUDHIR ROY Burdwao): What
about the poiition of college and university
teachers ?

SHRI P. V. NARASIMHA RAO : Will
you kindly listen to me ? You know you are
in my Consultative Committee, Mr. Roy.

What | really want to impress on the
House and on the tcachers particularly is, let
us not continuc this strike culture o this
country. Let us convert it into work culiure.
In the interests of those who are to learn
from them, it is necessary that from both
sides, this kind of accommodaiicg spirit
should be shown. If untdd 1 AM in the dead
of night, they say they are cooviaced and at
9 O'Clock in the morniog. they strike, what
can 1 do ? (Imterruprions). That is why, |1
would only say that this does not help. Not
help in the sense that, | am not really
threatening them. Not at all. I bhave oo
reason to threaten anyone. | have oanly to
say that this does not help the cause of edu-
cation and the cause of education includes
the cause of teachers and the students zod of
the Government, because that is the common
objective of every one. So, there should be
no need to continue this, unless conditions
are 30 extraordinary that there is no other
way at all. That is a different story. But |
just cannot expect to see faces which agree
with me until midnight and at 9 O'Clock in
the morning go aod sit in a strike ! This

R —
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should not continue. Whoever is responsible
for it, behind the scenes, before the scenes,
in front of the scenes, whenever, | would
make this appeal to all of them, whether they
are politicians, party people etc., whoever
they are, may be my party or other party,
does not matter at all. | am not politicising
the issue. | am only saying that this is goes
against the grain of the policy which we ouyr-
sclves have accepted and if we really want to
have any meaningful education in this
country, this will have to stop.

About training, | have answered in Parlia-
ment, that from now on, the mushrooming
institutions that have sprung up everywhere
in this country, about which Hoo. Members,
very very validly, very rightly cxpressed their
greal indignation, | accept that this s so. |
have aciepied alrcady and that s why 1be
Plan now is to bring down the number of
those ‘mushroom — institutions'—to say ooe
10 each district; may be if it 13 a big distrct,
there will be two, «f it a wmall dibre,
there may be one for two distrcty—and that
1 a aatter of detail But. roughly, one for
cach district ogumay be oo the whole there
may be £0 ¢0 mcre. Theie are 400 and odd
district, we may go 1o SC0 | am not being
very accurate oo that But | am sayirg some
1500 to 500 means a closure of two thids.
That 13 not going 10 be casy as ) have alicady
told Pu:liament that thes s the excrere which
we wabt 10 undertake and in thin DIETS, we
arc go'ng to have all the facilities, all the
requisiie facilities of a good training institu-
tion —training both for those who are n
service and for those who are coming into
service and continuing education, the non-
formal side, the formal side, the adult side
and all the sides would have to be taken care
of because in the ultimate analysis there is
no watertight compartmentslisation between
onc arca and another Uanless one has over-
secn the whole thing as one package, it will
not be possible So, this is the pattern, We
would like to fund from the Central Govern-
ment one institution in each district. That
has been worked out We are already with
the money that is needed and we will be able
to start this year—in 1987-88—we will be
able to fund it. It is not just » platitude. It
is supported and it is shored up by the
preseace of funds, by the availabilty of
funds. | do not have to say mu:h more on
this. The whole thing is going 1o be reorga-
nised and wherever necessary, unnecessary-—
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I mean—substandard iostitutions would have
to be closed down and in that process I am
afraid I am going to step on the toes of too
many people. T would like to have the full
and unstinted support of Parliament on that.

SHRI H. A DORA (Srikakulam) :
D finitely, Sir. There is no doubt about it.

SHRI! SATYENDRA NARAYAN
SINHA : Mr. Deputy Speaker. Sir, ] want
one clarification. You are goirg to have one
training college in every district ..

SHRIP. V NARASIMHA RAO : No.
Itis DIET. That is. | am talking of the
teachers,

SHRI SATYENDRA NARAYAN
SINHA ° It is onlv ahout teachers Then,
you have got primary school teachers: you
have school teachers. there are training
colleges again like B Fd . B P Fd and how
are you going to amalgamate all these things ”

SHRIP V NARASIMHA RAO : | am
talking of the primary swhools Dnarict
lositure  For all the other schocls and all
the other mstitutions alvo, we have s scheme
o rcform them to the exten! possible. But
Members would aprreciate | just cannot bite
moere than | can chew In one year this is
what | would like to do. We have our eve
on the other areas But | must say that |
shall have to keep up my priotities. [ will
not allow anvihing to dmstract me or make
ne depart from my priorities This is my
priority. | will stick 10 them and after the
report to Parliament, if | am able to think of
other things, we know what to do there. It
s not that we do not know. The point is :
just | cannot do too many things, on too
many fronts,

Now, | go to technical education.

SHR!I MAHABIR PRASAD YADAV
Madhepura) : Mr. Deputy Speaber, Sir, |
would like 10 ask ...

MR DEPUTY SPEAKER : Please sit
down If everyone goes on interfering like
this, 1 cannot allow,
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SHRI MAHABIR PRASAD YADAV :
What about the pay-scale of College and
University Teachers ?

SHRI P. V. NARASIMHA RAO : At
the moment | am talking of Schools. I am
talking of technical education.

(Translation)

SHRIMATI USHA THAKKAR (Kutch) :
Will the training be imparted only 10 the
teachers of that particular district or 10 others
as well ?

SHRI P. V. NARASIMHA RAO: Itis
not that training will be given to the teachers
of that particular district only [t is to pro-
vide this facility locally to the people ina
district. It is not that outsiders will pot be
allowed We want that more and more faci-
lities are available to them

(English)

Last year, |1 had promised and the Policy
also very clearly <tates that the All-India
Counci! for Technical Education will be given
statutory states. | am verv bappy to tell
Parlisment that this 1s being done depending
on the time available for legislation in this
Session  We hope to bring the Bill in this

1300 hrs

Session itselfl. It is at the stage of Cabinet
consideration. Therefore, it will be possible
for us to make this a law as quickly as parlia-
meatary business allows this, and in that, as
I said, we are giving it real teeth. It will be
possible for the AICTE later, after becoming
a statutory body, to do whatever is possible
to regulate technical education, to remove all
kinds of malpractices that’ we have been
talking sbout and all the rest of about, not
only regulation but also think a little ahead
of the frontier areas of technology and do
somethiag about keeping those things in
curricula, and so on They will be in charge
of everything in regard 10 technical education.

SHRI RAM SINGH YADAV (Alwar) :
I want to know whether be intends to intro-
duce a legislation in Parliment, so that these
sab standard educational institutions are
phased out; including capitation fee,
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SHRI P. V. NARASIMHA RAO : That
is what | am doing. We do not want to do
it outselves. We would like a statutory body
to go into that. If I my start doing, | have
no expertise in the first place. Therefore, what
has been adumberated in the policy and what
has been so greatly stressed in the House is
becoming a reality through this legislation.

Some Members said something about
brain-drain. Now I would like to correct, 10
the extent I can, the impression that is going
round that almost every ope who graduates
from this country from the ITTs and so on
goes abroad, finds employment there cosily
and never comes back This is not correct;
this is factually incorrect as far ay we have
seen it .

SHRI AMAL DUTTA (Dismond Har-
bour) : Then what is the fact ?

SHRI P. V. NARASIMHA RAO : The
IIT Review Committée published its report
after a very extensive examination of the
IIT system in all its aspects, collecting infor-
mation, analysing it and testing their conclu-
sions with further interviews and personal
evidence. After this extensive exercise, they
have come to the followwng conclusions on
this aspect—and | guote.

““One can hardly discuss the [ITs with-
out touching upon the phenomenon of
migration of IIT graduates abroad. We
did a questionnaire survey on this
issue. On the basis of evidence received
“yus, we find that on an average
about 20 per cent of the IIT graduates
leave the country, coostituting what
the Prime Minister referred to as
India’s brain reserve abroad and what
we generally refer to as brain-drain.”

This is the magnitude of the problem.

SHRI AMAL DUTTA : Only 20 per
cent ! Later on what happens 7

SHRI P. V. NARASIMHA RAO : | will
tell you what happens later on. Migration of
IIT graduates is no more than 28 per cent
of its annual output even if it is assumed
that all students studying engineering in the
U.S have gone from the IIT system which is
not correct; they have gone from other
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systems also, not only from IIT. Therefore,
as | said, what really 11Ts account for is not
more than 20 per cent. There are about 5
or 6 or 7 or 8, whatever is the percentage,
that go from Bangalore, Institute of Techno«
logy, BHU, Roorkee University, Jadhavpur
University, Anna University and Regional
Engineering Colleges, all together. Out of
them —and this i1s very heartening-—a very
large percentage of the 11T graduates who go
to the United States eventuvally return to this
country. This is something quite beartening
because, instead of a real braio-drain, what
is happening is, we send a chap ahroad, bhe
stays there for five years or ten years, he gets
full training in all the more sophisticated
technology which is pot available in this
country, comes back at a time when we are
able to give him a job. mecanwhile, our
technology is upgraded and he comes here
and we automatically make use of a!l the
training that he has received abroad. This is
bappening. | can tell you about doctors |
can tell you straightway about doctors.
(Interruptions) Go to the Apollo Hospital,
Madras Who are the doctors there 7 Have
you trained all of them in this country ? Go
tn any sophisticated, very important hospital,
where all kinds of operations etc  are being
done, that are done in other countries. All
these Indian doctors were trained abroad
They had been there for ten ycars, fifteen
years and twelve years They have come back
10 the motherland and they are serving the
motheriand.

Now why do we deny facts ?

SHRI AMAL DATTA : After 1S years
they are not able 1o serve any more.

SHRI P. V. NARASIMHA RAO : They
are able to serve If you and | have a heart
attack, we will have to go there

SHRI AMAL DATTA : They don't get
any job in Government hospitals. Do you
know that ?

SHRI P. V. NARASIMHA RAO : | am
not talking of Government hospitals. I am
talking of areas of activity in which these
people are absorbed. Even if they had not
gone, our Government hospitals would not
have been able to absorb them It is quite
clear. (Interruptions) 1 would like to tell
Mr. Datta that if he goes and finds out until
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what year the doctors are employed, after
graduation, he will find that the list has come
Uplo six or seven years ago. After that
nothing has been happening They have not
been given a job in Government hospitals.
Afterall, there is a limit 1o the extent to
which Government hospitals can be expanded
and therefore, it is not reasonable that
neither we do it nor allow others to do it
This kind of thing particularly in the matter
of health is not desirable. Therefore, 1 would
I'ke to dispel that impression.

Meanwhile not depending even on these
reports, | have now requesicd all these 11Ts,
all the institutions of the highest level of
learaning in this country to keep a track of
what their alumni are doing after they pass
out. It is not easy because they don't report.
But I am appealing o the alumni, appealing
1o the graduates that wherever they go, they
could keep the Alma Mater informed of
where they are, how they are prospering
because the institution would be proud of
them

So, in course of time it will be possible
to have a full census of what is happening to
the graduates passing out of our institutions
Whatever surveys we have at the moment —
and if others have any other survevs they
could certainly quote me. apart from the
surveys made by individuals because of
brain-waves, that is a different matter. But
brain-drain cannot be measured by brain-
waves. It has to be something more depend-
able than that.

SHRI AMAL DATTA . There must be
some kind of & brain to do that!

SHRI P. V. NARASIMHA RAO: That
is true. If that is absent, nothing can be
done. | cotirely agree.

The other very important aspect of
higher education to which certain references
have been made in this debate is the institu-
tion of autonomous colleges. There seems to
be some kind of blind, total opposition,
blanket opposition to the idea of autono-
mous colleges, | doa't think that is correct
because all educationists, inclading the
Kothari Commission, have come out heavily
in favour of autonomous colleges If some
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Member, or some person who. considers
himself more knowledgeable than all these
educationists put together thinks that all this
is wrong, | can only say that what the
eminent educationists of this country have
said on the subject | feel duty-bound to take
that as the expert opinion on the subject.

Autonomous colleges as Mr. Barrow

pointed out yesterday ..

DR. SUDHIR ROY : All teacher orga-
nisations are against it. They are also educa-
tionists.

SHRI P. V. NARASIMHA RAO : Mr.
Rov seems 1o be respoading to something in
which | did not take names.  Well if it fits,
what he has said, | really cannot help it
because the institution  of  autonomous
colleges  Interruprions’ . Let me explain, .
(Interruptions) 1t s all nght, it is very
good .. (Interruprions: 1 entirely agree with
Mr. Roy that whenever | say somebody that
body should pop up and say [ said it 1t s
OK. May be my mistake that 1 did not
mention his name  In‘erruptions) . He does
not want to be an unknown victim. Victim,

yes !

SHRI AMAL DATTA : ltis the Prime
Minister's style which you have deprecaied.

SHRI P. V. NARASIMHA RAO : Ob,
o . (Isterruption.) . 1s 1t all right with the
Prime Minister ? Can 1 report to him that 1is
all right with the Prime Minister so far as
vou are concerned ?.. (Interruptions) .. There
it no need. | don't have to give all the credit

to one person.

There i« an opinion in this country.
There are some people who think that all
this is wrong, There 'will always be such
people . (Interruptions)...

SHR! AMAL DATTA : | am not saying
everything is wrong but .

SHRI P. V. NARASIMHA RAO : As
regards autonomous colleges as has been
pointed out by Mr. Barrow and ou_)en
autonomy is not of ope kind. It is not just
one dose of autonomy which is uniforml&

adminstered to the colleges or given to the
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colleges. UGC also has taken a very sensible
and balanced view of autonomy. They are
not really going in only for those colleges
which in the past have been serving the
nation say for the last 100-120 years. It is
not just the history of the college that
matters, although such important colleges
will come in for being given autonomy if
they want it. But what the UGC has said is
about those which have potential and
promise; some colleges which are only 10 or
15 years old but there is a potential for in-
novation. There are several such colleges.
Mr. Barrow knows and | know. These
colleges are not very historical in that sense.
They are not there for 100 years. But within
20 years of their existence they have shown
certain promise of innovation. It has been
proved that they can innovate and go in a
different direction, break new ground and
show results. So, such colleges would also
be taken up for giving autonomy on the
recommendation of the UGC. UGC is very
carefully going into all these parameters and
we are certain that we will be able to reach
the number which we have set ourselves in
the Plan. The Commission have received,,

SAIFUDDIN CHOWDHARY
happen to non-auto-

SHRI
(Katwa) : What will
nomous colleges ?

SHRI P. V. NARASIMHA RAO : They
will remain with the usiversty. (Inter rup-
tions) The Commission has received 6%
proposals from 11 universitics in six States
already. Whether we like it or not the thing
has started The caravan has stirted. Tenta-
tively about 80 colleges are proposed to be
selected during 1987-88. So the programme
is well in hand and we are going according
to the numbers which we have fixed for
ourselves in the Seventh Plan.

As regards national testing service also,
as this a connected with the whole system of
examinations, education ard particularly
autonomy all these things would have to N.-
taken as one whole. Conceprually they are
one and they are being taken as one. One of
the important problems that faces the edy-
cational system is overwhelming emphasis on
examinations, This bas been discussed time
!Ed again in this House and, therefore, what
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do we actually do ? It is not simply discus-
sing and leaving it at that. We are planning
the national testing service as something
which creates conditions for equalisation of
assessment at a national level, This is very
important in a couotry of this size and
diversity. If you do not have it then probably
every State, every region and every small
area will do whatever it likes. This kind of
thing is not on and we will have to reduce
all this to a national standard. At the
moment and for quite some time 10 come we
are going to keep it voluntary somebody
wants to take it he is welcome. We are not
going tg make it compulsory for anything.
Therefore, the national testing service about
which | will have occasion to submit more
to the House when the whole scheme is
prepared in all its details, 1 will come back
to the House and discuss 1t if pecessary |
have oo difficalty in saving that the national
testing service is going to be very very useful
from the point of view of those who want to
be examined and from the point of view of
those who want to know the comparative
standards of universities, schools and regions
in this country farer se. S0, this is the idca
of the national testing service.

DR. SUDHIR ROY : It will de-value

university degree.

SHRI P .V. NARASIMHA RAO : No,

It will not.

DR. SUDHIR ROY : Why pot ?

SHRI P. V. NARASIMHA RAO : | will
tell you why, pot. Now in this statement
that it will de value the university degree
there is an inferiority complex.

1 am sure no university in this country s
saffering from any such complex with which
Mr. Roy seems to be suffering or thinks that
they are suffering. They are not. 1 will tell
you why not. Today, it is the UGC who
wants this to be done. It is not at the whim
and fancy of somebody else that | am doing
it. 1 am doing it after full consultation with
the universities and the UGC, Now even if
you say that they have been only polite to
me in saying that what | am doing s correct
and, in fact, they don’t hold that view, then
] have no ing else to say. They have been
fulty consuligd The UGC Chairman had
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occasion to say that this system of affiliation
has become a bugbear to higher education in
this country. All other countries have abo-
lished affiliation ., (Interruptions).

SHR! SAIFUDDIN CHOWDHARY :
What is UGC ? You don't put everything to
them.

SHRI P. V. NARASIMHA RAO : Well
that is a body which you and I have created
in this House ... (/aterruptions) . That is our
expert body on higher education. .. (laterrup-
tions) .. Which body has said that it is not
s0 except your body. There arc some two Or
three bodies bere which don't think so but
all other educational bodies agree with that,
Sir .. (Interruptions).

Sir, 1 have covered all the points raised
by Members.

AN HON. MEMBER ' Is that National
Testing Service at the graduate Jevel or at
the post-graduate level 7

SHRI P V. NARASIMHA RAO : Ac-
cording to what | have seen of these scheme
which 13 pot yet complete, they will start ot
the univeruty level. They can go down to
any lcvel they like because 1t will be needed
In s0 many areas. A gradustion s not ne-
cessary. We have already taken a decision to
detink some degrees from jobs and for those
wobs some kind of uniform code would be
needed. That s where NTS becomes neces-
sary . ([aterruptions)

Sir, about any university, including the
Bansras Hindu Uaiversity | woold like to
say that | am a great champion of autonomy.
So are all the Members. Now 1 just do not
know what the Edoucation Minister or Educa-
ton Department can do here in the Govern-
ment of India. If somethiog is done within
the autonomy of a university, which you and
I don't like —1 just don't have a way. 1 will
have to come back to Parliament to put the
same question to Parliament. Please show me
the way. Picase show me the law,

SHRI SHYAM LAL YADAYV (Varanasi) :

Visitor has every power.

SHRI P. V. NARASIMHA RAO : There
also we have very clear principles laid down,
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guidelines laid down as to what are the
circumstances under which the visitor can
bave a visitonial commitiee appointed. If you
g0 into those guidelines and if you can con-
vince me that in the case of a particular
university conditions have reached that level
where a visitorial committee is necessary only
then I can act.—1 bave been telling this to
everyone who came to me in regard the
BHU, Sir, I bave not made any secret of it.
Even now this is an open offer. If anyone
can convince me and the visitor, because |
have to convince the visitor— that there is
no other way and this s something which
eminently is covered by the circumstances of
the case, I am prepared 10 take action. So,
the law being what it is, the principle of
autonomy being what it is, it does pot serve
any purpose 10 coming up either with allega-
tions Qs suggestions for taking action in
individual cases Sir, there is just no action
that | cap take. Not only the BHU, the
matter has come up to me in regard to many
other uoiversiticsr | would not like to pame
them. | have been telling everyone thaf this
1s just beyond oy jurisdiction. Unless Parlia-
ment decides otherwise, 1 cannot do any-
thing. | cannot be scen by Parliament as
violating a law of the Parhiament. It is just
not s0 So, this is the position, Sir.

One point which bas been raised very
clearly by many Members is about some
Members of Parliament not being consulted
on the locauon c¢f Navodaya Vidyalayas.
Some Members have been  exercised. |
would like to take the House back to 1986.

(Interruptions)

MR. DEPUTY SPEAKER Some
Members bave raised that questions and he
1s amweriog that. Why are you interfering ?
Whether you like it or not, iet him answer.

SHRI P, V. NARASIMHA RAO : Hon.
Mcembers from West Bengal are thinkiog that
they are not concerned with this thing, but §
would only say that they are not yet con-
cerned ., (/nterrupiions)

SHRI SAIFUDDIN CHOWDHARY :
May | ask a question ? Why did you change
the name from model schools to Navodaya
schools ?
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SHRI P. V. NARASIMHA RAO : 1 will
tell you everything, you come to me later on.
Let us not talk of things you are not iote-
rested at the moment.,.(/mierruptions),

SHRI SAIFUDDIN CHOWDHARY :
The man in the highest office objected to the
policy of the model schools, and then they
changed the name...(/nterruptions).

SHRI BHAGWAT JHA AZAD (Bhagal-

pur) : Mr. Chow~dhary is not concerned with

_it, other Members are. They are equally
Members . (Interruptions).

SHRI BASUDEB ACHARIA: Wg are
equally concerned.

SHRI SAIFUDDIN CHOWDHARY
W.th this maney you cau improve the other
schools. That you are not doing.

SHRI P. V. NARASIMHA RAO :
Today, Navodaya schools have Rs. 60 crores
and the operatioa Blackboard has Rs. 100
crores [ hat 1s the proporuon.

Hon. Members from West Bengal have
to bear wiln me because minus themn all the
others are interested 1a this . ([narerruptions).
I do not mind standing and answering for
the next two hours. | have the greatest
patience I have been in this game: loag
coough and | have not 80 far been accuesed
of impatience. Let them go on interrupting
as long as you allow them | would like to
tell you that there is a very categorical state-
ment and they are opposcd to it. They are
a little premature, according to me, but they
can please themselies.

| am talking of this point to make
another point.

SHRI SAIFUDDIN CHOWD{AK
We are not averse to it.

MR. DEPUTY SPEAKER : No com-
ments please. | cannot allow you like this.
How can he reply if you go on inierrupting ?
Have you dawsned, Mr. Miaisier ?

SHRI P. V, NARASIMHA RAO :1
bave not finished and wili not finish until |
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have my say. | know that Members want to
koow what I want (o say.

About Navodaya Vidayalaya, it has been
said that Members of Parliament have not
been consulted. Factually, Members of
Parliament have come 10 me, given to me
in writing where in a particular district they
would prefer the Navodaya Vidayalaya coo-
cerned 1o be situated. | have taken all those
suggestions. | have sent them to the State
Governments, In many cases, the State
Governments also agreed with them and it so
happeoed that what the State Governments
recommended coincided with what the Mem-
bers wanted, In that case, there is no diffi-
culty and | cannot possibly make them as
witnesses to this bhere because with all
responsibility | am telling the Parliament
that this has been so. But there are cases
where cach district has three Parliamentary
constituencies. Some have four, some have
five, quite 3 few more than oane. Probably
there are very few districts where the whole
district 1s one constituency. This happeos to
be the case. I'ne pattern 1s that we have oone
for ea.h distrct. | just cannot have three
members fighting amoogst themseives for one
Navodaya Vidyalaya 1o a dustrict. It will be
very unbecoming of me and them and so
| will have to go on ment | have told the
State Governments 10 po yoceriain terms
that the Oinal selection 15 mune. They send
their recommendations. | get offers from
the gencral public and from Quite a few
iastitotions which  have been there for 20
years or 25 ycars, which bhave wvery great
asscts, accumulated assets. But still they find
that for various reasoas they are not able to
run those schools Why should | not ake
them and rup them ? Why should | not
convert all that asset that is being given to
me. | am prepared to coonvert 1t into
Navodaya Vidyalaya and | am not going o
pay anything or spend anything for those
assets 0 be created all over again. So, the
cBoice 13 mine. It s0o happens, it could bave
happened that in the case of one district
or two districts or ten districts, whatever the
pumber, the choe of the M. P. did not
comcide with the choice of the Navodaya
Institution here. | am very sorry for that.
But really, I cannot help it because | have
to choose from many. If | have chosen sod
if that choice is not acceptable to one M. P.,
I just cannot give another Navodaya
Vidyalaya to him just to see that his choice
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is slso kept up. It is pot possible. In the
very nature of things, the choice and the
method of choosing, the location is such
that there is bound to be some difference of
opinion. Again, there is bound to be some
difference of opinion here and there, between
(he State Government and the Member of
pParliament. Now it is also quite natural
hecause of parties being what they are,
goveroments being what they are,  the ten-
dency 1o look at everything politically being
what it is and so on, Now, this also has to
be accepted. But we would like 10 steer
clear of this.

| would like to see what the place is
and what it is ike What s it offering to
me 7 Where s it located 7 Is it possible for
me 1o get all the rural boys there 7 Is it
possible 10 get some fecilities ? Is the State
Government giving me some [acilities or
askiog me to run the schoeol under uees?
So, | have to look into all these things

l would like to tell Hoo Members
that if in any case their choce and my choice
do not coincide, they should only bear with
me and they showd forgive me. | may be
able to do something moie o1 them i scme
other area  but  Navodaya i3 someihirg on
which everything s absolutely clear. Accord-
ing to those clear guidelines, | am afraid, |
will have 10 go

Now sir, last ycar when we were dis-
cussing the Polcy. | did make an appeal, a
fervent  appeal, to the Members of Parlia-
ment. | told them—and | would like to
recall, may be repeat again—this. Here is a
policy which makes the Central Government
a major partocr in many of the areas in
which it had no say o far. Therefore, it is
the duty of Members of Parliament t0 help
the Central Government by being involved
in all these arcas | said that if I am really
taking a big decision on Operation Black
Board, 1 would like Members of Parliament,
Members of Lok Sabha particularly, to join
me 10 get invoived, to see what is happening
o cach village.

AN HON. MEMBER : We also expect
the same thing from the Government.

SHRI P. V. NARASIMHA RAO : Yes.
I'am telling you that here | am committed
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to a programme That programme is as much
yours as the State Governments'. Therefore
Members should get Involved. And what do
1 do Sir ? After one year, |1 get only a few
complaints that they have not been consul-
ted on Navodaya Vidyalayas. Now, if you
want to be consulted, | want you to be
involved. This is a deal. I will consult you
on everything if you are prepared to be
invoived. If Shri K. S. Rao can tell me that
in S00 villages of bis consytuency, he bhas
seen 10 it that there is not a single drop out,
1 will do whetever be wants. But, if 1 can-
not depend on bim for this, how can I really
ignore the State Government or ignore some-
body clse and do exactly what he wapts me
to do ? The involvement of the Members of
Parliament is absolutely essential in order to
making this involvement of the Central
Goverpment and the partnership of the
Central Government a success. | do not
want to tread oo the tces of any State
Government Education will never be carried
out successfully in this country, if there is a
confrontation between the State Governments
and the Central Government in the field of
Education. | have been meticulously steering
cicar of all politics, all confrontation; and so
far, | bave succeeded, | would like to succeed
further 1 would like 10 succeed until the
very end, when we  can say that the entire
policy, all aspects of the policy have been
fully implemented. Sco, 1 woald like the full
cooperation of all Members in their own
interest, in the interests of their constituents,
and in the interests of the country and
Education in this, and would like them to
get involved in this work.

Sir, 1 have done. Whatever | had (o say,
| have said.

SHRI SHYAM LAL YADAY : What
about Sanskrit teachers ?

(Interruptions)

SHRI P. V. NARASIMHA RAO :
About Sanskrit, 1 have already answered the
question. (Inferruptions) 1 have said that it
is DOt a question of Sanskrit teachers. What
we are really concerned is about the future
of Sanskrit in this country, That is a much
wider question. We are attending to that ques-
tion. I will come back to Parliament when I
am ready with my own solutions. 1 shall have
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individual discussions with those who are
interested, among Members of Parliament,
and also among those who are educationists,
who have done yeomen service to Sanskrit
in this country, and are still doing it.

I holda meeting in Bombay recently,
calling all the top teachers of Sanskrit and
Marathi. Some very good suggestions have
come out of that. I would like to repeat such
meetings in other parts of India; and then,
perhaps, we will bave a centralized meeting
of CABE or the Education Ministers of the
States. Then, we will be able to plan out some-
thing for Sanskrit and other classical langu-
ages, not just Sanskrit but all classical langu-
ages. So, I would like t0 have a littlo more
time. We are on this job, and 1 hope that
we will be able to find a satisfactory solution.
(Interruptions)

MR. DEPUTY SPEAKER : | shall pow
put all the Cut Motions moved to the
Demands for Grants relating to the Minitry
of Human Resource Development to vote
together, unless any Hoo. Member desires
that any of his Cut Motioos may be put
scparately. (Interruptiony)

Mr. Krishoa Iyer, do you want your Cut
Motions to be put scparately ? (/nterruptions)
1 connot hear all | have called Mr. Krishna

lyer. (Interruptions)

SHRI V. S. KRISHNA IYER (Bangalore
South) : Sir, with regard to the Cut Motioos

moved by me...

MR. DEPUTY SPEAKER : At‘e you
withdrawing, or pressiog your Cut Motions ?

SHRI V. S. KRISHNA IYER : With
regard to the Cut Motions moved by me.l the
Hon. Minister bas replied to all the points,
except one important point, which | would
like 1o mention. (/mterruptions) That is with
regard to the medium of instruction in the
Navodaya Schools. He knows the feelings of
the people, particularly in the South, and
also in Karnataka, We bave admitted that
we have got Navodaya schools in Karnataka.
People are very sore that the medium of
instruction, after the VIII class, is English or
Hindi. | can understand Hindi being there,
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because it is our link language. | want Hindi
to thrive. We are prepared to learn Hindi,
and we are committed to the three-language
formula. But 1 cannot understand making
English as the medium in the primary
schools. The State Government's policy is
that all Government schools will teach only
in the regional language. The medium of
instruction at the primary stage is the regio-
nal language. That is the case. Many of the
Hoon. Members here bave repeatedly said
this.

MR. DEPUTY SPEAKER : Please speak
about your Cut Motion.

SHRI V. S. KRISHNA IYER : | would
request the Hon. Miaister...

SHRI P. V. NARASIMHA RAO : |
bave answered that Question many many
times in this House. (/arerrupiions)

SHRI V. S. KRISHNA IYER : No, Sur.
(Interrupiions)

MR. DEPUTY SPEAKER  When be s
speasing. why should other Members stand ?
Mr. Krishna lyer, what do you want to
say ?

SHRI V. S KRISHNA IYER | At the
primary stage, | insist that the medium of

instruction in the Novodaya schools should be ¢

the regional language of the State concerned

MR. DEPUTY SPEAKER : Now, bas
Mr. Barrow the lcave of the House 1o with-
draw his Cut Motions 7

SEVERAL HON MEMBERS : Yes,

Cut Motioas Nos 1 to 4 were, b)
leave, withdrawn.

MR. DEPUTY SPEAKER : Arc you
withdrawing your cul motions 7

SHRI V. S. KRISHNA IYER : No.

MR. DEPUTY SPEAKER : Now | shall
put the cut motions moved by Shri V. §
Krishoa lyer to the vote of the House.
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Cut Motions Nos. 5 1o 9 were put
and negatived,
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MR. DEPUTY SPEAKER : [ shall now
put the Demands for Grants relating to
the Ministry of Human Resource Develop-
ment to vote. The question is :

“That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the
fourth column of the Order Paper be
granted to the President, out of the
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Consolidated Fund of India to com-
plete the sums necessary to defray the
charges that will come in course of
Payment during the year ending the
31st day of March, 1988, in respect
of the heads of Demands entered in
the second column thereof against
Demands Nos. 44 to 47, relating to
the Ministry of Human Resource

Development.”

The motion was adopted.

Demands for Grants in respect of the Ministry of Human Resource Development
for the year 1987-88 voted by Lok Sabhs

e e — . e - —

No.of  Name of Amount of Demand for Amount of Demand for
Demand  Demand Grant on account voted Grant voted by the
by the House on 1 3th House
March 1987
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF HUMAN
RESOURCE DEVELOPMENT
44 Depanmentof 1,81,83,00,000 8,00,000 10.25,4800,000  42,00,000
Education
45 Department of 14,02,00,060 58,00,000 70,11,00,000 2,92,00,000
Youth Affairs and
Sports
46. Art and Culture 22.84,00.000 £2,91,00,000 20.50,00,000
47. Department of 41,.80,00,000 1,90,97,00,000
Women and Child
Development
13.36 hrs.

MR. DFPUTY SPEAKER : We pow
adjourn for lunch and shall re-assemble at
210 PM.,

The Lok Sabha adjourned for Lunch
till thirty minutes past Fourteen
Of the Clook.

— —— —
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The Lok Sabha re-assembled after
Lunch at thirty-six minutes past
Fourteen of the Clock

[MR. DEPUTY SPEAKER in the Chair)

*DEMANDS FOR GRANTS
1987-88 —Contd.

Ministry of Labour

. MR. DEPUTY SPEAKER : The House
will now take up discussion and voting on
Demand No. 54 relating 1o the Ministry of

Labour for which s hours have been
allotted. i

Hon’ble Members present in  the House
whose cut motions to the Demands for
Grants have been circulated may, if they
desire to move their cut mot.ons, send slips
to the Table within 15 minutes indicating
the serial number of the cut motions they
would like to move Those cut motions only
will be treated as moved.
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A list showing the serial numbers of cut
motions moved will be put up on the Notice
Board shortly. In case any Member finds any
discrepancy in the List he may kindly bring
it to the notice of the Officer at the Table
without delay.

MR. DEPUTY SPEAKER : Motion

moved :

““That the respective sums not exceed-
ing the amounts on Revenye Account
and Capital Account shown in the
fourth column of the Order Paper be
granted to the President, out of the
Consolidated Fund of lndm to com-
plete the sums necessary to  defray the
charges that will come in course of
payment during the ycar ending the
J1st dav of March, 1988, in respect
of the head of Demand cntered in
the sccond column thereof against
Demand, Nos. S4 relating to the
Ministry of Labour ™

Demand for Grant in respect of Ministry of Laboar for the year 1987-88
submitted to the vote of the | ok Sabha

————

No. of Name of
Demand Demand

Amount of Demand for
Grant on account voted
by the House on | 3th
March, 1987

Amount of Demand lor
Grant submitted to the
vole of the House

‘‘ . — s N VT— e OO mn =

Revenue

Revenue Capital Capital
Rs. Rs. Rs. Rs.
MINISTRY OF LABOUR
54. Ministry of 27,80,00,000 3,00.000 1,38,98,00,b00 13,00.000
Labour
(T anslation)

*SHRI P. PENCHALLIAH (Nellore) :
Mr. Deputy Speaker, Sir, | rise to oppose

‘Moﬁd with the recoﬁmndntion 7or the
president.

**The speech was originally delivered in

Telugu.

the demands for grants for 1987-88 under
the control of the Ministry of Laboar. Sir,
in the past the Government Bave not shown
any interest in the welfare of labour who
happen to be the backbone of our economy.
The Government totally neglected the inte-
rests of the working class in the country.
Not only that  The Government had beeo
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denigrating the working force. It continued
to criticise the labour force at cach and
every step. At the Congress centenary celeb-
rations, the Prime Minister Shri Rajiv
Gandhi lashed out at the working class. He
said that the organised labour in the country
was perbaps among the most inefficient in the
world in spite of being very well paid. Sir,
the work force is the backbone of our eco-
nomy. They need every encouragement from
the Goveroment not discouragement. To
speak against them, that too in such a harsh
tone, is not only a shame but a sin t00. If
proper atmosphere is created and proper
training is provided they will prove their
mettle and show that they are infericr to
none in the world. Already, the country
occupies the 10th position among the
industrialised countries. Whbho are the per-
sons responsible for this extraordivary feat ?
Is it not the labour force ? They worked
hard, produced more and clevated this coun-
try to that pre-eminent position. They
contributed every drop of their sweat and
blood for the promotion of industries in the
country. But unfortunately, forgetting their
most valuable contribution. The Government
had resorted 10 criticise them at each and
every step. They are being humiliated. No
avenues have been created for their promo-
OO Of prosperity

Sir, slowly our economy is undergoing
trapsformation. It was predominantly depen-
dent on agriculture not lkcng ago  Slowly the
dependence on agriculture is reducing and
industrialisation is on the ascent. If proper
facilities are provided and trairing is given,
our work force can take the industry to the
top position. The day is not far off when
the industries will take the driver's seat push-
ing the agricultyre to a back seat. Our Hon.
Prime Minister wants to take the country to
218t century, Only labour force in the coun-
try can help in taking the country to 21st
century. Hence it is the responsibility of the
Goverement to create congenial atmospbere
for them which can inspire them to contribute
their best for the advancement and prosperity
of the pation.

Sir, many legislations were passed in the
past on labour, But these legislations remained
legislations only on paper They were not
implemented with any sincerity. Acts remai-
oed Acts and speeches remained specches.
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Many speeches were made by all the eminent
spcakers on this very floor of the House.
From time to time npew legislations were
made. Now they are gatbhering dust in the
shelves of the Labour Ministry. They did
not serve the cause of the labour in any way.
Many of those legislations have already be-
come obsolete. Itis high time to dispense
with those archaic and moth-ecaten labour
laws. The Government should wake up at
least now, and bring about a drastic reform
in our labour laws which should be n tune
with the changing times, These labour laws
should be thoroughly overhauled. A new
set of labour laws which are more dynamic
should replace them. | hope the Govern-
ment would realise this situation and act
accordingly. 1 appeal to the Government to
reform the entire gamut of labour laws and
do justice to the labour community in the
country as early as possible.

Sir, Labour Ministry is an important
Ministry. In the 7th Five Year Plan only
Rs 334 crores have been allotted to it. It
is quite strange. | fail to understand how
the Government would solve the problems of
labour and look after their welfare. The
work force is increasing very rapidly. 1 fail
to imagine how the Govt. can do justice 1o
the ever increasing labour community with
this paltry amount. | don't know how the
Minister and burcaucrats who are looking
after the Ministry can cope up with the
mounting problems with this meagre amount.

Sir, one third of our labour potential in
the country is not being used.  Prof. Victor
Petrov in his article '‘India—spoilight on
population” has disclosed this fact. This
huge labour potential, if it is tapped pro-
perly, can contribute immensely to the
progress and prosperity of the nation. India
could be one of the most prosperous nations
on the earth within no time, Unfortunately,
no effort bas so far been made by the Gov-
ernment totap this labour potential. Labour
force is no ordipary force. We bave failed
miserably in utilising this force.  Not only
the Government, every one in the country
has to bang his bead in shame for this
ghastly lapse. At least now steps should be
taken to utilise this most valuable manpower.
Sir, the proportion of specialists in the
country is very low. The percentage of our
experts is only 1.5, while in developed
countries it is S to 8 per cent. If our
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workers are properly looked after if they are
given sufficient training, the percentage can
80 up without much difficulty. At present
we are also depending bheavily on foreign
technical knowledge. This dependence will
come down if our work men are properly
trained. Needless to add, they can cootri-
bute more for the prosperity of the pation.
The Government should take this respon-
sibility on its shoulders and train our work
force at least hereafter.

Sir, as I said earlier it is not enough if
we make legislations. They have to be
implemented with sincerity end a sense of
purpose. The labour will benefit by these
legislation only when they are implemented
in letter and spirit.© Mere elo juence will not
serve the purpose.  There is no use if the
Government thioks that it had done -its job
by making some legislations. The concerned
Minister and also officials should see 1o it
that they are implemented properly 1 am
sorry to say, Sir, the Government is lethar-
gic about the implementation of various
labour laws. What is the use, if we make
legisletions after discussing them for several
days if they are only to be wgnored later.
Hence proper method and machinery <hould
evolved to derive some benetit out of these
legislations.

The working conditions 2re very mise-

rable in various industries in the country.

The workers are not beng provided with
'nutn'ous food. These workers are working
in many hazardous industries Yet, there
are no proper precautionary or protective
measures in such industries f ¢ the safety of
the workers.  Whenever there is accident
and workers suffer he is not being take care
of either by the manasement o1 the Govern-
meal. They are not geting ~ven 'he mini-
mum wages. Whatever they get is bardly
sufficient to make their both ends meet.
Their children do not have proser educa-
tional facilities.  This hanles children do
not h”ve hooks to read and n-oner clothes to
wear.  Primarily it is the responsibility of
the industrialists to provide these minimum
needs to the families of workers But
industria’ists ar: least interesied in provid ng
these amenities to these workers Hence the
Government should atk the industrialists to
take ‘proper care of the welfare of their
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workers. The Government should bring
pressure on them. Tt should take oll the
steps that are necessary in making the indus-
trialists realise their responsibility. The
Government should see to it that all the
welfare meesures are strictly implemented.

Sir, the industrialists after getting the loans
and enjoying all other benefits from the
Government declare lock outs on the silly
pretext that they are incurring losses. The
workers are at the mercy of industnialists,
The factories are being closed down. The
workers are being thrown out of employ-
ment  They are starved to death duc 10
unemployment.  Almost every one here
knows the pitiable condition of such workers.
The Governmen! shohld not keep mum on
this issue. Whenever the mansgement pleads
its inability to run the industry, the wockers
should be allowed to run the industry.  Pro-
duction will also not suffer.  Our cconomy
will also pot suffer. Our economy will sho
improve. Government’s revenue will increase.
Workers will not lose their jobs. Thus every
body's interest can be protected  Herce
whenever there s any case of lockout or
closure of a mill, the workers there should
be allowed to run it

Sir, there are millions of agriciares
workers in the country.  There 13 no protec-
tion whatsoever for these unorganised sector
of workers They get far below the notified
minimum wages.  After their bard  day
labour, they do not get sufficient amount
to spend on their mintmal food.  This is the
situatibn today Moreover, these workers do
not have employment throughout the yesr.
They will be engaged for only 6 months in
a year and the rest is a slack season for them,
During the slack scason, they roam about
for employment in towns with their bellies
cying for food. 1t is the responsibility of the
Government 10 protect these unorganised
agricultural workers.

Sir, during last winter sesmsion of the
Parliament, we have passed a bill to regulate
and abolinh child labour. Durirg the course
of discussion everyone expressed the opinion
tha: the children in the age group of $ 10 14
years should not be employed. 1t is good.
The Gouvernment also bad the same opinion
and we have passed the Bill. But what
about those millions of hapless chidren who
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haye no food to cat, Parents cannot afford
to provide ope, square meal a day to their
children. [ Where should they go? The
parents of such children take them to the
farms and factories Lo work and earn their
loaf of bread. Ncither the Government
allows them to work nor it provides food on
its. own, How can they survive ? This is the
pasitien of millions of chidren in the country
today. Hence the Goveroment should try
0 remove the anomaly and take steps 1o
lookafier such hapless children,

SHRI RAMASHRAY PRARAD
SINGH (Jahanabad) : | beg to move :

“That the Demand under the bead
Ministry of Labour be reduced by
Rs. 100.”

[Need to take action against
those engaging children below 14
years of age on jobs 'works and
violating labour laws ) (1)

“That the Demand under the bead
Mintstry of Labour be reduced by
Rs 100."

(Need 10 eosure implcmentation
of the Minigoum wages Act by
the State Covernments On war
footing for the agricultural labou-
rers o rural areas.) (2)

“That the Demand under the head
Ministry of Labour be reduced by
Re. 1007

[Need 10 enact 8 comprebensive
law for the welfare of agricul-
tural labourers } (3)

SHRI SOMNATH RATH (Aska) : Sir, |
rise to support the Demands for Grants for
the Ministry of Labour At the outset |
have volleys of praise for the Labour Minis-
ter, Shri Sangma.  Sir, the Hoa. Minister is
efficient and & man of action.  The industrial
relation in the country is very good. In 1984,
about 56 million mandays were lost. In

1985, 29 million mandays were lost and in .

1986, the mandays lost are only 22 million.
Sir, in regard 1o Labonr dispules, in 1985,
there were 1755 labour disputes whereas in
1986, the labour disputes were 1584, . This

has resulted n the growth of production and
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productivity. Enrliﬁr, the growth rate was
about 3 per cent. But in 1986, it is more
than § per cent.

Sir, another important feature is that in
regard to the exchange of private transfer
payment as per the Bulletin of the Reserve
Bank of India, for 1983-84, it was Rs. 2774
crores whereas in 1984-85, it was worth
Rs 3110 crores. So, the export of man-
power, though pot increased in  number,
the actual income in foreign exchange bas
increased  The skilled man-power 80IDE Out-
side has also increased from 30 per cent to
70 per cent, though the number of workers
80ing abroad has becn reduced. In 198]-
82, as I bave stated carlier, it was 30 per
cent and now it is more than 70 per cent.
The manpower export was over 2.5 lakhs in
1981. But it bas declined. It was 1,63.085
in 1985 and in 1986, itis 1,1400. There
is & shift from unskilled manpower export to
skilled maopower export So, it is high
time that the Hon  Minister will please
consider and send some of his efficient
officers abrosd to study what kind of skilled
labour are required 10 those countries espe-
cially in the Mildie East and accordingly the
labour force can be trained heie and sent
abroad, The lodan workers have created
very good inlrastructure in those coustries
ke hospitals, anporis, colicges, roads,
buildings, eic. They require some technical
personnel o be there in charge of the work.
Why not we take advantage of that ?

Sir, there are three important areas with
which this Ministry actively deals. The first
15 the unorganised sector. The Hon. Prime
Minister bhas alrcady mentioned about the
seting up of a Commission for the rural
workers.  The unorganiscd workers parti-
cularly in the rural areas in our country,
comprise of 90 per cent that is about 27
crores whereas the workers in the organised
sector is about 10 per cent and their number
is about 3 crores. In organised sector, they
bave the power to bargain.  But ip unorga-
nised sector, they do not have any such
facility. So, what is most needed is to. see

. that at the outset the Minimum Wages Act

is implemented in all sectors. Of course, in
the recent Consultative Committee attached
10 the Labour Ministry to Sub-Committees
have been formed — one is to sce and find out

. various aspects of the unorganised agriculs
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tural labour and give a report and the other
is 10 give a report on other unorganised
labour, that is, other than the agricultural
labour Both the Committces have gone 1o
different States and they will be submitting
the reports. The Hon. Minister is not rest
content with legislating laws but be is com-
petent enough to see whether they are being
implemented properly or not. I will give one
instance here. We had been to Faizabad to
sce how the Child Labour Act is being imple-
mented. The Hon. Minister and some Hon.
Members were also present there. We went
to one factory and we found the child labour
working there, we saw the burnt ipjuries oo
their bodies, there is no faciluy for d4rink-
ing water, dehydration naturally takes place
as they are working in those factories under
high temparaturc and whilc working, they are
inhaling the smoke on'y and you will be
surprised to hear that when we all visited
one factary, the children working in that
factory were confined and one of the M Ps.
had to rescue them and the Minister 100k
immediate action, the manager was arrested
and sent to custody.  And a3 meeting was
also held and in that meeting how the child
labourers are 10 be protected, haw they are
to be rehabilitated was discussed and the
Labour Minister of the U, P. as well as the
State Minister were present.  Of course, the
next day there was a sirike by the mull-
owners, but now it seems that the chiid
labour has been abolished automatically
because of this visit in that area. The prob-
lem is now of rchabilitation. In respect of
those children who are working there, their
parents have come out with the demonstration
to demand how best their children should be
rehabilitated, So, the problem is that of
rehabilitation

Similarly, Sir, we have gone to Orissa
and there also we found that in one factory
at Barang, a glass factory that is about 20
or 30 kilometres from Bhubaneswar the
workers are not baving any footwear and
they are working on glass splinters practically
bleeding. There is no drinking water. Some
of the M. Ps. were taken to their residence
which is said to have been provided by the
employer, which are worse than a cattle
shed. They are silent suffers, they are fighting
to survive, and that factory is above the
Jodustrial Act snd above the Labour Act,
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Similarly, Sir, as far as migration of the
labourers is concerned, it is inter-State, it is
inter-district and it is also labourers going
abroad. The laws of some States do not
provide sufficient measures to protect them.
I would suggest, Sir, with your permission
that the Inter-State Migrant Workers Act as
well as the Workers Compensation Act are
to be amended because from one State if a
worker goes to another State, if some mishap
occurs there or he dies, be cannot claim the
wages and get compensatioo frem the original
State. So, this requires to be amended. And
the Liaison Officer of one State is not
allowed to go to another State without the
permission of that State where the workers
work, but it 1s pever given. So, these matters
require the immediate attention of the Hon.
Minister for amending the Act. The Act
should be stringent. For example, in Orissa
we found that from 1981, 559 cases had
been lodged, out of which ooly § ended in
convict:on with a fine 1anging from Rs. 2§
to Rs. 100 and io one case Rs. $00, and
54 bave been acqurtted, and this is the state
of affairs and there should be & law  which
should provide with and it should be
implemented in all the States. We can pass
s law here, but it is to be implemented by
the States So, about bow best it s to be
implemented, | yesost, through you, to the
Hoon. Minister to call all the Labour
Ministers of the States and see that it is
implemented throughout the country.

15.00 brs.

What s required 1 massive public opinion
and campago against exploitation. When the
workers g0  outside, Rs. 10,000 to
Rs. 15,000 are extracted from them and
they are exploited. You would also  be sur-
prised Lo hear, at lcast, there is one company
which was deducting 10 per cent of the
wages of the workers every week and given
to the sub-contractors who are not authorised
to be appointed by the company for
recruiting the labour. Thanks to Mr. Tandoo,
the Joint Secretary of the Labour Depart-
ment, he has probed the matter and at least
one company has been asked to refund the
amount that was deposited in the company
pame by the sub-coatractor and ordered 0
be credited to the accounts of the workers.
| would suggest that though a few cases
have been launched and detected, yet it is
pot sufficrent.  Still the companies have 0ot



217 D.G.87-88 —
Min. of Labour

give up their habit of collecting thousands of
rupees through their sub-agents or their
employees who go and recruit the workers
who go outside, through the sub-contractors.
For the file, only affidavit is required under
the lmmigration Act. Ip this House, time
without number, we bave discussed about
this problem and we want that the manpower
commitiee should be constituted in all
the States. The manpower corporation
should be sct up to regulate manpower
export inside and outside the country,
lo case some persons are ashed 10 1ecruit
these workers, they should do 0 upder
stringent  direction and supcivision of tbe
COrporntion.

Of course, the confiscation of the bank
deposit of the recruitiog agent s a remedy
as has been done by the Labour Minisiry
and that should be mplemenicd 1in all the
States. As far as the State Government s
concerned, what s required is that the
recruiung agency should bhave a photograph
of the man whom be sends outside apd give
detajls 10 the Government conceined 10 the
State where that worker goes. In case, there
15 death ofr mpsbap. it can be spoticd and
compensation given Bu! cow it s pot being
done »o

The data bank s 10 be created in the
States and inp the Centre and all the data
relating to workers should be mamntained.
Data » necessary in the Centie also because
when we are 10 export our maspower abroad,
specially skilled manpower, which is the call
of the hour, unless data bank is there, we
cannot export to other places whercas other
COuUntries can export it

So, while oonce again thanking the
Minister, | want to empbasise three impor-
lant points, excuse me for repeating them.
They are, one, implementation of the
Minimum Wages Act in the un-orgacised
scctor; two, to see that the laws that are
cxisting in the country are implemented in
right perspective to be beneht of the
labourers; and three, all the corruption, all
the exploitation that is going oo for sending
the manpower outside the country and within
the country should be put an end to.

[Translation)

SHRI SHANT! DHARIWAL (Kota) : Mr.
Deputy Speaker, Sir, 1 support the Demands
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for Grants of the Labour Ministry, Our
Labour Policy has been very meaningful and
beneficial. It has enabled us to bring about
improvements in the situation. Today, we
are all discussing it. The policies, which are
formulated, are all very attractive and
beneficial but proper benefits accrue only
when these are implemented comprehensively,
honestly and sincerely. In regard to the
implementation of the Labour policy doubts
are often raised regarding production, wage
policy, indusirial sickness, training, unorga-
nised rural and urban workers, bonded
labour and child labour. If we look at all
these points, there are many schemes and
provisions in regard to these points and their
importance bas also been highlighted and
facilities bave also becen provided but what
i1s the actual situation ? We will have to  see
that until production increases we can neither
§'ve higher wages nor solve other problems.
We will have to reduce the cost of produc-
tion. The role of 1he labourers should be
scen in the perspective that all the old
industrial training institutes are not moder-
nised. These should be modernised. Along
with it a suwitable wage-policy should be
formulated Besides, in conoection with our
unorganised labour in the rural and urban
arcas, it 1s felt that there is a need for
providing suitable wages and legal aid to
them In view of these facts it is felt that
there is a great need to bring about improve-
ment in the labour policy. As bhas been
mentioned in the House just now, that
2 crores aod 92 lakhs working days were
lost due to strikes and lock-outs last year.
Out of which 64,7 percent were lost due to
lock-outs and 33 3 per cent due to strikes.
In West Bengal alone the loss was 71.4 per
cent. Similarly there was considerable loss
in Maharashtra, Tamil Nadu, and Andbra
Pradesh. Therefore, there is need to look
into this as well. This problem bas spread
all over the country. Heoce, there is need to
pay specia! attention towards strikes and
locks-outs because we have suffered a loss of
more than Rs. 400 crores on this accouot.
We should make some arragements to ensure
that there is no increase in such agitational
activities. Morcover, such organisations
should be banned which come forward in
this connection but cannot settle any disputes
and are always anxious to create disputes
violating all norms.

Today, industrial sickness is on the
increase in the country. About 90 thousand
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m unity are closed at present. In these
 upits a sum of Rs. 3600 crores of Banks s
lqvolwd So it is all the more essential to
see as to what are the reasons for the
indostrial sickness. As Shri Rath has just
stated that a conference of various labour
organisation was beld in which it was decided
that the reasons for this sickness should be
ascertained and solutions found to solve
this problem. What is net result of this
decision ? There is nced to evaluale the
results of such conferences and if there are
some short comings; then steps should be
taken to rectify them. In view of all these
facts, it is also necessary to see whether the
existing laws arc effective enough 10 achieve
our objects for whi.h they were framed, or
some alternative laws are required 10 achicve
them and to bring about increase in produc-
tion. These are the points which 1 have
submitted to the Hoa. Minster in connec
tion with the Labour Poly.

1 bave two or thige more points One
is regarding child labour At peesent, more
than one crore children arc working to camn
wages in India. According to the Consutu
tion of India, children of the age of 7 to 14
years have no right to work and this bas not
bfmuhl about any improvemen! in the
situation. Even pow thousands of children
are working in small scale industries like
spinoing, weaving, bidi, match box and
carpet making jobs. In Jammu and Kashmir
as many as ooe lakb children are engaged In
the carpet industry. In Lucknow about 75§
thousand children are working in the
embroidery job. In Shivkashi, Tamilpadu
as many as 75 thousand children are cogaged
in matchbox and crackers manufacturing units.
There are other industries alsowhere inpumbe-
rable children work as a child labour So the
important thing is to get the child labour and
bonded labour freed. This can be possible
only when the child labour is legalised It is
certain that however effort we make, we
cannot stop child labour. When we are not
able to contain this practice, we should
legalise it so that the children are able to
enjoy those rights which the adult workers
are enjoying. In the absence of such a right,
the rights which the adult wofkeérs are
enjoying, are not available to theé children.
These children are treated as a bonded

labour. They are given meagre wages. Due
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. ‘to proverty, parents are compeiled 1o send

their children to earn wages so that they may
be able to make both ends meet. Keeping in
view this reality we should legalise it.

The U. N, O. had conducted a survey
in this respect in which they have said that
this problem exists not only in India. As
maoy as 14 crore and 50 lakb children work
in the whole world. In the naticnal sample
survey of 1981, it has been stated that
about 1 crore 75 lakh children work in the
country and now thelr number has increased
more thao 2 crores. o this sitgsrion, |
would like to say that the child labour should
gct reasonable wages, legal protectiop and ali
those rights which the adult workers are
ecnjoying s0 that they are not exploited
cconomically.

1 would liketo say in regard to the
booded labour alse. Ao Act was epacted
in 1976, 10 which bonded labour was made
a punhhatie offcnce. Provis oo has also teen
made in the Act to free the ¢hild labour and
the bonded labour, to protect  the
interests of ¢bild labour and to rchabilitate
themn. 1 would ke to know hoew nany
pcrsons have been punnhed and how many
bave becn rehabilntated 7 10 my epinion, the
policy of rehabth atien s wrurg. In owr
Adivas: arcas as mory as ) or 4 thowands
children wers got freed and they were given
Rs 4 thousand each io 2 or 3} ipstalments
The resule is that they have not teen rehaby-
litated Some wasted their mboey o drink ng
Ifquor and some sold their houses w hich were
allotted 10 them I policies are implemrented
in this way, it will not d0 good to anyore.
Of coures, the statutes will only decorate the
library

Now, I would like to say that worker's
participation in the maragement should be
ensured. The Goveroment has  alto teen
giving assurance that they would perticipate
in the management. Unless workers pattici-
pate in the management, no one can make
the management effective in industrial organi-
sations. Worker's participation  in  the
minagement can ensure eobancement in
industris! production and indostrial peace.
The 20 Point Programme cnvisages a Joint
Advisory Committee which aims at establi-
shing cordial relatioos between workers and
the. management and removing of difficultics
in regard to pay and allowances. It also

L
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proposes to set up 8 Working Committee

for this purpose. Th¢ Government should
sce as 10 what extent action has been taken
and how much work has been done in this
respect.

I would also like to submit that the
officers of the Labour Department continue
to maintain their laison with the major
factories even after relirement. They get
their children employed in those factaries in
good position and also get  themselves
employed there after retirement When  they
have such type of liaison with, the proprictors
of the major factories, one can understand
how can they 1tak: action against those
factory managemerts who violate labour
laws. There shou'd be restriction on their
employment in factories after retirement,
particularly so in case of officers of the
labour Department The facory Inspectors
and Boiler Inspector are in league with the
managements of factornes and they do nrot
carry out 1nspection in time

| represent Kota. There tre Sri
Rayons Ml of D C M s closed
the Sudamhan Textiles Mill i closed Out
of two thowsand small scale units gt least
one thousand units are abo closed After all
why not the labour officers implement latour
laws properly  For this respontibility should
te fined and they should be made lable 1o
punishment alwo. Action should be taken
aganst those officers aho are in league with

Ram
Also

~ the mill owners and do not check vio'ations

being committed by the managemert

With these words, | coaclude
| Fmgli k)

SHRI N V N, SOMU (Madras North) ©
Mr. Deputy Speaker, Sir, | am reafly thank -
ful to you for having given me this opportu-
nity t0 speak.

The condition of a labourer in Indis s
very bad He has to work for 22 hours and
18 minutes to ecarn his npormal food
whereas in other countries workers can
carn this by wery little toil. In the USA, a
factory workman can earn enough to buy
a kilo of mest, a litre of milk, 00 grams
of bread, fish butter, potato, sugar and

oranges in one hour 50 minutes; 8 West .
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German employee can purchase these by
working for only three hours and 23 minutes;
an employee in the U.K. can earn this in
three hours and 41 minutes; a worker in
Switzerland can earn this in four hours and
seven minutes; even in Japan where the cost
of living is very high, s worker can earn
this in sevea bours and 53 minutes whereas
in India our worker bas o work for
22 hours and 38 mioutes 10 carn the same.
This is the condition of an Indisn worker,
Our workers are toiling like anything in
the factories day and night, and they are
not adequalely paid. Even with these labour
iavs, nothing is being dore If a worker
goes to the court, be cannot get justice
because the judiwc:al pro.ess is so slow and
expensive that a trade union organisation
and intividual workers cannot afford to
approach the court of law for getting justice.
Su h a state of sffairs should be corrected
immediately 80 (hat the poor workers in
our country get justice immediately. Justice
delayed is jutice denwed. | hope, the Labour
M:nister will ook inte this

We bhave got so many labour laws, but
the implementation is not strict, it is very
poor. We have got the Minimum Wages Act.
Some of our learned friends have spoken
abou’ the Mimimum Wages Act. The workers
are not petting the mornimum wages, So
many middle men and even wooden-headed
management are taking shelter under the
loopholes in the lan ard are preventing the
workers from getiigg their legitimate rights.
This should be looked into immediately by
the Goverament and the loopholes shoald

be plugged.
Similarly, we have got the Contract
Labour (Abolition) Act. But throughout

India contract labour is increasing day by
dav: even for Re. | and Rs, 2 workers are
working day and night In many factories
casual and temporary workers are not being
made permonent The contractors are block -
ing the way by sup lying manpower to the
management; thereby they are preventing
the workers from getting their legitimate
confirmation and promotioa. Stringent laws
are necessary to check this also.

For many yecars we have been fighting
for increase in the guantum of minimum
ponuys. The Bonus Act was introduced
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in 1965 with four per cent as minimum
bonus. In 1971-72 that was increased to
8.33 per cent. For the last ten years or so
the workers community is clamouring for
a minimum bonus of 10 per cent and also
to lift the ceiling on the maximum. All the
trade unions irrespective of the political
affiliations have been repeatedly demanding
but Goverament did not give heed to it, 1
request this should be at least considered
now. It is high time to increase the minimum
bonus to 10 per cent from 8 33 per cent
as well as to lift the ceiling on maximum
bonus. Likewise the workers are demanding
one month salary as gratuity | think the
law is there but some of the managements
are adamant in opposing it. Fifteen days’
salary as gratuity is nothing. | request the
Minister to look into it and increase it to
one monath.

1 also request the Government to intro-
duce pension scheme in all sectors. In Tamil
Nadu some of the private companies have
introduced pension scheme on their own
accord. Pension laws should be streamlined
and each and every worker —whether in the
public or private sector —should get pension
after his retirement. A worker should be
guaranteed of his basic needs in his retired
life He should not await anybody’s favoor
for his daily bread in his last days.

The recognition of the ynion should be
made only by eclections We are upholding
democratic principles When our people are
trained and have participated in so many
general elections we should slso introduce
that treod in our trade unions also.

Coming to my constitucncy, in my
constituency | have already mentioned in
this august House about the mis management
of the B & C mills at Perambur, Madras.
Uptil now no positive sieps have been taken
to rectify the affairs. The workers are very
much dejected. The working strength has
decreased to half of its strength and produc-
tion is double. lnspite of this the mill is
not viable due to the mis-management. |
request the Hon. Minister to do the needful
immediately. Likewise India Forge is closed
for the last three years. Nineteen employees
died of starvation. That should be taken

MARCH 27, 1987

DG 87-88— 224
Min, of Labour

over by the Government. 1 wrote to the
Hon Minister, Mr. Sangma also. Whatever
may be the obstacles they must be overcome
and this should be taken over. People at
the helm of affairs in Government under-
takings are not respecting memorandum
of understanding reached between the
union and the management. To cite an
example in the Richardson and Crudas
Company the union had signed the memo-
randum of wunderstanding ecight months
back for 11.7 per ceot increase in total
emoluments for three years' agreement. It
is still pendiog in the Department. It seems
they want to give 10 per cent. The Central
Pay Commission has recommended 13 per
cent pay iocrease for Government employees
and this memoraodum of understanding
envisages only an increase of 1] 6 per cent
yet it is unnccessarily pending 1 met Prof
Tewary who is incharge of this Ministry in
this regard. He said that he would look
into it. 1 request the Labour Minister
also to use his good offices in solving the

problem.

With regard to the Labour Progressive
Federation to which | proudly belong has
not been gven recognition at the all India
level. Only INTUC, CITU and AITUC bave
beco recognised at the all India level whereas
in Tamil Nadu so many regiona! unions
are there. So recognition should be given
to regional trade unions. Regional trade
unions should also be given recognition at
the all India level because they ooly can
deliver goods with regard to their local
problems. Thank you very much.

|Tramslat lon)

SHRI DAMODAR PANDEY (Hazan-
begh) : Mr. Deputy Speaker, Sir, |1 support
the Demands for Grants  The Labour
Ministry bas done & very commendable job
and has taken suitable stepa. It s a matter
of pleasure that our opposition Members
have sppreciated the work done by the
Ministry. They alwo hope that the Ministry
will do good job under the leadership of
the present Labdour Minister. It is a very
commendable feature of the Budget that
for the first time effective steps have been
eavisaged to realise the amount of Provident
Fund of the workers from the owners of
factories which they do not deposit in Lime.
Similarly, amendment is being made in the



-

225 DG, 87-88—
Min. of Labour

~ Grataity Act 50 that the factory owner may
not be able to deny the payment of Gratuity
fund to the workers. A separate fund will
be created for this purpose and it will be
treated as money deposited under LIC so
that if the industry becomes sick or is closed
at the -time of the retirement of a worker,
the concerned worker will pot be a loser
but will get gratuity and he will pot have
10 face any difficulty after retirement. These
are all commendable and progressive steps.
This commendable worl has been dope in
a very short time. Never before such a good
work has been done. But the expectations
of the workers are still high and there is
much work 0 do. | thiok the Ministry will
do good work under his leadership.

The main issue before us is to remove
usemployment and make employment
available to the people. Wg will have to
provide jobs to about 48 lakh uremployed
youths during the 7Tih Five Year Plan We
csanot achicve this target by providing jobs
or geiting the people employed in industries
only For this we will have 10 introduce the
scheme of ‘scif employment’ and for making
it & success we will have 10 improve the
facilities in trainiog centres hke i T.ls. It
is shocking 1o note that only an allocation
of Ry. 17 crores has been made for provig-
ing more [acilities in such training ceatres,
How can wy bring about modernization
with such & mesgre allocation. The Ministry
has great responsibility to  bring  asbout
necessaty improvements  in  the working
of the Ministry If we do not increase
sllocation in coosonance with the responsi-
hility, we will not be able to the needful.

The workers bave great expectations
froe the Government. The workers cootri-
bute a bt towards strengtheoing the econemy
of the country. A sum of Re 14,900 crores
towards the provident fund of the workers
is deposited in the security of the Govern-
- ment and is invested in the economy of the
country. Out of this amount Rs. 13 %00
crore under the Employees Provident Fund
Scheme and Rs. 2,000 under the Coal
Mines Provident Fund Scheme are deposited
with the Government. Public Sector Bonds
are issued and people are asked to invest
their money in these bonds for which they
would be paid interest at the rate of
15 per cent 16 per cent and 17 per cent
and they would not be asked to disclose
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their source of income. They would also
be granted exemption from payment of
income tax. Even the black marketeers are
proposed to be paid interest at the rate of
15 to 17 per cent and the poor workers,
who have made a huge contribution of
Rs. 15,500 crores in the economy of the
country from their hard earned money have
never been paid interest at this rate. After
s0 much hesitation an arrangement has oow
been made to pay them only 11 per cent
interest, but I am of the view that pz:inent
of 11 per ¢'nt interest is not enough and
this rate of interest will have to be increased.
I would, therefore, like 1o suggest that
workers should be pald at jeast the same
rate of interest ie. 1S to 17 per cent on
their hard ecarmed movoey which is being
paid on the Publc Sector Bords. Workers'
interest should not be ignored.

(Erglish)

MR DEPUTY SPEAKER : You may
please continue on Monday next.

MR. DFPUTY SPEAKER : The House
will now take vp Private Members' Business.
Bills for Introduction.

[ Enpii, 4)

PROHIBITION OF RELIGIOUS, COM.
MUNAL AND SECTORAL POLITICAL
PARTIES BILL®

SHRI THAMPAN THOMAS (Maveli-
kara) : | beg 10 move for leave 10 introduce
a Bdl to provide for prohibition of the
formation of religious, communal and
sectoral political parties. ‘

MR. DEPUTY SPEAKER: Motion
moved :

“That jeave be granted to introduce
a Bill to provide for prohibition of
the formation of religious, Communal
and secioral political parties.”

SHRIG M. BANATWALLA (Ponnani) !
Mr Deputy Speaker, Sir, | rise to Oppme

e

*published in Gazette oI‘ lndll extra-
ordinary, part 1l, section 2, dated

27.3.19¥7.
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this motion for leave to introduce the Bill,
I submit that the Bill is a politically tainted
Bill.

MR. DEPUTY SPEAKER : What is
the objection that you bave ?

SHRI G. M. BANATWALLA : That
is the objection Iam raising.

MR. DEPUTY SPEAKER : You have
only to mention the grounds; do not give a
detailed speech.

SHRI G. M. BANATWALLA: You
have not even heard me. | have ooly spoken
one senience and you have started sermonis-
ll‘ me. .

_ MR. DEPUTY SPEAKFR : You bhave
1o go according to the rules. Do not make
a speech,

SHRI G M. BANATWALLA : Please
give me a single instance where 1 bave
flouted the rules in this House. | yield to
nooe in my objective (o eradicate communa-
lism which is prejodicial to communal
barmony or the unity and integrity of our
country and the democratic system, but the

present Bill does not take this particular’

point into consideration. The mover of the
Bill will be satisfied if only a particular
type of organizations are banned from
entering the political field, but there may
be organizations not eotering the political
field and yet they may be preaching
communal disharmony and  hatred
(Interruptions). 1 am pot going into the
details of it

SHRI SHANTARAM NAIK (Panaji) :
Is he challenging the competence of the
Parliament ., (Interruptions)

SHRI G. M. BANATWALLA - Yes, |
am coming to, that . (Inrerruptions), ﬂv
notic. is there in his hands and 1 am
developing that point. |

Even the so-called secular parties will
be following policies which are prejudicial
to communal harmony, unity and integrity
_ of the country. Therefore, banning of parti.
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cular types of political parties irrespective
of the policy that they may pursue is
defective and in violation of the consti-
tutional provisions. It also shows that the
Bill is politically tainted and motivated not
by considerations of the unity and integrity
of the country, but solely motivated with
considerations of political expediency. As 1
have given you in my notice, I submit, that
the Bill is in violation of Article 19 of the
Coostitution which guarantees the Funda-
mental Right to form associations. It is
also violative of wvarious other provisions
of the Coostitution. Even the Supreme
Court .. (Interruptions),

SHRI SHANTARAM NAIK: On
merits no objection can be mised at this
stage. He can raise objections at the intro-

- duction stage only on the ground of compe-

tence .. (/nterripiions). He has  started

arguing on the substance of the Bull.

SHRI G. M. BANATWALLA: For
all the reasons stated by me, the Bl » in
violation of Article 19 and other provisions
of the Coastitution ...(/sterruptions).

SHRI G. G. SWELL (Shillong) : I rise
on a point of order. | would like a clear
ruling from you whether at the stage of
iotroduction of the Bill we can discuss the
merits of the Bill. '

'
MR. DEPUTY SPEAKER : We cannot.

SHRI G. G. SWFLL : Then. be is out
of order. Please rule cut. | have also sat in
that chair. | know what is being done. You
have 10 give a clear ruling.. (Iaterraptions).
Sitting there and waving your fingens like
that does not mean anything.

(Interruptions)

MR. DEPUTY SPEAKER : You pleas
finish, Shri Banatwalla. |

SHHEI G. M. BANATWALLA : Sir, all
these remarks that your moving your hands
does note mean anything have come on
record

(Interruptions)
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MR. DEPUTY SPEAKER : No, no.
You forget all that. His argument is that
of the Bill. That is what he is telling. | am
also acceptiog that. This is my ruling. You
cannot discuss the merits and demerits of
the Bill now,

SHRI G. M. BANATWALLA : Wher
ever | do so, you please stop me, The point
‘1 am raising is that for various reasons that
I bave placed before you the Bill is in
violation of Article 19 of the Constitution...

- (Interruptions)

MR DEPUTY SPEAKER : That & all.
That is the point. You may stop with that.

SHRI G, M. BANATWALLA : Then
there is the Supreme Court ruling also...

MR. DEPUTY SPEAKER : It is not
Decessary Lo gquole it pow, .

SHRI G. M. BANATWALLA : Why not ?
According (0 the Supreme Court observa-
tions 0 Madras versgs V. G. Row (1952)
SCR 597, owver-riding a basic freedom
guarantecd 'O the citizen cannot receive
dicial approval as a general patigrn of
resirgtion oo fundamental rights. In view of
these observations | appeal 10 the mover of
the Bl o withdraw his motion 10 scek
leave lor introduction of the Bill, though |
have no bhope of his secing any reasoo in
this particular thing, becagse it is moved as
po'itical expedicocy. Anyhow | appeal to
him to withdraw the Bill, Failing which |
have 10 appeal to this House to throw the

motion oul.,

SHRI RAJ KUMAR RAI (Ghosi) : Sir,
be has the cheek to say all those things.

SHRI G. G SWELL : He is speaking
with his tongue in cheek !

. (interruptions)

SHR! THAMPAN THOMAS: My
learned friend is objecting to the introduc-
tion of this Bl not on any technical ground
but on a substantive basis, which can be
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discussed in this House later. Secondly, the
Pmmhhd\omcmmion.n that ours
is 8 soveteign, socialist, secular, democratic
republic. The very words are ‘secular demo-
cratic republic’ and we require a bill of this
Dature i our present context,

Moreover, the President in his Address
1o both the Houses of Parliament had
promised that therg would be action to curb
communal activities in this country. The
Prime Minister while replying io this House
on 3rd March, pointed out that politics has
0 be delinked from communalism and that
steps would be taken to that effect. In the
Rajya Sabha also, the Prime Minister swore
that such steps would be taken. Also, I need
DOt go into the various aspects of the present
conc!iuons through which our country is
Pasiing now with growing communalism and
all that in various parts of our country. So,
I thought that this bas to be a subject matter
of discussion by this House and proper guide-
lives and proper methods have o be
formulated by this House. That is ihy |
brought forward this Bill before this House,

What s provided in Article 19 is
freedom of association. That does not mean
freedom to from political parties on a
communa! basis just like in Pakistan or
elsewhere in the world. It is not permissible
in this country. It never happened in this
country that freedont s given to organise
political parties on the basis of communa-
lism. Article 19 provides only the guarantee
to form association. Political parties have
beco a subject matter of discussion in this
House and tbe sovercign powers of this
House bave been extolied even in the last
session of this House when we brought out
an amendment that defection from a political
party 10 another is a subject matter of
legislative competence of this House. There-
fore 1 submit that it is within the legislative
competence of this House to regulate a
political party in the larger interests of the
guarantees given in the Constitution. There-
fore, this Bill is in order and this has 1o be
discussed in detail in the present context
This is very much required.

MR. DEPUTY SPEAKER : The guestion
is:

“That luvtbemﬁdtointroduca a
Bill to provide for prohibition of the
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formation of religious, communal and
sectoral political parties.”

The motion was adopted.

SHRI THAMPAN THOMAS : I intro-
duce the Bill.

15.40 hbrs.
CONSTITUTION (AMENDMENT) BILL®*

{ English)

(Insertion of new articies 4A 4B and
4C, etc))

SHRI SHANTARAM NAIK (Panaji) :
beg to move for leave to iniroduce a Bill
further to amend the Coastitution of India.

MR. DEPUTY SPEAKER : The question

““That leave be granted 1o introduce a
Bill further to amead the Constitution

of India™

The mqtion was adopted.

SHRI SHANTARAM NAIK : | iotro-
duce the Bill.

CONSTITUTION (AMENDMENT) BILL®

|English)
(Amendwent of Eigth Schedule)

SHRI SHANTARAM NAIK (Panaj):
1 beg to move for leave to introduce a Bill
further to amend the Coastitution of India.

MR. DEPUTY SPEAKER : The qustion
is:
““That leave be granted to introlu e a

Bill further to amend the Coa tiiut.on
of India"™

+ The motion wa; adopred.

SHRI SHANTARAM NAIK : | introduce
the Bill.

m— e

*Published in Oazette of lndia Extra-
ordinary Part II, section 2, dated
27.2.1987.

1541 brs,

PREVENTION OF INSULTS TO NATIO-
NAL HONOUR (AMENDMENT) BILL*

\English)
(Amendment of Section 2)

SHRI SHRIPATI MISHRA (Machhli-
shahr) : | beg to move for leave 10 introduce
a Bill to amend the Prevention of Insults to -
National Honour Act, 1971.

MR. DEPUTY SPEAKER : The ques-
ton is :

“That leave be granted (o introduce 8

* Bill to amend the Prevention of lnsults
to National Hooour Act, 1971

The motion was adopted.

SHRI SHRIPATI MISHEA : | introduce
the Bill.

CONSTITUTION AMENDMENT, BILL®

(English)
(Sabstitution of pew article for articie 371)

SHRI BANWARI LAL PUROHIT
(Nagpur) : | beg to move for leave to jotro-
doce a Bill further to amend the Constitution
of India.

MR. DEPUTY SPEAKER - The qu estion
R
"“That leave be granted to introduce a
Bill further to amend the Coastitution
of India"

The motion was odopted

SHRI BANWARI LAL PUROHIT : |
introduce the Bill.

*Published in" Gazette of India Extra-
ordinary, Part II, Section 2, dated
215’-‘”7i

»
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15.42 hrs,

PREVENTION OF INSULTS TO NATIO-
NAL HONOUR (AMENDMENT) BILL*®

(Translatios)
(Amendment of Section 2)

SHR! NARESH CHANDRA CHATUP.-
VEDI! (Kanpur) : Mr. Depuly Speaker, Sir,
| beg to move for leave 10 introduce a Ball

10 amend the Prevention of losults to
Nationa! Honour Act, 1971.
(English) ’

‘ MR. DEPUTY SPEAKER : The question
'p:

“That leave be granted to introduce a
Bill to amead the Prevention of
jnsults to National Honour  AcL

1971
The m-tion was adopied.

(Transiation)

SHRI NARESH CHANDRA CHATUR-
VED! : | introduce the Bill.

—— -

SPECIAL MARRIAGE (AMENDMENTD)
- BILL
| English)

Ameadment of Section 4§

SHRI SYED SHAHABUDDIN (Kishan-
gan)) : | beg to move for lcave 10 lotroduce &
Bill further to amend the Special Masriage
Act, 1954,

MR. DEPUTY SPEAKER . The question
is: )

“‘That leave be granted to introduce
Bill further to amend the Special
Marriage Act, 1954"

'» The motion was adopied.

SHR! SYED SHAHABUDDIN : I iatro-
duce the Bill, )

W——

*Published in CGazette of India Extra-
ordioary, Part 11, Section 2, dated
27.3.1987.

‘ Sectrions Bill

15.43 hrs.

ANCIENT MONUMENTS AND ARCHAE- -
OLOGICAL SITES AND REMAINS
(AMENDMENT) BILL*

| English)
(Amendment of Section S)

SHRI SYED SHAHABUDDIN (Kishan-
gan)) : | beg to move for leave 10 introduce
a Bull furtber 10 amend the Ancient Moou-
ments and Archacolcgcal Sites and Remains
Act, 1958.

MR. DEPUTY SPEAKER : Tbhe quest (n
18-

“Thbat lcave be granted to introduce a
Bl furiber 10 amend the Ancient

Moouments and Archaeological Sites
and Remains Act, 1958”7

The motion was adpoted.

SHRI SYED SHAHABUDDIN : 1 ingro-
duce the Bill.

——— —

RESERVATION FOR ECONOMICALLY
WEAKER SECTIONS OF THE PEOPLE
(HIGHER EDUCATION AND PUBLIC
EMPLOYMENT) BILL®

SHRI SYED SHAHABUDDIN (Kishan-
gany) : | beg 10 move for leave 10 introduce a
Bil 10 provide Jor reservation of posts in
public employment an of scats in higher
edocational institutions for various categories

of persons belonging 10 economically weaker
sections of the people.

MR. DEPUTY SPEAKER : The question
is

““That leave be granted to introduce a
Bill o provide for reservation of
posts in public employment and of
seats in higher educational institutions
for various categories of persons
belonging to economically  weaker
sections of the people™

The motion was adopted.

- — e

*Publisbed in Gazette of India Extras
ordinary Part 11, Section 2, dated
27.3.1987.
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SHRI SYED SHAHABUDDIN : | intro-
duce the Bill.

15.44 brs,

CONSTITUTION (AMENDMENT)
BILL —Conatd,

[English)
(Ameadment of Article 315)

MR. DEPUTY SPEAKER : Now we

take up further consideration. The Bill
farther to amend the Constitutioo of India

moved by Sbri Shantaram Naik on 13th

March, 1987, Dr. Rajbans.

[Translation)

DR. G. S RAJHANS (haojharpur) @
Mr. Deputy Spfaker, Sir, when 1 rose to
speak on that day, the bell rang. 1 want to”
draw your attention towards only two or
three points As my friend Mr. Naik bas
said that when the perscos livieg in ihe
Unioa Territories bave to come to Delhi 10
appear in any examination or interview they
have to face a lot of incoovenience
which ecould be realised only by
those persons who live in those arcas
Secondly, so far as Eogineers or doctors are
concerned, whether (hey are 10 be recruited
for Goa or for Andaman, only such penons
should be recruited who &now the local
language. Because only those persoos, who
know the local language and also are aware
of the circumstances prevailing there, can
serve that area in a better way Thirdly, a
person coming to Deibi has to spent a lot of
money unneccssarily to appesr in an
examipation or interview at  Delbi and
despite bis long journey to Delbi, a persoo
residing in or around Delbi is often selecied
who is lost at a pew place, as he s not
aware of the local eavironment Sir, this is
an occasion when 1 should say two or three
things about the U.P.S,C. The policy of
the tmc is very impracticable. All the
the Ceotral Services,
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_were selected for central services during the

last 10 years,

Mr. Deputy Speaker, Sir, | bave said
carlier also in this House that an enquiry
stould be held to find out as to how a son
of an LAS. officer is selected as 1A S.

there
“""thuumdnmonopoly because
they do join 1.A S.

Sir, | koow many such persons whos
appeared in the examipation and being ex-
perts were selected for central scrvices The
fact is that when a son of a burcaucrat of an
IAS or IFS officer appears before an  loter-
view Board, he is asked asbout his back-
sround and when be says that his father is a
Sccretary of such and such Department in
such and such State, then 'he mentality of
the gembers of the Intcrvew Board is
changed. The members of Intciview Board
take it that a son of ap IAS oficer 8 bom
10 become an IAS officer or 10 enter Centra!
Services. I{ by mistake, or by chasce, o
candidate belongng 10 a roral arca passes
the written examination ang appears belore
the interview board, be s asked about 1he
profession of bis father, theo be replies
besitatingly that his father » a farmer Then
the mentality of the entite Board is changed
and it appears 10 them as 10 from where
this strapger bas come bhere They ridicule
him saying that h's fatber is a farmer 3nd he
wants to be an | A S officer and the members
of the Board ask such Questions which
confuse the candidate. | would thercfore,
Like 10 ask whether buresucrsts osre recruitl-
ed in the Central Services through cxaming-
tions to service the people or 10 govern
them. | would say that the name of the
Indian Administrative Service should be
chaoged 10 People’s Service They are to
serve the people. Burcaucrats in Chins serve
the people by visiting each and every house
and when such a practice is prevalest o
other countries, why could it not be adopted
in India ?

Sir, 1| would like to submit sgain that a
very strange rule is prevaleot in the UPS.C.
Conducting of examioation in Hindi or



’

regional languages is merely an eye-wash,
because (nterviews are always held in English
_laoguage. There may be s candidate, who

" has never seen. a railway tuinhbhlﬂuhm '

and with a great difficully bhe comes 10 the
district headquariers and is otherwise very
intelligent, but unfortunately belongs 1o a
poor fami'y and 4as not got any chance to
speak English fluently. When he comes 10

Delbi to appesr in an interview of the UPSC,

be is asked questions in Epglish. The poor
fellow, though well versed in his subject,
capnot properly reply in English larguage
and thus fails to qualify. There is not one,
but scvers! such examples.

Would the UPSC adopt a realistic
aporoach in the country.? It s pot the mis-
take of UPSC, but it is the mistake of our
Goveroment: We bhave developed a mentality
that | AS «Ticers or buresucrars are there
to povern and we oll are to be ruled by
them. We ourseives have deemed that their
sintus 1 the socicty is the highest and the
remaining peerle 2:¢ inferior 1o them. It has
been proved 1o a4 recent instance also that
ihey got the pay + oloy revised to the highest
pay scales very cuoningly leaving a'l others
behind '

Has anybody ever tried to find out 25 to0
how buresucrass, ospecislly 1 A S. officers
with only $ 10 7 yeany' service at district
headquarters o1 in tate capitals maise pala-
tial butldings ? In Delhi abso, retired JAS
officery bave constructed buildings worth 60
lskbs of rupees in Vasat Vihar and at
other places. Will anyhody ever do so 7 No
hody can do 0. A person like me, who
speaks in the House would receive a tele-
phosic call o 1the cvening saying that |
should be careful while speaking.

-

| would say that buresucrats are like
demon “Bhgrmaser’ which we bave created
oursclves. That s why they work for dur
destruction. We inculge in tall talks here.
The people thiok that M Ps. are their, elect-
ed represcotatives and they will speak here
for them. But bave we ever thought as to
what a grest injustice is being done 10 the
people by wut urknowingly 7 How many
children of the public st large have been
provided an opportunity to complete in  the

UPSC examinations 7 It means that a son

of the poor would never become an LAS,
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officer and this Moghul system -would conti-
nue forcing politicians to dance to their
tubes.

You are well aware as 10 how LAS.,
LF.S. and LP.S. officers ridicule the politi-
ciens. They do not know that now such
persOns have entered the politics who are
more capable and more cfficicat than them.
It is high time now for the UPS.C. to
adopt 1 realistic approach and 10 select such
burcaucrats who serve the people If it can-
not be done then what is the use of baving
this UPS.C.?

Do not know as to what sort of activi-
ties the UPSC people indulpe in 7 Last year
an employee workirg ic the UPSC appeared
is the LA.S. examinaticon #nd somehow
mapaged to change his answer book later op
and cleared the examin:tion . But later on
this scandle came to light, four officers of
U P.S.C. bad 10 go to jail. A lot of hue and
cry was raised and they got  themselves
released on bail with a great difficulty. 1
would lke to say that such persons shquld
not be released on bail Their right place is

jail.

What | meanp to say is that the UPSC
should be somewhat people oriented. Your
syllabus for the UPSC examinations, espe-
cally for Central Services is  knowledge
oriented | agree that the candidates who
appear in the examinations, should bhave the
knowledge of law, Commercia! Law, Econo-
mics and Sociology but the most important
thing s that they should have the knowledge
of the history of the freedom movement, As
many as 90 per cent students of this gene-
ration are ignorant about the history of the
freedom movement of India When such
people go to the villages what work will they
do there ?

I have seen in my Constituency that the
Collector of the area requisitioned a Japanese
unit geoerator in the summer because he
cannot live without “cleetricity whereas the
whole district remains in the dark. Besides
ptiendants are these a1 the service of the
Collector for 24 hows and they help in
running the gencrator. As many as S servants
look after the children of a collector. The
Goverament says that there i socialism in
the country but we se¢ with our own eyes
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that the Collector is ruling the people. This
situation cangot be tolerated. People are
surprised at such a siteation We try to
explain this to them but they refuse ro hear
becruse examples are before them,

Parents prefer (0 send their children to the
Delhi University and the Jawahar Lal Neheu
University for pursving studies because the
students comirg out of these iostitutions
mostly complete for the central services.
Even a schoo! teacher wants 1o get his son
admitted to the JN U. and )be Delhi
Unpiversity. But un!~riuoately he connot do
so, Have you c¢ver thought over it ? Of
course, a Collecior, an Ergwneer or a person,
who bas amassed lakbs ard crores of rupees by
way of bribery, con send his children to the
Delhi University and the J N.U_ His childien
will also not bave to face difficulty in getting
admission (here.

A sum of Rs. 55 Jakhs was seized from
a2 Commissiorer followirg a r12id at his
“ premises in my constituency He had amassed
this money by way of britery by doing
favour in stalling tran fer of some one or by
siphoning off money while implcmenting
IRD.P, and NREP. and other program-
mes. You will come across not only one but
bundreds of such cases ] asked a Qquestion
during thg question hour in the morning that
senior IPS officers had amawed lakhs of
rupees. But the Government did not pay sry
beed to it. The Govirnment say that 1AS
and IPS officers are under their control but
we find that corruption is rampant every-
where. They are simply looting the pe« ple
before our very eyes No sction s taken
against them. Are they above law? You
_should streamline the U F S C, before mend-
ing those burcaucrats. You regard them % a
sacred cow and hesita’s to touch them. At
no other place corruption is as rampant as
there. Only the children of bureaucrats are
selected as LA S. and I P S, officers. It has
0o place for the children of a farmer. The
people of this country is & mute spectater to
all these things. Now the time bas come
where the services should be made people
oriented.

With these words, | support the Bill,

- e —— i
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*SHRI! A. C. SHANMUGAM (Veliore):
Hon'ble Deputy Speaker, Sir, 1 rise to wel-
come the Bill seeking to amend article 313
of the Constitution brought forward by Shri
Shantaram Naik. This is an epoch making
measure. This Bill provides for establishment
of public service commissions in Union
territogies Tois Is a welcome measure,

16 00 brs

The residents of Poodicherry are bhandi-
capped as far as cobmpeting in all Jodia
service exams is concerned. They bave to
come 10 Madras to sit for the examinations
1, therefore, request the Government to set
up a separate public service commission in
Pondicherry. A centre for conducting UPSC
exams must also te established in Poodi-
cherry. Establishment of a High Court in
Pondicherry is also imperative, particularly
when litigation costs are rising. A Bench of
Madras High Court may also be  establisbhed
in Madurai. )} request the Goverpment to
grant statehocod to Pondicherry as the
Hon'ble Prime Minister was kind enough to
do in the case of Mizoram and Arunachal

Pradesh

As far as Ali-lndia service recruitment is
concerned, a few States are dominstirg 0
this regard. The benefits are not equally
flowing to all the States [, at (his junciure,
draw the attention of the Hon'ble Miamter
to the regional imbalgnces in the recrui'ment
1o all India services. |, beace, suggest that
the vacances in all India services may be
apportioned among the States Suppose,
there are 1000 vacancies, ceriain  vacancies
must be carmarked to Tamil Nado and
certain pumber for Uttar Praderh and like
that, a State-wise quota must be fixed This,
I hope, would remedy the regional imbalances
in the recruitment 10 all India Services, | am
also sad to note that representation of Tamil
Nadg in IAS and other ali India services s
declining. My suggestion may also remedy.

In the same manner, all the 24 States in
India must have equal representation oo the
Board of members of UPSC. The Board may

comhtalmmhmucb State ud

‘mmebuny ddlnnd n
Tamil, *

»
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the Ceotral Government may have 7 or 10
of its nominees. This would give UPSC an
all Indiz colour.

16,03 brs.

[SHRI SOMNATH RATH in the Chair)

Sir, 1 am constraioed to refer to certain
scandals in the selection of candidates to sll
India services. Recently, one Under-Secre-
tary was restrained from undergoing the
necessary training in Mawsoorie aftes be was
selected for IAS oo the charge that he in-
dusged in some malpractices in bis selection
to that cadre, How the malpractice came 10
tho notice of the Government s one Ques-
tion How he is being aliowed 10 costinue 10
function as Under Secretary is yet another
quesion. LAS is an apex service and mal-
practices of fhis natpre must be seriously
looked into. Those induiging in malpractices
must be severly dealt with. The Under
Secretary involved in the scandal must be
removed from service Such malpractices in
UPSC and other Public service commissions
must be prevented at all costs.  Government
should take all possible steps io this regard.
1 suggest to the Government o computerise
all selection procedares 1o obviate corrup-
tion.

Nearly S0 per cent of our populstion
are women, They must be given adeguale
representation o all India services and other
IVice comminion cxaminations. Vacaocies
must be earmarked exclusively for women
candidates in all Inda service examinations.

As our Hoa'ble Member who spoke just
before me pointed out, the number of candi-
dates selected from rural arcas for JAS and
other service is very low, pot even 10 per
cent of the total number of candidates
sclected. Mostly candidates are coming from
urban arcas are selected since they bhave all
basic facilities like library, colleges eic., in
cities especially in capital cities. The people
io the rural arcas suffer a deprivation on this
count. Therefore, some concessions in eva-
luation must be provided to people hailing
from rural areas so that they could also get
selected to all India services. Suitable amend-
ments to the existing laws or rules must be
proposed by the Gavernmeat in this beball.

To ensure effective evaluation standards,
the Government must prefer to appoint
educational administrators like retired vice-
chancellors and like others as members of
various public service commissions instead of
retired 1AS and IFS personnel.

An Indian Cost Accounts Service was
formed by the Government in 1982, How-
ever, no direct recruitment to that service
has . been made so far. Vacancies in that
service are being fi'led with persons belong-
irg to JAS and 1A and AS The Cost
Accounts Service is supposed to play a vital
role in the economic development of our
country by planning cost-efficient production
in all sectors. I, therefore, request that im-
mediate steps should be taken to fill the
vacancies in Cost Accounts Service by direct
recruitment.

I learn that IES examinations have not
been conducted for the past one year. The
IES also have an equal role, | conld say a
pivotal role, in the development of our
economy, and, therefore, vacancies must be
filled expeditiously.

Further, Sir, facilities to write public
service examications in all regional languages
must be provided 50 as to assure equal op-
portunity to all in India.

L4

Promotion of regional languages must be
the prime aim of the Government of India
and this should be reflected in the conduct of
all India service examinations too. Till now,
a candidate can write UPSC exams in English
or in Hindi. Candidates should be allowed
to write all papers in their regional langurges.

Next, Sir, about the holdings of IAS
and IFS posts by more than one member in
a family. In some families, grand father
is an 1AS officer, his son and grardson are
also IAS officers. In some other families,
410 $ members in each family are 1AS
officers. This smacks of dynastic perpetuation
of IAS posts. Governmen! must, as a
minimum, prescribe that more than one or
two member in a famity cannot become 1AS
officer. Such dynastic holding of all India
posts deprives the others of their opportu-
nities,
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delay in the processing and snnouncement of
resuits of all examinations. The delay gives
added advantage, from the point of view of
time, to perpetrators of malpractices,

» | bave so many times pointed out that
Government should stop appointing 1AS and
administrative cadre personne! to man public
sector companies. Government should for-
mulate an healthy policy of sppointing only
technocrats to man Government companies.
This would increase productivity and thereby
profits.

[Tramsiation)

SHRI GIRDHARI LAL VYAS
(Bhilwara) : Mr. Chairman_ Sir. the Cons-
titution Amendment Bill brought forward by
Shri Shantaram Naik includes only one pro-
vision and that is for establishment of sepa-
rate Public Service Commissions in Union
territories. The rgason is that mostly the
candidates hailing from big cities compete
successfully in the examination conducted by
the Union Public Service Commission where-
as those belonging to the rural areas either
fail 10 quality the examinations or oaly a
few quality. Separate Public Service Com-
missions should therefore be constituted for
different Union territories. This will benefit
zlpwpk. This is the maio aim of this

It is true that mostly candidates from
Delhi. or other big cities like Madras,
Bombay and Calcutta compete UPSC.
examinations successfully The oumber of
successful candidates from the villages is very
few because better facilities are available in
big cities. The students study in the repoted
public schools and thus get good education
io cities. The students of the rural areas
study in such schools where neither books
por exercise books are availablz, Fven black-
brards are not there in these schools. The
" students of villages after finishing their
education aspire only to become a patwari
Or & teacher or a clerk. The Hon. Minister

of state in the Ministry -of Home Affairs

belongs to a village. He should make some
improvement in this situation, This is wvery
necessary,

e —— e
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But these LLA.S. and 1.P.S, Officers will
not allow their powers to be curtailed so
easily, As has been stated, these officers have
amassed properties worth lakbhs of rupees.
But no action is taken against these Officers.
The federation and association of these IAS
and ICS Officers are so strong that no one
dare to take action against them. Evenif
our Prime Minister wanted 1o take action
against them, he would fail. Tbeir psso-
ciation is very strong. In Rajasthan, a senior
Officer was suspended on a charge of corrup-
tion and the Rajasthan Government wrote to
the Centre to dismiss him but the Centre did
not dare to take action against him and be
is still there on his post. He has indulged in
corruption and amassed properties worth
lakhs of rupees. Their association is as
strong as any union of workers io the Public
Sector where even the Managiog Direcior
cannot take action against the office bearen
of the union. He bas o accept their
demands. This is the situation which the
IAS and ICS officers have created. They do
pot pay any heed to the Suate Government,
Wherever they are posted, they try to  rule
thereby ignoring the directives of the Govero-
meot.

These officers have created such a peculiar
situation. It is very necessary to coauol
them. Our Prifbe Minister s endeavouring to
do something in this direction. Training and
refresher coumses have been arranged for
them 50 that they can be motivated 10 serve
the people. Our youthful Prime Mmister #
taking stepa in this respect. The Cabinet
should cooperate with him io his effort and
the Members of Parliament should alwo
strengthen his hands t0  enable him to exer-
cise some control on themm  This will make
the IAS Officers to bebave. Only then the
administration of the country wil rus
smoothly. The hereditary hold on posts  of
1LA.S. Officers should go now. | bave seen
a number of such families where if one
member of & family becomes an | AS.
officer or 1.P.S. officer, all the members of
that family become | A.S. officers or LPS.
officers, they deprive other people of an
omnmylomlﬁ.! officers. , This
is the situation prevalent in regard to  such
services At present, high officens are
appointed to serve as members of the UPSC,
This system should change People’s re-
presentatives of integrity should be appointed

1o serve an members of the UPSC w0 that
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they take care of the youths of rural areas
properly. The schools in rural arcas are in
a very bad shape although the students are
talented, The drawback is that the village

childreo cannot speak English fluently and

“they do nQt bave manpers like that of children
of cities. Taking all these points into consi-
deration some systems should be evolved.
India is predominantly an  agricultural
mu'y 80 per cent of the population lives

in villages. The country is poor. Even in
cities, out of 20 per cent 15 per cent popu-
lation is poor. There is no represcotative of
the poor in the UPSC. High officers bave
become members of the UP S C  They say
that as they have been granted autonomy 0
nd one can interfere in  their affairs. Then
why not give them all the powers and et
them harass us. There is need to change this
sysfm 10 that some improvement is brought
about and the structure of the UPSC is
changed. This will enable the children of
poor peopie to  occupy high positions and
thereby contribute their mite in streogthening
the country. The age limit for |LA.S. and
IPS has been reduced (rom 18 years w
26 years. In rural areas, a child goes t0 a
school at the age of 6 Or 7 years and when
he passes M A his age crosses 26 years.
Thus the rursl people are put o a dis-

advantage, whereas age limit for qther -

technical services bas been kept at 28 years.
It has been said that for technical education,
it takes more years. But it is ot a right
spproach for the persons  belonging 1o rural
areas. The age lumit of 28 years must be res-
tored o that ryral people can get move repre-
senlation 10 these services,

Similarly, examioatioo should be beld in
other languages also. It has been seen that
poocrally Eoglish language is used in the
examinations and other languages are not
used. There are many languages like Tamil,
Oriya, Malayalam, Hindi and Bangla etc.
which are spoken in  our country. Examina-
tions and interviews should be held in their
mother tongue 3o that the persons who are
pot expert or who csn pot speak English
fluenily are also able to prove their excellence
through their own language. There are many
persons who are well versed in regional
languages. They should feel that as they
have acquired knowledge in their motber
tongue, they would also succeed in the
cxamioation. It will be possible only when

dlth'hogummmopiudmdmmim-
tions are held in these languages.

I would also like to submit that though
the Ministry of Finance has been conducting
raids at offices and residences of rich people,

_ engineers, doctors, income-tax officers and

others, but no raid has so far been conducted
at the residence of mny LAS.or IPS.
officers, though these officers are making a
lot of money. The reason for this is that the
Ministry of Home Affairs provides protection
to these officials. The Police Department
as well as the LAS. officers are under the
cootrol of the Ministry of Home Affairs and
that is why the Ministry of Home Affairs
does not allow any action to be taken against
these people, though they are more corrupt
in comparison to other people. But as they
bave powers and rights with them o action
is taken against them. There Association is
very strong and they think that despite their
blunders, no action can be taken against
them. 1 would like 10 submit that whenever
any officer is found guilty or any complaint
Is received against him or when any State
Government writes about his misdeeds or
misconduct stern  action should be taken
against him. Unless this is done, there can be
00 improvement in the administration. If the
Ministry or the Hon. Home Minister is
pressurised by the Association of these
officers and no action is taken against them,

then these Officers will be encouraged to
indulge in futher misdeeds and ignore any
Government in India. Therefore, there is a
need to  streamline the entire system.

I think that necessary steps  will be taken in
this direction and the situation will
improve.

So far as the object of this Bill is con-
cerned, | think that though Public Service
Commission is already there in every State in
the country to select officers etc. for their
respective States, yet there is a need to bring
about improvement in their functioning. We
see that whenever doctors, engineers, lecturers
or any officers for administrative or judicial
posts are to be selected, question papers are
leaked out by the officials working there.
The persons who examine the answer books
anll also the members of Interview Board
show favouritism. Even the meritlists of
candidates are changed. There is disorder
everywhere. All. these things should be
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beyond doubt and people shovld have con-
fidence in P.S.Cs. and they should have the
feeling that P.S.Cs. would do justice to them.

But the situation today is the other way round,

The situation in P.S.Cs. in Bihar, Rajasthan,
Uttar Pradesh, Orissa and Madhya Pradesh
etc., is even worse than that of the U P.S.C.
People in every State have lost their faith in
P.S.Cs. and they have the fecling that the
people there are corrupt and prepared to do
apything by accepting money. Thercfore,
the spirit behind the Bill moved by Shri Naik
is good. He wants that there should be s
separaie Public Service Commission for every
Union Territory so that the people of that
particular region are also selected and be s
right also because when candidates are select-
ed in Dclhi, the peopie of Delhi are selected
and the candidates from Goa, Poadicherry,
Andaman and Nicobar or Lakshadweep are
not selected and thus people from olber
regions are derived of an opportunity for
being sclected. Thougb the spirit brhind the
Bill is good, but the situation i all the
P.S.Cs. of the country is cven worse than
that of the U PSC. Something should,
therefore, be done so that a  feeling of con-
fidence is developed in the people. People
should have the fecling that justice s dooe
by P.S Cs and selections are fair and the
interests of minorities, Scheduled Castes and
Scheduled Tribes, backward classes and the
poor are protected. The inculiation of this
fecling of confidence is most essential. All of
you would be one with me that making a
show is very essential 1o today's world. I
should appear to the people that Govern-
meot ensures justice, P.S.Cs. casure justice
and it should appear to ooe and all that
justice is being done every where. Unless this
is dooe, people would not have confidence in
you. Therefare, while accepting this Bill, we
should make such an arrangement that
honest people are taken in all the PSCs.,
who should command the confidence of the
people. No body should have any chance of
any complaint. The manner in which the
party and the Hon, Prime Minister are
workiog is creating a feeling of confidence
among the people towards the Government,
All these measures are very pecessary (o
strengthen this fecling of confidence. There-
fore, able and dedicated persons be taken in
P.S.Cs. who may extend their active contri-

bution in stzengibening lodia and  dgvelop-
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ment of India. With these words, 1 support
this Bill,

SHRI VIRDHI CHANDER JAIN
(Barmer) : Mr, Chairman, Sir, Shri _Shanta-
ram Naik has introduced a Constitution
(Amendment) Bill. | support this Bill which
secks to  amend Article 315 of the
Constitution. There are 24 States and 7
Union Territories in our country. We bave
very recently granted statehood 10 Arunachal
Pradesh and Mizoram, which has been very
much welcomed by the people of the country.
First of all, I would like to know as to what
was the necessity of epacting the Govern-
meat of Union Territories Act of 1963. Thia
provision should have been made in the
Coostitution itself. Therefore, (be present
smendment bas been brought forward with
the same purpose  The explacation should
bhave been provided under Article 315, Even
now we should make it & part and parcel of
the Counstitution,

Sir, Scecondly, Shri Shantaram Naik  bas
stated io his speech that a  step-motherly
treatment 18 being meted out to the Usieon
Territories. If 1t s 50, it is ot good. We
bad thought that Union Territories like
Chandigarh, Pondicherry and Goa were being
treated properly. There is @ history behind
the taking over of Gos and it s a tourist
Centre of the country which attracts & large
number of tourists. Steps should be taken
for its proper Jdevelopment. Goa v also
trying 10 achieve Stzichood and in our view
it should be granted. It would be a good
step if it is done When Arunachal Pradesh
and Mizoram have been granted Stawehood,
Goa, Daman and Diu should also be granted
Statebood.

Sir, 1 would also like to submit that the
name by which the lodian Admiamstrative
Service is known is not proper. The officers
belonging to this service think that they are
there to run the administration, Earber (his
service was koown as the Indian Civil
Service. It was better than the present
pomenclature. The present name creates 8 feel-
ing of pride among I.A §. officers. The name
given to the Indian Police service is all right.
Therefore, the name of 1 AS. should be
changed. It is because of the nomenclature
of this Service which creates of fecling among
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them that they are there to govern the
country. As a result, they have become very
powerful. They get united in such a manner
that it becomes wvery difficult t0 take any
action against them. | would, therefore, like
to know the number of 1.LA.S  officers who
were arrested during the last three years as
also the number of officers among them
agaiost departmental coquiry was held and
action taken. | know to some cases Govern-
ment! accommodation has been got  vacated,
but no other action has been taken by the
Central Government. This means that an
1.LAS. officer will be fully protected. The
State Governmeaots cannot take any sction
against them as they are not at all capable o
do so. In sll matters, they come 10 the
Central Government. In the Central Govern-
ment, I1AS officers are at the belm of affairs,
who protect them snd in this way they get
protection

1o dmstricts, Collectors are posted. The
directions are that the persons appointed
as Collectors should have 12 years experience
of diffcrent posts but it has been observed that
the IAS officess with 3 years' experience have
been appownied as Collcetorns Several such
persons have been posted as  Colkctors
in the border areas. [o the event of lodo-Pak
War, such inexpericnced penons will pot be
sbie 10 fulBll their responsitalicy.

Similar situatioo exists in Pali district in
8O far as posting of the Collector s concern-
ed. This is the main reason for the bad
law and order situation there. A Callector of
s district should be capable and efficient. If
they lack capability law and order cannot be
maiotained there. You can put pressure in
this regard. You can instruct shat for this ser-
vico & minimum cxperience of so many years
i1 & must. In Kamataka this arrangement has
slready been enforced. Why this cannot be
done in other States. You should ensure
such an arragement. Very efficient and bonest
persons should be posted as Coliectors in the
district headquarten,

Earlier, during the decentralisation of
Panchayat Samitis, District Couocils and
other democratic institutions, it was felt that
IAS Officers should be posted as Develop-
ment Officers but this system too was abolish-
ed Who were responsible for climinating

this system ? We were respoasible for it. If

“today the Secretary of the District Council is

an IAS officer, then people’s respresentatives
can also be cffective. At present, Panchayat
Samitis and District Councils need to be
strengtbened and for this 1AS officers should
be appointed as Secictaries. When they can
be appointed as Secietaries to the Ministers
why cannot they be appointed as Secretaries
of the District Councils ? Why do we not
take some concrete sieps in the direction ?

Presently, the sitvation is that the founda-
tion stones for different projects are laid by
the IAS officers and all functions are also
inaugurated by the IAS officers. Way do not
the Government issue clcar orders prohibit-
ing its IAS ofiicers from laying foundation
stones or inaugurating functioos 7 These
activities should be confined to people's
representatives.  These are the things which
make these Officers fccl that they are there to
rule.

Todsy what s happening 1s that in such
functions the Collectors, 1AS officers not only
lay the foundation stones, they are incharge
of the whole affair also. By doing so he carps
good name aod them mususes his powers.
Certain people take advantage of this situa-
tion. They also lay down the foundation

‘stones Of inaugurate private institutions,

firms of corporations also People take undue
advantage of it. You should strengthen your
Goverament. Your orders of this kind will be
acceptable to the Goveraments of Bengal and
Kerala also. If you issue such directions,
they will be comphied with also.

What | mean to say is that we are the
rulers bat the policies wnich are being formu-
lated by the Ministers are in reality prepared
by the Secretaries and Officers.

For the last two years we bave been
undergoing acute sufferings. These people
have changed the formula in regard to supply
of drinkipg water. They have fixed the
formula on the basis of 50 per cent of the
population. Regarding poverty it bas been
fixed at 20 per cent. The Plan has been
given a shape which is contrary to the wishes
of the Planping Commission, The Hon.
Minister dares not to change the policy fixed
b, them. , "

¢
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Whatever policy is formulated, the
Mini.ters and the Prime Minister should
study that thoroughly. While selecting the
Ministers only the ablest persons should be
taken after studymg their anticidents in
detail. The policies should also be formula-
ted after detailed studies. If the Government
sheds this responsibility on these IAS officers
then the reigns of Government too will slip
into their hands and these will be the persons
who will go on laying foundation stopes. It
is, therefore, essential that a change should
be brought about It is very necessary to
bring a change in the existing democratic
structure. If we do not take such a step, then
we will not be able 1o fulfill our responsi-
bility.

With these words [ support the Motion
Med by Shri Naik.

SHRI RAJ KUMAR RA! (Gbosi) : Mr.
Chairman, Sir, 1 am thaskful 10 you for
giving me an Opportunity 10 speak on the
Constitution Amendment Bill brought forward
by Shri Shapstaram Naik. The object of Shri
Naik in bringing the Bill to amend the Cons-
titution is to provide equal opportunities to
people of the Union Terrilories for appearing
in the examinations and bringing them at
par with those bhailing from urban arcas.
The Motion brought by him s worth support-
iog and it should be acvepted.

Before discussing this Bill, it is pecessary
to bave a glance at the Union Territories.
There are several Union Territories, iaclud-
- ing Goa, Andaman-Nicobar, Poadicherry,
Chandigarh etc. Though, Chandigarh is quite
s big territory and people there get benefits
because of this but under the Union Terri-
tory of Andaman-Nicobar Islands. there are
about 250 to 300 islands. People there
speak different dialects, belong to different
communitics and live at so much distance
from each other that you cannot even imag-
ine. While talking of India, we conceive of
it upto Kanyakumari oaly. The people there
can get the benefit of appearing in the
examinations in Delbi, Chandigarh and other
cities but now a days it is oot possible for
them to do so. If you want you can get &
survey conducted for the period since inde-
__peadenace. After the survey you will come to
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Therefore, such a Bill should be brought

forward and accepted.

While leaving India, Britishers left their
style of ruling behind. | dare say, and | have
a right to say also, that we are still today
slave of that mentality. Though we got free-
dom but our mentality is still that of the
English, The same old structure of IAS,
IPS and IFS is continuing and they are still
working in the same old style They are
ruling the country with the same opressive
methods which were used by the Britishers
and the peoples’ representatives as well as
70 crore people are looking towards them
helplesaly. It, therefore, becomes the responsi-
bility of this House not to remain a silent
spectator but to face the situation boidly.
The foundation of the democracy was laid by
Pandit Jawaharlal Nehru and strengthened
by Shrimati Indira Gandhi. Shri Rajiv
Gandhi's Government will further strengthen
it and sustain the rights of the people. When
we talk of sustaining the rights of the people,
we must keep in mind that majority of the
people in our country live in villeges. The
people there speak thcir own dialects snd
regiona! langusges. They speak io Hindi and
in the local languages. We will bave to take
care of them also. We will have 1o provide
for permisaion (o appear in the UPSC exa-
minations in the local languages and Hindi
because at present only those persons are
selected who have been educated in Model
schools, the Doon School. They should be
able to speak flucot English. Therefore, what
is needed 10 strengthen the democracy and 10
give shape 10 Pandit Nehru's dreams is 10
give facilities to the villages, to the poor and
to the backward.

Sir, we do not have means of education.
We bave neither librares nor books. There-
fore, this aspect will have t0 be taken care
of. What is bappening 1o day is just their
reverse. Engineers and Doctors are corrupt
but IAS officers and IPS officers are more
corrupt. In order o measure | Q, of a
candidate a written test s beld but when
someone clears this test for sntering IAS,
IPS or IFS, be is asked to appear before the
IAS officers for  interview, Why do Govern-
ment give 0 wmuch discretion 1o the IAS
officers 7 When someone has cleared the
Intelligeat Quoticot test, that should b: suffi-
Cicot 10 konow whether be can be an IAS

' /
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officer or not. In spite of this be is asked to

appear for an interview before the bureaucrats
80 that they may see whether the candidate

is the'son of any IAS officer, Chiel Secretary

or Secretary or not. You have put a rider
through which they reject most of the candi-
dates. People clear the written test but in
the interview they gre rejected because they
arc not the sons of a big man, 1AS, IPS or
IFS Officer. That is why they are in a wreit-
ched condition There are exceptions in 1AS
officers. They are sociable, - their behaviour
is examplary and they sre honest but mojo-
rity of them are arrogant and peevish. Their
Associstion is quite strong Everyone includ-
ing MLAS, M Ps. and Ministers are afraid
of their Associstion. There are only few
exceptions who may not be afraid of their
Association and  may not kneel down before
them 1o beg as 10 what should they do to
formulate policies and procedures ? There-
fore, what is required is 10 change them As
bas been said by the Hon. Members, who
poke xfore me, some other romenclature
should be adopted for the Indian Administra-
tive Service

You have given powers to them 10 reject
candidales in the interview. | know of several
imstances of dufferert States where cpe 1 tvo
years before retirement, 1AS officers stan
thinking of ways and means (0 join some
Commiswsion 30 that they may get an exten-
uon of 4 or 5 years. Then they start appro-
acting MPS or Chief Ministers to get them
recommended for appointment (0 some
Commissions because i the State Service
Commission they will be retiriog at the age
of 04 years instead of 35 years. No one can
predict a8 to what they dg during 4 10 £ years.
Therefore, you will have also 10 see that a
person on the verge of refirement should not
bave liberty 10 adopt such type of procedure

while working in any commission.,
. -

Similarly there are s0 many such organi-

' sations under Public sector and Private sector

and Private sector where these people sre
appointed as Chairman, CMD or M D.
There is 00 peed to do so Secondly, we
bave adopted » democratic system and bave
taken oath to protect public rights but we
bave not changed this psychology. It is true,
as you have aslso a long experience as »
Member of Parliament snd various Mimisters
who are sitting bere also koow that the

bureaucrats give no importance to the public
representatives. The Government is actually
run by the Ministers as per the Constitution
bot it is all merely on papers. Today, the
Chairman of D.R. D. A is the District
Magistrate. Whenever an M. P. or MLA
goes to him for some development work in
his constifuency, it happens as if he has gone
there to beg with a begging bowl in his band.
Even for the construction of a half km. road,
an MP or M. L. A. sittiog in the DRDA
cannot do snything and whatever is done, is
dooe by the District Mag strate only. While
setiing in his Bungalow, he may ask an

 Engincer of R. E. S . an Engioeer of District

Council or an Engincer of P. W. D. to
construct the road or f he does pot want to
get that work done, be doss not take any
action. He does not pay any heed to th»
request of any M. P.or M. L. A, An M. P.
and 2 10 4 MLAS togcther cannot get any-
thing done from him.

I te!l you one incident. The Minister of
State in the Minuistry of Industry, Prof K K.
Tewary, proposed to visit Arzamgarh on
February, B, 1987. Some students were on
agitation there but Prof. Tewary, who is true
to his words and action went there. But the
S.S P. Azamgarh who is an IPS cfficer inform-
ed me on wireless that the tour programme of
Prof. K. K. Tewary had been cancelled and
as a result of that peither any Police officer mor
any Magistrate went to receive him. I sugges-
ted him that there was some disturbance only
in Mau so barring Mau his programme (o
visit villages should not be cancelied. But he
did not agree to my suggestion. Now when
1 asked for an inquirf, the Chief Minister,
Home Munister and_ Chief Secretary have
jssued orders for enquiry, it is still going on
and God knows what is being engquired into,
Even if an inquiry is to be conducted that will
be conducted by 1AS and IPS officers.

One more incident | wouid like to tell
you., Several years back 17 Harijans were
beaten severely by the police in a Harijan
Basti under the Madhuban Police Station in
Azamgarb district. } osked for a Magirterial
inquiry into the incident. At first the D. M.
did not agree but as an advocate, when I
explained the provisions of the Cr. P.C, to
bim, the magisterial inquiry was ordered.
But the report of the inquiry was the same as
we used 10 read that ‘‘rewrite in your own
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sentence.” The Magistrate had written the
facts furnished by the S_.H.O. in his own
words. This is the magistracy of this coun-
try. Among these 17 Harijans who were
beatén up severely, many pessons were
Military and Naval personnel who were on
leave for solemnisation of their marriage
ceremonies. | was the eye-witness of that
incident but nobody approached me to ask
me about the facts What is the use of such
an enquiry conducted by the Sub-Divisional
Magistrgte which goes in favour of the
S. H. O. and is untrus. The Sub-Divisional
Magistrate said that he counld not do any-
thing. The S. P. put pressure on him through
D. M. to favour the S. H O. Therefore he
was helpless because he had to work under
the District Magistrate,

In another case, which relates to the
Deputy Labour Commissioner, Ghaziabad,
1 lodged a complaint against him for corrup-
tion, inertness and bribary. lo this regard
nothing was inquired from me and no inquiry
was conducted. Instead of making an inquiry,
the police wrote that Shri Rai Saheb was
uphappy with D L. C. Why should | be
unhappy with anvbody? Oa the basis of
information, I receive, | write about the cases
of corruption and ask for an enguiry. A

vigilance enquiry as also going on against the

DLC but even then the police has given such
a report. This is the bureaucracy of this
country.

There is another case in which | referred
four cases of transfer of four employees to
the Additional Director of Khadi and Village
Industries to transfer them from Border Hill
area and all the four were transferred from Hill
Border area to the general cadre. He issued
an order to this effect to the Chief Executive
Officer but the order was not obeyed. Instead
of obeying the order, the concerned employee
was served with a show causs notice as to
why eotry should not be made in his Service-
Book as he had tried to put presture of the
Member of the Parliament for his transfer
It is my Parliamentary privilege that whatever
I think right I tell or write to the Minister.
Therefore, what is the mistake on the part of
the employee to whom the show-cause notice
has been served. Everything is done arbi-
trarily by the IAS officers and even the policy
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formulation is also being completely done by
the 1. A. S. officers,

1 would like to refer to another incident.
The fact is that even a smallest officer can
gct any work done from these 1AS officers.
Stri Jain has just referred to layipg of
foundation stores and performance of inavgu-
ration, | agree with him that the bureau-
crats should not be allowed to do so. In
Azamgarh district, a new tehsil named Mau
has been formed for which | had been strug-
gling for 4 or S years The District Magis-
trate inaugurated it when be realised that |
was going to become a Member of Parlia-
ment. These are the state of affairs.

Today it is necessary that arrangements
should be made as per the Bill brought by
Shri Naik. | thank him wvery much for
bringing this Bill. So long the democracy is
there, the discumion in Parliament will
continue,

|English)

It s high time when the Parliament
should take a decision ornce and for all on
this matter.

|Translation)

How long this set up of IAS and IPS
coming down from the British perod will
continue in out country 7 We should change
it. 1 1hink we will have to take a strong step
for this purpose. The rural people, the poot
and the farmers will have to be brought in
place of theer.  ° ¢

Only the wearer koows where the shoe
pinches They do not know as 1o how a
heat wave blows in villages, Bow the fields
are irrigated and how the corruption s
rampant there. They canpot go to the rursl
arcas and it is therefore, necessary to bring
rural people in place them. And It is only
possible when we shall bave such Commis-
sions in union territories also 0 that the
rural people and the poor also gets an oppor-
tunity and their exploitation ends. Only then
the democracy will be protected in real sense
for which our leader Shri Rajiv Gandhi and
all of us have committed. With these words,

I thank you very mwuch.
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(English)

SHRI V.S. KRISHNA ¥BYER
(Bangalore South) : Sir, I heartily welcome
the Constitution (Amendment) Bill moved
by my esteemed colleague Shri Shantaram
Naik. I expected that granting statehood to
Goa will come first and then Shantaram’s
Bill. However, | am sure that will also come
up. Otherwise the bhdoourable Home
Minister will see to it.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : First you
ask bim to withdraw the Bill.

SHRI V. S. KRISHNA IYER ; It is in
your bands, you see. Sir, | really welcome
this long overdue Bill and also | am sure
that the day is oot far off when | will bhave
an opportunity even to support the Bill
granting statehood to Goa.

Sir, we bave been discussing the Union
Public Service Commission and also the
administration  in  general. | persopally
feel that the Public Service Commission in
our country are losing their credibiinty. It is
bigh time that this august Hoase thinks
seriously about this matter and does
something s0 that people get confidence in
the Public Service Commissions whether in
the States. or in the Unioa. It is absolutely
Decessary. It is unfortunate, Sir, that we are
oot discumsiog the UPSC reports regularly.
If 1 remember correctly, only once in 198%
we discussed it. Last year, | doo't think we
bave discussed it though it was very
necessary. We must know how the UPSC
and the Public Service Commissions in our
country are functioning. It is very oecessary,
| am sure the Hon'ble Home Minister will
see it is discyssed here. It is a  coonstitutiooal
requirement, It is obligatory on the part of
the UPSC to submit their report to this
Houte. But so far we have not received the
latest report from the UPSC. It is not oaly

receiving the reports but might also see that

before the session concludes, we must have
& thorough discyssion on the UPSC report,

Sir, I am familiar with how these Public
Service Commissions function. As | have
already said, people bave completely- Jost
faith in the UPSC. It is veyy necessary that

just as the people have confidence in the judi-
ciary, they should also get confidence in the
Public Service Commissiops. Now for more
than one reasons—it is so what is happening
is there is no coordination at all between the
departments and the Public Service Commis-
sions. The departments take their own
time to notify the vacancies or to inform the
Public Service Commission about their
requirements. The Public Service Commissions
and the Union Public Service Commissiod, in
general, take their own time to advertise afld
hold examinations and conduct interviews.
The time lag between the departmental
communication and the final results will not
be less than two years. That is my experience,
whether it is the Union Public Service
Commission or the State Public Service
Commissions. By the time the results are
announced, many candidates become age
barred and many other lose their enthusiasm,
That is the position. 1t 1s, therefore, very
necessary that we should streamline the
administration of the Union Public Service
Commission as also the State Public Service
Commissions. This is particularly so in the
case of Union Public Service Commission.

We are one nation and we believe that
every citizen has a right 1o appear for the
UPSC examinations. If you take a census of
all the UPSC selections to find whether all
the States arc getting proportionate repre-
sentation according to their population, you
will Aod that it is not so. Several Hon.
Members have referred to that. The main
reason for Shri Shantaram Naik to bring
forward this Bill is that the UPSC is located
somewhere, the examinations are held some-
where and the interviews are held somewhere
else and the candidates do not know what
their fate will be Therefore, 1 strongly
suggest that the UPSC must see ta it that
their advertisements are released in all the
regional languages. That is a pre-requisite .
and a must, They must hold examinations
pot in a few centres in the country, at least
in every revenue division, if possible. The
best thing would be to have examination
centres in every district headquarters, but
for the present you can have in all the
revenue divisions, I do pot know whmhtrl
every State has got revenue divisions. Many
candidates have to go for hundreds of miles,
For example in Karpataka if a man bas to .

go from Gulbarge o(’elnum for examina-
tion. he has toco for about five huodred
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miles to appear for the examination. It is,
_therefore, necessary that you should.
- decentralize it.

From my experience and from what I
have come to know in the last two years is—
of course, | know what was happeniog in the
State Public Service Commission—that only
the urban people are getting preference. 1 am
saying this though [ represent a hundred per
cent urban constituency. 1 do not attribate
any motive, but the rural folk, particularly
the lowest of the low, peopie who have 80t
qualifications of eligibility, cannot come all
the way from Gulbarge to Bangalore and sit
in the examination. You may say that if a
person is interested, he must come. That s
a different question. Poverty in our country
is such that everybody cannot afford to cpend
Rs. 50 or Rs. 60 on railway ticket and come
to that place. That is why | supgest that
firstly advertisements must appear in all the
regional languages and the examinations
must be held, if not in all the districts,  at
least in the revenue  division headquarters.
Secondly, the time lag between the examina-
tion and the results must be reduced. Of
Course. certain selections age made by
txaminations only and for certain selections
ioterviews are also necessary What are lh;
guidelines for that ? The Government must
define the time lag between the two. | suggest
that between the examination, interview and
the result, the time lag shou'd not be more
than six months. They must be able to
conclude within this time. Otherwise, people
lose their confidence Then. if necessary
even by a constitutional amendment, certain
percentage of posts must be reserved for the
rural folk, otherwise we wi' continue to
bave people only from the uiban areas Even
though the urban people may mistake me,
I personally feel that unless rural India

prospers, India cannot prosper.

17.00 hbrs,

That is why T suggest that the Government
of India must give the guideline even 1o the
State Public Service Commiwsions. You may
ask as to how we can define ‘rural peaple’.
A person who must havegtudied §. S L. C,
or 10th class in a rural may be cate-
gorised as a person coming from a rursl

o o — i —
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area. You can include those who have
udjed their junior college level education
also 0 rural arcas because nOw many parts
of the rural areas have got junior colleges.
You can define it and you have better equip-
ment to do so. Certain percentage must be
reserved for rural folk. 1 am sure that the
Central Government will take necessary steps
and see to it that people get confidence in
UPSC and State Public Service Commissions,

Then | come to the selection of members
of public service commissions. Not only at
the State level but even at the Uanion Public
Service Commission level also, it Is very
very important. The three distinguished
members who spoke before me gave an
account of how the UPSC is loaded with
IAS officers and how they are functioning.
I do not waat to repeat wha! they bave said.
But | want to mention only one thing,
After the advent of Independence, | thought
and 1 was under the impression that the
style of functioning of the buteaucraty would
change and | thought that they would under-
stand the hopes and aspirations of the people
and would act accordingly. | would request
the Hon Home Minister through you to
please ask the IAS officers and other burean-
crats just one thing. Let them not think that
they are the masters of the people. They
must think that they are servants of the
people Even our Rashtrapati says that first
he it the servant of ocur people. Our Prime
Minister also says 0. But do you ever think
that an IAS officer will admit that ? You
must make them realise this. Every one has
some ccperience with the IAS officers. | have
also some experience because | have been 2
Minister for sometime. 1 know them They
have not changed their style of functioning.
For that | do not blame the IAS people or
the burecaucracy. | Tather blame ourselves
and particularly the Government. You have
not changed their style of functioning. It
is very necessary to change it. | can give
you my experience in the past two yeary. |
have been writing a pumber of letters to
Ministers and Secretaries. That has been
my habit. Whenever any complaint is received
by me from my constitvency, | immediately
write to the concerned Minister or the
concerned Secretary, I am wvery bappy to
say that so far as the Ministers are con-
cerned, the very pext day, [ get the acknow-
ledgement. They say that the letter is
received. Afterwarts they also say as (9
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what action is taken on the matter. But
unfortunately it so happens that whenever 1
write 10 the officials also, they do not have
even the couriesy to acknowledge the letter
of a Member of Parliament. Then, bow can
the poor villagers have any access to these
officers either at the State level or at the
Central level 7 Of course, this is not directly
connected with the Coonstitution (Amend-
ment) Bill. But many members have referred
to it and 1 also referred to it. 1 do pot want
to elaborate on this. | am sure the Hon.
Minister who is a very poble person and who
is a real representative of the poor will see
that the Central Government take action. |
say Central Government because at the
Swte leve!, the IAS officers bave po check

on them. | do pot say that all of them are

like this. There are very good officers and
very efficient officers who realise the spirit of
the time and act sccordingly. Not all of them
are bad. But in general, the buresucracy is
such and they must change their style of
working. They must have rapport with the
people and they must know the mind of the
people How many officers go to the poor
people 7 Our Prime Minister goes 10 the
cottage of even poor persons in the tribal
sieas. Do you think that any officer has
gone there 7 You lay down policies and ask
them 10 implement them. Now all the politi-
cal parties are in power in the States and in
the Centre. Every party has some experience
of the style of functioning of burcaucrats
and this is the general feeling. But Central
Government has a greater responsibility in
changing thelr style by laying down policies
because the 1AS people are under the control
of the Central Goveroment only. | am sure
the Hon Minister will take these steps. | am
sure that the Hon. Minister will see to it that
the report of the UPSC is placed at the
earlicst and we must discuss it bere in detail.
With these words, | support this Bill.

DR. PHULRENU GUHA (Cootai) : Mr.
Chairman, Sir, | stand to support the Consti-
tution (Amendment) Bill of 1986, moved by
Shri Shantaram Naik. | congratulate him
for bringing this very useful Bill.

1 would lik to say & few words because
previovsly many of our fricods have spoken
on different aspects and |1 do not like to
repeat them. There are a nomber of Union
Territories in-our country today. They were
there but now they are progressing, It is

absolutely npecessary that Public Service
Commission should be coustituted in each
and every Union Territory. It is not possible
for the boys and girls, 1 mean the candidates,
to come to the cilies now, not only due to
expenses but also due to various other reasops.
When a boy or a girl, 1 mean a candidate,
is coming from an interior part of the Union
Territory, can you think that he or she will
be adjustable in a city just for two or three
days for appearing before the . Commission ?
I am sure, many of the friends who have
acted as Consultants or as Experts in different
Commissions might also have realised all
these things.

From my personal experience Sir, |
would like to say that | have scen the candi-
dates coming from tbe villages become
nervous, when they appear before the Selec-
tion Committee It is quite patural. Coming
from the far away places, it is impossible to
expect the real talent 10 express before the
Commission. They do not have any place 1o
stay. They do not bave any money to spend.
They do not know anybody. So, it becomes
a very difficuit I'fe for them. What 1 would
like to say is that in the Public Service
Commission, usually experts are invited, 1
would like to say that Union Territory
Goveraoment sbould come forward with pro-
posdl. This expense should be incurred by
the Goverament. They should suggest that,
when the Government is incurring other
expenses, they should also include this
expense. This Public Service Commission of
Union Territory may be formed with a very
limited pumber of Members. When they invite
the experts, they should invite them in large
pumbers so that the problem may be
lessened.

I would like to suggest two things cate-
gorically and 1 hope, the Hon. Minister will
take note of it, that is, about the persons
who will be selected as Members of the Public
Service Commission, the standards of integ-
rity of these persons should be seen. I am
sOrry to say that that integrity is not some
times there. They must have the human
approach. They must have the consideration
for the candidates, that they are coming from
poor families; they are coming from the
villages; they are from different linguistic
regions and they are afraid of facing the
Commission. There must be a sympathetic
approach, and the members must provide



Pty

263  Constitution (Amdt.) Bill

[Dr. Phulrenu Guba]

" that atmosphere there. It is absolutely neces-
sary. Unless the members provide a very
' good atmosphere for the candidates, it be-
comes very difficolt for a candidate t0 face
the Commission.

I would not like to repeat what has been
said by my previous speaker, but | v_rq:ld
like to say that members of the Commission
should not continue for long, term after term,
because otherwise sometimes it becomes a
vested interest. 1 am sorry for making this
remark. 1 am pot talkiog about all the
members; but it does bappen. So, you must
‘take care of this fact.

The Minister has already said that be
will ask Shri Naik to witharaw the Bill. It
is the usual thing. If be does that, Mr. Naik
bas no other alternative but to withdraw it.
But | would say that the Mipister may ask
him to do whatever he likes; but the Minister
should do it with a definite intention that he
will bring in this type of a Bill in this Session
—otherwise certainly in the onext Session.
He should give that assuraoce to us, viz. that
" it will be brought before the House— 1 mean
by the Government. lo that case, certainly
Mr. Naik bas to withdraw his Bill.

MR. CHAIRMAN : You suggest that
the Member should extract it as a prowmise
from the Miaister.

DR. PHULRENU GUHA : Yes; that s
why | say this. He must get the - assurance
that the Munister will bring in a Bill from the
Goveraoment benches during this Session it-
self —otherwise in the begioning of the peat
Session,

SHRI CHINTAMANI PANIGRAHI:
We will give him something, as & result of
which he himself would withdraw the Bill,
(Interruptions)

- DR, PHULRENU GUHA : | would
~ like to say one thing, for which I hope I will
be excused : in the Public Service Commis-
sions —whether it is at the Union, State or
Union Territory level—you should sce that
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them completely, with the result that women
bave no place in your Commissions. (/ater-
ruptions) 1 am talkiog of the candidates also
—not candidates from the cities, but those
from villages. When they come before the
Commission having all men, sitting around
her, they become afraid or pervous. A woman
member of the Commission is absolutely
necessary, in the interests of the candidates,
particularly of women candidates.

17.14 hes.
[MR. DEPUTY SPEAKER in the Chatr)

Apart from that, even male candidates,
when they see a woman member, will feel a
little consoled. If it s an clderly woman,
they will feel she is an clder sister or moasi
Or auntie. This psychology is there. So, |
hope the Minister will come forward with the
assurance that be will briog in & Bill in this
Session, or in the next Sessico, and that he
will allow Union Territories to form their
awn Commissions within this year.

{Tramglation)

SHRI P. NAMGYAL (Ladakh : Mr.
Depuly Speaker, Sir, while supporting the
Constitution (Amendment] Bill, moved by
Shri Shantaram Naik for setting up Public
Service Commissions in Uslon Territories, |
waot to submit some points. '

Besides the Union Public Service Com-
mission, every state has its own Pablic Service
Commission. The young boys and girls living
in states feel that they can fulfil their aspira-
tions 10 some extenl, but the Union Terri-
tories do pot have Public Service Commis-
sions. It amounts to an injustice being done
to the people of these Territories, particularly
those of territories like Andaman Nicobar,
Lakshadweep, Dadra and Nagar Haveli which
are inaccessible and the people bave to face
so many problems. They have 0 wait for
so many days for a ship or an aeroplane for
travelling. Sometimes they have to wait doe
to bad weather, '

It is generally seen that the UPSC con-
ducts its examinations in big cities like Delhi,
Calcutta, Bombay and Madras. The people
of these Territories face a lot of ver :
10 reach these cities, Some times they face
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financia! problem and in addition 1o it, they
face communication problem also. They do
pot come to know about the advertisement
and some time they come 1o know after the
expiry of the last date and then they canpot
do anything. And if sometime any candidate
appears io the test be feels pervous at the

very sight of other candidates of big cities'

and he forgets everything. He elso suffers

from a sort of inferiority complex. If youy -

look into their difficulties you will find that
they are facing 8 oumber of difficulties.

Just pow an Hon. Lady Member has said
that though the tenure of the Membery of the
Public Service Commissions is & yecars only
yet they continue their membership for many
more years They are granted extension alier
completion of S years and thus they continue
to bold the posts st least for 10 years. This
leads to » lot of confusion. For in my state
there are three different regioos habitated by
three types of people who are culturally
different from each other and speak different
languages. They canoot understacd the langu-
age of cach other. However, our common
language s Urdu 1 beloog to Ladakbh. We
have 10 lcarn our own language. We have a
vast lterature

| Emglish)

MR. DEPUTY 'SPEAKER : One minute
please, Mr. Namgyal. The time allotted for
this Bill was two bours and that is already
over. If the Hon. Members feel, we can
extend the time.

PROF. N. G RANGA (Guotur) : We
have had enough.

SHRI SHANTARAM NAIK : Let us
extend by one hours,

MR. DEPUTY SPEAKER : We bhave a
long list of Members. There are many
Members who want to speak. How loog can
we extend ? There are ten Members,

PROF. N. G. RANGA : One bour is

MR. DEPUTY SPEAKER : For the
present we extend by one hour,

PROF. N. G. RANGA : One hour is
more than enough. The subject is such a
narrow subject; we have had plenty of dis-

{Transiation)

SHRI P. NAMGYAL: Mr. Deputy
Speaker, Sir, 1 was saying that we have three
distinct regions where three different types of
people live. Hence we have to first learn our
own language and read its literature and then
learn Urdu or Hindi which sre new langeages
for us as they have no link with our language.
The Kashmiri and tbe Dogri languages have
some link with Hindi and Urdu. Therefore,
it is easicr for the Kashmiri speaking and
Dogri speaking people to lesrn  Hindi or
Urdu But for our people it is a problem and
we are not able to compete with the other
two regions. As a result, in the entire Secre-
tartat of Jammu and Kashmir, there are only
two officers belonging to Laddakh and nope
in the lower ranks. You will appreciate that
under these circumstances, it becomes very
difficalt for the people living in the remote
aress, io the tribal arcas or in the union
territories to compete with the candidates of
big cities. It is, therefore, essential to bring
about drastic changes in the working of
Public Service Commissions keeping in view
the changing situation, changing educational
standards, the aspirations of the rural peo{:le
and other things. I request the Hon. Minister
that in view of the changing conditions,
directions should be given to the State
Government of every state to bring about
changes wherever necessary,

Along with it, whatever my Hon. Friend
Shri Naik bas presented, I supportit and I
fee! that a separate Public Service Commis-
sion should be set up for Union Territories.
So far as Union Public Service Commission
is concerned, as | have already stated, there
anyone can apply, but under the States Service
Commissions there are certain rules which
are limited. Sometimes it is said that a candi-
date applying for a post under the Public
Service Commission of a particular state
should belong to that state only. Candidates
belonging to the Union Territories like Delhi,
Chandigarh will be found in Andaman and
Nicobar Islands and Goa, Daman and Diu

‘because the people there are sufficiently

advapced, Thus the people in the far-fung
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arecas will not be able to get justice. In such
circumstances, while supporting the Bill, I
will request the Hon. Minister to bring for-
ward a comprehensive Bill to enable the
people of the Union Territories to get the
facility of a scparate Public Service Commis-
sion.

SHRI K. D. SULTANPURI (Shimla) :

Mr. Deputy Spcaker, Sir, 1 support the
motion brought forward by Hon. Shri
Shantaram Naik. So far as the Motion is
concerned, it is of specal imporiance that
the people of Union Territories like Laksha-
dweep, Goa, Poodicherry, Dadra, Nagar
Haveli and similarly Dehi and Chandigarh
bave 10 suffer the most because of the non-
existence of Public Service Commissions
there. The I.A.S officers who are posted in
the small islands of Andaman and Nicobar
and from where ao Hon. Member Shri Sayced
bas come here, are not interested in  sérving
the people of these islands Their sole inten-
tion is to lead a comforiable life there and
create coanditions for their carly transfer by
working in a manner which would iovite
maximum number of complaints against them.
In this way the people belonging to those
islands are not able to get any jus‘ice from
them. | have a personal ecapenence of it. |
went to the Andaman and Nicobar islands.
The programmes which the Government has
prepared for these areas will not be imple-
mented by them even in the pext 2 or 3
years. The people feel that they should also
get an opportunity to enter into  Government
service. The most important thing is that
whether you visit the Car-Nicobar, Andamans
or Lakshadweep, in all these islands people
speak different languages. Their language is
different and their customs are also different.
Attempts are made to spoil these customs.
Their plight is such that if they want to  set
up their own cooperative societies to under-
take a business in coconuts by which they
can strengthen their financial position, they
have to wait for four or five years to get
their things done and thus theéy are not able
to do any work. Enough efforts bave not
been made for the upliftment of the tribal

people there,

"Specially, 1 would like to say that the
Motion he has brought forward is a very

e a o -
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good one and we should provide such faci-

lities to the people in those arcas., The

interviews are beld in Delhi or Calcutta

instead of in Goa or Andaman. It is very

inconvenient for the candidates of these

islands. If the ships are not available for
Calcutta the candidate will not be able to

present himself for interview., He may not

be able to come to know about the adver-

tisements published in this regard. | want t0

say that our Hon. Miopister is @ man with a

great insight and the Hon. Minister of State

is responsible for ioternal security of the

country. They would understand the diffi-

culties of the people and try to ensure that _
the pgople are able 10 get the required

facilities

am also to say that so far as Public
Service Commissions are coocerned, whether
under the Centre or under the States, even
today no Harijan or Adivasi Member is
appointed. It is on account of this that
there is @ backlog everywhere in every
department. A feeling of disappointment is
prevalen! among them and they think that
justice 18 not being done 10 them. | hope
that be will withdraw his motion but o fas
as giving faciities are concerned, the Hoo.
Minister would assure us that a separate
Public Service Commission would be set up
for Goa to ensble the people of Pondicherry
and Goa to make full use of it.

Just now submissions bave been made
regarding the IAS officers. Some IAS officers
are very good and are doing excelient work.
But with the increase in the number of the
1 AS. officers, the law and order problem
bas also increased. There used to be only a fow
1.C.S. officers in the beginning The work was
very well haodled by them. Wheo there was
distarbance in Pugjab Shri Raso went there
and set right the administration while sitting
at Patiala. Now the 1LAS officers function as
B D.Os. After being trained in this position
$.D.0s. Within the pext 2 to 4 years they
gct higher positions and they enjoy high
status. If they are to be posted to Goa, or
to the Andman island, proper arrangements
are made for them. The Hon. Minister
perhaps gets all the facilities for being in the
cabinet but the same are not available to
Members of Parliament. The Hon Minister
#°ts & car at the site and it takes him 10 the
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rest house. All the arrangements are made
for bim. Whercas the M.Ps have to go oo
foot. Therefore it is essential in a demo-
cracy that we should be more powerful from
them. Whatever is going on today is not

proper. )

We know that our Hon Prime Minister
wants to uplift the poor and the backward
people of the country. It is our duty to make
full efforts in this direction. The Hon.
Minister is an 0old Members of the House
and now he is a Minister, we hope that the
period of his Ministership will prove useful
1o us We are also hopeful that be will fully
support this demands now. 1l is a very good
demand and be should fulfll it. Special
attention should be paid to these areas about
which | have mentioned  Thank you.

SHRI RAMASHRAY PRASAD
SINGH (Jahanabad) : Mr. Deputy Speaker,
Sir, | support the Constitution (Amendment)
Bill brought forward by Hon Shri Shantaram
Naik. This Bill must have been brought
earlier but still it has come in time ltisa
very essential Bill. The Hon. Miaister should

accept it.

Firstly, our country is a federation of
States Keeping in view the d fTereat langu-
ages, its physical structure, etc. there should
not he any objections in sccepting this Bill
The candidates have to come from far off
places to take the examinations conducted
by the Service Commissions.  Their language
i d Werent. It has been rightly said that
they are not able 1o gain fluency in the
language by staying bhere for 2 10 4 days,
It is for this reason that they are un-
suceessful.

Aloog with it, if candidates from our
rural areas, who are brilliant and studying in
the Universities want to take the aforesaid
examinations, they bhave to cover vast dis-
tances for this purpose. Moreover it invol-
ves heavy expenses. From this point of view
0is0 it is pecessary to accept this Bill.

There are, however, certain shortcomings
in this Bill on which light has been thrown by
previogs speakers. The result of these exami-
natioos are declared after two yeass. In the

meantime, there are chances to influence and
adopt illegal means to get the actual perfor-
mance of candidates changed. Secondly,
interviews are beld in which general know-
ledge of the candidates is tested. When a
candidate has passed a written examination
and his intelligence has been tested then they
are asked to come for interviews in which
the rural people are not able to compete with
those bsiling from urban arecas. Improve-
ments should be brought about in this regard.
This bas been happenirg for the last 125
years Substantial changes have been brought
about in the society, the feudsl system in
villages has also changed, who were never
accorded any respect are being respected
now.  But there has been no change in the
administration. We sre M. Ps. and M.L.As
and as we are vested with special powers,
they come and meet us by! the poor people,
the farmers and the workers, the people
living in the rural areas are not even listened
to leave along meeting them., 1 was a
Member of the Bihar Asscmbly in 1967,
When the Canga was flooded, | was surveye-
ing the area along with an |. C. S, officer
and the concerned Minister. There we saw
some people carrying empty kerosene oil tins.
Secing them the Hon. Minister asked the
officer as to why oil has not been supplied to
them when they are facing such difficulties 7
The officer replied that they were rough
people. The Hon. Minister said that we all
came from the same rough stock and to
which the officer replied that he was not born
in such a fami'y and he did not belong to
such people. Hence they bave not changed
0 far with the result that they bave a hold
over the administration. Only a handful of
people are controlling so many poor people.
This has given rise to discontentment among
the masses.  This is the state of affairs in
our country. Io view of these things this
Bill should be passed so that the talented
people belonging to the remote areas are able
to participate in the administration. They
indulge in arbitrariness becausc there is no
people’s representative in the Commission.
Even the Hon Pritme Minister is concerned
about this situation Because the Government
is spending billions of rupses on programmes,
like raising the people above the poverty line
but the poverty is increasing at a faster pace,
There seems to be some deficiency in the
process of implementation of the program-
mes. In my constituency, Jahanabad, crores

of rupees are being spent on the schemes that

are going on there but these are benefiting
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oeither farmers, unemployed and por the

workers. Large sums of money are being
spent there but itis of no avail. | have
written to all upto the level of the Prime
Minister and in this respect but all in vain. I
am raising this matter in the Lok Sabha.
The Government has delegated so much
powers to these bureaucrats that it may prove
suicidal for the Government. So the Govern-
ment should curtail their powers agd
induct people’s representatives in the Com-
mission so that they are able to hear the
people’s grievances. Then only we will say
that the admuinistration is functioning pro-

perly.

(English)

SHRI P. M. SAYEED (Lakshadweep) :
Mr. Deputy Spcaker, Sir, Sbri Shantaram
Naik deserves congratulations from all sec-
tions of this House for baving brought for-
ward this Bill, for the services of the Union
Terzitories. Sir; 1 remember that in 1967,
when | came to this august House first, ail
Union Territories had informal forums where
we used to discyss the problems of the
Union Territories. We fought for many
things and we got macey things and the most
important thing was the bifurcation of the
judiciary from the Execulive and that bad
really helped the Union Territories in arrest-
ing the harassment ecspecially from the
I.LA.S.and 1I.P. S otﬁcmdapuodfmm
the Cenire.

Now, Sir, Shri Naik has brought forward
this Bill with a specific purpose. In the
Ugion Territories we do not bave any Public
‘Service Commission and our size is very very
small. Sometimes, rather more often, we
suffer for want of size. Bat in"many cases,
larger the size, the bigger the problem will
be. Now, in Goa, for a population of 10
lakbs, about 50,000 cducated youth are
usemployed. In Andaman, with a popula-
tion of 2,50,000, there are about 14,000 10
15,000 educated unemployed. In the

Ugion Territory of Lakshadweep, out of

¢ 0,000 population, there are about 4 000
educated youth who are unemployed . Where
is the employment opportunity in these
Union Territories 7 We do not have any
industry worth the nams. Ia some Union
Territories, there is not even any public sector

MARCH 27, 1987

Constitution (Amde) Bill 272

unit, particularly in Lakshadweep. There is
not even any private sector hdmmhlh
Unpion Territories,

Sir, in regard to the. self-employment

.M I may point out that raw material

availability in and around the Union Terri-
torics is very very limited and the educated
youth, as are in other parts of the country,
demand in the Union Territories only white-
colour jobs. They do not want 10 take any
risk jo cogaging themselves in self-employ-
ment schemes because they have to invest
huge money and take the risk., Therefore,
unemployment situation o the Union Terri-
togies is becoming very acute. | should put
it that it is now in very explosive situation.
Therefore, this Bill is brouvght forward at an
opportune time in order 10 sce that st least
some cmployment opportunitics are created
these Union Territories so  that the educated
youth if not all, but at leasta larger number
of them, can get employment. Now, what
is the position 7 Many of our colicagues
bere mebtioned about the abuse of suthority
who act as recruiting ageocies for the filling
up of posts. | can say from my experience
that being In such far flung areas, they have
to come 10 the manland and then to  Delhi
for writing the examination and attending
interviews.  As Mn Sultanpuri bas said, first
they will have to reach the mainland by
ship.

17.44 brs,
[SHRI SOMNATH RATH in the Chalr)

Mz, Sultanpuri has just now mentioned, they
have to walt for the ship and that also for
3-4 days they will have to wait and from
there if they come to the Mainlind, by that
time the interview date will be over, they may
have (0 go back. On many such occasions
I, as the representative of the people, had
to contact the Unilon Public Service Com-
mission. » What happens, Sir, is, you and |
if we contact such organisations, immediately
they will term it as a direct  interference by
the politicians. There also the fellow who s
really entitled will lose thechance This s
the position and therefore, it is the primary
respomsibility of the lome Ministry 10 see
that the emence of this Constitgtion
(Amendment) Bill which has been brought
by my esteemed friend and colleague from
Goa is given effect to by bringiog a0 appro-
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priate Bill in this very Session. Then only
as esteemed friends and colleagues, we can
prevail upon Mr. Shantaram Naik to with-
draw this Bill. )

L

SHRI P. NAMGYAL : Otherwise ?

SHRI P, M. SAYEED : Otherwise he
may press for it. Perhaps be may press or
_ otherwise, 1 do not know. Whatever it may

be, 1 will request bim to see......

SHR] P. NAMGYAL : That is the
sentiment.

SHRI P. M. SAYEED: That is the
seotiment of the whole House. Sir, a little
while ago be has just uttered a gesture. Yes,
Mr. Shaotaram will get bigger things. He
may not be under the influence of buresucrats.
They are knowm for their divide-and-rule
policy. He may not coperate thal policy bere
and divide me and Mr. Shantaram in this
case, and therefore, me fervent appeal is,..
(Interruptions). What | want to say is that
the Union Public Service Commission—what
they bave been doing will be koown if ]
give you the figure for the Union Territories.
In the case of Unioe Territory of Laksha-
dweep, after 40 years not even a single IAS
ot 1PS or IFS officer was selected. Not that
they bave not attempted, 1| myselfl brought
s0 many boys here giving shelter to them in
my own flat, years together they remained
bere, made bonest cffort, but at the same
time the limitation is there for you and me,
Sir, to interfere o their functioning. | do
not want to cause any reflection oa the
mode of funciioning. At the same time this
is the situation in which most of the Union
Yerritories are suffering. And all the more
my esteemed friend and our Hon. Minister,
who has assumed office recently——the Union
Tertitories' responsibility is on his shoulders,
be knows our plight, be bas already visited
Andamans, | do not know whether be his
visited Goa, Dadra and Nagar Haveli,
almost seven Union Territories are now left.
Aond | request him to visit almost every
Union Territory and see the prevailing
conditions.

SHRI P. NAMGYAL : Ladakh also,

SHRI P. M. SAYBED : Ladakh as well.
Mr. Namgya! is promptiog me to meation

Ladakh. They are also suffering. Now they
are under J. & K. Administration, they are
also suffering in the same way, they are
in the same boat. Therefore, 1 do not want
to prolong my speech. But I want to give
two concrete suggestions. One is, in the case
of States they have Public Service Com-
missions. According to the provisions of the
Constitution, they can have more than one—
in one State they can have opne Public
Service Commission and my appeal is to
have Public Service Commissions for all the
Union Territories, and at the same time, if
the sizes of the Union Territories are tpo
small to bave one Public Servige Commission
each, at least put two or three Union
Territories together and bhave one Public
Service Commission. This is at Jeast
reasonable. You should give us that much of
consideration Now, in the case of Union
Territories, it is all the more important
because, we feel suffocated’ sometimes
Junior—most 1AS officers are sent to such
far-Nog arcas. What happens is, firstly our
people are denied job. Secondly the implica-
tions of the denial of the job would be
seriovs, These educated youth are rejected by
the U. P, S. C. though they fulfil all the
qulaifications and the required expérience.
There are three cases where they have
done od hoc job for 10 vyears in the
colicges and other establishments. They
have not been called for interview. When
they came bere, after my intervention, they
were rejecied. What is the ultimate effect of
this misbebaviour ? They are going to give a
call, "'Sons of the Soil”, You are going to
create more problems in the far-flug areas.
Therefore, your responsibility to be fulfilled
in this area is more than anywhere else. You
should seec that enough experienced officers
are sent to such far-flug arcas so that at
least some sootheaing effect on such occasion
can be given to them.

Therefore, 1 wholeheartedly support this
Bill and request our Hon. Minister to give an
assurance to this House that he will bring
forward an appropriate Bill before the end
of the Session and at the sametime, 1 request,
my Hoo. friend, Mr. Shantaram Naik to

withdraw the Bill.

[ Translation)
SHR1 MANOJ PANDEY (Bet}hh) : Mr,
Chairman, Sir, | support the Bill brought
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forward by Shri Naik. Really it is a matter
of surpriss that no facility of Public Service
Commission has been provided in the Union
Territories,

It cannot be said that the Public Service
Commissions in other States are in a better
position. | wou'd like to tell our experience
to Sayeed Saheb that Public Service Com-
mission has been constituted with a good
intention. The responsibility of Union Public
Service Coramission and other Public Service
Commissions, that have been constituted in
the States, is huge. If the rules that were
framed at the time of the constitution of these
Commissions are observed fully, [ think no
scope is left to doubt the integrity of Public
Service Commissions. Uonfortunately, some
doubt arise on the integrity of the officers
that sre nondinated to the Public Service
Commissions. 1 support the conteation of
Shri Sayeed that many Union territones arc
artached , is the Public Service Commissions.
I would like to say that while making
appointroents of officers or experts to the
Pubti@ Szrvice Commissions, care should be
taken that these officers should be above
board It has been secn that there is corrup-
tion inside and outside the commissiop. We
arc aware of a number of cases of corrup-
tion io the Commission. Corruption prevails
in every section of the socicty in one form
or the other, It is, therefore not proper to
say that the Public Service CUommission is a
den of corruption. It should bowever be
constituted in a proper way There is no
dearth of good people in the society. If we
adopt such sysitem, it can bring about a
chaoge in the whole situation Care should
be taken that erudite persons and retived
judges whose integrity is above board, should
be nominated is it. If you nominate such
persons to the Commission, it enhances its
dl,nity but if persons like those of the
Commissions in our States are nominated in
it, it undermines its dignity Members of
doubtful integrity do harm the cause of a
Commission and it cannaot give aclean
administration. When they are exposed, we
have to face the people's wrath because we are
in the Government and besides this we are
the representatives of the people. When
action is taken against them. it directly

S us and our party. Therelore, nomina-
tion of persons of integrity to the Commis-
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sion is essential in the interest of the party.
You should nominate such persons to the
Commission which may help in increasing
the faith of people in it. Persons of doubtful
integrity should not be nomioated to the
Commission.

Now I would like to say about the pro-
cedure. Sometimes candidates do not pget
interview letters or appointment letters in
time due to some trouble in the postal deli-
very. The Hon. Minister of Communications
is sitting here. 1 would request him to
activate the postal stafl because it is a
matter of Jife and bread for the candidates.
When he does not get interview or appoint-
ment letter in time, be cannot do ‘anything
but curse his fate. The candidate should get
interview letters in time.

A lot has been said in regard 0 the Central
Services. | would pot like 10 repeat what
bas already been said here. What basic
infrastucture you have provided in the rural
arcas '0 enable the candidiates belonging 1o
those arcas to syccessfuly quality the exami-
nativns conducted by the U P 8§ C.?
There are & pumber of institutes Jike Rao
institute running in the private sector. But
the candidates of famibes with modest
income cannot join them due 10 s high
expenses. | would suggest that the Government
should open such institutes in every distrxct
where the wards of ordinary people may take
sdvantage of it. There are some institutes m
Patna that are catering to the needs of the

private sector.

MR. CHAIRMAN : You may conbinue
your speech next time.

(English)

COMPULSORY LABELLING OF PACKED
ARTICLES OF HUMAN
CONSUMPTION BILL®

MR. CHAIRMAN : Member is permit-
ted to introduce the Bill,

" *published in Oazette of lodia Extra-
ordinary Part 1, Section 2, dated
21.5.1987.



379 H. A H. Dis.

(Translation)

SHRI DAL CHANDER JAIN : I beg
to move that leave be granted to introduce a

Bill to provide for proper labelling of all
packed articles meant for human consump-
tion

(English)
MR. CHAIRMAN :The question is

‘*That leave be granted to imtroduce
a Bill 10 provide for proper labelling
of all packed articles meant for human
consumption.”

The moiion way odopied,

| Tramsiation)

SHE! DAL CHANDER JAIN : | intro-
duce the Bull.

S — —— -

HALF-AN-HOUR DISCUSSION
\Engiish)
Clenning of Geogs Water

MR CHAIRMAN  Now, we will take
up Haif-an-Hour Discussion. Today, we
confine Hall-an-Hour Discussion to bhalf-an-
houtr oaly. | request the Hoa. Members te
be precise.

SHRI SHYAM LAL YADAY (Varanasi) :

You cannot break be convention.

[ Translation)

Mr. Chairman, Sir, | am very thankful
10 you and also the Hon, Speaker 1o allow
me (o raise this bhall-an-bout discussion on
this imporatant question. This question was
tabled for 18th of this moath bot vafor-
tunately it could not be covered in the Ques-
troos for oral answers oo that date, There-
fore, it has become necessary to have dis-
cussion oa this subject,

The Ganges is regarded a sacred river
for crores of people of our country. A large
oumber of pilgrims come dally from far flung
areas 10 take o dip in the holy water of the
river. It is believed that the Ganges absolves
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us of our sins, As the mother tolenrates the
mischiefs of her children so the Ganges also

‘absolves sinful devouts of their sins Itis a

matter of concern that the Ganges has been
polluted in its 2525 kilometres long journey
from Gangotri. '

Sir, the Ganges oneccds no mention of its
importance. About one third of our. popula-
tion depends on the Gapga for their living.
37 per cent population of the country lives
along the banks of this river. About 47 per
cent of the total irrigated area in the country
falls in the Ganga Valley. In this valicy there

_ are 48 big canal projects. A number of laige

dams have been constiucted across it. A
number of tributaries flow into the Ganga
oo the way like, the Ramganga falls into it
at Kannauj, the Yamupa and the invisible
Sarswali rivers at  Allahabad. Beyond this
place other tributanes like the toans, the
Sone, the Gomt, Ghaghra, Gandsk, Burhi
Gandak and Kosi  join the Ganga before it
flows iato the sea after touching Bhagirath
and Hubli No scheme bas been formulated
to’ check pollution of these tributaries. So |
would like to know from the Hon. Minister
what scheme has been formulated to check
pollution in these tributaries because if
cffluents from these tributaries contipue to
flow into the Ganges, the pollution in the
Ganges will go on incressing no matter how
much we clean it.

Sir, during summer, there remains very
little water in the Ganges when it flows
through the plains of Uttar Pradesh. In
Bibar, the water level increases as 60 per
cent water flows into it from the tributaries,
20 per ceot from Ghaghra and 16 per cent
from Yamuna. The Ganga Valley supply
water for the use of the people of 4 States.
It serves as a drainage for Haryana, Uttar
Pradesh, Bibar, West Bengal, Rajasthan,
Madhya Pradesh, Himachal Pradesh and
Delbi. Therefore, it is very necessary that
scheme for cleaning all the rivers passing
through this region should be formulated
s0 that the Ganga goes on getting adequate
water. What scheme has be formulated to
ensure a constant flow of water in the Ganga
throughout the year ? To . what extent the
Ganga may be cleaned, unless there is
adequate water in i1, things are not going to
improve because water itselfl has a charac-
teristic of cleaniog itself. In its absence that
characteristic will remain no more and the
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Ganga will be reduced to merely a source
of sewage disposal. 1 would, therefore, like to
know from the Hon. Minister as to what
scheme has been prepared to see that there
remajns a minimum continuous flow in the
Ganga protected from the industrial as well
as residedtial pollution 7

In addition, | may submit that a scheme
regarding water transport is going to be
enforced. In fact, upto Varanasi shipping
has already been started which ultimately
will be available betweea Hubli and Allaba-
bad. For this heavy machines bave started
coming. | want to know as to what arrange-
ments bave been made to protect Ganga
waters from pollution which will be caused
due to mixiog of diesel with water as a
result of shipping etc. ?

Sir, the Ganga is a river of faith, that
is what Pandit Jawabar Lal had said. I,
therefore, feel that if we keep this in mind
our task will become casier. The story of
the Ganga, from its emergence to its Therging
in the ocean is the saga of India’s culture
and civilisation from ancient times to
modern times. The Ganga does not belong
to Hindus only. Emperor Akbar too liked to
drink its water and his successors, Jahangir,
Shahjaban and Aurangzeb also kept this
tradition alive. When we talk of mass
awareness io regard to operation ‘Gaoga
Cleaning’, we should know that it will not
be sufficient to bring to light its religions
and cultural aspects only. | am of the view
that its economic, geographical and political
importance too should be stressed. lo our
country, if something is inked with religion,
it impresses more. That is why the people
think about it and take interest in the
scheme of cleaning the Ganga. [ s correct
also. Therefore, alongwith mass awarenecss,

what is needed is that its economic and,

political aspects should be highlighted,

Out of the country's 2300 cities, 692
cities are in the Ganga Valley out of which
27 cities having more than | lakh of popu-
lation are situated on the banks of the
river. Calcutta is a metropolitan city, one
of the very big cities in the worid. It is &
sort of challenge to us as 10 whether we will
Jot that river, which bas given life to many
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of the cities be reduced to just a drainage
system for the cities We have to think over
it., The scientists have rescarched as to how
much Ganga water has become polluted.
Dr. Brahm Dutt Tripathi of Banaras Hindu
University has been on this job for quite a
long time and he is the first man who has
drawn attention to the Ganga water pollu-
tiom: Research on this subject is going on
in Banaras University but cooperation of
other scientists should also be sought in this

3/4th of the total rain falls in 4 months
during June to September in the Ganga
VYalley. For the remaining 8 mooths the
valiey remains dry. Therefore, the Gangs
waters are being used for irrigation on a
large scale. During the shortage period,
more than 90 per cent of the Ganga waters
s utilised for irrigation etc. At preseot,
drinking water for Delhi also is coming from
the Ganga. In this way, the water from the
Ganga is getting lessened. In this conpection |
want to suobmit that the Government of India
should see that during summer upto some
minimom level water in the Ganga is main-
tained. Under the agreement that is going
10 be finalised with Bangla Desh, the
Government wil maintaio a certain flow
in Farakka but | waot to know as to what
level of water the Government will main-
taio upward Farakka during summer and
ltcan months which fall after the rains and
whether in fulure also there will be the
people will go 0n enjoying the same relaxa-
tion of taking as much waler as one wishes.
Between Hardwar and Allababad the River
Is reduced to just a thin line. Therefore, in
such a situation mere cootrolling of water
pollution is not sufficient, it is also necessary
that steps should be taken to conserve water
also. The Water Commission should consi-
der and survey the situation and should find
out as to how a minimum level of water
can be maintained in the river.

pollution, we bave to prevemt siltation also.
The fertile soil lows down from the hills t0
the Ganga River. It is estimated that
3 toones of wil comes to every equare km.
area in the Ganga catchment area. That is
why Shrimati Indira Gandhi bad paid
attention towards it and had asked in 1980
to make a study of the basic reasons of the
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Ganga pollation and to prepare a program-
me to prevent such a pollution, In 1984,
a detailed study was mdde in this connection.
It was stated that due to lack of sfforestation
and cootinuous felling of trees, pollution
was increasing. To prevent this, what special
project is being implemented to plant trees
in the Ganga catchment area ? | want to
know whether any arrangements have been
made 10 clean the poliuted water falling
into the Ganga from 88 per cent of the
87 first class cities. This is not being done
and this s cavsing the magimum pollution,
Cleaning of the Ganga is a big task. It
_is oot an casy one. Bhagiratha had brought
it oo carth fsom Lord Shankar's head for
the salvation of bhis 7 thousand relatives.
Today, the Prime Minister, Shri Rajiv
Gandhi has taken wupon himsell this
Herculean task of cleaning the Gaoga. In
Kanpur, 269 million litres of waste per
day pollutes its water. Besides 105 million
litres of dirty water from Varanasi, 164
million litres from Patna and 30 million
litres from Kanpur leather [factories falls
into the Ganga e¢veryday. In order to stop
pollution some special project should be
started immediately in the case of Kanpur.
1 think that maximum dirt s thrown in it
from Kaopur.

Sir, while addressing the Nation, the
Prime Minister declared, ""the Ganga is a
symbol of lodia_ is the source of inspiration
towPunq‘culeind poetry and is the
bread giver of lakhs of people. Presently,
the Ganga is one of the most polluted rivers
of India. We will restore its ancient sacred-
pess”. Within ooe month of this declaration,
the Central Ganga Authority was constituted.
There mast be very few countries who might
have taken upos themseives such a challeng-
ing job. People welcomed this declaration
of the Prime Minister with eothusiasm.
The programmes are being chalked out to
deal with the problem of pollution of cities
situated on the banks of the Ganga. Along-
with it a Rs. 292 crore scheme has been
formulated out of which Rs. 240 crores
bave been allocated under the Seventh Five
Year Plan.

One more thing 1 would like to submit
that fish breading too should be started io

the Ganga so that much of the dirt is.

cleaned. Tt will be better to have more fish
the Ganga.

&

CHAITRA 6, 1909 (SAKA)

H. A. H. Dis. 282

Sir, Varanasi is the pivotal point of
the Ganga Action Scheme. Unfortunately,
it is & beavily polluted city. That is why
the work started there first and the Prime
Minister inaugurated the scheme on 14 June
1986. Therefore | want that a regional
office of the Centra! Ganga Authority should
be set up in Varanasi so tbat the work may
be properly moniiored.

Sir, 400 kms. loog drainage system in
Varanasi is more than 75 years of old and
most of the drains were constructed even
200 to 300 years ago. Duc do the rapid
growth in urban population this old drain-
sge system has almost damaged. | think
the plan formulated to improve the condition
of this city is pot sufficient. 1 would like to
request the Hon. Minister to make it more
comprehensive and the old drainage system
in Varanasi which has sioked, should be
looked ioto. Afier making an investiga-
107 & comprehensive plan should be
formulated so tbat aoy intolerable congi-
tion does not arise there. If it is not
done, the dracage system in  Varapasi
will remain incomplete and the people will
not be much benefited.

Sir, there are 264 Industrial units aloog
the banks of the Ganga out of which 68
units are causing most of the pollation®
What concrete meansures have been taken
to check their pollution. There is_a big
liguor factory near Nandganj in Ghazipur
and ity dirty water flows into the Ganga.
There are so many industries in Varanasi
and their dirty water is also thrown into
the Ganga river. Therefore, what arrange-
ment has been made (0 stop this practice
and what provision in this regard has been
made in the Bodget ?

Sir, the dead animals are thrown into
the Ganga. What arrangement has been
made to stop this practice ? Dead bodies
of human being are also thrown in it
Therefore, 1 want to know as to what
arrangement are going to be made to stop
these practices ? The arrangement should be
made at every place.

There is also a dire need of ‘Swlabh
Shauchalayas.' In some places where they
are being coostructed, the work is going on



283 H. A. H. Dis,

[Shri Shyam Lal Yadav)

very slowly due to the shortage of cement,
] waot to know a% to what measures
are being taken to speed up this
work ? )

The Government has set up implementa-
tion machinery in various cities under the
Ganga Action Plan but the public represen-
tatives have not been associated with them.
In our State also, the officers have got this
programme approved which create doubts
among the people and they de oot have
informations about it. Thercfore, | would
like to request the Hon. Minister that in
all the cities such a Allahabed, Varanasi,
Mirzapur, Pastna cic. Where the work is
being carricd oo, the public representatives
should be associated so that all sorts of
doubts ‘from the people's mind could be
removed and the work properly supervised.
Such arrangement must be made so that
the work could be executed properly. Various
countries like Britain, USA, Poland, Nigeria,
France etc. have offered assistance for this
work. | want that we should take adventage
of their exrecrience as to how such work
should be carried on. Such works are being
executed in Brrtain, France and Poland
also. The Hon. Minister sbould look into
it and tell us about the propo-al of the
Goveroment. Tbe Hoon. Prime Minister
inaugurated this work at Varapasi and
started the Ganga Scva-Bharat Seva |
would like to request the Hon. Minister
that the Gaoga Seva-Bharat Seva symbol
should be given to every M P. hong it in
his drawing room It will give inspiration
to them to make this wsk successful Afier
the completion o©f this work, it will also be
a task of great respoonsibility to look after
it and if such arrangement is potl made, it
will result in heavy loss to the country.
There is need to eonforwce the Eavironment
Protection Act, 1986, strictly. The Officers
of the Central Ganga Authority are working
cfficiently. They have prepared & very good
document of the plan. Therefore, | would
like to commend them that they bave done
a remarkable job through the Ceolral
Ganga Authority. I also would like 1o thank
the Hon. Minister that be visited Varanasi
and Calcutta in this regard and took keen
interest in it. Shri Bbajan Lal and Shri
Ansari are diligent leaders and, they are
taking keen interest in it and this scheme
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will definitely succeed. We believe that the
Ganga water never becomes dirty and we
shall regain that faith, ’

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI BHAJAN LAL):
Mr. Chairman, Sir, the Ganga cleaning
work is a very significant one because it is
very important not only for lodians but
also for all human beiogs. As has been said
by Shri Yadav Sabeb that Ganga is a holy
river and tht man feels blessed after taking
a dip ie it and it destroys the sins, We
believe that immersion of ashes of the
deceased pegson into the Ganga leads bim
to attaio salvation. Our Hon. P.ige Minister
has done a remarkable job for the humanity
as a whole and for the enmtire world by
taking this work in bis hand.

Mr. Chairman, Sir, s0 far as the
Question of early completion of this work
is concerned, | would like to tell Yadav
Sabedb that out of a towal provivon of
Rs. 249 crores made for this work i the
Seventh Five Year Plan, Rs 116 30 crores
fos Uttar Pradesh, R: 42.46 croses for
Bibar and Rs 13325 crores for West
Bengal have been  allocated. The total
cstimated cost s Rs. 292 crores but under
Seventh Five Year Plan. we have carmarked
Rs. 240 crores only We shall make every
effort 10 compiete this work as carly es

Besides, Yadav Saheb bas ramsed § o
7 issues more The most important point
which he has made is that the duty waler
of other rivers flows into the Ganga whih
pollutes its water. Thecefore, so long as tbe
water of other inbutaries of (he Ganga @
pot cleaned, the cleaning of CGanga water
will not be possible and the cxpenditure
being incurred on it will go waste. The
suggestion of the Hon. Member catrices
enough Wweight but | would like to tell him
that If we initiate cleaning other uributaries
the Gapga, that will require much more
resources and heavy amoust 1o carry out
this work. Beside the Ganga, there arg 14
other rivers in our country which are alswo
considered holy rivers. If we want 1o ¢lean
all these rivers, we will require an amount
of Rs. 3000 crores as per ao estimate,
There are 14 main rivers in our country
which are coosidered holy rivers camely,
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the Ganga, the Yamuna, the Godawari, the
Krishpa, the Narmads, the Mahanadi, the
Caveri, the Brabmani, the Sindbhu, the Tapti,
the Brahmputra, the Pennar, the Mabi, the
Suwarn Rekba and the Sabermati Beside
these rivers, some other rivers are also vnder
consideration, .

But we have initigted the work of clean-
ing the Ganga and as you know that we have
limited resources and due 10 the shottage of
funds we face so many difficuliies. Therefore,
I would like to tell you that we cannot fake
up the cleaning work of all rivers simulta-
peopsly. We Pave taken up the work of
cleaning the Gargs river and there are 27
big cities on the banks of the Ganga, out of
which cleaning work has been initiated in 22
cities We think thet the cleaning work will
be completed al some impodiant  places
within pext two Years and afther that we
propose 10 take np the clcamng work of
other sivers referred to by me jusi now. The
pawonty to undertake the cleaning work of
these rivers »ill be fixed lateron We shall
take full care that the cleaning work of
other Tributaries of the Gaoga which
polluted the Ganga water will also be mken
up by the Government ynder the next Five
Year Plan.

So far as the flow of Ganga water i
concerred, | would like to tell that during
the summer season water level decreases in
the Gangs snd a8 a result the water flow
also slows down and the Ganga river Lakes
the shape of a sma!l! stream, Mr. Chairman,
Sir, after the completion of cleaning work,
cican waier will flow in the Ganga whether
the water i less Or more. Besides, we have
alo written 10 the lirigation department as
to how 1o keep the Ganga water clean. They
should make arrangment to keep the water
clesn and ensure a coostant flow in the
river. Our Ministry is fully aware of these
things. ,

Another Hon. Member has ssid that the
dirty and poitonous water of some factories
falls into the Ganps which is polluting the
Ganga water. Tt is true. We have made
proper arrangement for it and for this pur-
pose, we inttoduced 2 Bill during the previous
session. We have issued notices to these
factaries and have #ido issued instructions to
them that no factory should throw jts dirty
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water igto the Ganga. Such notices and in-

“structions were issued six months back and

they were told that they should set up their
own treaiment plants, Meany factories have
given undertaking in the court that they will
set up their own treatment plapts within one
year and if not, they would close their
factories.

Mr. Chairman, Sir, so far as the problem
of diesel pollution in the Gangea is concerned,
| would like to state that we hsve written to
the Transport Minictry to sce that some
device s fixed on the diesel boats operating
in the Ganga river so that the diesel does
rot leak into the river and the pollution is
checked.

It is rightly ssid that the soil erosion
from the Bill areas and silting problem in
tne Ganga river cause many difficuities. The
soit erosion in the hill arcas is due to the
r;-unin;'of trees which create siling problem
in the Ganga, the Yamuna and other rivers,
We have been always taying that to stap the
scil erotion, we will have 1o protect trees and
to neet this end, the cooperation of all
people 15 3 must We propose to introduce a
Bill in the current  session to provide full
protection 1o the forests

Pesides, it has also been pointed out that
the existing treatment plants are not working
properly. It is also true. The treatment
plants cet up at varicus places are not work-
ing properly. Shri Yadav)i was also with me
when we inspected a trestment plant in the
Banaras  University which has not been
working for the last ien years. Now we hope .
that the said plant wil start working soon.
Similarly at various other places also, the
old treatment plants have been re-started and
at some other places, ncw treztment plants
are being set up so that the dirty water of
the cities may not flow into the Ganga
river. So far as flow of dirty water is con-
cerped, it is also trve  The maximum dirty
water is thrown nto the Ganga at Kanpur
city and then cities like Allahabad, Mirzapur
etc. come afterwards We have formulated a
comprehnsive plan to see that dirty water is
not thrown into the Garga,

Sir, we are giving too much importance
to the Varanasi because it is a historical’
place and our Hon. Prime Minister bas
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(Shri Bbajan Lal) .
realised its importance. That is why this work
was first initiated at Varanasi. We are going

‘to spend Rs. 44 crores in Varanasi alone so
that its dirty water does not flow into the
Ganga river.

Mr. Chairman, Sir, An Hon. Member
has referred 10 fish-breeding We bave for-
mulated a programme for fish-breeding as
well. The water after due treatment would be
collected in 8 reservoir and utilised for fish-
breeding or supplied to the farmers for irri-
pation.

Sir, similarly he has said that a regional
office should also be there. We have decided
to open regional offices in 3 states namely,
U.P., Bihar and Wes! Bengal.

SHRI SAYAM LAL YADAV : Sir, ]
bave requested thar a regional Office should
be opened at Varanasi.

SHRI BHAJAN LAL : We propose to
locate this office at Allahabad where there is
a confluence of the three rivers and slso
because it 1s situated in the midway from
where every area can be covered. Otherwide
it will remain on one side.

Sir, another point has been made and it
is that the water and sewage disposal system
is not working properly. The drainage system
is very old. It is about 70 to 75 years old.
Atlhough it is the responsibility of the Minu-
cipality and the city people but still we want
that proper arrangement should be made
there so that the Ganges is cleaned properly.

So far as throwing of dead animals into
the river is concerned, we are looking into it.

SHRI SHYAM LAL YADAV : Will you
conduct an inquiry into the water and sewage
disposal system ?

SHRI BHAJAN LAL: Yes, we will
conduct an inquiry. We will see that the
State Government spends some money and
the Ceotral Government also gives some
assistance 30 that the work can be com-
pleted,
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There was a reference about Sulabh
MlquA&:hm(athmh
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So, far as association of representatives
of the people is concerned, 1 have talked to
thé Chief Minister today itself. In Varaoasi
and everywhere high-powered committees
have already been constituted. These com-
mittees consist of M_P.s as Members and the
Chiel Minister as a Chairman, Today we
have détided that the inguiry commitiees at
the Divisiogal level should consist of M Py
and those should be headed by a state
Minister of the Department concerned, so
that M Ps and M.L. As can be associated
with them.

Similarly so far as foreign assistance s
concerned, we are making full use of the
foreign technology. We have lnvited tenders
from outside also,

Thereafter he referred to the symbol
““Ganga Scva. Bharat Seva™, we will send it
to ol the M Ps. Thus the Government of
India is taking keen interest, but the co-
operation of all the officers and the repre-
sentatives of the people is also important and
that we are getting.

DR. G. S. RAJHANS (Jbanjharpur) :
Mr. Chairman, Sir, ] was born on a bank
of the Ganga, hence | am emotionally in-
volved in it. It is an emotional relationship.
I mean that when you talk about the polla-
tion of the Ganga river you may think of
Bihar and siop at Patna  You think that
pollution is there only at Patoa city and if it
is checked, then the Ganga flowing. across
the entire State of Bihar will be cleaned as
well.

But it is not 50, In Patna there is not
even one-fourth of the pollution. When the
River Ganga flows beyopd Patna through &
place called Mokama where the Bata Shoe
Company is located, maximum poliution is
there. The dirty water of water of Barauni
refinery flows into the Ganga. In Mungher
there are pollution causing industries, dirty
water of which falls into the Ganga. There
is extreme pollution in Sultanganj which is
situated beiween Mungher and Bhagalpur. It
should be remembered that 50 to 60 lakhs
of people bathe in the River Ganga at
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Sultenganj and take that water to their
homes as well. If you cannot check pollution
here then where will you check it?
There is a lot of pollution beyond this area
as well.

| would like 10 submit one more point.
Japan has evolved a technology. Fishing
not allowed in polluted rivers, Some chemical
ts transfused intc the fish and they staat
eating the pollution causing elements in 1he
river and thus the water becomes dean. Will
the Government make some arrangements to
see that ficshing is not allowed in such rivers.

| want 10 submit that the Hon. Prime
Mioister has stated in the very begining that
contribution of labour. How this will be en-
sured in Bibar,

SHRI KAMIA PRASAD SINGH
(Jaunpur) : Mr. Chairman, Sir, the Govern-
ment bas taken & very good step. 1 fully
support it. The water of the River Gaoga
bas 10 be mixed in Ponchameir the mixture
of milk, curd, sugar, ghee and honey for
purification of beart.

Corpses can be found lying on the banks
of the River Ganga in cities Lke, Kanpur
and others Some of those are hylf burot and
others are just thrown there, which is shok-
ing. Has the Government any scheme to
construct 8 crematorium there ?

[ Eng lish)

SHRI SHANTARAM NAIK (Pamaji)
There v an Act known as Environment
Protection Act 1986 There is also an Act
known as Water Protection Act, 1974,
There is also an Act known as Air Protec-
tion Act 1981. In all these Acts there is no
provision for a private individual to take a
sample and give it to a laboratory for its
testing. As & result of this, no private citizen
¢an prosecute any person who does that
pollation. Similarly, in both these Acts,
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Water Protection Act as well as Air Protec-
tion Act, the punishment that is provided
for is merely a fine, But the latest Baviron-
ment Protection Act says that if an offence
is committed under the Air Protection Act
and the Water Protection Act, then the
pesson shall be charged under those Acts and
not the Environment Protection Act 1986.
That means under that Act, it is only a fine.
Therefore, are you going 10 move any
amendment 10 nullify that Act or 10 make it
more stringent ?

[Translation)

SHR! BHAJAN LAL : Mr, Cbairman,
Sir, just now the Hon Member has referred
to industries like the Bata Shoe Company in
Bihar. The Bata Shoe Company is setting up
its plant there and the work is going on.
Secondly, be wants t0 koow the names of
cities at which this work is going on. In
Bibar, the work is going on in Patpa,
Chhapra, Mangher and Bhagalpur and we
will complete it very soon. Thus 21 schemes
are being implemented in 4 cities.

The+Hon. Member wants an amendment
in the law. Even otherwise any individual
can do it and it is ngt necessary that only
the Government should take action sgainst
it An individual also has the same right and
there is no restriction in this regard. If the
Member reads the Act, he will find that there
is some difference between the Air and
Water Acts. Hence, it is being amended to
remove the same. In addition, electric cre-

- matoria are being set up at 18 other places.

| English)
MR. CHAIRMAN : The Hequse now

" stands adjourned to meet on Monday, 30th

March, 1987 at 11 A.M.

1838 brs,

The Lok Sabha then adjourmed till
Eleven of the Clock. on Monday, .
the 30th March, I1987] Chaitra
9, 1909 (Saka).
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